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RAJYA SABHA
Thursday, the 17th July, 2014/26th Ashadha, 1936 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
RULINGs BY THE CHAIR

(i) External Affairs Minister’s request to withdraw Short Duration Discussion
on unprecedented spurt in violence in Gaza and West Bank Area of Palestine

from the List of Business

MR. CHAIRMAN: Hon. Members, as you are aware, a Short Duration Discussion
on the “Unprecedented spurt in violence in Gaza and West Bank area of Palestine
causing death of scores of civilians” had been listed in yesterday’s agenda. However,
yesterday, I received a letter from the Minister of External Affairs inviting attention to
Rules 169 (xiii) and 169 (xvi) of Chapter XII (Conditions of Admissibility of Motions
on Matters of Public Interest) of Rules of Procedure and Conduct of Business in the
Council of States. She had contended that the said rules do not permit discussion on
a matter which is not primarily the concern of the Government of India and which
refers discourteously to a friendly foreign country respectively and as such the Short

Duration Discussion may be withdrawn from the List of Business.

I have examined the matter in the light of the rules quoted by the Minister. It is
seen that the rules quoted relate to Motions on matters of public importance and not to
the Short Duration Discussion which was listed. The conditions which are prescribed
in rule 176 for admissibility of a Short Duration Discussion are, firstly, that the notice
of a Member should be accompanied by an explanatory note stating the reasons for
raising the discussion on the matter in question and, secondly, that the notice should be
supported by signatures of at least two other Members. In the instant case, I do not find

any infirmity in the notices given by the hon. Leader of the Opposition and others.

In view of the position stated above, I am unable to accede to the request of

the hon. Minister.

(ii) Non-listing of Short Duration Discussion on unprecedented spurt in violence

in Gaza and West Bank Area of Palestine in today’s agenda papers

MR. CHAIRMAN: Hon. Members, Members have raised a question as to why

the Short Duration Discussion on ‘Unprecedented spurt in violence in Gaza and West
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Bank area of Palestine” which was listed on 16th July, 2014 in the agenda papers but

could not be taken up, has not been listed for discussion in today’s agenda papers.

Hon. Members are aware of the provisions of rule 177 of the Rules of Procedure
and Conduct of Business in the Council of States which clearly state that after the
Chairman has admitted a Short Duration Discussion on a subject, date for its discussion
has to be fixed in consultation with the Leader of the Council. The said Short Duration
Discussion was accordingly listed on the 16th July, 2014 after consultation with the
Government but could not be taken up on that day. As per the rules, the subject having
been already admitted, now requires consultation with the Leader of the House to fix

the next date and time for discussion.

In this connection, I received a communication last evening from the Leader of
the House stating that the Short Duration Discussion on the Palestine issue may not be
taken up on 17th July, 2014 and that the Government will communicate an appropriate

date for the same soon.

Accordingly, in view of the provisions of rule 177 read with the communication
received from the Leader of the House, the Short Duration Discussion on Palestine

has not been listed in today’s agenda papers.

SHRI SITARAM YECHURY (West Bengal): Sir, I have a point of order, if you

permit me. ...(Interruptions)...
MR. CHAIRMAN: One by one. ...(Interruptions)...

SHRI ANAND SHARMA (Rajasthan): Sir, I myself, the LoP, leaders of other
parties have given notice under Rule 267 for suspension of Question Hour so that the

matter which was listed for discussion yesterday is taken up. ...(Interruptions)...
it freTa el (ISR = ¥R, o1 SfolfT U= =4t 81 el 272

MR. CHAIRMAN: Just one minute. I8 GURI Hwlde B, WioW WX Tel Bl
..(TaHT). .

it AR I 2 WX, BT R 9 e 81

SHRI ANAND SHARMA: With all respect to the Chair, I would have to point out
that the Business of this House can only be transacted under the rules and this Rule Book
has some sanctity. Whether it is Rule 23 or Rule 29 or Rule 177 it makes it very clear that

once the admissibility is decided and a matter is listed on the Agenda, in the List of Busi-
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ness, circulated as such, that becomes the property of the House. That is the privilege of
the Members, the right of the Members of this House to discuss that matter. If there is any
extraordinary situation, even then it cannot be taken out of the List of Business, except
when a sense of the House is taken. If the Leader of the House, with all respect, is giving
a communication, writing to the hon. Chair, still the sense of the House has to be taken.
This is not a matter without precedent. Sir, we have been talking to the Government. But

before that I would like to quote here from Kaul and Shakdher. ... (Interruptions)...

MR. CHAIRMAN: Just one minute. ...(Interruptions)...

SHRI ANAND SHARMA: This has been settled. ...(Interruptions)... Kaul
and Shakdher has specifically commented on this. There are rulings on this matter.

...(Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... Let us not go into a longer debate

during Question Hour. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I am not going into a debate. ...(Interruptions)... 1
will just conclude. ...(Interruptions)... 1 will just quote Kaul and Shakdher. It is given

in 461, if they are getting it, it makes it absolutely clear. ...(Interruptions)...

MR. CHAIRMAN: I am aware of that. ...(Interruptions)... 1 am aware of that.

...(Interruptions)...

SHRI ANAND SHARMA: It makes it absolutely clear that if a matter is not
discussed for any extraordinary situation, even if there is death of a Member or an
outstanding personality or for any other extraordinary reason, it must again be listed
for the next day. That is the settled ruling. Either we are going to respect this or we
are going to respect Kaul’ and Shakdher, Sir, there is one point which I must make.

The framers of the Indian Constitution went for this...

MR. CHAIRMAN: Let us not go into a longer debate. ...(Inferruptions)... You

just make the point. ...(Interruptions)...

SHRI ANAND SHARMA: The framers of the Constitution had made a clear
seperation between functions of legislature, the Judiciary and the Executive, in this
Executive cannot remove a listed subject once something becomes the property and

privilege of the House tell...

MR. CHAIRMAN: There is no suggestion to that effect. ...(Interruptions)...
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SHRI ANAND SHARMA: The Executive cannot tell the Legislature not to

discuss it. ...(Interruptions)...
MR. CHAIRMAN: We work by a consultative process. ...(Interruptions)...
SHRI ANAND SHARMA: India has a stated position. ...(Interruptions)...

MR. CHAIRMAN: That is not the matter. ...(Interruptions)... We will not be
going into that.

SHRI ANAND SHARMA: Sir, it is a very important point. Please allow me
just half a minute more. ...(Interruptions)... The Government has been saying today to
us in the meetings that the Prime Minister being away, this should not be taken up,
but whereas the Prime Minister has gone to attend the BRICS Summit which is over.
The BRICS Declaration to which India is a signatory has half a page on the Gaza
developments and on the Palestine.

MR. CHAIRMAN: Thank you very much. ...(Interruptions)...

SHRI ANAND SHARMA: That should be put on record by us.

...(Interruptions)...

MR. CHAIRMAN: Hon. Minister of Parliamentary Affairs is saying something.
...(Interruptions)...

SHRI SITARAM YECHURY: Is he answering? ...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION; AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, I am not answering
anything because you have also not asked me to answer. My point is, if we are talking
about the rules, the rule says every day the first hour is Question Hour. It is there listed

in the Business. First, let us take up the Business No.l. ...(Interruptions)...
it Aad TqaG! (989 UQY) < IT Bl AT d9 AT AT, ST 3777 J&T I ?

SHRI M. VENKAIAH NAIDU: Secondly ...(Interruptions)... 34 IfsT
(GYT).... GITT T FE|

ot JuTafa : 39 I SRV .(FAYUH)...

2 A Agaa] : I8 Bl AUD] T9 YTe AT, 59 F&T o A2 AT 9 8H
e <2 1 ...(caaem). .

st QUMIfd : 31T 98 98U wilYl...Udh e ...(@ad™)... ©fisl 98 ST 319
...(TEYT)...
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SHRI M. VENKAIAH NAIDU: Because you are quoting the rules, I have reminded

you about the rules. ...(Interruptions)...

MR. CHAIRMAN: Please sit down. The Minister is speaking.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, my point is, first let us take up the Question
Hour. Secondly, the hon. Leader of the House has already communicated to the Chair
about the willingness of the Government to discuss the matter when the BAC meets
and decides on it. The third point is, if we are going back to what has happened,
I would like to request the Chair and also the hon. Members to go through the
proceedings, wherein the hon. Deputy Chairman, the day before yesterday, has taken

into. ...(Interruptions)...
MR. CHAIRMAN: We have gone into that. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: The Railway Budget had been taken up by the
Deputy Chairman and the debate had started yesterday. ...(Interruptions)... So, there

is no...(Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... Okay. ...(Interruptions)... No, please.
...(Interruptions)... We cannot have a debate on this issue. ...(Interruptions)... Okay,
Mr. Yechury. But, very quickly. ...(Interruptions)... 1 have to take up the questions.

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I beseech you to please understand that —
when you want us to be brief, I will be — these are matters of very grave importance.
The Minister has just now said that procedure and rules say that the first thing to be
taken up is the Question Hour. You have Rule 267, whereby we can move for the
suspension of the Question Hour. That’s a rule and our right also. So, don’t deny us
that right. If you go by rules, then, we have given our notice. So, that is not the point.

...(Interruptions)... That is not the point. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: I would like to know whether the Chair has

allowed suspension of the Question Hour. ...(Interruptions)...

MR. CHAIRMAN: Everyone knows the procedure for suspension of the Question

Hour. ...(Interruptions)...

SHRI SITARAM YECHURY: As regards your ruling, Sir, as a Member of this

House and respecting the procedure of this august House, all of us are bound to accept
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your ruling. There is no question of not accepting it. But, acceptance does not mean that
we cannot question. My reason for rising to question that ruling is ...(Interruptions)...
I will tell you. Please bear with me for a minute. ...(Interruptions)... You have said
very correctly, the concurrence of the Leader of the House is required. But there must
be some reason for the Leader of the House to change the order, which has already
been decided and circulated. That reasoning has not come. This was my point No. 1.
Number two, even if the discussion on the Rail Budget had begun and, according to the
Parliamentary Affairs Minister, the revised List of Business was circulated subsequent
to that, from my knowledge of the functioning of this House and the procedures and
the rules, no revised List of Business can be circulated unless there is prior agreement

of the Government. ...(Interruptions)...
MR. CHAIRMAN: Thank you. ...(Interruptions)...

SHRI SITARAM YECHURY: Please, one minute. ...(Interruptions)... 1f the
Government agreed to that the day-before-yesterday, and it was circulated yesterday,
why was a disagreement yesterday; why was it stopped from circulation, today? This

House needs to know the reason. ...(Interruptions)...

MR. CHAIRMAN: Thank you. ...(Interruptions)...

SHRI SITARAM YECHURY: You please tell us why you are not wanting this

discussion to take place. ...(Interruptions)...
MR. CHAIRMAN: Thank you. ...(Interruptions)...
SHRI SITARAM YECHURY: We want to know, Sir...(Interruptions)...

it FuTfd : o/ WA BT il

3t FaR™ AR : TR g HH TP VSIRRE R SREd PR ol 7o qard
TR B9 &1 W B BT A 8, SHP $HUR HSH R &l Ml H S & ET 7,
S W YU T3 dsH B & A FT ded BT ATHR &l T B 9 R fewmeH
PY? .. (FGUM)... TIR GfAL BT Sooit 81 V&l Bl

MR. CHAIRMAN: Let me get on to...(Interruptions)...

SHRI SITARAM YECHURY: Sir, we are all, together, violating the Constitution of
India. ...(Interruptions)... We are violating the Constitution of India. ...(Interruptions)...
You are denying the independence of the right to this Parliament. ... (Interruptions)... As

a custodian, you have no right to ...(Interruptions)... You cannot preside over denying
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of this right to us, which the Constitution of India, ‘We, the people’, has given us.

You cannot preside over denying this right to us. ...(Interruptions)...

MR. CHAIRMAN: No right ...(Interruptions)... Sharadji, please. ...(Interruptions)...
Sharadji.

3l ¥RT Aea ([FBR): AUl Feiey, § e el iR R gar g, ofe
ST Bl a7 BHR 68 Y B ... Sl MU B8l b D! M B SN, T8 faog |
TE e, @ < SR g A Rid v aiRE die fBu €, 9 1 v 9E g,
WP SHBT Bl I DR 3MST db el Bl Il B gall, &= &b =il P T P SIRY
BT S H a1 =Tedl § b dve R 89R 8% RE & fadl & |1 ISl gal €,
AR QU B WEAISH B A ST 3T Tl SR IE oM, I MY A a7 BT AF
IR 6 g8 S 781 B # wHeraT g b aFR g' ARel T8l aMdl Al 9ga 3resl
o1, P &1 3T & I8 ArTe @1 gall, I AR g1 ¥R ¥ I8 a1d gell Wil W
AT <1 ST a1 Pel b foay F=Te 4 AR < 7 US Ul a1 SR Q4T gl 98l
e fHT....| 3ot 79 aRE @1 gi fRIRT 2, § M9 U &1 919 H8 @ § [ 9ad
F AT T S T8 B fBAT 7, IqF Tl 30 T8 e RS 39 <9 & Al
SNT g81 ISR 4 3R MR A S gU &1 < & Al & 79 H 39 Fardl 4R g8
S 81 B9 d9 Bl Afe wed H T A S, 1 Sfd T8l sl gty #
TR Fde BT A18dl § 6 g9P! bl & [T A7 S| Vel goie WR al &l T
=l 81 el §l I8 dve YRR & fad # 8, 89X 9w f3d 4 2 3R I8 SR &
Raetp 781 &1 ward I8 © fb 9 dve 4 a8f $uiid &f sl 8l 8l &, o
TE A 81 YhaRWT HIIATE! 81 W8 &, 37l B g ga-it o=l 81 s & aig o
9P IR H dle & o R 78T 2

it wuTafer: Awy) ..(TaE). .
sft IR<T ATeq: Ig < i BT ¥ &R fe 39 R &9 AT 8T dleil ...(SaLH)...

SHRI DEREK O’BRIEN (West Bengal): Sir, I have a clarification. ... (Interruptions)...

I am not giving a speech. ...(Interruptions)...

MR. CHAIRMAN: We can’t have a debate on this. ...(Interruptions)... This is

Question Hour.

it IRT Freg: T A MU I ® o ot &1 wed #, 9 NI Bl doAT
TS, 39 ATl Bl AT SR o SIfog| 81 a1 I8 S =18l 81, I8 ALY M9y o=t
gl

S} R AT : T AU ST ...(FEIH).... HER- G9Tafe Sl ... (). .
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SHRI P. RAJEEVE (Kerala): Sir, I have given a notice under Rule 267.

...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, I only want a clarification; no speech.

...(Interruptions)...
MR. CHAIRMAN: What is the clarification? ...(Interruptions)...

SHRI DEREK O’BRIEN: Sir, my clarification is that my party has along with,
maybe, a few other parties, have given a notice under Rule 267. ...(Interruptions)...

Sir, what is your ruling on that? ...(Interruptions)...

MR. CHAIRMAN: Please sit down. Now, we will proceed with the Question
Hour. ...(Interruptions)... Question 141. ...(Interruptions)... No, no. This is not a debate.

...(Interruptions)... This is not a debate. ...(Interruptions)...
SHRI DEREK O’BRIEN: Let the Government say something. ...(Interruptions)...

it AR AT (ITR <) AT FHART S, 59 U Al 849 @l + o
BTl &...(FALM)...

£} FUTART: 3T HRISR ATH B ..(GT).... YD HIRATSIR AGH B ..(TILT)...

St TR AT U HEIS, BH NMTD ] B ol T Bl doiol Aol DR I8 Bl ...(FTL)...
AT SN AT 1T B, ST S URTISR 8, T8 TRISR TSI &RA1 A1MRY ...(dem). .

it FUTTfr: 39 S WIS &1 4feul ... (aem)...
37} R IATS: 37T I URISR Bl TSI PR AT ..(FAEH)...
MR. CHAIRMAN: You know the procedure for Rule 267. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, I have given a notice under Rule 267 to suspend the

Question Hour and discuss the atrocities ...(Interruptions)...

MR. CHAIRMAN: I can’t allow a discussion, please. ...(Interruptions)... There
are one, two, three, five, six Members. It is not possible. ...(Interruptions)... Question

No. 141. ...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY; THE MINISTER OF STATE OF THE MINISTRY OF EARTH
SCIENCES; THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE; THE
MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS; THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC
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ENERGY AND THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE
(DR. JITENDRA SINGH): A Statement is laid on the Table of the House.

SHRI DEREK O’BRIEN: Sir, my party along with some other parties have given
a notice under Rule 267 for suspension. ...(Interruptions)... So, we can take up this

issue and then take up the Railway Budget after that. ...(Interruptions)...

MR. CHAIRMAN: You know the procedure for 267. ...(Interruptions)... Rule 38

prevails. ...(Interruptions)...
SHRI DEREK O’ BRIEN: Sir, I have to say something. ...(Interruptions)...

MR. CHAIRMAN: We can’t have a debate, please. ...(Interruptions)... Question
141 has been called. ...(Interruptions)... This is not a debate. This is Question Hour.

...(Interruptions)...

S A agdal: GUIRT H81ed, UeTHTe H 39 vy W) =9l B b fow g9
qifew fear 8l ...(Faem™)...

it T SFETe: AE -T2 ... (FEH). .

SHRI ANAND SHARMA: Sir, the Opposition seeks protection of the Chair.

...(Interruptions)... The Opposition seeks your protection, Sir. ...(Interruptions)...

il FeEd AgIel: AR, B AICH AT 81 ...(FAUM)... 519 T $9 99T uR 989
1 81T, 9 T BIg [T T8 &1 Fehell| ...(FTHM)...

MR. CHAIRMAN: Please don’t do this. ...(Interruptions)...

SHRI ANAND SHARMA: We have to respect the dignity and the rights of the
House. ...(Interruptions)... It is Members’ right. ...(Interruptions)... We are not giving

up our rights.

MR. CHAIRMAN: Please don’t do this. ...(Interruptions)... The House is adjourned

for 15 minutes.
The House then adjourned at nineteen minutes past eleven of the clock.
The House reassembled at thirty-four minutes past eleven of the clock,

MR. CHAIRMAN in the Chair.
MR. CHAIRMAN: Question No. 141. ...(Interruptions)...

S} A9 IFATA : TIRIA R, A8 1-7T8] ...(HAH). .
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DR. V. MAITREYAN: Sir, we want the Question Hour. We want Question No.
142 to be taken up. ...(Interruptions)...

MR. CHAIRMAN: Yes, we are taking up the questions. Question No. 141.

...(Interruptions)...
37t AR AT : TIRAA TR, EI-] ...(FALT)...

DR. V. MAITREYAN: Sir, we want the Question Hour. ...(Interruptions)... The

fishermen of Tamil Nadu are being attacked. ...(Interruptions)...

MR. CHAIRMAN: One minute. ...(Interruptions)... Okay; one minute. One minute,
please. ...(Interruptions)... Let us hear the LOP. ...(Interruptions)... Please sit down.
...(Interruptions)... Let us hear the LOP. ...(Interruptions)...

DR. V. MAITREYAN: We want Question No.142 to be taken up ...(Interruptions)...

Already forty minutes have gone. ...(Interruptions)...

MR. CHAIRMAN: Dr. Maitreyan, please sit down. ...(Interruptions)... Let us
hear the LOP. ...(Interruptions)...

DR. V. MAITREYAN: Fishermen of Tamil Nadu are being attacked by Sri Lankan

Navy. ...(Interruptions)... They are attacking our fishermen. ...(Interruptions)...

MR. CHAIRMAN: Dr. Maitreyan, please sit down. ...(Interruptions)... Please sit

down. ...(Interruptions)... Please sit down. ...(Interruptions)...

DR. V. MAITREYAN: The House is not being allowed to discuss the question.

...(Interruptions)... We want the question to be taken up first. ...(Interruptions)...

MR. CHAIRMAN: Just one minute. ...(Interruptions)... Just one minute, please.
...(Interruptions)... Let us hear the LOP. ...(Interruptions)...

DR. V. MAITREYAN: We have heard enough now. ...(Interruptions)... We want
the question to be taken up. ...(Interruptions)... For forty minutes, we have been silent.

...(Interruptions)...

MR. CHAIRMAN: If the LOP wishes to say something, the convention is that

he is allowed to say. ...(Interruptions)... Please. ...(Interruptions)...

DR. V. MAITREYAN: Assure me that the question will be taken up.

...(Interruptions)...
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MR. CHAIRMAN: Please sit down. ...(Interruptions)...
DR. V. MAITREYAN: I will yield only for LOP. ...(Interruptions)...
[ FAGAg: A9 T fauel Bl G ..(Taegm). .

faer & e (sht e 7t s1roTE): A [Tl S, SO et A fadw
HAT AT 7 Hed D! S e foraT AT, IHD! Bic AT 3R AT TG & =l b R
H BRI BTSY &1 59 A13S & o+ f 3% 8, 89 941 7 31y ordiel &t oft fb vl &
ST # goRTSd, el - RTTd IR # 379 31l Y& BAMT b a8 IR Hrachst &l
SFMISCS ST aRm 81 8T € 3R f79 ave W g, 3iRd, ¢ 3R FIo7dr AR S8 8,
B9 99 AR W gl B | IE AT Bl P [T 3§ gl o GaAT AT AT TRBR Pl TRB
A FST 7l B o &9 39 WR foedt ofR o =l 1) .. (aaaerm ...

S1. 1. §3FA: 59 FIA18S 2l 7 ...(AIHH).... 79 3™ IHSD oY B H U
PHETei™T Wl TSI 3T T ..(FAIM)...

7} T Y STTSTIE: T SfY, Sfg B1E 31 81 STl 2, <1 319 I dxh 3 Ao
P ot B THRY BT ST B AT B2 ...(FLTH)... T SADT STl BRI ...(FALT)...
9 U YT BT BIC ACH TNl © ...(AIEM)... Tl &RIT MY 3FTell T fHeft iR ST W)
ST 3N B ? ...(FAYUH)... AT AT Il Y&l 8, Fed 37 7R T © ...(FAIM)...
e 1T @1 foRe ¥ ...(HauT)... 31 g IHAN 21 IS TS influence XM, foes
fISTT @1 e 21 <7 311R 311 aTel ah A o el < L (REHH).... 1 89N U 3R
DI AT TE1 AT S FITeT TR BT TS (HAT MY ...(AILH).... TH TR R [STHIA
AT AR ...(FAHF)... S fS¥he 81 =1fee off ..(ae)... oS & &1 §
..(CTTET)...

DR. V. MAITREYAN: One-and-a-half lakh citizens have been killed.
...(Interruptions)... Let them take it up at 12 o’clock. ...(Interruptions)...

SHRI ANAND SHARMA: We have given notice under Rule 267 for the suspension

of Question Hour. ...(Interruptions)...
MR. CHAIRMAN: Have you given the notice? ...(Interruptions)...

SHRI ANAND SHARMA: We are moving the motion. ...(Interruptions)... We
are moving the motion. ...(Interruptions)... We have given notice for the suspension of
Question Hour. ...(Interruptions)... We have given notice. ...(Interruptions)... Question
Hour be suspended. ... (Interruptions)... Sense of the House be taken. ...(Interruptions)...
If required, we are ready for the voting. ...(Interruptions)... We have given notice under
Rule 267. ...(Interruptions)...
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DR. V. MAITREYAN: We want the Question Hour. ...(Interruptions)...

MR. CHAIRMAN: One minute please. ...(Interruptions)... One minute please.
..(Interruptions)... 34 98 STSY| ...(TALYM)... MY 9 Y| ...(FALF)... I8 SZY
@S| ...(@a8)... Please sit down. ...(Interruptions)... Hon. Members, a notice has

been given under appropriate rules by the hon. Leader of the Opposition.
£} R AT : B AN A A Aifew ey €
SHRI SITARAM YECHURY: There are seven in all.

MR. CHAIRMAN: ...and others. Now, there is a well-established procedure
which everybody knows as to how that is to be tackled. For that, the first requirement
is peace in the House. So, I would request you to please listen to what he has to say

and then it is your choice. ...(Interruptions)...

DR. V. MAITREYAN: Sir, he has already said what he had to say. We want the
Question Hour to be taken up. We have already listened to him. We want the Question

Hour to be taken up. ...(Interruptions)...
MR. CHAIRMAN: He has given a notice for the Motion. ...(Interruptions)...

DR. V. MAITREYAN: We want the Question Hour to be taken up. ...(Interruptions)...
Fishermen of Tamil Nadu are being treated as second-class citizens. They are our
own citizens. We have not bothered about them. ...(Interruptions)... Now also, you
are not taking it up. We want the Question Hour. ...(Interruptions)... Let him do it at
12 o’clock. We have no problem. ...(Interruptions)... 1t is the second question listed

today. Let them do it at 12 o’clock. ...(Interruptions)...

MR. CHAIRMAN: Please listen to what the hon. Leader of the Opposition has to
say on his Motion. ...(Interruptions)... There is a Motion on the Table. ...(Interruptions)...
I know that. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, the Question was in progress. ...(Interruptions)...
The Question was in progress. If the Chair first takes the Question Hour, I have no

problem ...(Interruptions)...
DR. V. MAITREYAN: We want Question Hour. ...(Interruptions)...

MR. CHAIRMAN: Please don’t do this. Please don’t come here. ...(Interruptions)...
The House is adjourned till 1200 hours.

The House then adjourned at forty-three minutes past eleven of the clock.
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The House reassembled at twelve of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
ORAL ANSWER TO QUESTION
Identification of areas, posts prone to corruption
*141. DR. T.N. SEEMA: Will the PRIME MINISTER be pleased to state:

(a) the plans to identify the areas and posts where corruption is rampant, if
so, the details thereof alongwith the mechanism available with Government to monitor

those areas and posts;

(b) the current status of implementation of the Lokpal and Lokayuktas Act,
2013;

(c) the number of States that have established the institution of Lokayukta; and

(d) the details of assistance provided by Government to the States to establish

the institution of Lokayukta in all the States?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) Corruption thrives in
areas where transparency is lacking, procedures are complicated, discretion of high order
is permitted and where there is a demand supply gap. Government is tackling these
issues by encouraging greater transparency, simplifying rules and procedures, reducing
the number of levels in the decision making process, etc. Increasing public awareness,
technology enabled e-Governance (minimizing discretion in the citizen-government
interface), system-based, policy-driven governance (making it transparent), rationalization
and simplification of the tax regime and simplification of the processes and procedures
at all levels are part of the action plan of the Government for tackling corruption. Some

of the new initiatives taken by Government in this regard are as follows:

. Every Department should identify and repeal at least 10 rules or processes,
and even archaic Acts, that are redundant and would not lead to any loss

of efficiency.

. Every Department should identify forms that are in vogue and shorten them,
where possible, to one page only. (Seeking of unnecessary or irrelevant

information should be discouraged).
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. Every Department should encourage use of Information and Communication
Technology (ICT) in submission of information and eventually universalize

it.
. Decision making layers should be reduced, to a maximum of four layers.

. Effective and timely resolution of public grievances must be ensured and

monitored by the Secretaries of the Departments concerned.

As regards specific areas prone to corruption, the Performance Management
Division (PMD) of the Cabinet Secretariat has asked the Ministries / Departments to
identify potential areas of corruption related to their activities and develop action plans

to mitigate them. The details of the approach and action taken are as follows:

The Performance Monitoring and Evaluation System (PMES) was introduced in
2009 with a view to assist the Ministries/Departments in creating an enabling environment
for result-oriented performance. The PMES is being implemented through the Results-
Framework Documents (RFDs). In order to infuse some new approaches in mitigating
potential areas of corruption, it was decided in March 2011 that Central Government
Ministries and Departments should identify potential areas of corruption in their
department and should prepare appropriate action plans for mitigating potential risk of
corruption. PMD has received action plans from about 51 Ministries/Departments. The
RFD guidelines for the financial year 2014-15 include a mandatory success indicator,
viz., “Implement agreed milestones of approved Mitigating Strategies for Reduction of

potential risk of corruption (MSC)”.

As regards identification of posts which are prone to corruption, the Central
Vigilance Commission has issued a number of circulars containing instructions to the
organizations under its advisory jurisdiction regarding rotation of officials working
in sensitive posts which offer scope for corruption. As per these instructions, the
organizations were to identify the sensitive posts and staff working in these posts and
also ensure that they are strictly rotated after every two/three years to avoid developing
vested interests. The identification of sensitive posts and affecting rotational transfers
is an ongoing process and the Central Vigilance Commission has asked the Heads/
CVOs of all Departments/Organisations to ensure strict implementation of Commission’s
guidelines. As per information furnished by the Central Vigilance Commission, a total

of 256 organisations have responded to these guidelines of the Commission.
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(b) The Central Government, in exercise of the powers conferred by sub-section
(4) of Section 1 of the Lokpal and Lokayuktas Act, 2013 (1 of 2014), appointed the
16th day of January, 2014, as the date on which the provisions of the said Act shall

come into force.

In exercise of powers conferred by sub-section (5) of section 4 of the Act, the
Central Government notified the Search Committee (Constitution, Terms and Conditions
of appointment of members and the manner of selection of Panel of Names for
appointment of Chairperson and Members of Lokpal) Rules, 2014 (hereinafter referred

to as Search Committee Rules).

A writ petition has been filed by Common Cause, a Registered Society, before the
Hon’ble Supreme Court wherein, inter-alia, challenge has been made to the validity of
the Search Committee Rules. During the course of hearing of the case by the Supreme
Court on 5th May, 2014, the Court has been informed that the Government will re-
examine the issue and make formal amendments in the Rules and only thereafter
proceed further in the matter. Accordingly, Government has examined the matter and
it has been found that a number of provisions in the said Rules require to be amended.
The matter can be processed further only after the amendments are carried out in the

Rules as per the undertaking given before the Hon’ble Supreme Court.

(¢) Twenty two States and one Union Territory (Delhi) have already enacted
respective laws for establishment of the institution of Lokayukta in their respective
States. One State (Jammu and Kashmir) has enacted an Act establishing an Accountability

Commission similar to Lokayukta.

(d) Section 63 of the Lokpal and Lokayuktas Act, 2013, as passed by Parliament

contains the following mandate:

“Every State shall establish a body to be known as the Lokayukta for the State,
if not so established, constituted or appointed, by a law made by the State
Legislature, to deal with complaints relating to corruption against certain public
functionaries, within a period of one year from the date of commencement of
this Act”.

Accordingly, the Central Government has forwarded a copy of the said Act to the
Chief Ministers of all States, drawing their attention to the requirement of section 63
of the Act. A copy of Part III of the Lokpal and Lokayuktas Bill, 2011, as passed by
Lok Sabha on 27.12.2011, which contains provisions relating to State Lokayuktas, has
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also been forwarded to the Chief Ministers of all State Governments as a model for
consideration of the State Governments. There is no provision in the Act for provision

of any assistance to the State Governments for establishing Lokayuktas.

WRITTEN ANSWERS TO STARRED QUESTIONS
Attack/Detention of Indian fishermen by Sri Lankan Navy

*142. SHRI D. RAJA: Will the Minister of EXTERNAL AFFAIRS be pleased

to state:

(a) whether it is a fact that the attack and detention of Indian fishermen by Sri

Lankan Navy forces has become a regular feature for the last few months;

(b) if so, the number of such incidents taken place during the last two years
and the number of fishermen detained and released after Government’s intervention;

and

(c) whether Government is taking any steps to find a permanent solution to the

problem; and if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) and (b) Reports have appeared from time to time on incidents of attacks on Indian
fishermen allegedly by the Sri Lankan Navy. Since January 2012, fourteen incidents
of alleged attack on Indian fishermen by the Sri Lankan Navy have been reported
and there have been no incidents of deaths of Indian fishermen in Sri Lankan waters.
Government has consistently taken up issues relating to apprehension of and incidents
of attacks on our fishermen with the Government of Sri Lanka to ensure that the Sri
Lankan Navy acts with restraint and our fishermen are treated in a humane manner.
Government, as a result of its continuous efforts, has secured the release of all 197
apprehended Indian fishermen in 2012, 676 apprehended Indian fishermen in 2013 and
532 apprehended Indian fishermen till 12 July 2014 from the custody of Sri Lanka.
As on 12 July 2014, there are 4 Indian fishermen alongwith 47 Indian fishing vessels

under the custody of Sri Lankan authorities on charges of fishery related violations.

(c) Government attaches the highest importance to the safety, security and
welfare of Indian fishermen. An India-Sri Lanka Joint Working Group (JWG) to deal

with issues relating to straying fishermen, work out modalities for prevention of use
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of force against them, the early release of confiscated boats and to explore possibilities
of working towards a bilateral agreement has been established since 2004. Further,
keeping in mind the humanitarian and livelihood dimensions of the fishermen’s issue,
Government had reached an understanding through a Joint Statement with the Sri Lankan
Government on 26 October 2008 to put in place practical arrangements to deal with
bonafide Indian and Sri Lankan fishermen crossing the International Maritime Boundary
Line. As part of these arrangements, it was agreed that there would be no firing on
Indian fishing vessels and that Indian fishing vessels would not tread into sensitive
areas designated by the Government of Sri Lanka along its coastline. Additionally,
in 2014, two rounds of India-Sri Lanka Fishermen’s Associations talks have taken
place in Chennai (27 January 2014) and Colombo (12 May 2014) towards resolution
of the issue. The matter was discussed recently during the bilateral meeting of PM
with Sri Lankan President on 27 May 2014 in New Delhi. Both leaders called for a
permanent solution to the issue. On 11 July 2014, EAM held discussions, including
on the fishermen related issue, with the visiting Sri Lankan External Affairs Minister
in New Delhi. Government continues to remain engaged with the Government of Sri
Lanka to ensure that fishermen on both sides can continue to pursue their livelihood

in a safe, secure and sustainable manner.
Help to Indians trapped in Iraq

*143. SHRI BALWINDER SINGH BHUNDER: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether many Indians were taken hostages and trapped in the war- torn
cities of Iraq by insurgents of Islamic State of Iraq and Syria (ISIS); if so, the details

of Indians taken hostages and trapped therein;

(b) the efforts that were made by Government to get released the hostages and

evacuate Indians from Iraq; and

(¢) the number of Indians who have been evacuated and the efforts that have

been made to ensure the safety of others left behind in Iraq?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAI):
(a) An estimated 22,000 Indian nationals were in Iraq at the beginning of the conflict.
This included 500 in Baghdad, 2,300 in Najaf, 1,000 in Karbala, 3,000 in Basra, 15,000
in Kurdistan and about 200 in other cities. Some Indians got trapped in the conflict
areas following sudden attacks and capturing of several cities in northern and central

Iraq by the Islamic State of Iraq and Sham (ISIS) beginning 8 June.
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A group of 46 nurses working in a local hospital in the city of Tikrit got stuck
due to the conflict, but were safely brought back to India in a special Air India flight on
5 July. Another group of about 41 Indian nationals working in a construction company
in Mosul were taken captive by an unidentified group. The Government of India is

making every effort and taking all steps to secure their release as well.

(b) and (c) Our Embassy in Baghdad is in close and regular contact with the
Iraqi Government authorities and Iraqi Red Crescent Society for safe return of our

nationals from Iraq.

On 19 June, the Government suspended emigration clearance to Iraq, until further
notification and advised Indian nationals to avoid all travel to Iraq. The Government
issued travel advisories on 15 June, 24 June and 28 June advising Indian nationals to
leave Iraq by commercial means. Our nationals living in areas affected by the ongoing
armed conflict have been advised to stay indoors as far as possible and to remain in
contact with our Embassy in Baghdad for necessary guidance and updated information
on the evolving security situation. Those Indian nationals, who do not have travel
documents or need other consular services, have been advised to seek assistance from

our Embassy in Baghdad.

Our Mission in Baghdad and the Ministry of External Affairs have established
24 hour helplines to assist our nationals in Iraq and their concerned family members
in India. The Government has set up special camp offices in Najaf, Karbala and Basra
and strengthened our Embassy in Baghdad through the addition of 25 staff members.
These new officers are proactively contacting Indian nationals and companies where
they work, offering all necessary assistance, including provision of travel documents,

air tickets and facilitation in any other form for travel out of Iraq.

The contact details of our camp officers in these cities are available on the websites
of our Embassy in Baghdad and the Ministry of External Affairs. The details of these

helplines have been well publicized through the media.

Our Embassy has been providing all necessary assistance to Indian nationals,

including provision of travel documents, air tickets and special flights.

As of 14 July, over 3,500 Indian nationals have been provided assistance for

travelling back to India. This includes air tickets to over 2,500 Indian nationals.
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Steps taken for welfare of tribal people

*144. SHRI RITABRATA BANERJEE: Will the Minister of TRIBAL AFFAIRS

be pleased to state:

(a) whether Government has resolved its modus operandi on accrediting

indigenous tribal languages; if so, the details thereof;

(b) whether Government has resolution on providing elementary education in
various tribal languages to ensure greater participation and equitable access to education

by the tribal population; if so, the details thereof; and

(¢) whether Government plans to extend food and minimal health security to

the tribal people; if so, the details thereof?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL ORAM): (a) There is no

proposal for accrediting indigenous tribal languages.

(b) No Sir. However, the Sarva Shiksha Abhiyan (SSA) aims to achieve Universal
Elementary Education (UEE) through a time bound integrated approch in partnership
with States and has provision to ensure quality of education of ST children with the
provision of free textbooks (up to X¥150/- per child) to all ST children with focus of
textbooks in mother tongue for ST children in the beginning of primary education
where they do not understand regional language and preparation of locally relevant

materials for ST children.

(c) The National Food Security Act, 2013 aims to provide for food and
nutritional security in human life cycle approach, by ensuring access to adequate
quantity of quality food at affordable prices to people to live a life with dignity. The Act
provides for coverage of upto 75% of the rural population and upto 50% of the urban
population for receiving subsidized foodgrains under Targeted Public Distribution System
(TPDS), thus covering about two-thirds of the population including tribals. National
Health Mission (NHM) seeks to provide universal access to equitable, affordable and
quality health care to improve the Health of people, especially vulnerable population
including Tribal and LWE affected population groups. For tribal areas, the mission
adopts relaxed population norms for setting up Sub-centres, Primary Health Centres
and Community Health Centres. For control of various diseases, such as vector borne
diseases, tuberculosis etc, the special attention has been given to tribal States/ Blocks
and population norms have been relaxed. Special and enhanced allocation of resources

has been proposed for tribal and LWE districts.
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Children of imprisoned illegally migrated parents

145. DR. KANWAR DEEP SINGH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that children of imprisoned illegally migrated parents
are kept in observation homes and are considered as “juveniles in conflict with

L3

law”;

(b) if so, the reasons therefor, since the children of illegally migrated parents

are to be considered as “children in need of care and protection”;

(c) the number of children in observation homes, whose parents are imprisoned

for illegal migration, State-wise; and

(d) whether the Ministry has taken any measures to ensure the protection of
children from abuse, while they are deported to their countries of origin, and if so,
the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) Children of imprisoned illegally migrated
parents upto the age of six will be kept with their parents as per the Bangkok protocol
and the Supreme Court verdict in R. D. Upadhyaya Vs State of Andhra Pradesh. Beyond
the age of six, the children would have to be kept in a children home as defined under
section 2(e) of the J.J. Act, 2000. Children in the company of illegal migrant parents
would also be culpable of violating the Foreigners Act 1946 and the Passport Act 1967
barring the exceptions given under section 82 and 83 of IPC. They would hence be
treated as juveniles in conflict with law as defined under section 2(j) of the J.J. Act
and not as children in need of care and protection under section 2(d) of J.J. Act, 2000

as they are not covered in the cases enumerated under section 2 (d).
(c) Statistical data of this nature is not centrally maintained.

(d) Children being repatriated to their home country are first counseled as to
the process and made aware of the risks involved. They are also counseled as to the
basic psychological and social needs to ascertain safety before they are repatriated.
Once repatriation process starts, an NGO from the Indian side makes contact with the
NGO of the opposite country, and the Government of India also establishes contacts
with the counterpart country as to the entire process including the dates of departure
and the delivery of the child at the agreed points on the border. At the agreed points,

the child is handed over to the representative of the other country in the presence of
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NGOs and the representatives of both the Border Guarding Forces. Throughout the
journey that the child makes, it is under escort from the representatives of the Police
and of the NGO.

Mega city development mission

*146. DR. V. MAITREYAN: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether Government has provided any financial support for the overall
development of Chennai under Mega City Development Mission and if so, the details

thereof and the financial support extended so far, year-wise;

(b) whether Government is providing financial support to Government of
Tamil Nadu for executing various infrastructure development projects under the

Chennai Mega City Plan, if so, the details thereof; and

(c) the details of the additional financial assistance provided by the Japan
International Cooperation Agency for Chennai Mega City Development Mission and

Integrated Urban Development Mission?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (c) No, Sir. The Chennai Mega City Development Mission (CMCDM) is a scheme
launched by the State Government of Tamil Nadu in the year 2012. No funding has been
provided by the Government of India to this scheme. Japan International Co-operation
Agency (JICA) has also not provided any financial assistance so far to the Chennai

Mega City Development Mission, as intimated by the State Government.
Online applications for environmental clearances

*147. SHRIMATI KANIMOZHI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government has initiated a system of online applications for

environment clearances, if so, the details thereof;

(b) whether this has resulted in a push for granting environmental clearances

for hazardous industries; and

(c) in what manner Government would balance the need for quick environmental

clearance with the important task of environmental protection?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Yes, Sir. The project
proponents have been mandated to make applications for Terms of Reference and

Environment Clearance (EC) to the Ministry online w.e.f. 1st July, 2014.

(b) The objective of mandating online applications is with a view to increasing
transparency in system and reducing delays. The EC cases including those for hazardous
industries continue to be processed as per the provisions under the Environment Impact
Assessment (EIA) Notification, 2006, as amended, notified under the Environment
(Protection) Act, 1986.

(¢) The EC process under the EIA Notification, 2006, as amended, aims at
streamlining environmental issues in development process. Various rationalizing decisions
taken by the Government from time to time are with a view to facilitating timely and

objective decision making without compromising the integrity of the environment.
Steps taken for conservation of Himalayan Ecology

*148. DR. T. SUBBARAMI REDDY: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the steps that have been taken for the conservation of Himalayan Ecology

on priority;

(b) whether a National Mission on Himalayas has been launched, if so, the

details thereof, and if not, by what time it would be launched; and

(c) the short-term and long term proposals for conservation of Himalayan

Ecology?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The Ministry of
Environment, Forests and Climate Change accords very high priority to conservation of
Himalayan Ecology. Several initiatives have been taken for conservation and sustainable
development of Indian Himalayan Region (IHR). These include; (i) inventorization
and characterization of floral and faunal wealth of the Himalaya. Details are given in
Statement-I (See below); (ii) establishment of a Protected Area Network under Wildlife
Protection Act (1972) for protection of biodiversity rich habitats. Details are given in
Statement-1I (See below).; (iii) policy framework with focus on mountainous region
including National Forest Policy 1988, National Environment Policy (NEP) 2006; (iv)

setting up of a dedicated institute viz., G.B. Pant Institute of Himalayan Environment and
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Development (GBPIHED) with a mandate of environment conservation and sustainable
development of Indian Himalayan Region, as well as, establishment of Mountain
Division at MoEF and CC to address specific issues of the mountain ecosystem in an
integrated manner; launching of National mission for Sustaining Himalayan Ecosystem
under Department of Science and Technology (v) afforestation of 6 lakh ha of degraded
forest lands in 10 Indian Himalayan States under National Afforestation Program. Details
are given in Statement-III (See below); release of ¥ 1515 lakhs for preparatory activities
under Mission for Green India (Details are given in Statement-IV (See below); release of
T 1111 crores to Himalayan States for protection of forest under 13th Finance Commission
(Details are given in Statement-V (See below) and release of I 5085 lakhs for protection
and conservation of wildlife and its habitats under Integrated Development of Wildlife

Habitats Scheme. (Details are given in Statement-VI (See below).

(b) National Mission on Sustaining Himalayan Ecosystem (NMSHE) as part of
the National Action Plan on Climate Change (NAPCC), under Department of Science
and Technology, has been launched with an outlay of 550 crores during Twelfth plan
period. Details are given in Statement-VII (See below). Further, I 100 crores have been
provided in the Union budget 2014-15 for setting up a National Centre for Himalayan
Studies in Uttarakhand.

(c) The short term and long terms proposals for conservation of Himalayan
ecology include eco-restoration and afforestation under National Afforestation Program,
implementation of Mission for Green India using landscape approach implementation
of world bank assisted Bio-diversity Conservation and Rural Livelihood Initiative in
Uttarakhand district, in-depth R&D activities on key issues of Himalayan Ecology
through GBPIHED and other institutions, Strengthening Protected Area net work,
conservation of critically endangered species like snow leopard; support to trans-
boundary landscape conservation programs, and mainstreaming of best practices and

guidelines on Governance for Sustaining Himalayan Ecosystem.
Statement-1

Details of floral and faunal wealth of the Himalaya

Floristic studies in the region have revealed over 18,500 taxa, belonging to
various groups of plants. The Himalayan region with only 16% of India’s land area,
houses 81% of the country’s stock of gymnosperms, 47% of angiosperms, 59.5% of
lichens, 59% of pteridophytes, 44% of bryophytes and 53% of fungi found in India

Orchidaceae with over 750 genera represents the largest angiosperm family in the
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Himalaya. The Himalayan flora represents 71 endemic genera and 32% endemic species.
Also, five families are endemic to the region (i.e., Tetracentraceae, Hamamelidaceae,
Circacasteraceae, Butomaceae, and Stachyuraceae), while over 90% of the species in
Berberidaceae and Saxifragaceae are endemic to the Himalaya. A large number of
orchids, many representing neo- endemic taxa, have been reported from Sikkim and
Arunachal Pradesh. Of the total 622 endangered plants listed so far in the Red Data
Book, 137 occur in the Himalayan region. Of the 137 species, 71 are from the Eastern
Himalaya, 56 from the Western Himalaya, and ten species are common to both these
regions. There are over 800 tree species, nearly 700 species of edible and 1700 of

medicinal value in the region.

The ITHR nurtures amazing faunal assemblages in the Indian subcontinent. The
vertebrate faunal elements in the Himalaya provide a high degree of diversity at species
level. Of the 372 mammalian species recorded in the country so far, as many as 241
species are recorded in the Himalaya; and of the 1,228 bird species as many as 528
species and subspecies occur in the region. Likewise 149 species of reptiles, 74 species
of amphibians and 218 species of fishes have been documented from the Himalaya

which amount to 35%, 36% and 17% of known species in the country, respectively.

The mammalian diversity in the IHR is one of the richest in the country. Foothills
of the THR are habitats for three major terrestrial flagship species (tiger, elephant,
rhino), out of five across the globe, and aquatic flagship species (river dolphin) also
occur in the region. High altitude habitats nurture some of the charismatic and unique
faunal species viz., snow leopard, red panda, hangul. chiru, musk deer, serow, Ibex
and Himalayan tahr and bearded vulture. New discoveries are still being made from

the region.

Several animal species are confined to the mountains only. Among other endemic
animals, yak and mountain quail have been placed in the “critical” category (Red Data
Book, ITUCN 1994). Among plants, rhododendrons are highly valued and endangered.
Out of 36 species of rhododendron that occur in Sikkim, eight have been assessed as

endangered.

Statement-I11

Protected Area Network in Indian Himalayan Region

By the year 2009, 25% of the total national parks were established all across the
IHR. Further, additional protection by creating Wildlife Sanctuaries (98 in the IHR)

and Conservation Reserves have been added to the areca under the Protected Area
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Network (PAN). Approximately 8.3% of the total geographical area of the IHR is
under PAN (4.8% in the country). Five Biosphere Reserves and Three Tiger Reserves
are also located in this region covering 4.1% of total geographical area and 0.7%
area, respectively. Besides the tiger conservation programme, some of the designated
Elephant Reserves are also located in the region, viz., Kameng in Arunachal Pradesh,
Garo Hills in Meghalaya, and the Siwalik in Uttarakhand. Several other proposals for
Elephant Reserves in the IHR are in the pipeline. More than one third of the declared

internationally important wetlands of India are located in the ITHR.

A few PAs in the THR have been recognized for their Outstanding Universal
Values and have been inscribed as ‘World Heritage Site’ by the UNESCO. These
include the Nanda Devi and Valley of Flowers National Parks in Uttarakhand and the

Great Himalayan National Park in Himachal Pradesh.

Protected Area Network established in different
Biogeographic Zones of the IHR

Biogeographic Number of PAs Area (km?) Area of Biogeographic
Zone (National Parks and zone covered (%)
Wildlife Sanctuaries)

Himalaya 77 23433 11
Trans-Himalaya 7 16248 9
North-East 49 6093 3.5

Biosphere and Tiger Reserves in the Indian Himalayan Region

State Biosphere Reserve Tiger Reserve
Name Area (km?) Name Area (Km?)

Uttarakhand Nanda Devi 5861 Corbett 1318
Himachal Pradesh Cold Desert 7770

Sikkim Khangchendzonga 2620

Meghalaya Nokrek 820

Mizoram - - Dampa 500
Arunachal Pradesh Dehang-Debang S111 Namdapha & 1985 &

Pakhui-Nameri 1206
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Statement-1V

Details of funds released to State Governments for preparatory activities
in the year 2011-12 and 2013-14 under Green India Mission

(Amount in lakhs)

SI. No. State Amount
1. Arunachal Pradesh 127
2. Himachal Pradesh 126.50
3. Jammu and Kashmir 64.00
4. Manipur 40.50
5. Meghalaya 90
6. Mizoram 224
7. Nagaland 141.50
8. Sikkim 300
9. Tripura 350.50

10. Uttarakhand 51.00
ToraL 1515.00

Statement-V

Allocation and Release of Grants-in-Aid for Forests under
13th Finance Commission 2010-11 to 2014-15

(Status as on 8th July,2014)

Total Release

State (2010-11 to
2014-15)

1 2
Arunachal Pradesh 391.14
Himachal Pradesh 74.54
Jammu and Kashmir 49.90
Manipur 112.79
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1 2
Meghalaya 73.54
Mizoram 109.78
Nagaland 84.00
Sikkim 27.89
Tripura 59.70
Uttarakhand 128.40
TorAL 1111.68

Statement-VI

The detail of funds released to Himalayan States under the scheme during

last three years

Wildlife Division of the Ministry has provided financial and technical assistance
to these Himalayan States for protection and conservation of wildlife and its habitats
in Protected Areas and outside Protected Areas under the Centrally Sponsored Scheme
of ‘Integrated Development of Wildlife Habitats’.

(X in lakh)
SI.No. Name of the States 2011-12 2012-13 2013-14
1. Arunachal Pradesh 168.11 162.3755 220.439
2. Himachal Pradesh 242.1104 318.9168 475.282
3. Jammu and Kashmir 445.085 515.957 485.747
4. Sikkim 131.793 177.719 129.27836
5. Uttarakhand 201.144 220.27 326.282
6.  Manipur 86.65 73.925 80.80
7.  Meghalaya 43.80 22.08 25.56
8.  Mizoram 153.445 96.392 210.334
9.  Tripura 0 0 0
10.  Nagaland 30.333 25.855 15.375

TorAL 1502.4704 1613.4903 1969.09736
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Statement-VII

National Mission on Sustaining Himalayan Ecosystem (NMSHE)

. India has also released its National Action Plan on Climate Change (NAPCC;
2008) which addresses the urgent and critical concerns of the country through a
directional shift in the development pathway. NAPCC envisages, in addition to
07 other missions, a National Mission for Sustaining the Himalayan Ecosystem
(NMSHE), the only location specific mission, to evolve management measures
for sustaining and safeguarding the Himalayan glaciers and mountain ecosystems.
This Mission, among others, aims to: (i) understand, whether and extent to
which, the Himalayan glaciers are under recession and how the problem could
be addressed, (ii) establish an observational and monitoring network for the
Himalayan environment including strengthening regional cooperation for data
and information sharing with countries that share the same ecology, (iii) promote
community based management of the ecosystem through incentives to community
organizations and panchayats for the protection of forested lands. DST has been
given the responsibility of anchoring NMSHE with a total outlay of ¥ 550 crore.

The Mission Document is already in public domain.

. Towards achieving the goals of the mission, Ministry of Environment and
Forests and Climate Change (MoEF&CC) has brought out a Working Document
“Governance for sustaining Himalayan Ecosystem (G-SHE): Guidelines and Best
Practices” to suggest operational guidelines along with case studies from various
regions of IHR which should help restrict (and reduce) adverse effects on the
sensitive ecosystem of the IHR, and maintain a critical dynamic equilibrium
among key resources of the region. The guidelines in this document cover a
wide range of issues — including urbanization, tourism, water security, energy,
forest management and infrastructure - all of which are highly pertinent as the
Himalayan region faces new and increased challenges and pressures. Of the total
outlay of ¥ 550 crore of the NMSHE, X 150 crore has been allocated for the

implementation and up-scaling of G-SHE guidelines and best practices.

Annual growth rate of States

*149. SHRIMATI RAJANI PATIL: Will the Minister of PLANNING be pleased

to state:

(a) the details of annual growth rate of those States which are at the bottom

of the list in terms of economic and social indices;
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(b) the details of Central assistance given to these States under various legislations

for correction of imbalances, since last two years, State-wise and year-wise; and

(c) the names of sectors and growth rate achieved as a result of Central

assistance?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI
INDERIJIT SINGH RAO): (a) The details of annual growth rate of the States which
are lagging behind in terms of economic and social indices such as per capita income,
literacy rate, gender gap in literacy, birth rate, infant mortality rate are given in

Statement-I (See below).

(b) The details of total plan assistance from the Central Government released
to these States from all Ministries during last two years, State-wise and Year-wise are

given in Statement-II (See below).

(¢) The growth rates in agriculture, industry and services sectors of these States
for 2011-12 and 2012-13 are given in Statement-III (See below). The growth rate
depends on several factors such as level and growth of savings and investments rates
of the state economy, state of infrastructure, business climate, human resources, skill &
entrepreneurship, productivity, geographical conditions, State’s total available resources,
socio-economic conditions of the people and efforts of the State Government. The
Central Government also supplements the State Government’s efforts through transfer
of resources by way of various schemes. However, it is not possible to attribute growth

in a particular sector only to Central financial support.
Statement-1

Gross State Domestic Products Growth Rate at constant
(2004-05) prices for selected States

SI.No.  State (%) (%) (%)
2010-11 2011-12 2012-13

1 2 3 4 5

1. Assam 7.26 5.33 6.06

2. Bihar 14.95 9.58 15.05

3. Chhattisgarh 10.60 1.49 7.56
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1 2 3 4 5
4. Jharkhand 15.86 9.39 7.87
5. Madhya Pradesh 6.31 9.69 9.89
6. Odisha 8.01 3.78 8.09
7. Rajasthan 14.41 5.17 4.52
8. Uttar Pradesh 7.86 6.45 5.51
Source: CSO, MOSPI
Statement-11

Release of Plan Assistance from the Centre for selected States

( in crore)

SI. States/ 2012-13 2013-14
No. UTs
Central  Centrally  Total Central  Centrally  Total
Assistance Sponsored Assistance Sponsored
to State  Schemes to State  Schemes
Plan Plan
1. Assam 615746  6336.09 12493.55 6398.76 716591 13564.67
2. Bihar 5783.62  12209.09 17992.71  7099.49 1251391 19613.40
3. Chhattisgarh 2218.65  5560.01 7778.66  2202.55 492598 7128.53
4. Jharkhand 2711.04  3432.18 614322 175095 3566.38 5317.33
5. Madhya 738549  9512.81 16898.30  6571.10 11384.01 17955.11
Pradesh
6. Odisha 4018.37  5506.51 9524.88  4130.03 6987.74 11117.77
7. Rajasthan 2693.12  9584.52 12277.64 3570.46 10157.99 13728.45
8. Uttar 6375.63  16475.77 22851.40  7532.23 20628.80 28161.03
Pradesh

Source: Public Financial Management System (PFMS)
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Statement-IT1
Sector-wise growth rate during 2011-12 and 2012-13 of Selected States

(Growth in %)

S1.No. States Agriculture Industry Services

2011-12 2012-13 2011-12  2012-13  2011-12 2012-13

1. Assam 4.8 4.2 3.4 32 5.8 7.2
2. Bihar 9.8 7.3 10.0 14.7 7.8 14.7
3. Chhattisgarh 1.7 8.2 -2.6 5.1 5.4 8.3
4. Jharkhand 17.8 7.3 8.9 4.6 4.9 9.8
5. Madhya Pradesh 15.4 15.7 4.8 52 7.9 7.5
6. Odisha -4.7 9.9 4.7 8.7 5.7 5.7
7. Rajasthan -0.3 0.1 2.1 4.4 8.9 6.1
8. Uttar Pradesh 4.4 43 4.9 -1.2 7.3 8.2

Source: CSO, MOSPI

Plan to promote eco-friendly industries to control pollution

*150. SHRI DHIRAJ PRASAD SAHU: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government has formulated any plan to promote eco-friendly

industries to control pollution in rivers and environment; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The Ministry
of Environment, Forests and Climate Change (MoEF&CC) is implementing policies,
schemes and programmes to promote eco-friendly industries. The Policy Statement
for Abatement of Pollution, 1992, Strategy and Policy Statement on Environment
and Development, 1992 and the National Environment Policy, 2006 lay emphasis on

pollution prevention instead of the conventional end-of-the-pipe treatment for improving
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the ecological performance of industries. To achieve the aforesaid objective, these
policies envisage promotion of clean and low waste technologies, waste minimization,
reuse or recycling, environment audit, environment impact assessment, development
of load based standards, fiscal measures, eco-labelling / certifications, integration of
environmental concerns in sectoral policies etc. In addition, polluter pays principle,
precautionary approach and use of economic principles in environment decision making
are also ingrained in these policies. To implement these policies, there exists a robust

legislative, regulatory and institutional framework in the country.

The Twelfth Five Year Plan (2012-2017) of the Government of India also emphasizes
inter-alia on ecologically sustainable industrial growth by mainstreaming and promoting
green businesses, creation of a green technology fund, promotion of green products and
disclosure of environment performance including sustainable environment management

in micro, small and medium enterprises.

Implementation of the Scheduled Castes and the Scheduled
Tribes (Prevention of Atrocities) Act, 1989

*151. DR. BHALCHANDRA MUNGEKAR: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Ministry agrees that the implementation of the Scheduled Castes
and the Scheduled Tribes (Prevention of Atrocities) (POA) Act, 1989 is very poor, if

so, the reasons therefor; and

(b) the steps the Ministry proposes to take to implement the said Act more

effectively?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI
THAAWAR CHAND GEHLOT): (a) and (b) Provisions of the Scheduled Castes and
the Scheduled Tribes (Prevention of Atrocities) (PoA)Act, 1989 are implemented by the
State Governments and Union Territory Administrations. However, Central Government
has been advising them from time to time to implement the Act in letter and spirit with
specific emphasis on sensitization and training of the police personnel/law enforcement
agencies, minimizing delays in investigation of cases of atrocities against Scheduled
Castes (SCs) and Scheduled Tribes (STs) and improving the quality of investigation,
undertaking programmes for creating awareness among vulnerable sections of the society
and legal recourse open to them, identification of atrocity prone areas as an ongoing
process, setting up of exclusive special courts for speedy trial of cases under the Act

and review of cases ending in acquittal.
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In pursuance of relevant provisions of the PoA Act, an Annual Report on the
measures taken by the State Governments/Union Territory Administrations and the
Government of India itself is also placed on the Table of both Houses of Parliament.
The Annual Report up to the calendar year 2012 has already been laid on the Table

of both the Houses of Parliament.

Towards effective implementation of the PoA Act, Central assistance is also
provided to the concerned State Governments and Union Territory Administrations
mainly for functioning and strengthening of the SC and ST Protection Cells and
Special Police Stations, setting up and functioning of exclusive Special Courts, relief
and rehabilitation of atrocity victims and awareness generation. During 2013-14,
Central assistance of about I 128 crore was provided to them. The minimum scale of
relief and rehabilitation for the affected persons as prescribed in the Scheduled Castes
and the Scheduled Tribes (Prevention of Atrocities) Rules, 1995, which was between
320,000/- to ¥ 200,000/, depending upon the nature of offence, has been raised twice
in December, 2011 and in June, 2014, by amending the said Rules, and is now between
% 75,000/ to X 7,50,000/-.

A Committee under the Chairpersonship of Union Minister for Social Justice and
Empowerment constituted in March 2006, and comprising of members from Ministries
of Social Justice & Empowerment, Home Affairs, Tribal Affairs, Law and Justice,
Department of Justice, National Commission for Scheduled Castes, National Commission
for Scheduled Tribes and three non-official Members (two amongst SCs and One
amongst STs) also reviews implementation status of the PoA Act in the States and Union
Territories. The Committee has so far held twenty one meetings wherein implementation

of the two Acts in 24 States and 4 Union Territories has been reviewed.

Whereas most of the State Governments and Union Territory Administrations
have designated District Courts of Session as Special Courts for trial of cases under
the PoA Act, for ensuring speedy trial of cases under the Act, 189 exclusive Special
Courts have also been set up by the States namely Andhra Pradesh (23), Bihar (11),
Chhattisgarh (6), Gujarat (25), Karnataka (8), Kerala (2), Madhya Pradesh (43), Rajasthan
(25), Tamil Nadu (4), Uttar Pradesh (40) and Uttarakhand (2).

Further, SC/ST Protection Cells have also been set up in the States and Union
Territories of Andhra Pradesh, Assam, Bihar, Chhattisgarh, Gujarat, Haryana, Himachal
Pradesh, Karnataka, Kerala, Madhya Pradesh, Maharashtra, Odisha, Punjab, Rajasthan,
Tamil Nadu, Tripura, Uttar Pradesh, Uttarakhand, West Bengal, Andaman and Nicobar
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Islands, Dadra and Nagar Haveli, Daman and Diu, NCT of Delhi and Puducherry,
besides Special Police Stations for registration of complaints of offences against SCs
and STs having been set up in the States of Bihar, Chhattisgarh, Jharkhand, Kerala
and Madhya Pradesh.

The available data of National Crime Records Bureau, Ministry of Home Affairs,
indicates insignificant variation in the number of cases registered during 2012 i.e. 39,512,
vis-a-vis cases registered during 2011 i.e. 39,401, under the PoA Act in conjunction

with the IPC in the country.

Further, to deliver members of SCs and STs, greater justice as well as be an enhanced
deterrence to the offenders, the President on recommendations of the Government and
in exercise of powers conferred by clause (1) of article 123 of the Constitution had
promulgated the Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities)
Amendment Ordinance, 2014 on 04.03.2014. To replace the said Ordinance with an
Act of Parliament, the Central Government has decided to introduce the Scheduled
Castes and the Scheduled Tribes (Prevention of Atrocities) Amendment Bill, 2014 in
Parliament and the Bill has been introduced in the Lok Sabha on 16.07.2014.

The Government of India is, thus, making earnest efforts towards effective

implementation and further strengthening of the PoA Act.
Maintenance and Welfare of Parents and Senior Citizens Act, 2007

*152. SHRI RAJKUMAR DHOOT: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether it is a fact that District Tribunals (DTs) to hear appeals of senior
citizens under the Maintenance and Welfare of Parents and Senior Citizens Act, 2007
have not been established in Maharashtra and rest of the country, if so, the details

thereof and reasons for this laxity; and
(b) the action Government has taken or propose to take in the matter?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI
THAAWAR CHAND GEHLOT): (a) and (b) Under the Maintenance and Welfare of
Parents and Senior Citizens Act, 2007 so far, 23 States and 6 Union Territories have
established Appellate Tribunals. They are Andhra Pradesh, Arunachal Pradesh, Assam,
Bihar, Chhattisgarh, Goa, Gujarat, Haryana, Jharkhand, Karnataka, Kerala, Madhya Pradesh,
Mabharashtra, Manipur, Meghalaya, Odisha, Punjab, Rajasthan, Tamil Nadu, Uttarakahand,
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West Bengal, Sikkim and Tripura. The State Governments of Uttar Pradesh, Nagaland
and Mizoram have not constituted Appellate Tribunals so far. All the Union Territories,

except Lakshadweep, have constituted the Appellate Tribunals.

The Ministry has been making efforts by persuading the States/UTs from time
to time to effectively implement the Act in letter and spirit so that the senior citizens
are benefited in their respective States/ UTs. Apart from pursuing the matter through
written communication, the issue has been raised at various forums including, inter-alia,
during the Regional conferences of Secretaries of Social Welfare Departments, during

visit of the nodal officers to their respective States etc.
Nuclear Power Reactors placed under IAEA

*153. DR. R. LAKSHMANAN: Will the PRIME MINISTER be pleased to

state:

(a) the details of the Nuclear Power Reactors which are currently placed under

the International Atomic Energy Agency (IAEA);

(b) the details of those Nuclear Power Reactors which are proposed to be

brought under the purview of IAEA in future; and

(c) the details of the Nuclear Power Reactors proposed to be constructed during

the current Five Year Plan?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) The following nuclear power reactors are currently under
International Atomic Energy Agency (IAEA) safeguards:

Unit Capacity (MW) Location

TAPS 1&2 2x160 Tarapur, Maharashtra
RAPS 1 100

RAPS 2 200 Rawatbhata, Rajasthan
RAPS 3&4 2x220

RAPS 5&6 2x220

KAPS 1&2 2x220 Kakrapar, Gujarat

KKNPP1&2 2x1000 Kudankulam, Tamil Nadu
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(b) NAPS 1&2 (2x220 MW) at Narora, Uttar Pradesh will be placed under
IAEA Safeguards by end of this year. All future Light Water Reactors to be set up
with foreign cooperation will also be placed under IAEA safeguards. In respect of
indigenous reactors to be set up in future, a decision on placing them under IAEA

safeguards will be taken by the Government at an appropriate time.

(c) Currently five reactors namely KAPP-3&4 (2x700 MW), RAPP-7&8 (2x700
MW) and 500 MW PFBR, are in various stages of construction. KKNPP-2 (1000 MW)
at Kudankulam is on advanced stage of construction and commissioning. Further the
XII Plan envisages start of work on 19 new nuclear power reactors with a total capacity
of 17400 MW. These include eight Pressurised Heavy Water Reactors (PHWR) of
700 MW each, two 500 MW Fast Breeder Reactors (FBR) and an Advanced Heavy
Water Reactor (AHWR) of 300 MW based on indigenous technologies; and eight Light
Water Reactors (LWR) each of 1000 MW and above capacity with foreign/international

cooperation.
Release of Indian Fishermen caught by Pakistan and Sri Lanka

*154.SHRI CHUNIBHAI KANJIBHAI GOHEL: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Indian Government succeeded in releasing of some fishermen
from Pakistan and Sri Lankan jails on 26th June, 2014;

(b) the number of fishermen who are still in Pakistan and Sri Lankan jails;

and
(c) by when they would be released by both the nations?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) to (c) On 26 May 2014, just prior to the visit of Prime Minister of Pakistan Nawaz
Sharif to India, Government of Pakistan released 150 Indian fishermen. In the first
six months of the current year (1st January-12th July) Government of Sri Lanka has

released 532 Indian fishermen.

Presently, 249 fishermen believed to be Indian continue to remain lodged in jails
in Pakistan (as on 1 July 2014), while 4 Indian fishermen are in the custody of the Sri
Lankan authorities (as on 12 July 2014).

Government continuously monitors the status of all Indian prisoners and Indian

fishermen in Pakistani jails and regularly takes up the issue of their early release
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and repatriation with the Pakistan authorities. There is also an India-Pakistan Judicial
Committee that visits the jails of both countries regularly to ensure the welfare and
early release and repatriation of prisoners and fishermen who have completed their
sentences. In respect of Sri Lanka, in 2004 an India-Sri Lanka Joint Working Group
(JWG) was established which has been dealing with all issues related to straying Indian
fishermen in Sri Lankan waters, including working out the modalities for prevention of

use of force against them and securing early release of their confiscated boats.

Governments will continue to take all the necessary steps required to ensure the
early release and repatriation of Indian fishermen currently being held in the custody

of Pakistan and Sri Lankan authorities.
Chinese intrusion in Indian Territory

*155.SHRI ARVIND KUMAR SINGH: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether China has intruded into the Indian Territory recently, if so, the
details thereof since 26th May, 2014;

(b) whether Government has taken up the matter of the said intrusion with the

Chinese Government; and

(c) if so, the details thereof along with the reaction and response of the Chinese
Government thereto?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) There is no commonly delineated Line of Actual Control (LAC) in the border areas
between India and China. From time to time, on account of differences in the perception
of the LAC, situations have arisen on the ground that could have been avoided if we
had a common perception of the LAC. Government regularly takes up any transgression
along the LAC with the Chinese side through established mechanisms including border
personnel meetings, flag meetings, meetings of Working Mechanism for Consultation
and Coordination on India- China Border Affairs and diplomatic channels. The two
sides agree that peace and tranquility on the border is the basis for the continued

expansion of India-China relations.

(b) and (c) The Chinese Foreign Minister Wang Yi visited India on June 8-9,
2014 as the Special Envoy of the President of China. The External Affairs Minister
Smt. Sushma Swaraj held extensive discussions with him. The discussions were
comprehensive and substantive and various issues of significance were raised and

discussed in a frank and candid manner.
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Assistance extended by HUDCO for economically weaker sections

*156. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to state:

(a) in what manner Housing and Urban Development Corporation (HUDCO)

is helping the economically weaker sections in building their houses;

(b) whether any such help has been extended to the poor people in Andhra
Pradesh;

(c) if so, the details thereof in the last three years, year-wise and district-wise;

and

(d) the details of units sanctioned and completed during the above period; year-

wise and district-wise?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (SHRI
M. VENKAIAH NAIDU): (a) HUDCO, among its other techno-financial functions,
extends housing loans at concessional rates for Economically Weaker Section (EWS)
and Low Income Group (LIG) beneficiaries. The rate of interest charged by HUDCO for
these groups is below its reference rate. Moreover, HUDCO does not charge application
fee and front-end fee, which is levied on schemes of all other categories.

(b) In the erstwhile united State of Andhra Pradesh, HUDCO has been extending
loans to the AP State Housing Corporation, AP State Housing Board and other Municipal
Corporations and these nodal agencies are, in turn, constructing houses for Weaker
Sections.

HUDCO has extended financial assistance for building 26.28 lakhs Economically
Weaker Section (EWS) housing units in the combined State of Andhra Pradesh,
21.35 lakh units in the rural areas and 4.93 lakh units in the urban areas.

(¢) The year-wise sanction of HUDCO to combined State of Andhra Pradesh

are:
S1. No. Financial Year No. of EWS units Loan amount
sanctioned by HUDCO sanctioned by HUDCO
(R in crores)
1 2013-14 3,12,500 1500.00
2 2012-13 18,144 75.00
3 2011-12 Nil for EWS -

The district-wise sanction, progress, completed details are enclosed at
Statement.
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(d) As detailed in Statement.
Statement

The details of units sanctioned and completed during the last three years

Financial Year 2013-2014

SI. No. District Houses Houses Units at
Sanctioned Completed Various Stages

of Progress

1 2 3 4 5
1. Srikakulam 13000 8560 4440
2. Vizianagaram 13000 5393 7607
3. Visakhapatnam 13000 9243 3757
4. East Godavari 14584 9952 4632
5. West Godavari 13000 10895 2105
6 Krishna 13000 5816 7184
7. Guntur 12000 9345 2655
8. Prakasam 12000 7589 4411
9. Nellore 13000 3392 9608
10. Chittoor 13000 6101 6899
11. Kadapa 10000 6319 3681
12. Ananthapur 13000 2107 10893
13. Kurnool 13000 7782 5218
14. Mahaboobnagar 13000 4310 8690
15. Rangareddy 13000 3188 9812
16. Medak 13000 5493 7507
17. Nizamabad 13000 7103 5897
18. Adilabad 13000 2767 10233

19. Karimnagar 13000 9390 3610
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1 2 3 4 5
20. Warangal 13000 7509 5491
21. Khammam 13000 2857 10143
22. Nalgonda 13000 7847 5153
23. Other urban areas 29916 29916
312500 142958 169542

Financial Year 2012-2013

1. Krishna 18144 10816 7328

Financial Year 2011-2012

Nil for EWS

Change in UPSC syllabus

t*#157. SHRI PRABHAT JHA: Will the PRIME MINISTER be pleased to

state:

(a) whether comprehensive changes have been made recently in the syllabus of
the Civil Services Examination being conducted by the Union Public Service Commission
(UPSC), if so, the details thereof;

(b) whether agitations are being held across the country by the aspirants in

protest of the changes made in the syllabus; and

(c) if so, whether there is any proposal for the review of the new syllabus or

its modification keeping in view of the protests?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (¢) The Civil
Services Examination (CSE) consists of two parts. In the first part, there is a preliminary
examination and those who clear this examination are eligible for taking the main
examination. Certain changes were introduced in the preliminary part with effect from
CSE-2011. Till CSE-2010, for the Preliminary Examination, there was one paper of

General Studies, which carried 150 marks, and a second Paper carrying 300 marks

+Original notice of the question was received in Hindi.
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where the candidate had the option to choose one out of 23 optional Papers. Under
the revised pattern there is a common platform of testing the candidates and there are
two papers each carrying 200 marks for the Preliminary Examination. The details are

given in Statement-I (See below).

Further, certain changes were given effect to in the main part with effect from
CSE-2013. Initially, some changes were notified on 05.03.2014; however, when these
changes came in public domain, some representations/references were received from
various quarters. The Government reviewed the position and made some further
amendments through notification dated 25.3.2013. The details of the system as applicable
up to Civil Services Examination, 2012; as notified on 5.3.2013 and as further notified
on 25.3.2013 are given in Statement-II (See below).

The Government is aware of the agitation by aspirants of UPSC and some
representations/references have also been received from various quarters opposing the

changes made in the Civil Services Examination.
The Government is seized of the matter.
Statement-1

Details of Syllabus and Pattern of Preliminary Exams

From Civil Services Examination- 2011, Preliminary Examination would consist
of Paper I and Paper II. The syllabus and pattern of the Preliminary Examination

would be as under:
(Paper I) (200 Marks) Duration: Two hrs.
. Current events of national and international importance
. History of India and Indian National Movement

. Indian and World Geography- Physical, Social, economic geography of India
and the World.

. Indian Polity and Governance- Constitution, Political System, Panchayati

Raj, Public Policy, Rights Issues, etc.

. Economic and Social Development- Sustainable Development, Poverty,

Inclusion, Demographics, Social Sector Initiatives, etc.
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. General Issues on Environmental Ecology, Biodiversity and Climate Change-

that do not require subject specialization.
. General Science.
(Paper II) (200 Marks) Duration: Two hrs.
. Comprehension
. Interpersonal skills including communication skills
. Logical reasoning and analytical ability
. Decision making and problem solving
. General mental ability

. Basic numeracy (numbers and their relations, orders of magnitude etc.)
(Class X level) and Data Interpretation (Graphs, charts, tables, data sufficiency
etc.) (Class X level)

. English Language comprehension skills (Class X level)
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Decision on Aadhaar Cards

*158. SHRI P. RAJEEVE: Will the Minister of PLANNING be pleased to

state:

(a) whether Government has taken any decision on Aadhaar cards, if so, the
details thereof; and

(b) the amount of funds that have been utilized by UID agency for implementing
this project?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI
INDERJIT SINGH RAO): (a) There is no proposal under consideration of the Government
to modify/amend the Aadhaar project at this stage.

(b) The year-wise allocation and expenditure on the Aadhaar project has been

as under:
Year Budget allocation Actual expenditure
(INR in crores) (RE) (INR in crores)
2009-10 26.38 26.21
2010-11 273.80 268.41
2011-12 1200.00 1187.50
2012-13 1350.00 1338.72
2013-14 1550.00 1544.44
2014-15 2039.64(BE) 255.33
(Upto June 2014)
TotAL 6439.82 4620.61

Revival package for sick/loss making PSUs

*159. SHRI C.M. RAMESH: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) whether it is a fact that the Board for Reconstruction of Public Sector
Enterprises (BRPSE) has recommended for revival package for sick/loss making Public
Sector Units(PSUs) with an outlay of I 28,333 crore; and
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(b) if so, the details of the PSUs for which revival package has been recommended

and the amount spent on those PSUs?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
ANANT GEETE): (a) BRPSE has recommended revival of 58 CPSEs since inception
in December, 2004 till 30.6.2014 envisaging total assistance of ¥ 40,396 crores (cash
assistance of I 10,768 crores in the form of infusion of funds, and noncash assistance
of ¥ 29,628 crores in the form of waivers/write offs of interest/loans, conversion of

loans into equity, etc.).

(b) On the recommendations of BRPSE, the Government/holding companies have
approved revival of 48 CPSEs as on 30.6.2014 envisaging a total assistance of 340,937
crores (cash assistance of 310,940 crores in the form of infusion of funds, and non-cash
assistance of 29,997 crores in the form of waivers/write offs of interest/loans, conversion
of loans into equity, etc.). The details are given in Statement (See below). CPSEs are

expected to utilize these funds as per approved revival plan.
Statement

Cash and Non-cash assistance approved by the Government in

respect of BRPSE recommended proposals

SI. Name of the CPSE Assistance (X in crore)
No. Cash # Non-cash @  Total
1 2 3 4 5

Department of Heavy Industries

1. Hindustan Salts Ltd. 4.28 73.30 77.58
2. Bridge & Roof Co. (India) Ltd. 60.00 42.92 102.92
3. BBJ Construction Co. Ltd. 54.61 54.61
4. HMT Bearings Ltd. 7.40 43.97 51.37
5. Praga Tools Ltd. 5.00 209.71 214.71
6. Heavy Engineering Corporation Ltd. 102.00 1116.30 1218.30
7. Cement Corporation of India Ltd. 184.29 1267.95 1452.24

8. Richardson & Cruddas Ltd. - - -
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1 2 3 4 5

9. Tungabhadra Steel Products Ltd. - - -

10. Bharat Pumps and Compressors Ltd. 3.37% 153.15 156.528

11. HMT Machine Tools Ltd. 859.04 196.38 1055.42

12. Bharat Heavy Plate Vessels Ltd. 34.00 665.61 699.61

13. Andrew Yule & Co. Ltd. 87.06 458.14 545.20

14. Instrumentation Ltd. 48.36 54936  597.728%

15. Tyre Corporation of India Ltd. - 815.59 815.59

16. NEPA Ltd. 234.18 634.94 869.12

17. Scooters India Ltd. 90.38 111.58 201.96

18. HMT Ltd. 447.92 635.56 1083.46
Ministry of Mines

19. Hindustan Copper Ltd. - 612.94 612.94

20. Mineral Exploration Corporation Ltd. - 104.64 104.64
Ministry of Shipping

21. Central Inland Water Transport 73.60 280.00 353.60
Corporation Ltd.

22. Hooghly Dock & Port Engineers Ltd. 286.81 631.30 918.11
Department of Defence Production

23. Hindustan Shipyard Ltd. 452.68 372.22 824.90
Ministry of Steel

24. MECON Ltd. 93.00%* 23.08 116.08

25. Bharat Refractories Ltd. — 479.16 479.16
Ministry of Textiles

26. NTC including its subsidiaries 39.23 - 39.23
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1 2 3 4 5

27. British India Corporation Ltd. 338.04 108.93 446.97

28. National Jute Manufactures 517.33 6815.06 7332.39
Corporation Ltd.
Department of Pharmaceuticals

29. Hindustan Antibiotics Ltd. 137.59 267.57 405.16

30. Bengal Chemicals & 207.19 233.41 440.60
Pharmaceuticals Ltd.
Department of Chemicals & Petrochemicals

31. Hindustan Organic Chemicals Ltd. 250.00 110.46 360.46

32. Hindustan Insecticides Ltd. - 267.29 267.29
Department of Fertilizers

33. Fertilizers & Chemicals (Travancore) Ltd. - 670.37 670.37
Department of Scientific & Industrial Research

34. Central Electronics Ltd. - 16.28 16.28
Department of Agriculture & Co-operation

35. State Forms Corporation of India Ltd. 21.21 124.42 145.63
Ministry of Railways

36. Konkan Railway Corporation Ltd. 857.05 3222.46 4079.51

37. Bharat Wagon & Engineering 59.45 136.08 195.53
Company Ltd.

38. Braithwaite & Company Ltd. 4.00 280.21 284.21

39. Burn Standard Company Ltd. 75.43 1139.16 1214.59
Ministry of Water Resources

40. National Projects - 646.89 646.89

Construction Corporation Ltd.
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1 2 3 4 5

Ministry of Housing & Urban Poverty Alleviation
41. Hindustan Prefab Ltd. - 128.00 128.00
Ministry of Information & Broadcasting

42, National Film Development 3.00 28.40 31.40
Corporation Ltd.

Ministry of Petroleum & Natural Gas
43, Biecco Lawrie Ltd. - 59.60 59,60
Ministry of Development of North Eastern Region

44. North Eastern Handicrafts and Handlooms 8.50 83.06 91.56
Development Corporation Ltd.

Department of Telecommunications

45. ITI Ltd. 3986 170.79 4156.79

TorAL 9577.39 24040.85 33618.24

Implemented by Holding Companies
Department of Chemicals & Petrochemicals
1. Hindustan Fluorocarbons Ltd. 12.53 56.52 69.05

Ministry of Coal

2. Eastern Coal Fields Ltd. - 2470.77 2470.77
3. Bharat Coking Coal Ltd. 1350.00 3428.55 4778.55
TorAL 1362.53 5955.84 7318.37
GranD ToTaL 10939.92  29996.69  40936.61

#Cash Assistance involve budgetary support through equity/loan/grants.

@Non-cash Assistance involve waiver of interest, penal interest, GOI loan, Guarantee fee, conversion of
loan into equity/debentures etc.

$In addition ONGC and BHEL would extend cash support to the extent of I150 crore and 320 crore

respectively.

*Excludes continuation of 50% interest subsidy not exceeding I6.50 crore per annum on VRS loans.

$$Interest free mobilization advance of ¥ 30 crore from BHEL for technological up-gradation and diversification
which would be repaid through supplies to be made to BHEL against their orders. Interest free advance

of ¥25 crore from BHEL to ILK at the beginning of each year for the next three years from 2008-09
which will be adjusted against supplies to BHEL in the same year.
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Deaths of 22 female cheetals

#160. SHRI MOTILAL VORA: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether 22 female cheetal deer died at a time in the night of 14th January,
2014 at Kanan Pendari zoo in the district of Bilaspur of Chhattisgarh;

(b) if so, whether team of the experts from Anjora based veterinary college has
stated Anthrax as the reason behind the deaths;

(c) whether as per the reports of the Indian Veterinary Research Institute, Bareilly

not even a single cheetal has died because of Anthrax;

(d) if so, whether Government has got any investigation conducted from elsewhere

to know the reasons behind these deaths; and

(e) if so, the details thereof; and the action taken against the delinquent

officers?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) 21 (not 22) female
Cheetals died in the night of 14th January, 2014 in the Kanan Pendari Zoological Park
situated in the District of Bilaspur of Chhattisgarh.

(b) The team of Veterinary Officers from College of Veterinary Science and
Animal Husbandry, Anjora, Durg, suspected Anthrax as the reason behind the death

of female Cheetals.

(¢) The report submitted by the Indian Veterinary Research Institute, Bareilly
is negative for Anthrax for a sample of Cheetal sent by the Kanan Pendari Zoo,

Bilaspur.

(d) The Central Zoo Authority, Government of India deputed a team of experts
from Wildlife Institute of India, Dehradun and Indian Veterinary Research Institute,

Bareilly to conduct detailed enquiry into it.

(e) The report stated that sudden mortality in Cheetals due to Anthrax cannot be
fully explained in the absence of confirmatory diagnosis. The disease was suspected to
be due to Bacillus anthracis and accordingly the Zoo officials carried out disese control

operation. The report rules out other factors like chemical poisoning, electrocution/

+Original notice of the question was received in Hindi.
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lightning strike, Predator attacks, Peracute babesiosis (Protozoan disease), Snake bites
etc. The report also does not mention any lapse on the part of officers. Therefore, the
Chief Wildlife Warden, Government of Chhattisgarh, Bilaspur was directed to ensure

that no such incidence occur in future.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Performance Monitoring and Evaluation System

901. SHRI DHIRAJ PRASAD SAHU: Will the PRIME MINISTER be pleased

to state:

(a) whether the Prime Minister has approved a “Performance Monitoring and
Evaluation System” to monitor the performance of Ministries/Departments during each

financial year;
(b) if so, the salient features of the evaluation system; and

(c) the composition, tenure and terms of reference made to Committee monitoring

the performance?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH): (a) The Performance Monitoring and Evaluation System
(PMES) was introduced in 2009 with a view to assisting the Ministries/Departments

in creating an enabling environment for result-oriented performance.

(b) At the beginning of a financial year, the Ministries/ Departments prepare
a list of the objectives, targets and proposed actions during the financial year. At the
end of the year, all Ministries/Departments review and prepare a report listing the

achievements of their Ministry.

(¢) The Committee comprises Cabinet Secretary, Finance Secretary, Expenditure
Secretary, Secretary, Planning Commission, Secretary, Performance Management and

Secretary of the Department concerned.
Specific tenure has not been prescribed for this committee.

The terms of reference of the committee includes, inter-alia, approving the
objectives, targets and actions proposed by the Department for the financial year and

monitoring the performance of the Department in respect of these items.
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Present position in Jaitapur Nuclear Plant

902. SHRI HUSAIN DALWAI: Will the PRIME MINISTER be pleased to

state:

(a) the present position regarding Jaitapur Nuclear Power Plant in
Maharashtra;

(b) whether land for the project has been acquired; and

(c) if so, in what manner the people affected by the project are proposed to be

rehabilitated and re-settled and the progress made in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Land has been acquired for the Jaitapur project. Statutory
Environmental and Coastal Regulation Zone (CRZ) clearances have been obtained from
the Ministry of Environment & Forests. Technology-independent site investigations
and site infrastructure works have been started at the site. Discussions on the techno-
commercial offer of M/s Areva, France are in progress.

(b) Yes, Sir.

(c) There is no displacement of people involved at Jaitapur. A Comprehensive
rehabilitation package, including compensation for acquired land and other benefits for
Project Affected Persons, was formulated by the Government of Maharashtra, which
was signed between the Government of Maharashtra and the Nuclear Power Corporation
of India Limited in 2010. Some of the provisions of the package have already been
implemented. Government of Maharashtra has awarded the work of socio-economic
survey of project affected villages to Yashwantrao Chavan Academy of Development
Administration (YASHADA), Pune to prepare a report that will enable the implementation
of the remaining provisions of the package. Regarding compensation, in February
2013, the Maharashtra Government announced additional compensation (ex-gratia) of
T 22.5 lakh per hectare. Of the total of 2336 Khatedars (land title holders), 1736 have
collected the compensation and out of them, 1716 have also collected the ex-gratia as
of June 26, 2014.

Additional pact with International Atomic
Energy Agency (IAEA)

903. DR. PRADEEP KUMAR BALMUCHU: Will the PRIME MINISTER be

pleased to state:

(a) whether it is a fact that Government is planning to enter into additional
agreement with International Atomic Energy Agency (IAEA) for inspection of its civilian

nuclear plants to pursue a major deal with the US, if so, the details thereof; and
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(b) in what manner it would be going to help in increase in India’s

investments?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) India has decided to ratify a Additional Protocol to the
Agreement between the Government of India and the International Atomic Energy
Agency (IAEA) for the Application of Safeguards to Civilian Nuclear Facilities. The
Additional Protocol was signed between the Government of India and the TAEA
on 15 May 2009. As per the procedure for ratification, India would be depositing
the instrument of ratification with the TAEA shortly. The India-specific Safeguards
Agreement signed with the IAEA on 2nd February 2009 is already in force.

(b) Signing and ratification of the Additional Protocol allows India to build on
the gains of the civil nuclear initiative to increase the contribution of nuclear energy
in India’s energy supply. It demonstrates India’s support for nuclear non-proliferation

and the safeguards system of the IAEA, of which India is a founding member.
Power generated by nuclear power reactors
904. SHRI C.M. RAMESH: Will the PRIME MINISTER be pleased to state:

(a) the details of the power generated by Nuclear Power Reactors in the country,

location-wise; and

(b) whether Government has ensured adequate and continuous supply of fuel

to these reactors, if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) The details are given below:

Location & State Units Capacity MW Generation in 2013-14
(MU)$
Tarapur, Maharashtra TAPS-1 160 1322
TAPS-2 160 806
TAPS-3 540 3739

TAPS-4 540 4017
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Location & State Units Capacity MW Generation in 2013-14
(MU)$
Rawatbhata, Rajasthan RAPS-1* 100
RAPS-2 200 1688
RAPS-3 220 1946
RAPS-4 220 1771
RAPS-5 220 2041
RAPS-6 220 1787
Kalpakkam, Tamil Nadu MAPS-1 220 1354
MAPS-2 220 761
Narora, Uttar Pradesh NAPS-1 220 1490
NAPS-2 220 1214
Kakrapar, Gujarat KAPS-1 220 1862
KAPS-2 220 1891
Kaiga, Karnataka KAIGA-1 220 1587
KAIGA-2 220 1740
KAIGA-3 220 1758
KAIGA-4 220 1454

*RAPS-1 (100 MW) under extended shutdown since October 2004. Generation figures are rounded off to
nearest digit.

In addition, KKNPP-1 (1000 MW) at Kudankulam, Tamil Nadu has also been
connected to the grid on October 22, 2013 and is generating infirm power since then.
It reached full power level of 1000 MW on June 07, 2014.

(b) Out of the above 20 reactors in operation, 10 reactors- TAPS 1&2, RAPS 2
to 6 and KAPS 1&2 and KKNPP-1 use imported fuel, which is available in adequate
quantity. Other 10 reactors namely TAPS-3&4, MAPS-1&2, NAPS-1&2 and KGS-1
to 4 use indigenous fuel. There has been a fuel demand supply mismatch in respect

of indigenous fuel. These reactors are, thus, being operated at a power level matching
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the fuel supply. However, there has been a significant improvement in domestic fuel
availability over time owing to the efforts of the Government in opening new mines
and processing facilities. Extensive Uranium exploration activities have led to increase
in quantum of in-situ Uranium reserves in the country during the period April 2007
to May 2013 from 1,07,268 te U308 (equivalent to 90960 te Uranium) to 2,11,473 te
U308 (equivalent to 1,79,325 te Uranium).

Atomic energy for civil purposes
905. SHRI TARUN VIJAY: Will the PRIME MINISTER be pleased to state:

(a) the status of atomic energy produced in India for Civil purposes, the quantum

and its cost; and

(b) where and in what way the atomic energy is being utilized in India for

power and other civil needs, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) The present installed nuclear power capacity in the
country is 4780 MW comprising 20 reactors. In addition, 1000 MW capacity (KKNPP-1)
has also been connected to the grid in October 2013 and the unit is generating infirm
power reaching the full capacity of 1000 MW on June 7, 2014. In the year 2013-14,
nuclear power plants generated 35,333 Million Units (MU) of electricity (including 106
MUs infirm power from KKNPP-1). The average generation tariff of nuclear power in
2013-14 was about X 2.71 per unit.

(b) Nuclear power plants in operation and generating electricity are located
at Tarapur in Maharashtra, Rawatbhata in Rajasthan, Kalpakkam and Kudankulam in
Tamil Nadu, Narora in Uttar Pradesh, Kakrapar in Gujarat and Kaiga in Karnataka.
Besides power generation, atomic energy provides benefits in several fields including
in food, agriculture, healthcare, industrial applications and research & development and

education. These applications are widespread in several parts of the country.
Production of atomic energy in States

7906. SHRI LAL SINH VADODIA: Will the PRIME MINISTER be pleased to

state:

(a) the names of the States of the country where electricity is produced from

atomic energy;

(b) the names of the States where Government plans to produce atomic energy

in the forthcoming years; and

+Original notice of the question was received in Hindi.
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(¢) the quantum of electricity in megawatt produced through atomic energy,

State-wise?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Nuclear power plants generating electricity are located
in Gujarat, Karnataka, Maharashtra, Rajasthan, Tamil Nadu and Uttar Pradesh.

(b) The States where start of work on new nuclear power plants is planned in
the Twelfthe Five Year Plan are Andhra Pradesh, Gujarat, Haryana, Karnataka, Madhya
Pradesh, Maharashtra, Rajasthan and Tamil Nadu.

(c) The generation-capacity of electricity through atomic energy, State-wise, is

given below:

State Units Capacity in MW
Mabharashtra TAPS 1 to 4 1400
Rajasthan RAPS 2 to 6 1080
Tamil Nadu MAPS 1&2 & KKNPP-1 1440%*
Uttar Pradesh NAPS 1&2 440
Gujarat KAPS 1&2 440
Karnataka KGS 1 to 4 880

* KKNPP-1 (1000 MW) is currently generating infirm power
Nuclear trade with US
907. SHRI D.P. TRIPATHI: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Government is planning to step ahead for Nuclear

trade with US, if so, the details thereof; and
(b) the guidelines India has to follow?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) and (b) An agreement between Govt. of India and the
Government of United States concerning Peaceful Uses of Nuclear Energy was signed

on 10 October 2008. A Pre-Early Works Contract has been concluded between Nuclear
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Power Corporation of India Limited (NPCIL) and Westinghouse Electric Company
(WEC) of the US with regard to the construction of two nuclear power reactors at
Mithi Virdi in Gujarat. This Pre-Early Works contract is not specific for a particular
site. The civil nuclear cooperation with US is governed by the Agreement between the

two countries, signed on October 10, 2008.

Metals from rare earths

908. SHRI K.N. BALAGOPAL: Will the PRIME MINISTER be pleased to

state:

(a) whether Government has any plan to start the production of Titanium Metal

and other value added materials from Rare Earths, if so, the details thereof; and

(b) the places where the Rare Earth Units are presently functioning in the

country and the products that are coming out from these units?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) Yes, Sir. Research to develop Titanium Metal production
technology in the country was initially carried out in Bhabha Atomic Research Centre
((BARC), a constituent unit of Department of Atomic Energy (DAE). Basing upon this
technology, a pilot plant was set up in Nuclear Fuel Complex, Hyderabad, (an industrial
unit of DAE). This technology was subsequently transferred to Defence Metallurgical
Research Laboratory (DMRL), Ministry of Defence, who successfully operated a
pilot plant. Based upon the same technology, Department of Space in association
with Kerala Minerals and Metals Ltd. (KMML), a Public Sector Undertaking under
the Government of Kerala, is now operating an industrial scale unit for production of

Titanium Metal.

As far as, production of value added material from Rare Earths is concerned,
Indian Rare Earths Ltd. (IREL), a Public Sector Unit, under the Department of Atomic
Energy, has set up a monazite processing plant (MoPP) at OSCOM, Odisha to process
10,000 tons per annum (tpa) of monazite. The plant will be producing mixed rare earth
chloride (MRCL) among other products. IREL has also commissioned its High Pure
Rare Earths (HPRE) plant at Rare Earths Division (RED), Aluva, Kerala to process
MRCL and produce high purity separated rare earths.

Besides, IREL has also entered into a Memorandum of Understanding (MoU) with
BARC, DMRL and International Advanced Research Centre for Powder Metallurgy



62 Written Answers to [RAJYA SABHA] Unstarred Questions

and New Materials (ARCI) for development of rare earths permanent magnet rings.

DMRL has the necessary technology for production of rare earth magnets.

(b) IREL has its mining and mineral separation (from beach sand) units located
at OSCOM, Odisha; Manavalakurichi, Tamil Nadu and Chavara, Kerala. These units
are engaged in separation and marketing of about 500 thousand tonnes of llmenite
per annum and associated heavy minerals like rutile, zircon, monazite, sillimanite and
garnet. Monazite produced from the above mineral separation units are processed in the
MoPP at OSCOM Odisha. In addition, IREL has also commissioned its separated high
pure rare earth plant at RED, Aluva for producing Lanthanum, Cerium, Neodymium

and Presodymium compounds.
Supply of Uranium from Australia

909. SHRI PALVAI GOVARDHAN REDDY: Will the PRIME MINISTER be

pleased to state:

(a) whether the Australian Government has finally agreed to supply Uranium

to India; and
(b) whether Uranium supply is demand-based, if so, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY
(DR. JITENDRA SINGH): (a) and (b) As stated in the Joint Press Statement on the
State Visit of the Prime Minister of Australia to India on 17 October 2012, the bilateral
Civil Nuclear Cooperation Agreement is a prerequisite for uranium sales from Australia
to other countries. Discussions have been initiated with Australia on the proposed
bilateral Civil Nuclear Cooperation Agreement. India’s known uranium reserves are
not adequate for its planned nuclear power programme and hence uranium imports

are felt necessary.
Development of North-Eastern Region

910. SHRI RITABRATA BANERJEE: Will the Minister of DEVELOPMENT
OF NORTH EASTERN REGION be pleased to state:

(a) whether Government has any ‘development’ blueprint for the North-Eastern
region of the country accepting it to be the most marginalized and underprivileged

region; and

(b) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION (GENERAL (RETD.) VK. SINGH): (a) and (b) 53
Ministries/Departments of Government of India earmark 10% of their Gross Budgetary
Support (GBS) for North Eastern Region (NER) that is spent as per their own
development plans. Details of the development plans as communicated by five line

Ministries undertaking infrastructure development projects in NER are as follows:
I.  Railways:

Master Plan for development of railway infrastructure in the North-Eastern States

includes:
(1)  connectivity to all State capitals.
(i) unigauge broadgauge network in the region.

(iii) augmentation of network capacity for handling growth of traffic in

future.
(iv) expansion of network to unconnected areas of the region.
(v) Strengthening international borders.
(vi) Improving trade and connectivity with neighbouring countries.

20 major infrastructural projects for New Line, Doubling and Gauge Conversion
are sanctioned and ongoing in North Eastern States. These include 10 National
Projects. Together these major projects cover a length of 2919 km. at a cost of ¥
38310 crore.

II. Telecommunication:

Comprehensive Telecom Development Plan for North East Region (NER)

includes:
(i) Provision of 2G mobile coverage in identified uncovered areas.

(i) Provision of seamless 2G mobile coverage along the National Highways in
NER.

(iii) Ensuring reliability of and redundancy in the transmission network at State

capitals and district headquarters in NER.
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In its meeting held on 13.06.2014, the Telecom Commission approved the proposal
to implement the Comprehensive Telecom Development Plan at an estimated project
cost of ¥ 5336.18crore.

III. Roads:

Special Accelerated Road Development Programme for North East (SARDP-NE)
includes upgradation of 10141 km road stretches of National Highways and State
Roads aims to upgrade National Highways connecting State Capitals to 4 lane or 2
lane and to provide connectivity to all 88 District Headquarter towns of NER by at

least 2-lane road.
IV. Power:
Development of power sector inter-alia includes:

(i) Generation: A generation capacity addition programme of 5596 MW in the
North Eastern Region;

(i) Transmission:

(a) A comprehensive scheme for strengthening of transmission and
distribution system in Arunachal Pradesh and Sikkim at an estimated

cost of ¥ 4754.42 crore;

(b) ‘NER Power System Improvement Project’ for strengthening of
Transmission and Distribution system in Assam, Manipur, Meghalaya,
Mizoram, Nagaland and Tripura. The estimated cost of the scheme is
T 4923.32 crore.

(¢) Providing access to Electricity to rural households during Twelfth Five

Year Plan with the total project cost of ¥ 2311.37 crore.
V. Inland Waterways:

Inland Waterways Authority of India (IWAI) has a mandate to develop National
Waterways including National Waterway-2 (River Brahmaputra) from Bangladesh Border
(near Dhubri) to Sadiya for the purpose of inland water transport and Development of
Barak River from Lakhipur to Bhanga (121 km) as a National Waterway at an estimated

cost of ¥ 141 crore at 2014 price.
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The development plans of other Ministries are being collected and will be

submitted in due course.
Increase in sea level in coastal areas of Goa

911. SHRI SHANTARAM NAIK: Will the Minister of EARTH SCIENCES be

pleased to state:

(a) whether sea level had increased in some coastal areas of Goa, if so, the

names of the coastal areas;

(b) the nature of problems faced by the villagers, and the assistance rendered

by Central Government agencies in this regard; and

(c) whether monitoring of sea wave levels is done by any department of

Government, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES (DR.
JITENDRA SINGH): (a) The average sea level rise trends along the Indian west coast
has been about 3.0 mm/year during the last two decades. Sea level rise is a very
slow phenomenon and can be because of physical factors like normal subsidence,
coastal erosion and siltation of river channels along the coastline apart from global

warming.

(b) An isolated incident of flooding on the Morjim beach during 2-6 January,
2014 occurred around mid-night for 3-4 consecutive days largely coinciding with the
highest high tide (spring tide) of the year as per the gravitational tidal prediction tables
of 2014.

The study conducted by the Pune based Central Water and Power Research
Station (Union Ministry of Water Resources’ Research) found out that over the years
the problems of coastal erosion has accelerated and presently about 25 kms is affected.
Appropriate protection measures are addressed jointly by respective State Governments
and the Coastal Protection and Development Advisory Committee (CPDAC) of the

Central Water Commission.

(c) Earth System Science Organization (ESSO) - Indian National Centre for
Ocean Information Services (INCOIS) and Survey of India continuously monitor the

sea level measurements all along the Indian coastline.



66 Written Answers to [RAJYA SABHA] Unstarred Questions

Consideration of artificial rainfall/cloud seeding progammes

912. SHRI SANJAY RAUT: Will the Minister of EARTH SCIENCES be pleased
to state:

(a) whether Government is considering artificial rainfall/cloud seeding
programmes with the help of State Government and commercial firms after witnessing

worst rainfall in June, 2014 in various parts of the country; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES (DR.
JITENDRA SINGH): (a) No Sir.

(b) As things stand today, artificial rain making techniques involving cloud
seeding cannot be used for bringing rain clouds to rainfall deficit/drought areas. Such
efforts can only induce potential pre-existing clouds, already passing over a given
place, to produce rain only if organized weather modification intervention becomes
successful.

However Earth System Science Organisation - Indian Institute of Tropical
Meteorology (ESSO-IITM) is putting its effort in understanding the rain formation in
clouds through studying cloud microphysical characteristics through a research program
Cloud Aerosol Interaction and Precipitation Enhancement Experiment (CAIPEEX).

Bombay Municipal Corporation (BMC) is in touch with ESSO-IITM in preparation
of RFP for hiring services for cloud seeding operations. Similarly Karnataka State
Agriculture Officials have also consulted ESSO-IITM for planning a possible cloud
seeding program.

Environment clearances to power projects

913. DR.PRADEEP KUMAR BALMUCHU: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government has been fast-tracking the environmental clearances to

thermal power projects establishment in the country, if so, the details thereof; and

(b) the number of pending cases cleared so far, State-wise, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b)
The Environment Impact Assessment (EIA) Notification, 2006 governs the environmental
clearance stipulations including that of time-limit. Thermal power projects are being
accorded environmental clearance inline with all the stipulations of above Notification.
The details of environmental clearances accorded to thermal power projects in the year
2014, till date are given in Statement.
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Statement

Environmental clearances accorded to thermal power projects

in the current year (2014), as on 11.07.2014

Sl. No. Name of the Project

Capacity (MW)

1.

2x250 MW Barauni Extension Thermal Power Project

adjoining the existing unit of at BTPS Village: Barauni

District: Begusarai, Bihar.
Company: M/s Bihar State Power Generation
Company Ltd.

27 MW Co-generation Power Plant at Village: Nad
KD, Taluk: Indi, District: Bijapur, Karnataka.
Company: M/s. Jamkhandi Sugars Ltd.

380 MW Gas based Combined cycle Power plant at
Village Vijaipur, District: Guna, Madhya Pradesh.
Company: M/s GAIL India Ltd.

30 MW Bagasse and Biomass based Power Plant at
Village: Khed, Taluk: Lohara District: Osmanabad,
Maharashtra.

Company: M/s. Lokmangal Mauli Industries Ltd.

Modernization of existing unit-6 by change of fuel
from LSHS/LSFO to imported Coal at Trombay
Thermal Power Station at Mahul Road District:
Chembur, Mumbai.

Company: M/s The Tata Power Company Ltd.

2x800 MW (Stage-1) Darlipali Supercritical Coal
Based Thermal Power Plant Village: Darlipali, Taluk:
Lephripara District: Sundergarh, Orissa.

Company: M/s. NTPC Ltd

2x800 MW Ennore SEZ Supercritical Imported Coal
based Thermal Power Plant by at Village Vayalur, in
Ponneri Taluk, in District Thiruvallur, in Tamil Nadu.
Company: M/s TANGEDCO

2x20 MW coal based captive power plant at village
Bhumaraichak,District: Haldia, West Bengal
Company: M/s MCC PTA India Corpn. Pvt. Ltd.

500

27

380

30

500

1600

1600

40

TotaL

4677
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Green Signal to radar station at Narcondam Island

t914. SHRI NARESH AGRAWAL: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) by when green signal will be given to the proposed radar station at Narcondam
island of Andaman and Nicobar Islands;

(b) whether environmentalists have raised any objection against setting up of
this radar station;

(c) whether Government is formulating any separate policy for defence related
projects; and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) There is no proposal
regarding Radar station at Narcondam Islands of Andaman and Nicobar Islands pending
for wildlife clearance in the Ministry of Environment, Forests and Climate Change.

(b) The Ministry of Environment, Forests and Climate Change had, in 2012,
received representations from environmentalists urging the need for conservation of
the Narcondam Hornbills in the Andaman and Nicobar Islands.

(¢) and (d) The Ministry of Environment, Forests and Climate Change has decided
to accord general approval under Section 2 of the Forest (Conservation) Act, 1980 for
diversion of forest land required for (i) construction and widening of two lane roads by
the BRO and other road construction agencies entrusted with the job by the Ministry of
Defence, in area falling within 100 kilometers aerial distance from the Line of Actual
Control (LAC) and (ii) widening of roads (by BRO and other road construction agencies)
which are identified by the Ministry of Defence as link roads, between Border Roads
in the area within 100 kilometers aerial distance from the LAC.

Regarding environment clearance for Defence projects, a dedicated Expert Appraisal
Committee has been set up.

Open web-based National Forestry and Environmental
Information System

915. DR. V. MAITREYAN: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) the details about the Greening of degraded lands, afforestation and eco-
restoration of ecologically sensitive areas and the technology-based monitoring of forest
cover, biodiversity through dedicated satellite by 2017,

+Original notice of the question was received in Hindi.



Written Answers to [17 July, 2014] Unstarred Questions 69

(b) the details of funds allocated, disbursed for these green initiatives; and

(¢) whether Government has plans to establish an open web-based National
Forestry and Environmental information System for research and public accessibility
by 2015 and Green Guards/Community Forestry for every Joint Forest Management
(JFM) village by 2016; if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b)
Afforestation in the country is taken up under various Centrally Sponsored Schemes
such as Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Integrated Watershed Management Programme (IWMP), National Bamboo Mission
(NBM) and under Compensatory Afforestation Fund Management and Planning Authority
(CAMPA), 13th Finance Commission, different State Plan/ Non- Plan Schemes including
externally aided projects. National Afforestation Programme (NAP) of the Ministry
of Environment and Forests is a 100% Centrally Sponsored Scheme for afforestation
and tree plantation and eco-restoration of degraded forests and adjoining areas in the
country. The Scheme is being implemented through a decentralized mechanism of State
Forest Development Agency (SFDA) at State level, Forest Development Agency (FDA)
at Forest Division level and Joint Forest Management Committees (JFEMCs) at Village
levels. An amount of ¥ 2500 crores has been approved for NAP in the 12th Five Year
Plan. As on 31.03.2014, 800 FDA projects have been approved in 28 States in the
country to treat an area of 20.24 lakh hectare under the NAP scheme since inception
of the scheme in 2002. The details of approved area and fund released State-wise are

given in the Statement-1 and II (See below).

Besides above, National Mission for a Green India aims at both increasing the
forest and tree cover by 5 million hectare, as well as increasing the quality of the
existing forest cover in another 5 million hectare. The mission has been approved as
a centrally sponsored scheme with total outlay of ¥ 13,000 crores for the 12th Plan
period and spill over of one year. This includes allocation of ¥ 2000 crores by Planning
Commission and convergence worth I 6000 crores with Compensatory Afforestation
Fund Management and Planning Authority (CAMPA), ¥ 4000 crores with Mahatma
Gandhi National Rural Employment Guarantee Scheme (MGNREGS), ¥ 600 crores with

National Afforestation Program and I 400 crores from 13th Finance Commission.

Under the preparatory phase of the Mission, funds to tune of ¥ 6261.55 lakh have
been released to the State Governments in the Financial Year 2011-12 and 2013-14
for undertaking enabling activities for implementation of the Green India Mission. The

details for release of funds state-wise is given in Statement-III (See below).
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The forests and tree cover of the country is monitored using remote sensing
technology (IRS Resources at 2 LISS III) on a biennial basis. The results of the same
are published in the India State of Forest Report. There is no dedicated satellite for

forest cover mapping.

(c) Forest Survey of India is implementing National Forestry Information
System (NFIS) which deals with monitoring the implementation of various country-
wide afforestation programmes/schemes like Green India Mission (GIM), CAMPA and
National Afforestation Programme (NAP).

The National Mission for Green India is meant to nearly double the ongoing
efforts of greening the country. This will necessitate developing extra hands from
within the community, namely youths from the community who on one hand would
provide service to the community and on the other hand would link to a large number
of other service providers, including the forest department and other agencies. The
Mission has the potential to develop about one lakh skilled local community youths who
would provide support in community based forest conservation, community livelihood
enhancement and change monitoring, etc., these youths will also act as a bridge between

the community and the service providers like the forest department.



71

Unstarred Questions

[17 July, 2014]

Written Answers to

ysopeld
806 0sv1 99¢¢ 991 Sy4! ceel 82001 0 YLYL YEVOT 0TST  0S6T [eyoetly L
0061 Se0e 6161 9483 0011 9¢ss 09¢8 86¢8 0501 0001 0S¢L sore  00¥6 euekiey 9
¥8C¢ SELT 000T OSTILI 09L1 0cor 0Tor1 94943 0008 ocor 0099 SI¥CL  00SI ey g
0 0 0 0 0 0 0 0 0scl 0 0 BOD Yy
6691 9065 r€6C 0L€8 LLTT 0S¥8 90LY1 06601 geee 008¢ 69861 0L9ST  0S61 qessmeqy) ¢
98LI G88¢ 98744 LY9S 0 SLyE SL9E 9106 S91T 00t 0SLL 0 0 gl T
ysopeld
S091 0 13943 3474 [4:384 818 6S8¢1 069¢ 08LL 0oroel 0601T  000C elgpuy -l
91 Sl 4! €l 4! 1 01 6 L 9 S 14 € [4 !
¥10T°9°0¢
opdn 4! €1 4! Il 01 60 80 90 S0 0 €0 0
SI-¥10C  -€10¢ -cloc -110T -010¢ -600¢ -800¢ -L00T -§00C  -¥00T -€00¢ -200T  -000T
TBOX QLIS ON IS

(so1ey00y UI BOIR)

[udmanIg

UDYDS UUIDLZ04 UODISALONF [PUOIDN 4opun GT-HT0T 07 TO-0007 Wo1f asin-2ipi§ paaoiddp vaty Jo sjivjaq



Unstarred Questions

[RAJYA SABHA]

Written Answers to

72

0€el 844! 05€T 850S LIIS S90t orse L9881 $99¢ 9rE0l1 9CI81 wly SI8 puelelenn - 61
86v8 068 oLty Sevcl oree %996 goesl ¥016€ L101 000T 82061 SI9¢e  vreEL ysopeld renn - 8l
60T 0081 86T 0 Seoy 0L9S 0€29 ovel OvSL LLS61 00¥IT  00ST npeN [lwef L]
STee 0s¢Cl 00€€ 00% 0089 006 0001 060¢ 00sT 0089 0ssCl 08Tl uepsefey 91
LYEl 0 §¢9 0 LYS 0v91 L89L S8¢E 006 00€€ 0 059 qefung g1
Ses9 Olet SL6l 0lvL 0 SvLL 00¥L or16S §209 €1¢et 8¢9 9€96¢  0C8 BSSLO vl
599 0589 006¢ ¥$86 0 61cL [4:389 8ESTY SLIE S098 08S1¢€ STOLL  €00¥ enysereyeN - g
ysopeiq
011s sels 6101 000€T1 8319 L9gET LOLST 0L1E 00LY1 00LS 0592¢€  00€0C ekypeN - ZI
0291 0001 L¥6T 999 S601 811Y 81501 §s6¢ S08 0685 0099 0 EIEEE) B |
0L0€ 0881 €56 0 00ce S9LE S06T¢ 0s9¢ 06LY 0S¥9 0LLTYy  ST9 eyejewrey] 0
SL6E 0 S8y 0 0866 089%1 0661¢€ 0scl 00SL 00%ST 00LS 0 puetLeyf 6
uyses|
pue
09¢c 98171 LS8y 0 0S¢ 0LE€9 SELL 0 0 Sy 0T8T  08SY nuuref ‘8
91 Sl 4! €l 4! I 01 6 L 9 S 14 € [4 !




73

Unstarred Questions

[17 July, 2014]

Written Answers to

I€hLy  €8S08  6TSSS  SyPIPI  9TILS 9SSE0T  SEVELT  T90E6Y 0 TEPPS  €PLOOT  9ESTBT  66LOY 890TL TVIOL
LYLOT  L¥PSTT  S9PLT  0EL8T  ¥ILEC 5081 0ThyT 07678 0 08€S  0SSPT  €98¢€  LS096 18€0T  (SALVLS HN) TVIOL

96L1 LSy sevy 0279 1L29 08¢ seg 05€8 0 00T 0 0091 $08 emduy 87
1681 $601 059 0€LE 6¥ST szee 0S€€ $+09 0 0 0001 €8LIT 0091 woplls  °Lg
0€1T  000% 016C 0008 000T 0S0 00S€  0¥90T 0 0 86€C 00061  O€TH pueeseN  "9¢
SEIE  000€ 00ST 0092 0LET 00LT 00S¥  0SI9T 0 0 009 0L19z 0 WEIOZIN ST
000€ 000€ 0£6€ 008% 008 0L61 L0 0 00¥L 0 0 0 eke[eySoN  HT
€8l 0€s¢T 0L6€ 0T 665€ 9491 0s6T  sezTl 00$ 009 0095 $LOII 0 mdruey €7
SL9¢ 0 0 0 §79¢ $9€9 09951 0v6T  0SEr $9961 0 0 wessy  °gg

ysopeiq
0 0 0 stieg 0SLT 0Sy1 S0LS or61 0 009  0€0TT  9¥8¢ [eyoeunty [

(sarers 10410)

¥899€  9€/8S  ¥908€  SILTII  TIbEE 10s$8  S106¥1  I¥I01Y 0 TS06F  €61T6  €L98KT  THLSOS L8909 WIOL
0L6 01L 09€C $18C S19 €6LY 7866 00T 006€ 9826 0L¥6 0 [eSuag 19M 0T



Unstarred Questions

[RAJYA SABHA]

192 '€ 0s°€ Sh'e 65°€ L9 €L 911 806 0901 $69 090 0T’ Usdpeld [eyoewI

0SS ¥6'LI 17’9 8TTI 0T LS'0T Y0z €6°TI 07’6 sey 9L 9L 8§01 €76 euekIep

0S01 8911 0SYl  00LT  €F6C Lacd SL'ST €606 TSLT 0TI LLS 0T'€ L8 $80 Jerefnn

000 000 000 0 000 000 000 000 000 000 90 000 000 ©0D

0001 8€1T €€l vLYT  STEE st 995t ILTy  SOEl €9LL  OS'LI 001 68°S  LLO yressmeyyD

00L 8Tl ov'€ 69 8t's vLL 89 69 v6'y we vLT 88'1 000 000 Teyrg

ysopeld

sLe 1L'e STST  8K0T €0°T1 b1 L66 90°11 80L  1T¥I prol SE8 660 eIypuy

9T S1 i €1 A 1 ) 6 8 L 9 S b € z
¥107°9°0€
oidn al €1 Al 1 01 60 80 L0 90 S0 0 €0 20
SI410C  -€10T <TI0z 1107 -010T -600C =800 -L00Z  -900T  -S00TZ  ~K00T  -€00T  -TO0T  -000T
Teax eI N IS

Written Answers to

74

(se1010 UI )
UIDYIS AUUDASOLG UOYDIS2LOf [pUODN Lopun G1-4107 07 T0-0007 Wodf pasvajal spunf fo sjvjaq

I U2



75

Unstarred Questions

[17 July, 2014]

Written Answers to

(srers 10410)

00'vL  6¥°00C [1°evl 00'8CC  0S'¥€C L1I€EST 79°06C  0F'0CE  C6e'0€C  TETOT 00161 100091  eL’1CI  9¢'1v TVIOL
96'C LS'T 629 'y e 90°6 €L 00°L w's €09 99 9Tt 000 [eSueg 1s9M 0T
0s'C 109 ST9 199 LYy 00°L vTo 6€°Cl (4! orel S0l 18°¢ 1494 0¥'0 pueyyerenn ‘ol
00°CI S1Ioc LTSI €C9¢ €e1e 0C°0¢ 08°0¢ LL'OE 88°11 Y0°L1 9181 Ye1c 100 ¥0°L ysopeld fenn ‘8|
\ 1c¢ 8L'C 80°¢ ITL 86°L 988 96 Ll 26°0C 90vI 99vl1 ;8L 9L°0 NpeN [fwel, L]
18¢C 149 % €09 Y6’y L9°01 L 0T (429 9T'L 08'v 9¢°¢ Sv'v 6C'1 ueysefey 9|
00C 9L°0 90 0 10°¢ 0¢¢ 88°¢ 9¢'¢ L6'€ 10 VL1 S0 S0 qefung gy
006 9¢'¢S 8¢°¢ 0€'L 0T'11 88 €9'1¢ 1061 LOVI socI 9’11 96°¢ P1Iel S00 BSSLO Pl
0S°L1 £€eee L8'8C 16°8¢C L1°91 €5°0C L8'1C 6'6¢ €6°S1 69'Y1 crel 16711 L8V S enOyseleyejN ¢l
oree S1'e ev1e 6€0¢ €6°CC gee 8¢l €861 19°C1 8I'LI 601 I$€1  [L°€l ysopeid BAUPEN 'C|
669 0¢ 11 ¥0'C YS'L v 949 188 SLTI 66’7 ¥0°1 Ly’ 90°1 000 Bley Il
9T'6 189 w6l 48] S6'1l ISl w'1e ySeC £0°¢€C LT'1T yS Sl 0L'ST 1340 eyejeuIRy ‘0
w6 69t ol €L'8 90°1¢C (4974 98'¥C €061 S8'L 99'8 LT6 £ 000 pueyyIeyf ‘6
I8 LEE 689 66'¢ 18°6 L¥'8 €18 €8'S 8C¢S 9¢°¢ 1L Sv'S pSTIAIuyses] % nuwef g



Unstarred Questions

[RAJYA SABHA]

Written Answers to

76

0586 T9'LST LEE6T  00€0E  66'60€ L1'81€E oSre  S6'T6E  SL'T6C  TIBYT  00°€ET 86'L0CT  9TISI €S'Ly WIOL

0S'+¢ €ILS 908 00°SL 6¥'SL 00°59 00°SS SSTL €319 08°St 00°¢y L6'LY L¥'6T  L1°9 (sayerg AN) TvIioL
0s't 6611 0s°¢ 69°¢l €0l 0T’¢ 68°0 'S LEY LTY €9y L6'E 81'¢ 90 emduy,  gg
00°¢ LL'E ws 8111 6611 98'8 €99 8T11 Iv'L €C9 ¥6'¢ 90t oL'e (344 wepIs LT
0s°S [ 8801 6911 1101 L9°01 99 SLL L LES 09°¢ 76’8 168 80°C puejeseN ‘97
0S°L Y6’ 11 8L'8 PrEl [ LTLT 19°¢1 SL91L 60°¢l 9001 0T'11 S8°SI 988 000 WeIOZIN  "ST
0S¥ 01’6 1€y 6L'8 17¢C 69'Y ¥6'S 142 81°¢ Sv'e 000 000 000 ekeeySoN T
00t el 9’6 LTl LEOT €6'S 1S°6 LETI 8L'L 0€'9 349 80°S or'c 000 mduepy €z
66'C LYl S6°L 809 87l 8L°6 868 09°¢1 0s°S 66'L 8¢S 000 000 wessy - '¢e

ysopelq
000 99°1 000 (4% LET sTe S8Y €6'C 68°C 9L'0 6v'v 9IL'T or'1 [eyoeunty g
91 S1 4! €1 4! 1 01 6 8 L 9 S 14 € [4 !




Written Answers to [17 July, 2014] Unstarred Questions 77

Statement-IT1
Details of funds released to the State Governments under Green India Mission

(Amount in lakhs)

Sl. No. State 2011-12 2012-13 2013-14
1. Andhra Pradesh 89.53 - -
2. Arunachal Pradesh - - 127.00
3. Assam 130.00 - -
4. Bihar - - 225.00
5. Chhattisgarh 972.00 - -

Gujarat 133.80 - -

Haryana 357.00
8. Himachal Pradesh 126.50 - -
9. Jammu and Kashmir 64.00 - -
10. Jharkhand 147.00 - -
11. Karnataka 267.45 - -
12. Kerala 194.60 - -
13. Madhya Pradesh 823.50 - -
14. Mabharashtra 405.77 - -
15. Manipur 40.50 - -
16. Meghalaya - - 90.00
17. Mizoram - - 224.00
18. Nagaland 141.50 - -
19. Odisha 107.50 - -

20. Punjab 125.50 - -
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Sl. No. State 2011-12 2012-13 2013-14
21. Rajasthan 275.25 - -
22. Sikkim - - 300.00
23. Tamil Nadu 72.15 - -
24. Tripura 350.50 - -
25. Uttar Pradesh 119.50 - -
26. Uttarakhand 51.00 - -
27. West Bengal - - 301.00

ToraL 4994.55 1267.00

Increased air pollution in NCR

916. SHRI K.C. TYAGI: Will the Minister of ENVIRONMENT, FORESTS AND
CLIMATE CHANGE be pleased to state:

(a) whether Government is aware of the recent reports published in newspapers
regarding increased air pollution over the National Capital Region, if so, the details

thereof;, and
(b) the measures being initiated by Government to bring pollution in check?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Ambient
air quality is regularly monitored in National Capital Region (NCR) by the Central
Pollution Control Board (CPCB) in association with Uttar Pradesh Pollution Control
Board, Haryana Pollution Control Board and Rajasthan Pollution Control Board under
National Air Monitoring Programme (NAMP), in terms of Sulphur Dioxide (SO,),
Nitrogen Dioxide (NO,) and PM, (particulate matter having size equal to or less than
10 micron) at 34 locations. National Environmental Engineering Research Institute
(NEERI), Indian Institute of Tropical Meteorology (IITM) and Delhi Pollution Control
Committee (DPCC) also monitor ambient air in Delhi. The levels of SO, (annual
average) are within norms in NCR however, levels of PM, exceed the limits in NCR
while, the levels of NO, are exceeding the norms in Delhi. There is a mixed trend

as far as SO, and PM, are concerned. NO, is an upcoming pollutant in Delhi. WHO
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has recently released database on ambient air quality considering only two parameters;
PM,, and PM, ; whereas Yale University has brought one report considering only one

pollutant, i.e., PM, ..

(b) The Government has taken various measure to control air pollution in the
NCR which infer-alia include, supply of cleaner fuels as per auto fuel policy, use of
gaseous fuel for public transport, stringent source specific emission standards, strict
compliance of source specific emission standards, use of beneficiated coal in thermal
power plants, closure of old coal based thermal power plants in Delhi and Faridabad,
implementation of revised emission norms for gensets, implementation of city specific

action plan in NCR, etc.
Setting up of New Environment Protection Framework

917. SHRI DARSHAN SINGH YADAV: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government has recently decided to set up a new Environment
Protection Framework (EPF) wherein National Institutions will frame and monitor

zonal disaster management plans, if so, the details thereof;

(b) whether the river and air pollution in the country is on a steady rise causing

public health concern; and

(c) if so, to what extent the new Environmental Protection Framework is going

to check air and river pollution in the country?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c)
The Hon’ble Supreme Court vide its order dated 6th January, 2014 in 1. A. No 1863,
2091, 2225-2227, 2380, 2568 and 2937 in Writ Petition (Civil) No. 202 of 1995: T.
N. Godavarman Thirumulpad Vs Union of India and Others has directed the Central
Government to appoint a ‘National Regulator’ under Section 3(3) of the Environment
(Protection) Act, 1986 for appraising projects, enforcing environmental conditions and

to impose penalties on polluters.

The matter has recently been discussed in Union Cabinet on 9th July, 2014
and the Cabinet decided that the matter would need an in depth analysis by the new
Government including examining the feasibility of setting up a Statutory Regulator
and decided that the Hon’ble Supreme Court may be moved to grant more time to

the Government for a decision in the matter. Accordingly, the Central Government
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through Ministry of Environment, Forests and Climate Change is filing an application

for seeking extension of time.

There is no proposal to set up ‘National Regulator’ for framing and monitoring

zonal disaster management plans.

The ambient air quality and water quality are monitored by the Central Pollution
Control Board (CPCB) in association with concerned State Pollution Control Boards/
Pollution Control Committees. The water quality data indicates that the rivers are
polluted downstream of major urban centres. A mixed trend is observed as far as air
pollution is concerned. CPCB has not undertaken any study relating to water pollution
and public health.

Reconstitution of National Board of Wild Life (NBWL)

918. SHRI AAYANUR MANJUNATHA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether the National Board of Wild Life (NBWL) is being re-constituted
shortly, if so, the details thereof;

(b) the matters pending for clearance of NBWL during the last one year; and

(c) the action/steps proposed to be taken by the Ministry on the decision of
Supreme Court and National Green Tribunal pertaining to Environmental Clearance

(EC) for mineral leases of less than 5 hectares area?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The term
of office of members of the National Board for Wildlife (NBWL), other than those
who are members ex-officio, ended on 4 September 2013. Accordingly, the Ministry
of Environment, Forests and Climate Change has initiated action for reconstitution of
the National Board for Wildlife.

(b) The number of matters pending for clearance of NBWL during the last one
year are as follows:

Proposals considered during previous meetings for decision 72
by the Standing Committee of NBWL

Fresh proposals falling within Protected Areas 43
Fresh proposals falling within 10 kms from Protected Areas 56
Incomplete proposals 62

TotaL 233
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(¢) Pursuant to the Supreme Court judgment dated 27.02.2012 in I.A Nos. 12-13
of 2011 in Special Leave Petition (Civil) No. 19628-16929 of 2009 titled Deepak Kumar
etc. Vs. State of Haryana and Ors., the handling of prior environment clearance cases
of mining of minor minerals, including sand, of lease area up to 5 ha. was delegated
by the Ministry of Environment, Forests and Climate Change to the concerned State
Environment Impact Assessment Authorities (SEIAAs) vide Office Memorandum No.
L-11011/47/2011-IA.I1 (M) dated 18.05.2012. Further, the Ministry of Environment,
Forests and Climate Change has issued an amendment to the Environment Impact
Assessment Notification 2006 vide S.O. 2731(E) dated 09.09.2013. The environment
clearance cases of minor mineral mining projects upto 5 hectares are considered at the

State level by the concerned State Environment Impact Assessment Authority.
Eco-system of Western Ghats

919. SHRI HUSAIN DALWALI: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether the Western Ghats region is facing pressure of increasing population

on land and vegetation, if so, magnitude of this pressure;

(b) whether factors generated by the pressure have contributed to the ecological

and environmental problems in the region, if so, the details thereof;

(¢) the findings of Gadgil Committee and Kasturirangan Committee on these

issues;

(d) in what manner Government propose to deal with the situation so as to

protect fragile eco-system of the Western Ghats; and

(e) the present position regarding Jaitapur Nuclear Power Plant in
Mabharashtra?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The Western
Ghats is not only home to the rich biodiversity, but also supports a population of
approximately fifty million people and also include areas of high human population
density. The transformation of the landscape may have affected the ecosystems of the
Western Ghats.

(¢) The Ministry of Environment, Forests and Climate Change had constituted
the Western Ghats Ecology Expert Panel (WGEEP) under the Chairmanship of Prof.
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Madhav Gadgil on 4th March 2010. The major recommendations of WGEEP report,
submitted to this Ministry in August 2011, inter-alia relate to demarcation of ecologically
sensitive zones in Western Ghats and measures for management of these ecologically

sensitive zones.

Subsequently, this Ministry constituted a High Level Working Group (HLWG)
under the Chairmanship of Dr. K. Kasturirangan, the then Member (Science), Planning
Commission on 17th August, 2012 to inter-alia examine the WGEEP Report in a
holistic and multidisciplinary fashion keeping in view the comments received from the
concerned State Governments / Central Ministries / Stakeholders. The HLWG submitted
its report on 15th April 2013.

Major recommendations of the HLWG infer-alia relate to (i) identification of
eco-sensitive areas in the Western Ghats region, (ii) regulation / prohibition of certain
activities in the eco-sensitive areas, and (iii) measures for incentivizing green growth

in Western Ghats region.

(d) To protect the fragile eco-system of the Western Ghats, the Government has

taken the following measures:

(i)  Inorder to provide immediate protection to the Western Ghats and to maintain
its environmental integrity, the Ministry issued Directions under Section 5 of
the Environment (Protection) Act, 1986 on 13th November 2013. As per the
Directions, five categories of new and/or expansion projects/activities which
have maximum interventionist and damaging impacts on ecosystems shall
not be considered for granting Environmental Clearance in the Ecologically
Sensitive Area (ESA), as identified by the High Level Working Group, in
the Western Ghats.

(i1)) The Ministry has issued a draft notification declaring Ecologically Sensitive
Area in Western Ghats under the provisions of the Environment (Protection)
Act, 1986 in the Gazette of India vide S.O. No 733 (E) dated 10th March
2014 inviting suggestions and objections from stakeholders on the proposals

contained in the draft notification.

(i) The Ministry has notified the following six ecologically sensitive zones in
the Western Ghats to regulate certain identified developmental activities

unless specifically prohibited in the respective notifications:

(i)  Eco-sensitive Zone around Purna Wildlife Sanctuary, Gujarat
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(i1) Eco-sensitive Zone around Vansda Wildlife Sanctuary, Gujarat
(i) Mahabaleshwar-Panchgani, Maharashtra

(iv) Matheran, Maharashtra,

(v) Dahanu Taluka, Maharashtra,

(vi) Eco-sensitive Zone around Bandipur National Park, Karnataka

(e) The Ministry of Environment, Forests and Climate Change has accorded

Environmental Clearance to Jaitapur Nuclear Power Plant on 26.11.2010.
Implementation of eight National Missions under NAPCC

920. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the details of the launch and implementation of the eight National Missions
under the National Action Plan on Climate Change (NAPCC);

(b) whether Government is aware of the latest report of the United Nations
Intergovernmental Panel on Climate Change (IPCC) on the global impact of climate
change on agriculture, water supply and society, warning that climate change could

severely plague India and affect food production and water supply; and

(c) if so, the details of the corrective, climate resilience measures that Government

proposes to take?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Government of
India is implementing eight Missions under National Action Plan on Climate Change
(NAPCC) in the areas of Solar Energy. Enhanced Energy Efficiency, Sustainable Habitat,
Water, Sustaining the Himalayan Eco-system, Green India, Sustainable Agriculture and

Strategic knowledge for Climate Change, during Twelfth Five Year Plan.

(b) Yes, Sir. Government is aware of the recent report of Working Group-II
of the 5th Assessment Report of Intergovernmental Panel on Climate Change (IPCC)
titled “Climate Change 2014: Impacts, Adaptation, and Vulnerability” published in
April, 2014. The report characterizes observed impacts, vulnerability and exposure and
adaptive responses to date at global and regional scale in agriculture, water resources,

ecosystems, human health, infrastructure, livelihood, poverty, etc. It considers how
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impacts and risks can be reduced and managed through adaptation. Further, the report
also assesses needs, options, opportunities, constraints, resilience, limits and other

aspects associated with adaptation.

(c) Eight National Missions form the core of the National Action Plan,
representing multi-pronged, long-term and integrated strategies for achieving key goals
in the context of climate change. State Action Plans on Climate Change have also been
prepared to develop state specific measures. A National Adaptation Fund on Climate

Change has been established to provide support for augmenting adaptation activities.
Steps taken for conservation of sloth bears

921. DR. CHANDAN MITRA: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware that a large number of sloth bears are being
killed by the poachers in various parts of the country because of the medicinal qualities

of various organs of the animal;

(b) if so, the number of killing incidents of sloth bear reported in the country

during the last three years, State-wise and year-wise; and

(c) the fresh steps taken by Government for conservation of sloth bears-a

vulnerable species in International Union for Conservation of Nature (IUCN) list?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) Yes, Sir.
The bears are occasionally killed by poachers in various part of the country for its
organ trade including for its stated medicinal values. However, the medicinal values

have not been proved.

The State-wise and year-wise details of such incidents, as reported by the Wildlife

Crime Control Bureau, during the last three years are as under:

State Year
2011 2012 2013
1 2 3 4
Uttarakhand 3 1 1

Madhya Pradesh 2 2 0
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1 2 3 4
Mabharashtra 0 2 3
Rajasthan 0 1 0
Tamil Nadu 0 1 0
TorAL 5 7 4

(c) The Government has taken following steps for protection of wild animals

including sloth bear in the country:

().

(ii).

(iii).

(iv).

).

(vi).

(vii).

Protected Areas, viz., National Parks, Sanctuaries, Conservation Reserves and
Community Reserves covering important wildlife habitats have been created
all over the country under the provisions of the Wild Life (Protection) Act,

1972 to conserve wild animals and their habitats.

Legal protection has been provided to wild animals including sloth bear
against hunting and commercial exploitation under the provisions of the
Wild Life (Protection) Act, 1972.

In addition to provision of stringent punishment for the offenders, the Wild
Life (Protection) Act, 1972 also provides for forfeiture of any equipment,

vehicle or weapon that is used for committing wildlife offence(s).

Financial and technical assistance is provided to the State/ Union Territory
Governments under the Centrally Sponsored Schemes for providing better
protection to wildlife including endangered species and improvement of its
habitat.

The Central Bureau of Investigation (CBI) has been empowered under
the Wild Life (Protection) Act, 1972 to apprehend and prosecute wildlife

offenders.

The State/Union Territory Governments have been requested to strengthen
the field formations and intensify patrolling in and around the Protected

Areas.

The Wildlife Crime Control Bureau has been set up to ensure coordination
among various officers and State Governments in connection with the
enforcement of law for control of poaching and illegal trade in wildlife and

its products.
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(viii). Strict vigil is maintained by the officials of State Departments of Forests
and Wildlife.

WHO?’s latest surveys of polluted cities

922. SHRI SUKHENDU SEKHAR ROY: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether World Health Organization’s Report of May, 2014 described Delhi
as the most polluted city of the world,

(b) whether as per WHO’s latest surveys India has the world’s worst air pollution,
and has 13 of the 20 most polluted cities of the world,;

(¢) whether a 2014 study by Yale University ranked India 155th out of 178

nations on an overall environmental performance index;

(d) whether Government concurs with these reports and surveys as mentioned,

and

(e) 1if'so, the plan of action under contemplation to arrest such alarming pollution;

and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) World Health
Organisation (WHO) has recently released Ambient Air pollution Database-update 2014
considering two pollutants PM,  (particulate matter having size equal to or less than
10 micron) and PM, , (particulate matter having size equal to or less than 2.5 micron)
for 1628 cities. WHO report describes Delhi as most polluted city and ranked 13 cities
of India out of 20 most polluted cities of the world while considering estimated data
for fine dust (PM, ) in select manner which is improper.

(¢) Yes, Sir. A report on Environmental Performance Index (EPI) 2014 has been
produced jointly by a team of experts in Yale University and Columbia University
which ranks countries on the basis of their environment performance. The report has
ranked 178 countries based on 20 indicators tracked across nine areas. One of these
areas is air quality considering PM, .. India’s EPI rank is 155.

(d) No, Sir. WHO has ranked the cities in the world while estimating the levels
of fine dust in ambient air of various cities. The report of the Yale University and
Columbia University has considered only PM,  as the pollutant (fine dust) relying
on satellite data in place of actual monitored data though data is available. National
Ambient Air Quality Standards (NAAQS) notified by the Government envisage 12

pollutants whereas both the reports have relied on either one or two pollutants only.
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(¢) Ongoing measure to control air pollution in Delhi and other cities include,
supply of cleaner fuels as per auto fuel policy, use of gaseous fuel for public transport,
'pollution under control' (PUC) certificate for in use vehicles, stringent source
specific emission standards, strict compliance of source specific emission standards,
use of beneficiated coal in thermal power plants, strengthening of public transport
implementation of revised emission norms for gensets, implementation of city specific

action plan in 16 cities, etc.
Tiger reserves under Project Tiger

923. DR. V. MAITREYAN: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) the list of Tiger reserves under Project Tiger and Project Elephant in the
country and whether Government has plans to initiate any new Tiger and Elephant
reserves in the country;

(b) the details of the funds allocated and disbursed to Project Elephant and
Project Tiger in the last five years, year-wise; and

(c) the details of the progress made in these important Projects?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) There are 46 tiger
reserves in the country, spread over in 18 States, encompassing a total area of 68518.8
sq.km. The details are given in Statement-I (See below). There are 28 elephant reserves
in the country and the details are given in Statement-II (See below). Further, concurrence
has been accorded for creation of four more elephant reserves (two in Odisha, one in
Meghalaya and one in Chhattisgarh). In-principle approval has been accorded by the
National Tiger Conservation Authority for creation of two new tiger reserves, and the
sites are: Ratapani (Madhya Pradesh) and Sunabeda (Odisha). Final approval has been
accorded to Kudremukh (Karnataka), Rajaji (Uttarakhand) and Bor (Maharashtra) for
declaring as a tiger reserve. The State Governments have been advised to send proposals
for declaring the following areas as tiger reserves: (i) Suhelwa (Uttar Pradesh), (ii) Guru
Ghasidas National Park (Chhattisgarh), (iii)) Mhadei Sanctuary (Goa), (iv) Srivilliputhur
Grizzled Giant Squirrel/ Megamalai Wildlife Sanctuaries / Varushanadu Valley (Tamil
Nadu) and Dibang Wildlife Sanctuary (Arunachal Pradesh).

(b) The details of funds/ grants allocated to Project Elephant and Project Tiger,
and disbursed to the States during the last five years, year-wise, are given in Statement-
IIT and IV respectively (See below).

(c) The milestone initiatives taken by the Government of India for protection

of tigers are given in Statement-V (See below).
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Statement-I111

Details of grants allocated and disbursed under the Centrally
Sponsored Scheme of Project Elephant during last five years, year-wise

( in crore)

Year Allocation Disbursed to States
2009-10 21.50 20.83
2010-11 21.50 21.97
2011-12 21.50 20.93
2012-13 22.58 17.96
2013-14 32.58 18.43

Statement-1V

Details of grants allocated and disbursed under the Centrally

Sponsored Scheme of Project Tiger during last five years, year-wise

R in crore)

Year Allocation Disbursed to States
2009-10 201.53 201.53
2010-11 178.72 178.72
2011-12 160.63 160.63
2012-13 166.70 162.87
2013-14 172.29 172.29

Statement-V

Milestone initiatives taken by the Government of India

for protection of tigers in the country

Legal steps :

1.  Amendment of the Wild Life (Protection) Act, 1972 in 2006 to provide enabling
provisions for constituting the National Tiger Conservation Authority and the

Tiger and Other Endangered Species Crime Control Bureau.
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2. Enhancement of punishment for offence in relation to the core area of a tiger
reserve or where the offence relate to hunting in the tiger reserves or altering the

boundaries of tiger reserves, etc.
Administrative steps :

3. Strengthening of antipoaching activities, including special strategy for monsoon
patrolling, by providing funding support to tiger reserve States, as proposed by
them, for deployment of antipoaching squads involving ex-army personnel or
home guards, apart from workforce comprising of local people, in addition to

strengthening of communication and wireless facilities.

4.  Constitution of the National Tiger Conservation Authority with effect from the
4th September, 2006, for strengthening tiger conservation by, inter-alia, ensuring
normative standards in tiger reserve management, preparation of reserve specific
tiger conservation plan, laying down annual audit report before Parliament,
constituting State Level Steering Committees under the Chairmanship of Chief

Ministers and establishment of Tiger Conservation Foundation.

5. Constitution of a multi-disciplinary Tiger and Other Endangered Species Crime
Control Bureau (Wildlife Crime Control Bureau) with effect from the 6th June,
2007 to effectively control illegal trade in wildlife.

6.  The in-principle approval has been accorded by the National Tiger Conservation
Authority for creation of two new tiger reserves, and the sites are: Ratapani
(Madhya Pradesh) and Sunabeda (Odisha). Final approval has been accorded
to Kudremukh (Karnataka), Rajaji (Uttarakhand) and Bor (Maharashtra) for
declaring as a tiger reserve. The State Governments have been advised to
send proposals for declaring the following areas as tiger reserves: (i) Suhelwa
(Uttar Pradesh), (ii) Guru Ghasidas National Park (Chhattisgarh), (iii) Mhadei
Sanctuary (Goa), (iv) Srivilliputhur Grizzled Giant Squirrel/Megamalai Wildlife
Sanctuaries/Varushanadu Valley (Tamil Nadu) and (v) Dibang Wildlife Sanctuary
(Arunachal Pradesh).

7. The revised Project Tiger guidelines have been issued to State Governments for
strengthening tiger conservation, which apart from ongoing activities, inter-alia,
include financial support to States for enhanced village relocation or rehabilitation
package for people living in core or critical tiger habitats (from X 1 lakh per

family to ¥ 10 lakhs per family), rehabilitation or resettlement of communities
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involved in traditional hunting, mainstreaming livelihood and wildlife concerns in
forests outside tiger reserves and fostering corridor conservation through restorative

strategy to arrest habitat fragmentation.

A scientific methodology for estimating tiger (including co-predators, prey animals
and assessment of habitat status) has been evolved and mainstreamed. The findings
of this estimation and assessment are bench marks for future tiger conservation

strategy.

The 18 tiger States have notified the core/critical tiger habitat (38632.18 sq. km.),
and the buffer/peripheral area (29886.62 sq.km.) of all the 46 tiger reserves in the
country, under section 38V of the Wild Life (Protection) Act, 1972, as amended
in 2006.

Financial steps :

10.

Financial and technical help is provided to the State Governments under various
Centrally Sponsored Schemes, such as Project Tiger and Integrated Development
of Wildlife Habitats for enhancing the capacity and infrastructure of the State

Governments for providing effective protection to wild animals.

International Cooperation :

11.

12.

13.

14.

15.

India has a bilateral understanding with Nepal on controlling trans-boundary illegal
trade inwildlife and conservation, apart from a protocol on tiger conservation with
China.

A protocol has been signed in September, 2011 with Bangladesh for conservation

of the Royal Bengal Tiger of the Sunderban.

A sub-group on tiger and leopard conservation has been constituted for cooperation

with the Russian Federation.

A Global Tiger Forum of Tiger Range Countries has been created for addressing

international issues related to tiger conservation.

During the 14th meeting of the Conference of Parties to CITES, which was held
from 3rd to 15th June, 2007 at The Hague, India introduced a resolution along with
China, Nepal and the Russian Federation, with direction to Parties with operations
breeding tigers on a commercial scale, for restricting such captive populations to

a level supportive only to conserving wild tigers. The resolution was adopted as
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16.

17.

18.

a decision with minor amendments. Further, India made an intervention appealing
to China to phase out tiger farming and eliminate stockpiles of Asian big cats
body parts and derivatives. The importance of continuing the ban on trade of

body parts of tigers was emphasized.

Based on India’s strong intervention during the 62nd meeting of the Standing
Committee of the Convention on International Trade in Endangered Species of
Wild Fauna and Flora (CITES) at Geneva from 23-27 July, 2012, the Convention
on International Trade in Endangered Species of Wild Fauna and Flora Secretariat
has issued a notification No. 2012/054 dated the 3rd September, 2012 to Parties
to fully implement Decision 14.69 and report to the Secretariat by 25 September,

2012 (Progress made on restricting captive breeding operations of tigers etc.).

As a part of active management to rebuild Sariska and Panna Tiger Reserves where
tigers have become locally extinct, reintroduction of tigers and tigresses have been
done. The successful reintroduction of wild tigers in Sariska is a unique exercise
and is the first of its kind in the world. A reintroduced tigress has recently littered
and two cubs have also been camera trapped. The tiger reintroduction initiative at

Panna (MP) has also been very successful and reintroduced tigers are breeding.

Special advisories issued for in-situ build up of prey base and tiger population
through active management in tiger reserves having low population status of tiger

and its prey.

Creation of Special Tiger Protection Force (STPF) :

19.

20.

The policy initiatives announced by the Finance Minister in his Budget Speech of
the 29th February, 2008, inter-alia, contains action points relating to tiger protection.
Based on the one time grant of I 50.00 crore provided to the National Tiger
Conservation Authority (NTCA) for raising, arming and deploying a Special Tiger
Protection Force (STPF), the proposal for the said force has been approved by the
competent authority for 13 tiger reserves. The States of Karnataka, Maharashtra
and Odisha have already created and deployed the STPF.

In collaboration with TRAFFIC-INDIA, an online tiger crime data base has been
launched, and Generic Guidelines for preparation of reserve specific Security Plan

has been evolved.

Recent initiatives

21.

Implementing a tripartite Memorandum of Understanding (MOU) with tiger
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22.

23.

24.

25.

26.

27.

28.

29.

30.

States, linked to fund flows for effective implementation of tiger conservation
initiatives.
Special crack teams sent to tiger reserves affected by left wing extremism and

low population status of tiger and its prey.

Chief Ministers of States having tiger reserves affected by left wing extremism
and low population status of tiger and its prey addressed for taking special
initiatives.

Steps taken for modernizing the infrastructure and field protection, besides

launching ‘Monitoring system for Tigers’ Intensive Protection and Ecological

Status (M-STrIPES)’ for effective field patrolling and monitoring.

Steps taken for involvement of Non-Governmental Experts in the ongoing all

India tiger estimation.

Initiatives taken for improving the field delivery through capacity building of

field officials, apart from providing incentives.

The second round of country level tiger status assessment completed in 2010,
with the findings indicating an increase with a tiger population estimate of 1706,
lower and upper limits being 1520 and 1909 respectively, as compared to the last
country level estimation of 2006, with an estimate of 1411, lower and upper limits
being 1165 and 1657, respectively. At present, India has the maximum number
of tigers and its source areas amongst the 13 tiger range countries in the world,
owing to its long history of conserving the species through Project Tiger (2.06%

of country’s geographical area spread out in 46 tiger reserves in 18 States).

A report on Management Effectiveness Evaluation (MEE) of Tiger Reserves was
released on 28th July, 2011, containing the second round of independent assessment
based on refined criteria done in 2010-11 for 39 tiger reserves. Out of 39 tiger
reserves, 15 were rated as ‘very good’, 12 as ‘good’, 8 as ‘satisfactory’ and 4 as

‘poor’.

Providing special assistance for mitigation of human-tiger conflicts in problematic

arcas.

Regional Offices of the National Tiger Conservation Authority are operational at

Nagpur, Bengaluru and Guwabhati.
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31.

32.

33.

34.

35.

36.

37.

38.

A ‘Standard Operating Procedure’ for dealing with tiger deaths has been issued,
based on advisories of Project Tiger/National Tiger Conservation Authority, with
inputs from Wildlife Crime Control Bureau, State officials and experts, fine tuned

to meet the present challenges.

A ‘Standard Operating Procedure’ for dealing with straying tigers in human

dominated landscape has been issued.

A ‘Standard Operating Procedure’ for disposing tiger/leopard carcass/body parts

has been issued.

The Revised Cost Estimates for Project Tiger was approved on 11.8.2011 for an
upward revision of the cost estimates for the ongoing Centrally Sponsored Scheme
of Project Tiger during the Eleventh Plan period from I 650 crore to ¥ 1216.86
crore of central assistance to support States in village relocation from core areas

of tiger reserves. Several new components were added to the Project, viz.:
(i) Change in the funding pattern in respect of North Eastern States (90:10)
(i) Raising compensation for man-animal conflict to ¥ 2 lakhs

(ii1) Acquisition of private land for making the core/critical tiger habitat

inviolate

(iv) Establishment of Tiger Safari, interpretation/awareness centres under the
existing component of ‘co-existence agenda in buffer/fringe areas’, and
management of such centres through the respective Panchayati Raj

Institutions
(v) Re-introduction of Cheetah.

Launching of Phase-IV tiger reserve level, continuous monitoring of tigers using

camera traps and building up data on photo captures of individual tigers.

Launching the creation of a national repository of camera trap photo IDs of

individual tigers.

In-principle approval for use of CAMPA funds towards village relocation from

COorc areas.

Completion of e-surveillance project in Corbett.
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39.

40.

41.

42.

43.

44.

45.

46.

47.

48.

49.

50.

Comprehensive guidelines under section 380 1 (¢) of the Wildlife (Protection) Act,
1972 issued for Project Tiger and Tourism in Tiger Reserves on 15th October,
2012.

Under active management, permission accorded for translocation of wilded/straying

tigers/tigresses from high to low density reserves within States.

A bilateral arrangement has been recently formalized with Bangladesh on tiger
conservation. Our delegations are interacting with Nepal and China within the
framework of existing bilateral arrangements. A sub-group on tiger/leopard
conservation has been constituted for cooperation with the Russian Federation,

which has met recently.

Field level workshops for capacity building of field officers to deal with straying
tigers have been organized at Tadoba and Dudhwa Tiger Reserves (2013).

NTCA teams sent for field appraisal of tiger deaths, Project Tiger implementation

etc.

Process underway for providing enabling provisions in the Wildlife (Protection) Act,
1972, to strengthen our implementation of the CITES and towards enhancement

of penalties for contravention of provisions of the Act.

Kawal (Telangana), Sathyamangalam (Tamil Nadu), Mukandra Hills (Rajasthan),
Nawegaon-Nagzira (Maharashtra), Nagarjunasagar Srisailam (Telangana) and
Pilibhit (Uttar Pradesh) have been notified by the State Governments as Tiger

Reserve.

The next round (2014) of country level status assessment of tiger, co-predators,
prey and habitat, using the refined methodology, in collaboration with tiger States
and the Wildlife Institute of India has been initiated.

The next round (2014) of Independent Management Effectiveness Evaluation of

Tiger Reserves has been initiated.

Economic Valuation of some tiger reserves initiated in collaboration with the

Indian Institute of Forest Management.

Trial of Unmanned Aerial Vehicle for monitoring done in the Panna Tiger Reserve
(Madhya Pradesh), in collaboration with the Wildlife Institute of India.

Assessment of Status, Density and Change in Forest Cover in and around tiger
reserves of the Shivalik Gangetic Plain Landscape initiated in collaboration with

the Forest Survey of India.
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Pollution by big industries in Chhattisgarh

1924. DR. BHUSHAN LAL JANGDE: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether controlling pollution caused by big industries in Chhattisgarh is

under the State Government;

(b) whether it is a fact that there is minimal control on pollution in cement,

iron ore, aluminium factories in Chhattisgarh;

(c) whether environmental rules are not being followed in the factories of
Korba and Raigarh and Central Government would taken punitive action against the

responsible people; and

(d) the steps Government purpose to take to save the land turning barren due

to emission of pollutants from the factories?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Under
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention
and Control of Pollution) Act, 1981, the State Pollution Control Boards (SPCBs) are
responsible for ensuring compliance to effluent and emission norms by an industry in

the respective State.

(b) As per the provisions laid down under the Water and Air Acts, any industry
including cement, iron ore or aluminium discharging trade effluent or releasing emission
have to take consent from the SPCBs. In the consent to operate granted by the State
Board, environmental norms for effluent quality/emissions are prescribed which the
industries have to comply. The environmental norms are prescribed after following a

rigrous procedures and consultation with stakeholders.

(c) Of the 17 category of Highly Polluting Industries (HPI), 78 industries
have been identified in Chhattisgarh. Besides these, 12 iron-ore mining industries
are also present. The primarily responsibility for enforcement of pollution control
norms in these industries vest with the SPCBs. As per the information provided by
Chhattisgarh Environment Conservation Board, out of these 78 industries, 71 industries
are complying with the prescribed standards, 6 industries are non-complying and 1

industry is closed.

+Original notice of the question was received in Hindi.
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The Central Pollution Control Board (CPCB) under its Environment Surveillance
Squad Programme also inspected 28 industries under the 17 categories of highly
polluting industries during the last 3 years including cement industries. Out of 9 cement
industries, 2 industries have been found non-complying. Accordingly, Directions under
Section 5 of the Environment (Protection) Act, 1986 have been issued to defaulting

cement industries for upgradation of air pollution control devices.

(d) The CPCB has not carried out any study to save the land turning barren
due to emission of pollutants from the factories. However, industries are required to
take consent from concerned State Pollution Control Boards (SPCBs) under the Air
Act and adhere to the prescribed emission standards, failing which appropriate action

is taken as per the law.
Illegal purchase of land of forest department of Uttarakhand

925. SHRI ARVIND KUMAR SINGH: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware that a large tract of land belonging to Vir
Girwali range of forest department in Mussoorie, Dehradun has been illegally purchased/

occupied;

(b) whether the plantation on the said land were illegally felled for clearing the
land by the purchaser; if so, the details of the cases;

(c) whether any action has been initiated by the concerned forest Department
on persons carrying such illegal activities; if not, the reasons for not taking any action;

and

(d) the steps Government proposes to take to free the forest land from such

unscrupulous elements and take punitive action against them?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) Yes Sir, as
per the reports received from Uttarakhand Forest Department, there has been allegedly
illegal purchase of reserve forest land in Bir Girwali area of Rajpur Range, Dehradun
(near old Mussoorie road) through sale deed dated 21.11.2012. A total of 25 Sal trees
were illegally cut from the reserve forest on 9th March, 2013 and 18th March 2013.The
matter is sub-judice in the Hon’ble High Court of Uttarakhand, Nainital and Hon’ble
National Green Tribunal (NGT), Principal Bench, New Delhi.
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(¢) and (d) The Uttarakhand Forest and Police Departments conducted independent
enquiries into the matter and submitted reports to the Chief Secretary, Government of
Uttarakhand. Criminal complaints were filed in the Hon’ble Court of the Chief Judicial
Magistrate, Dehradun. Uttarakhand Government and Ministry of Environment, Forest
and Climate Change have also filed affidavits in the NGT in this regard.

Survey for the effects of rising industrialization

926. SHRI DARSHAN SINGH YADAV: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether any survey/study has been conducted for assessing the effects of

rising industrialization on the quality of air by Government;

(b) whether any effective policy in this regard is under the consideration of

Government; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The
trend in ambient air quality indicates cause-effect relationship between air pollution and
sources of pollution including rising industrialization. Ambient air quality is regularly
monitored at 573 locations in 240 cities, towns and industrial areas in 27 States and
5 UTs under National Air Monitoring Programme (NAMP) by the Central Pollution
Control Board (CPCB) in association with concerned State Pollution Control Boards
(SPCBs)/Pollution Control Committees (PCCs) in terms of Sulphur Dioxide (S0,),
Nitrogen Dioxide (NO,) and PM, | (particulate matter having size equal to or less than
10 micron) across the country. NAMP is coordinated by CPCB and the data so collected

is collated, compiled, processed and published on annual basis.

(b) and (c) The National Environment Policy (NEP)-2006 is in place as a guiding
document which builds on earlier policies. The Government has taken various measure
to curb pollution in the country which inter-alia include, supply of cleaner fuels as per
auto fuel policy, use of gaseous fuel for public transport, pollution under control (PUC)
certificate for in use vehicles, stringent source specific emission standards and strict
compliance therein, use of beneficiated coal in thermal power plants, implementation
of revised emission norms for gensets, implementation of city specific action plan in

16 cities, etc.

+O0riginal notice of the question was received in Hindi.
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Shrinking of green area

1927. SHRI DARSHAN SINGH YADAV: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that the ambit of green area has been shrinking due to

increase in urbanization and construction of residential and commercial buildings;

(b) whether Government has any current policy in this regard, if so, the details

thereof; and

(¢) whether Government is considering on any reasonable policy to save trees
and green area from rapid increase of urbanisation and construction work and if so,

the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per the India
State of Forest Report-2013, the total Forest and Tree cover of the country is 789,164
sq.km (78.92 million ha.) which is 24.01% of the geographical area of the country.
There is an increase of 5871 sq.km in the forest cover of the country in comparison

to the 2011 assessment.

(b) and (c) Afforestation in the country is taken up under various Centrally
Sponsored Schemes such as Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS), Integrated Watershed Management Programme (IWMP), National
Bamboo Mission (NBM) and under Compensatory Afforestation Fund Management and
Planning Authority (CAMPA), 13th Finance Commission, different State Plan/ Non-
Plan Schemes including externally aided projects. National Afforestation Programme
(NAP) of the Ministry of Environment and Forests is a 100% Centrally Sponsored
Scheme for afforestation and tree plantation and eco-restoration of degraded forests
and adjoining areas in the country. The Scheme is being implemented through a
decentralized mechanism of State Forest Development Agency (SFDA) at State level,
Forest Development Agency (FDA) at Forest Division level and Joint Forest Management
Committees (JFMCs) at Village levels. An amount of ¥ 2500 crores has been approved
for NAP in the Twelfth Five Year Plan. As on 31.03.2014, 800 FDA projects have
been approved in 28 States in the country to treat an area of 20.24 lakh hectare under

the NAP scheme since inception of the scheme in 2002.

To prevent felling of trees. Ministry provides Grants-in-aid to State Governments

FOriginal notice of the question was received in Hindi.
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under Intensification Forest Management Scheme (IFMS). The aim of the scheme is
to supplement the efforts of the States forest management and protection. Funds under
the scheme are utilized for patrolling of the forests, establishment of camps, building
fire watch towers, creation and maintenance of fire lines, forest fire control, survey and
demarcation of forest areas and strengthening forest infrastructure. Under the IFMS a
sum of ¥ 5106.81 lakh was released to States/UTs for the year 2013-14.

Pending applications for environmental clearance

928. SHRI T.K. RANGARAJAN: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the number of applications pending with the Ministry for environment

clearance, State-wise position; and
(b) the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As on 30.6.2014,
298 proposals were pending in this Ministry for consideration for grant of Environment

Clearance. The State/UT- wise details are given in Statement (See below).

(b) The project proposals for Environment Clearance are considered as per the
provisions under the Environment Impact Assessment Notification, 2006, as amended
from time to time, which inter-alia provides timelines for various stages of processing.
The receipt of proposals for environment clearance, their processing and taking a view

thereupon is a continuous process.
Statement

State/UT-wise details of pending project proposals for consideration

for grant of Environment Clearance as on 30th June, 2014

S1. No. Name of State/UT No. of project proposal
pending as on 30th June,
2014
1 2 3
1. Andhra Pradesh 35

2. Andaman and Nicobar Islands 3
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2 3
3. Arunachal Pradesh 2
4. Assam 2
S. Bihar -
6. Chandigarh -
7. Chbhattisgarh 5
8. Dadra and Nagar Haveli -
9. Daman and Diu -
10. Delhi 1
I1. Goa -
12. Gujarat 55
13. Haryana 3
14. Himachal Pradesh 5
15. Jammu and Kashmir -
16. Jharkhand 16
17. Karnataka 24
18. Kerala 6
19. Madhya Pradesh 24
20. Mabharashtra 32
21. Manipur -
22. Meghalaya -
23. Mizoram -
24. Nagaland -
25. Lakshadweep -
26. Puducherry -
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1 2 3
27. Odisha 19
28. Punjab 8
29. Rajasthan 7
30. Sikkim 1
31. Tamil Nadu 21
32. Telangana -
33. Tripura 2
34. Uttarakhand 2
35. Uttar Pradesh 14
36. West Bengal 11
ToraL 298

Plans for polluted city of Delhi

929. SHRI MOHAMMED ADEEB: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that Delhi is one of the most polluted cities of the world,

if so, the details in this regard; and the reasons therefor; and
(b) the short-term and the long term plans prepared in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) World
Health Organisation (WHO) has recently released Ambient Air Pollution Database-
update 2014 considering only two pollutants, i.e., PM  (particulate matter having size
equal to or less than 10 micron) and PM, . (particulate matter having size equal to or
less than 2.5 micron) for 1628 cities at global level whereas National Ambient Air
Quality Standards (NAAQS)-2009 notified by the Government comprised of twelve
pollutants including PM  and PM, .. WHO report describes Delhi as most polluted city
of the world while considering estimated data for fine dust (PM, ) in select manner

which is improper.
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(b) Various steps are taken by the Government to control air pollution in Delhi
inter-alia include, supply of cleaner fuel as per auto fuel policy, pollution under control
(PUC) certificate system for in-use vehicles, use of beneficiated coal (ash content not
to exceed 34%) in coal based thermal power plants, strengthening metro as means of
public transport, strengthening public transport, closure of Rajghat coal based thermal

power plant, ban on burning of leaves, etc.
Pending proposals of Chhattisgarh

1930. SHRI MOTILAL VORA: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware of the fact that twelve forest project proposals
of the State of Chhattisgarh are pending with the centre and out of them, nine proposals

are pending with the regional office, Government of India, Bhopal;

(b) if so, since which the proposals are lying pending, the reasons for the

projects/ proposals being pending; and

(c) by when these would be accorded approval, and the number of cases/

proposals disposed of by the Central Government in June, 2014?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (c) Presently,
only 4 proposals, pertaining to the State Government of Chhattisgarh, are pending for
grant of forest clearance with the Central Government and its Regional Offices while
78 proposals are pending with the State Government for want of information sought

by the Central Government and its Regional Offices.

Proposals seeking prior approval of the Central Government for diversion of
forest land are dealt by the Ministry of Environment, Forest and Climate Change
in accordance with the provisions given under the Forest (Conservation) Act, 1980.
Detailed site inspection is required in proposals involving more than 100 ha of forest
land. Quite often the proposals received are not complete in all respects and the Central
Government has to seek further details/documents viz. Differential GPS Map of the
area proposed for diversion, details of area identified for compensatory afforestation,
details of compensatory levies realized from the user agency, compliance of Scheduled
Tribe and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006,

etc. from the concerned State Governments. These are the main reasons of pendency

+Original notice of the question was received in Hindi.
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of the proposals. The Ministry takes prompt action to consider the projects for forest

clearance when projects complete in all respects are received.

Details of number of cases/proposals disposed of by the Central Government in

the month of June 2014 is given in Statement.

Statement

Number of cases/proposals disposed of by the Central

Government in June, 2014

SI. No. State Stage 1 Stage 11 Returned/
Rejected closed/

Withdrawn
1. Andhra Pradesh 1 0 0
2. Karnataka 0 0 2
3. Chbhattisgarh 0 3 0
4. Gujarat 2 0 0
5. Madhya Pradesh 2 0 0
6. Odisha 1 2 0
7. Uttarakhand 3 0 0
TotaL 8 5 2

Steps taken to protect the tigers from poaching

931. DR. BHALCHANDRA MUNGEKAR: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the number of tigers died as a result of natural death and the number of them
killed in poaching during the last three years, the State-wise information separately for
the two;

(b) the steps that have been taken to punish the poachers; and

(¢) whether the Ministry is preparing a road-map to protect the tigers from

poaching, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The details of tiger
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mortality due to natural, poaching and other causes, besides seizures of body parts, as
reported by States, during the last three years are given in the Statement-I (See below). and

the State-wise details of the said information are given in Statement-II (See below).

(b) Offenders are punished as per the enabling provisions of the Wildlife

(Protection Act, 1972, read with relevant provisions of other Acts.

(c) The steps taken by the Government of India to protect tigers from poaching

are given in Statement-III.
Statement-1

Details of tiger mortality due to natural and other causes, and poaching

including seizure, during last three years (as reported by States)

Year  Natural and Poaching Cases under Total
other causes including seizure scrutiny (Animals)
(Animals) (Animals) ( Animals)
2011 40 16 - 56
2012 27 46 16 89
2013 8 15 45 68
Statement-11

Details of tiger mortality due to natural and other causes, besides poaching

including seizure, as reported by States, during the last three years

SI.  State 2011 2012 2013
No.

Natural Poaching  Natural  Poaching  Natural  Poaching

and other including and other including and other including

causes*® seizure causes* seizure causes* seizure
1 2 3 4 5 6 7 8
1. Andhra Pradesh 0 0 0 0 0 0
2. Arunachal 0 0 0 1 0 0
Pradesh
3. Assam 3 3 1 3 0 1
4. Bihar 1 0 1 0 0 0

* Other causes include death due to accident or infighting or elimination by Department etc.
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1 2 3 4 5 6 7 8
5. Chhattisgarh 0 2 0 1 0 0
6. Jharkhand 0 0 0 0 0 0
7. Karnataka 3 3 4 8 0 3
8. Kerala 3 1 1 2 1 1
9. Madhya Pradesh 5 0 5 7 2 2
10. Mabharashtra 2 4 3 7 3 4
11. Mizoram 0 0 0 0 0 0
12. Odisha 1 0 0 1 0 0
13. Rajasthan 1 0 0 1 0 0
14. Tamil Nadu 3 0 3 3 1 0
15. Uttarakhand 15 2 5 6 0 1
16. Uttar Pradesh 3 1 2 4 0 3
17. West Bengal 0 0 2 1 1 0
18. Haryana 0 0 0 1 0 0

ToraL 40 16 27 46 8 15

* Other causes include death due to accident or infighting or elimination by Department etc.
Statement-111

Steps taken by the Government of India through the National Tiger Conservation
Authority (NTCA)/Project Tiger (PT) to protect tigers from poaching.

. Providing assistance to States under the Centrally Sponsored Scheme of Project

Tiger for antipoaching operations;

. Providing grant through NTCA for patrolling in tiger rich sensitive forest areas

outside tiger reserves;
. Alerting the States as and when required;
. Transmitting backward/forward linkages of information relating to poachers;

. Advising the States for combing forest floor to check snares/traps;
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. Performing supervisory field visits through the National Tiger Conservation

Authority and its regional offices;

. Using information technology for improved surveillance (e-Eye System) using

thermal cameras launched in Corbett;

. Launching tiger reserve level monitoring using caméra trap to keep a photo ID

database of individual tigers;

. Preparing a national database of individual tiger photo captures to establish linkage

with body parts seized or dead tigers;

. Assisting States to refine protection oriented monitoring through monitoring

System for tiger’s intensive protection and ecological status (M-STrIPES);

. Assisting States to deploy local workforce in a big way for protection to
complement the efforts of field staff [In all, approximately 24 lakh mandays are
generated annually with 50% central assistance amounting to around X 24 crores
(excluding matching 50% share given by States) under Project Tiger. Many local
tribes constitute such local workforce (besides non-tribals), e.g. Baigas, Gonds in
Madhya Pradesh, Gonds in Maharashtra, Chenchus in Andhra Pradesh, Sholigas
in Karnataka, Gujjars in Uttarakhand and Irulas in Tamil Nadu to name a few.
The deployment of such local tribals has been fostered / encouraged in the last

two years].

. Supporting States for raising, arming and deploying the Special Tiger Protection

Force.

Waste disposal challenges

932. DR. T. SUBBARAMI REDDY: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether urban areas are posing big challenge of waste disposal in the

country;

(b) if so, the details thereof, State-wise and the reasons therefor, the steps being

taken to deal with such situations;

(c) whether any committee/group is constituted to study and make

recommendation, if so, the details thereof; and

(d) if not, what are the other methods proposed?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b) The urban
areas are facing challenges of waste disposal, infer-alia, on account of rapid urbanization,
increasing population, lack of public awareness, financial constraints and inadequate
capacities of Urban Local Bodies. Urban waste management is a State subject. State
Governments/Urban Local Bodies are required to plan, design, execute and operate waste
management projects in the urban areas of the country. This Ministry has notified the
Municipal Solid Wastes (Management and Handling) Rules, 2000, which, inter-alia,
provide for norms for collection, segregation, storage, transportation, processing and
disposal of municipal solid wastes. Every municipal authority, within its territorial area, is
responsible for implementation of the provisions of these rules and also for development of
infrastructure for collection, storage, segregation, transportation, processing and disposal
of municipal solid wastes. To support efforts of State Governments, Government of
India has launched the Jawaharlal Nehru National Urban Renewal Mission (JNNURM)
with a view to providing financial assistance to the State Governments for creating
infrastructure for municipal solid waste management. MoUD has also published a manual
on Municipal Solid Waste Management to assist Urban Local Bodies in management

of municipal solid waste in a hygienic and scientific manner.

(c) and (d) This Ministry notified the draft Municipal Solid Waste (Management
and Handling) Rules, 2013 proposing appropriate amendments in the existing Rules,
for public comments. The Ministry has constituted a Committee having representatives
of the Ministry of Urban Development, Ministry of New and Renewable Energy,
Central Pollution Control Board, certain State Pollution Control Boards and Municipal
Corporations, etc. to examine the comments and suggestions received in response to

these draft Rules.
Clearance for proposal of memorial of Ambedkar

1933. SHRI RAMDAS ATHAWALE: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Government has received any request from the State Government
of Maharashtra for giving environment clearance to the proposal for the memorial of
Bharat Ratna Dr. Babasaheb Ambedkar, if so, the details thereof and the latest status

of this proposal; and

(b) by when this proposal is proposed to be finalized and the reasons for the

delay being occurred thereon?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b)
The proposal of Maharashtra Government as recommended by Maharashtra Coastal
Zone Management Authority (MCZMA) for amending the CRZ Notification, 2011 to
incorporate special provisions to enable development of Memorial of Dr. Babasaheb
Ambedkar by permitting reconstruction with change of land use from industrial purpose
to development of memorial as further recommended by the National Coastal Zone
Management Authority was sent by this Ministry for legal vetting to Ministry of Law

and Justice.

In the meantime, Ministry of Textiles has obtained a legal opinion from Solicitor
General, as per which, the legislation regarding the transfer of land shall be made prior
to bringing the proposed amendment to the CRZ Notification. The proposed legislation

is yet to be enacted.
Environmental clearance to Defence projects

t934. SHRI LAL SINH VADODIA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that Government proposes to give environmental clearance

in order of priority to complete defence projects;

(b) if so, whether Government has taken any step towards this direction so far;

and
(c) if so, the comprehensive details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Yes, Sir.

(b) and (c) The Ministry of Environment, Forest and Climate Change consider the
applications for grant of Environment Clearance from various sectors including Defence
sector as per provisions of the Environmental Impact Assessment Notification, 2006 as
amended from time to time, which infer-alia prescribes the time-lines for considering the
proposal. All Defence sector proposals are kept in Category ‘A’ in the EIA Notification,
2006 and considered at the Central Government level. The Ministry has constituted
an Expert Appraisal Committee (EAC) to consider the defence sector proposals for

expediting the process for grant of Environment Clearance to such projects.

FOriginal notice of the question was received in Hindi.
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Water/sewage treatment plants in Delhi

935. SHRI BALWINDER SINGH BHUNDER: Will the Minister of
ENVIRONMENT, FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether water/sewage treatment plants in Delhi are either not working or
working below capacity leading to discharge of raw sewage in Yamuna, if so, the

details thereof;

(b) the efforts that have been made to ensure that sewage is allwoed to flow

into the river only after treatment; and

(c) whether any penalty has been imposed on industries sending untreated

sewage or industrial waste in Yamuna?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per
information provided by Delhi Jal Board (DJB), the installed Sewage Treatment Plant
(STP) capacity in Delhi is 2742 million litres per day (mld). However, the STPs are
receiving sewage flow of only around 1590 - 1635 mld and are being underutilized
due to settlement/silting/blockage of existing trunk sewers, non-availability of sewerage

system and absence of house sewer connections in certain areas of the city, etc.

(b) Conservation of rivers is an ongoing and collective effort of the Central and
State Governments. The Ministry is supplementing the efforts of the State Governments
in addressing the problem of pollution of river Yamuna by providing financial assistance
to the concerned State Governments, including Delhi, under Yamuna Action Plan (YAP)
since 1993 in a phased manner. Works pertaining to sewerage/interception and diversion
of drains, rehabilitation/upgradation of existing sewage treatment plants (STPs) and
construction of new STPs, low cost sanitation/community toilet complexes, electric
crematoria, etc have been taken up in Delhi under YAP Phase - 1 & 11, on which
expenditure of I 732.72 crore (including State share) has been incurred. Additional
sewage treatment capacity of 165 mld has been created and rehabilitation of existing
treatment capacity of 328.20 mld has been done under the two phases of YAP in Delhi
so far, leading to reduction of pollution load in the river. Further, YAP Phase-III project
for Delhi has been approved with an estimated cost of ¥ 1656 crore. Under the project,
Delhi Jal Board (DJB) is implementing rehabilitation of existing trunk sewers and rising
mains, upgradation/modernisation of existing 7 STPs with a total treatment capacity of

814 mld and construction of a new 136 mld STP (in place of the old STP).
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Under Jawaharlal Nehru National Urban Renewal Mission (JNNURM) project of
Ministry of Urban Development (MoUD), DJB is implementing an interceptor sewer
project costing ¥ 1357 crore to intercept sewage flowing into river Yamuna from three
major drains, namely Najafgarh, Supplementary and Shahdara in Delhi. In addition,
DIJB is also constructing STPs having a treatment capacity of 363 mld capacity at

various locations in Delhi from its own resources.

(¢) As informed by Delhi Pollution Control Committee (DPCC), action against
the defaulting industries is taken under the provision of the Water (Prevention & Control
of Pollution) Act, 1974.

Plan to restore Forest Research Institute, Dehradun

936. SHRI TARUN VIJAY: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government is aware of the continuous decline and mismanagement

prevailing in once world famous Forest Research Institute, Dehradun; and

(b) whether Government has any plans to restore the glory of this Institute and
put more focus on research and development its original aims, and if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) There is no decline

and mismanagement in Forest Research Institute, Dehradun.

(b) There has always been focus on research and development in Forest Research
Institute, Dehradun. To deal with emerging research, development and extension needs
like climate change predictions, sustainable forest management, extension of new
forestry technologies for the people through Van Vigyan Kendras and demonstration
plots etc., the Union Government has released special grant of ¥ 49.18 crores during the
period 2010-11 to 2013-14 to the Indian Council of Forestry Research and Education,
Dehradun of which the Forest Research Institute, Dehradun is an important institution.
This special grant is over and above the normal plan and non-plan budget of the Indian

Council of Forestry Research and Education, Dehradun.
Allocation of budget to Himachal Pradesh

1937. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether Himachal Pradesh has been provisionally allocated ¥ 3.15 crore

through several criteria / schemes by the Ministry in the year 2013-14; and

+Original notice of the question was received in Hindi.
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(b) if so, when and under which scheme the amount was allocated, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b)
During the financial year 2013-14, an amount of X 3.15 crore was tentatively allocated
to the State Government of Himachal Pradesh under the Centrally Sponsored Scheme
-'Integrated Development of Wildlife Habitats'. The allocation was made on the basis
of extent of Protected Areas (PAs) in the State, proportion of geographical area of the
State notified as PAs, population density in the State and past performance in utilizing
central assistance released. Against this, an amount of ¥ 3.56053 crore was released
to the State Government on the basis of the Annual Plan of Operation for 2013-14,
which was in addition to the unspent balance of I 0.1253 crore carried over from the

previous year (2012-13) to 2013-14.

Further, another ¥ 1.19796 crore was released to the State Government in 2013-
14 in compliance with Orders of the Hon’ble High Court of Himachal Pradesh for

addressing the monkey menace.
Green Credit Scheme

938. SHRI DILIPBHAI PANDYA: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that State Government of Gujarat has submitted ‘Green

Credit” Scheme to Central Government for approval;

(b) if so, whether Central Government has taken any action on the proposal of

‘Green Credit’ Scheme;

(c) whether it is a fact that though the Minister and the Secretary of the

Department has agreed in principle, yet the scheme is not formally approved; and
(d) if so, by when the scheme is likely to be approved?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) to (d)
Yes, Sir. The Central Government has received the proposal by the name ‘Green Credit
Scheme’ from the State Government of Gujarat. This proposal envisages advancing

the obligatory compensatory afforestation in cases of diversion of forest land under
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the Forest (Conservation) Act, 1980. The proposal has been examined in the Ministry
and requires approval of the Hon’ble Supreme Court of India. The State Government
of Gujarat has been advised to approach the Hon’ble Supreme Court of India for

obtaining further directions.
Data regarding climate change in India

939. SHRI K.N. BALAGOPAL: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether Government has the data regarding major effects and changes on

India due to climate change in the last ten years, if so, the details thereof;

(b) the steps taken by Government to control and overcome the ill effects;

and
(c) whether any mission mode project has started to address climate change?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) Yes, Sir. Climate
Change operates on very long term multi-decadal scale. Inter-governmental Panel on
Climate Change (IPCC) prepares assessment of observed changes and projected climate
change scenarios at global/regional scale based on published data. At the national
level, India’s National Communications (NATCOM) to the United National Framework
Convention on Climate Change (UNFCCC) are prepared periodically where data on

major effects and changes are documented.

The data includes spatial pattern of trend in mean annual temperature anomalies,
in a long time frame over most parts of the country. No significant long-term trends are
reported in the frequencies of large-scale droughts or floods in the summer monsoon
season. The total frequency of cyclonic storms that form over the Bay of Bengal has
remained almost constant. Analysis of past tide gauge records for the Indian coastline
regions gives an estimate of sea level rise of 1.30 mm/year. There is evidence that
glaciers in Himalayas are receding, however it is unclear as to how much of this
recession is attributable to climate change is unclear, as glacial retreat is also due to

natural long-term inter-glacial cycles.

(b) and (c) Recognising the challenges of Climate Change, Government has released
the National Action Plan on Climate Change (NAPCC) on June 30, 2008, with a view
to address the concern of the country. State Governments have also been requested to

prepare the State Action Plan on Climate Change to address state specific issues.
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NAPCC includes eight National Missions in areas of Solar Energy, Enhanced
Energy Efficiency, Sustainable Habitat, Water, Sustaining the Himalayan Eco-system,
Green India, Sustainable Agriculture and Strategic knowledge for Climate Change.

These National Missions are being implemented by concerned Ministries.
Identification of highly polluting industries

940. SHRIPALVAI GOVARDHAN REDDY: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) the details of each of the 17 categories of highly polluting industries identified
by the Ministry, the details of each category of above industries situated in various

States, State-wise;

(b) the monitory mechanism of the Central Pollution Control Board (CPCB),
State Pollution Control Board (SPCB) and the Ministry to verify their compliance with

respect to pollution standards;

(c) whether it is a fact that out of nearly 500 such industries in undivided Andhra
Pradesh, nearly 100 are non-complying with pollution standards, if so, the details of

each of such industry; and
(d) the action that the Ministry has taken on such industries?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b)
The Government has identified 3266 highly polluting 17 categories of industries. Of
which, 2328 are complying 571 industries are non-complying and 367 industries have
been closed down. The category-wise and State-wise list of such industries is given
in Statement-I and II (See below). The Central Pollution Control Board (CPCB) has
setup a mechanism called Environment Surveillance Squad (ESS) programme with a
purpose of carrying out surprise inspections of industrial units based on adoption of
a uniform approach. Besides, State Pollution Control Boards (SPCBs) and Pollution
Control Committees (PCCs) are also giving consent to establish and consent to operate
to each industry, thereby prescribing standards, the compliance of which has to be
ensured by the units. The monitoring of compliance is done by the concerned SPCBs/

PCCs, on regular basis.

(¢) and (d) There are a total of 472 highly polluting industries located in Andhra
Pradesh. Of these, 359 are complying, 74 are non-complying and 39 are closed. The

CPCB undertook inspections of 74 non-complying industries under its ESS programme.
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During the last 5 years (upto June, 2014), of the 17 industries found defaulting, directions
were issued to 9 industries under Section 5 of the Environment (Protection) Act, 1986
and 8 directions were issued to the concerned SPCBs/PCCs under Section 18(1)(b) of
the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and
Control of Pollution) Act, 1981 respectively. For the remaining 57 industries, Andhra
Pradesh Pollution Control Board is taking appropriate action as per the Water and Air

Acts respectively.
Statement-1

Status of 17 categories of industries (category-wise)

S1. No. Sector Complying Non-complying Closed Total
1. Aluminium 6 1 3 10
2. Cement 251 51 21 323
3. Chlor Alkali 26 2 2 30
4. Copper 4 1 1 6
S. Distillery 227 49 45 321
6. Dye and DI 123 4 11 138
7. Fertilizers 77 5 17 99
8. Iron and Steel 144 88 17 249
9. Oil Refinery 20 3 0 23

10. Pesticide 77 4 13 94
11. Petrochemical 32 5 3 40
12. Pharmaceutical 544 52 66 662
13. Power Plant 216 89 8 313
14. Pulp and Paper 183 26 36 245
15. Sugar 332 178 87 597
16. Tannery 60 12 37 109
17. Zinc 6 1 0 7

TotaL 2328 571 367 3266
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Statement-11
State-wise status of 17 categories of industries as on 19.05.2014
SI. No. State Complying  Non Complying Closed Total
1. Andhra Pradesh 359 74 39 472
2. Arunachal Pradesh 2 0 0 2
3. Assam 36 12 1 49
4. Bihar 16 4 0 20
5. Chhattisgarh 71 6 1 78
6. Chandigarh 0 0 0 0
7. Daman and Diu 1 1 1 3
8. Delhi 2 0 0 2
9. Goa 13 2 0 15
10. Gujarat 302 7 8 317
11. Haryana 119 6 16 141
12. Himachal Pradesh 14 0 3 17
13. Jharkhand 103 48 22 173
14. Jammu and Kashmir 7 0 3 10
15. Karnataka 175 30 26 231
16. Kerala 21 11 19 51
17. Lakshadweep 0 0 0 0
18. Madhya Pradesh 65 16 2 83
19. Maharashtra 317 145 58 520
20. Meghalaya 4 12 1 17
21. Mizoram 1 0 0 1
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S1. No. State Complying  Non Complying Closed Total
22. Nagaland 0 0 0 0
23. Odisha 37 17 11 65
24. Puducherry 5 2 0 7
25. Punjab 57 12 18 87
26. Rajasthan 69 31 18 118
27. Sikkim 3 1 0 4
28. Tamil Nadu 165 19 5 189
29. Tripura 10 1 6 17
30. Uttar Pradesh 278 36 89 403
31. Uttarakhand 33 4 6 43
32. West Bengal 43 74 14 131

ToraL 2328 571 367 3266

Note: No data has been reported by 02 State/UT namely Manipur and Andaman & Nicobar Islands. Data
reported by Chhattisgarh and Jammu and Kashmir is more than 03 years old.

Adverse effects of climate changes

941. SHRI'Y.S. CHOWDARY: Will the Minister of ENVIRONMENT, FORESTS
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that due to climate changes, glacier, lakes and springs

are receding, across the country, if so, the details thereof and reasons therefor; and

(b) the steps taken/being taken by Government to minimize the adverse effects

of climatic changes?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) The study conducted
by Geological Survey of India indicates that the Himalayan glaciers are receding at
a varying rate in different regions. The recession of glaciers is a part of the natural
cyclic process of changes in size and other attributes of the glaciers. These changes

could be attributed to various reasons including global warming.
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(b) Government is implementing the National Action Plan on Climate Change
(NAPCC) since June 30, 2008. NAPCC includes eight National Missions in specific arcas
of Solar Energy, Enhanced Energy Efficiency, Sustainable Habitat, Water, Sustaining the
Himalayan Eco-system, Green India, Sustainable Agriculture and Strategic knowledge

for Climate Change.
Plan to reduce deforestation

942. SHRI RITABRATA BANERIJEE: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) in the backdrop of rapid urbanization, deforestation at micro-intensity and
nominal volume is continuing in full swing to accommodate the population boom and
in regard of the rural to urban migration of a greater percentage of population, whether
there is any plan to deal with the problem by ensuring immediate cut in the issue of

all sorts of ‘deforestation’; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT,
FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) and (b)
To deal with the problem of deforestation and to enhance the forest and tree cover,

following measures are taken:

Ministry of Environment, Forests and Climate Change provides Grants-in-aid to
State Governments under Intensification of Forest Management Scheme (IFMS). The
aim of the scheme is to supplement the efforts of the States for forest management
and protection. Funds under the scheme are utilized for patrolling of the forests,
establishment of camps, building fire watch towers, creation and maintenance of fire
lines, forest fire control, survey and demarcation of forest areas and strengthening

forest infrastructure etc.

Afforestation in the country is taken up under various Centrally Sponsored Schemes
such as Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS),
Integrated Watershed Management Programme (IWMP), National Bamboo Mission
(NBM) and under Compensatory Afforestation Fund Management and Planning Authority
(CAMPA), 13th Finance Commission, different State Plan/ Non- Plan Schemes including
externally aided projects. National Afforestation Programme (NAP) of the Ministry

of Environment and Forests is a 100% Centrally Sponsored Scheme for afforestation
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and tree plantation and eco-restoration of degraded forests and adjoining areas in the
country. The Scheme is being implemented through a decentralized mechanism of State
Forest Development Agency (SFDA) at State level, Forest Development Agency (FDA)
at Forest Division level and Joint Forest Management Committees (JEMCs) at Village
levels. An amount of I 2500 crores has been approved for NAP in the Twelfth Five
Year Plan. As on 31.03.2014, 800 FDA projects have been approved in 28 States in the
country to treat an area of 20.24 lakh hectare under the NAP scheme since inception
of the scheme in 2002.

Forest decline in Andhra Pradesh

943. SHRIPALVAI GOVARDHAN REDDY: Will the Minister of ENVIRONMENT,
FORESTS AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that as per the State of Forest Report (SFR) 2011, Andhra
Pradesh is the major State where forest decline is nearly 300 Sq. Kms;

(b) if so, the forest cover in Andhra Pradesh as of SFR 2009 and SFR 2011;

and

(c) in what manner the Ministry is planning to take up management interventions

so as to increase forest cover in Andhra Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): (a) As per the India State
of Forest Report 2011, there was a decline of 281 sq.km. in forest cover of Andhra
Pradesh as compared with the India State of Forest Report-2009.

(b) The forest cover in Andhra Pradesh as per the India State of Forest Report
2009 was 46670 sq.km and as per India State of Forest Report 2011, it was 46389
sq.km.

(¢) The Ministry of Environment, Forests and Climate Change is implementing
a Centrally Sponsored Scheme of National Afforestation Programme (NAP) Scheme for
regeneration of degraded forests and adjoining areas in the country including the State of
Andhra Pradesh. The scheme is being implemented through a decentralized mechanism
of State Forest Development Agency (SFDA) at State level, Forest Development Agency
(FDA) at Forest Division level and Joint Forest Management Committees (JFMCs)
at village level. The details of approved area in respect of Andhra Pradesh under the

NAP scheme during last five years are as follows:
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(Area in hectares)

Year 2009-10 2010-11 2011-12 2012-13 2013-14

Approved Area 4182 2341 5453 0 1605

Besides implementation of the National Afforestation Programme, following steps

have been taken to increase the forest cover in the country:

. Under XIIIth Finance Commission, ¥ 268.64 crore has been allocated for
Andhra Pradesh for five years starting from 2010-11 for conservation and

development of forests;

. Additional Central Assistance of ¥ 4.10 crore has been released to the State
of Andhra Pradesh during 2009-10 for Restoration and Regeneration of

Forest Cover.

. Tree Planting is also an approved activity under Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS) and other schemes of

Central and State Governments.
MFN status to India

944. SHRI PARIMAL NATHWANI: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the numbers of countries, including the SAARC nations who have given

MFN status to India;

(b) whether we have given MFN status to any of the foreign countries, including

that of SAARC nations, if so, the details thereof; and
(c) the direct benefits of the MFN status obtained and/or accorded by India?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) VK. SINGH): (a) and (b) As per the obligation under the
World Trade Organization (WTO), the member countries of WTO shall extend Most
Favoured Nation (MFN) status to each other automatically, unless otherwise specified
in the agreement or schedule notified to the WTO by the member country. Pursuant to

this Provision, in case of goods, India has extended MFN status to member countries
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of WTO. As regards SAARC countries, Bangladesh, Maldives, Nepal, Pakistan and
Sri Lanka are members of WTO and except the Islamic Republic of Pakistan, these
countries have extended MFN status to India. India has extended MFN status to all
these SAARC countries including Pakistan. So far as exception to MFN status, if any,
in services is concerned, each member country has indicated the same in the schedule

of commitments in services notified to WTO.

(c) It leads to equal treatment amongst countries and ensures a more stable,

predictable, reliable and competitive international trade.
Problem of fishermen from West Bengal

945. SHRI VIVEK GUPTA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government is aware that a lot of fishermen from West Bengal are

regularly facing problems on international marine borders near West Bengal;

(b) if so, the effort made by the Central Government to help these fishermen
and the details thereof; and

(c) whether any foreign policy initiative Government is mulling to adopt in
spate of frequent problems faced by Indian Fishermen along the international marine

borders?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) VK. SINGH): (a) to (c) From time to time, there are reports of

apprehension of Indian fishermen inside Bangladesh waters.

As soon as reports of apprehension of Indian fishermen are received, Government
takes up the matter with the Government of Bangladesh through diplomatic channels.
As a result of these consistent efforts and with the active cooperation and legal
assistance of local authorities, expeditious release of all Indian fishermen from the
custody of Bangladesh has been secured. As of date, there are no Indian fishermen in

Bangladesh custody.

Government attaches the highest priority to the safety, security and welfare of
Indian fishermen. In this context, the Government is actively engaged in bilateral

dialogue process with the concerned countries at all levels.
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Special policy for SAARC countries

7946. SHRI DARSHAN SINGH YADAV: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government is contemplating any special diplomacy regarding
relations with the South Asian Association for Regional Cooperation (SAARC) countries;

and

(b) if so, whether it would be able to rein in the increasing influence of China

in the realm of the diplomacy?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) and (b) India’s engagement with its neighbours
is increasing both bilaterally and through the South Asian Association for Regional
Cooperation (SAARC). SAARC leaders were invited to attend the Swearing-in Ceremony
of the Prime Minister of India in May, 2014. Discussions were held with the leaders

to enhance and strengthen future cooperation.

India attaches particular importance to its relations with SAARC countries and is
engaged in several mutually beneficial projects within the framework of SAARC. India’s
proactive approach has assisted the region and its people in its social and economic

development. India will continue to take further initiatives in this regard.

China is not a member of the South Asian Association for Regional Cooperation
(SAARC). It is one of nine SAARC Observers and as such plays no direct role in
SAARC.

Indian citizens trapped in Iraq

7947. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether terrorists have taken hostage of Indian citizens in Iraq;

(b) whether the Government of India is in contact with Iraqi Government and

officials to help its Indian citizens entangled in Iraq;

(¢) whether Government of India has set up any control room or started any
helpline for information and contact of families of Indian entangled in violence affected

areas of Iraq;

+Original notice of the question was received in Hindi.
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(d) the number of Indians apprehended to be entangled in Iragq;

(e¢) whether the efforts are being made by Government of India for their release;

and
(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) A group of 41 Indian nationals working in a

construction company in Mosul were taken captive by an unidentified group.

Another group of 46 nurses working in a local hospital in the city of Tikrit got
stuck due to the conflict. They were abducted to Mosul on 3 July by an unidentified
group. On 4 July, they were released and a special Air India flight was arranged on

the same day to bring them back to India.

(b) Our Embassy in Baghdad is in close and regular contact with the Iraqi

Government authorities to assist our nationals currently in Iraq.

(c) Our Mission in Baghdad and the Ministry of External Affairs have established
24 hour helplines to assist our nationals in Iraq and their concerned family members
in India. We have also set up special camp offices in Basra, Najaf and Karbala and

strengthened our Mission in Baghdad through the addition of 25 staff members.

The contact details of our camp officers in Iraq cities, available on the websites

of our Embassy in Baghdad and the Ministry of External Affairs, are as follows:
(1) Najaf
+964 771 6511190
+964 771 6511181
+964 771 6511179
E-mail: controlroomnajaf(@gmail.com
(2) Karbala
+964 771 6511183
+964 771 6511180
+964 771 6511176

E-mail: controlroomkarbala@gmail.com
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Basra, 15,000 in Kurdistan and about 200 in other cities.
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(3) Basra

+964 771 6511185

+964 771 6511182

+964 771 6511178

E-mail: controlroombasrah@gmail.com

(4) 24 hour help line in Baghdad

+964 770 444 4899

+964 770 484 3247

+964 771 6511189

+964 771 6511193

E-mails:
amb.baghdad@mea.gov.in
hoc.baghdad@mea.gov.in
cons.baghdad@mea.gov.in

edubaghdad@yahoo.com

(5) 24 hour help lines in Ministry of External Affairs.

+91 11 2301 2113
+91 11 2301 7905
+91 11 2301 4104

E-mail: controlroom@mea.gov.in

Unstarred Questions

The details of these helplines have been well publicized through the media.

(d) An estimated 22,000 Indian nationals were in Iraq at the beginning of the
conflict. This included 500 in Baghdad, 2,300 in Najaf, 1,000 in Karbala, 3,000 in

(e) and (f) The camp offices set up in Basra, Najaf and Karbala and our Embassy

in Baghdad are proactively contacting Indian nationals and companies where they work,
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offering their services for the facilitation of our nationals to leave Iraq by offering air
tickets as well as help with immigration and departure facilities. Government is making
all efforts and taking all steps to secure the release of 41 Indian nationals who have

been taken captive in Mosul.

The Government is facilitating return of Indian nationals in commercial carriers
from Baghdad, Najaf and Basra. Over 3,000 Indian nationals have left for home with
the assistance of our Embassy in Baghdad and the camp offices. The Indian Community

Welfare Fund (ICWF) is being used to provide assistance to Indian nationals in Iraq.
East China Sea Air Defence Indentification Zone

948. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government of India is aware that China has recently unveiled
‘East China Sea Air Defence Identification Zone’ which is aimed at changing the
status quo over the Senkaku Islands and requires aircrafts flying over these Islands
to provide identification information to China in advance and maintain two-way radio

communication, or face ‘emergency defensive measures’;
(b) if so, Government of India’s position on this; and

(c) whether airlines originating in India and overflying this zone are being

advised to ignore this or recognize this?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) to (c) On 23 November 2013, the Government
of the People’s Republic of China announced the establishment of the East China Sea
Air Defence Identification Zone (ADIZ). The Government has made efforts to underscore
the importance of freedom of over flight and civil aviation safety in accordance with the
recognized principles of international law and the relevant standards and recommended

practices of the International Civil Aviation Organization (ICAO).
Improved system for passports

949. DR. KANWAR DEEP SINGH: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the time-frame laid down for the issue of passports under the revised

system;
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(b) the redressal mechanisms in place for complaints and grievances under the

new system;

(c) whether steps are taken to streamline the functioning of the extended network

of 77 Passport Seva Kendras and 16 Passport Seva Laghu Kendras; and

(d) whether cases of irregularities and delay for obtaining passports continue

to be received under the claimed improved system?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) Under the Passport Seva System, the Government
has endeavoured to streamline passport services, including processing time taken in
acceptance, issuance and dispatch of passports. Under this System, the Government
has envisaged the following ‘desired service levels’ excluding the day of submission

of passport application:

(i) 3 working days in case of normal passports in ‘No’ or ‘Post-Police verification’

cases;

(i) 3 working days plus the time taken for police verification in fresh passport

cases requiring ‘Pre-Police verification’; and

(iii) One working day in case of Tatkaal passports subject to production of

requisite documents.

(b) Under the Passport Seva Project (PSP), the Ministry has put in place a
strengthened Grievance Redressal system whereby a National Call Centre with a toll
free number (1800-258-1800), operating in 17 languages and on 24X7 basis, has been
set up to cater to dissemination of information and handling of grievances. Also a help
desk has been set up which can be accessed by citizens through the www.passportindia.
gov.in portal. There is a Public Grievance Redressal Cell (PGRC) established in the
CPV Division of the Ministry under the supervision of the Chief Passport Officer. In
addition, all Passport Offices handle public grievances through the Centralised Public
Grievance Redress and Monitoring System (CPGRAMS) website of the Government.
Information and Facilitation Counters, Public Grievance Cell and Help Desks have been
set up in Passport Offices to assist applicants and to attend to grievances/complaints
expeditiously. The complaint/suggestion boxes are also installed at Passport Offices

and Passport Seva Kendras.
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(©)

The following steps have been taken to streamline the functioning of the

extended network of 77 Passport Seva Kendras (all operational) and 16 Passport Seva

Laghu Kendras (some to them are yet to be made operational) as part of the Passport

Seva Project (PSP), a Mission Mode Project, implemented by the Government with a

view to comprehensively overhaul passport issuance system:

(@)

(i)

(iii)

(iv)

™)

Provision of modern features such as: (a) Increased network and capacity
(b) anywhere, anytime access by anyone (c) state-of-the-art infrastructure
(d) a 24 x 7 National Call Centre and e-mail based helpdesk (e) integration
of PSP network with Police and India Post and (f) a toll-free helpline 1800-
258-1800. An SMS message is sent to the citizen as soon as the passport
is dispatched.

The online appointment system has been introduced to minimize waiting time
for applicants. Appointments are allotted according to handling capacity of
PSKSs and are based on electronic queue management system. The number of
public dealing counters has been increased from the erstwhile 350 to 1610
in the new system and public dealing hours have gone up from 4 hours to

7 hours a day.

The Government has (a) introduced online payment of passport fees or
optionally through SBI Challans at the time of filing the application;
(b) upgraded Passport Portal to make it more user-friendly; (c¢) launched
mPassport Seva app, and (d) circulated a detailed Handbook of Standard
Documents and Procedures for PSK officials to smoothly deal with

Passport service related applications.

The facilities and amenities at the PSKs, include photocopying, food and
beverage facilities, public phone booth, information kiosks, baby care room,
newspapers and magazines and television. All the PSKs are air-conditioned.
The Electronic Queue Management System ensures the ‘first-in-first-out’

principle in application processing.

Passport Offices conduct Passport Melas at PSKs on weekends from time
to time for meeting high demand of passports. Passport Adalats, on need
basis, are also conducted by Passport Offices to redress passport service

grievances by dealing with citizens directly.
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(vi) As police verification of personal particulars and antecedents of applicants
is critical to Passport issuance, Passport Offices keep in touch with Police

to expedite Police Verification reports.

(vii) Inspections of PSKs and Passport Offices are conducted from time to time

to take remedial measures.

(d) The Government is aware that in some cases, there is delay in issuance of

passport. The reasons for delay normally are as under:

(1) Delays in receipt of police verification reports within the stipulated time of
21 days;

(il)) Receipt of incomplete police reports;
(ii1) Increase in demand for passport to the tune of 15% in a year; and

(iv) Shortage of manpower in the Central Passport Organization, to deal with
the increasing demand for services and for meeting the ‘desired service

levels’.
Agreement between China and India on setting up of industrial parks

950. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that India and China are entering into bilateral agreement

on setting up of Industrial Parks to help each other; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) and (b) Yes. The Memorandum of Understanding
on Cooperation on Industrial Parks in India between Ministry of Commerce and Industry,
Government of India and the Ministry of Commerce of the People’s Republic of China
was signed by Foreign Secretary Smt. Sujatha Singh and Ms. Gao Yan, Vice Minister,
Ministry of Commerce of China on 30th June, 2014 during the official visit of Vice
President of India to China. This MoU provides an enabling framework for Chinese
companies to invest in industrial parks and zones in India under the prevailing policies.
China can explore the possibility of setting up or participating in the establishment of

industrial parks in India.
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Arrest of fishermen by neighbouring countries

951. DR. CHANDAN MITRA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government has broached the issue of frequent arrest of Indian
fishermen by certain neighbouring countries including Sri Lanka and Pakistan with

concerned Governments;
(b) if so, the details thereof along with its outcome; and

(c) the concrete steps taken by Government to lay down a time bound action
plan to achieve a long term and permanent solution of the problem and also to put in

place a strong and robust diplomatic reasons to the issue?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) VK. SINGH): (a) to (c) Government attaches the highest importance
to the safety, security and welfare of Indian fishermen. As soon as the reports of
apprehension of Indian fishermen are received, Government, through diplomatic channels,
immediately takes up with the Governments concerned the issue of their expeditious
release and repatriation. The matter has also been taken up during bilateral meetings
with concerned governments at various levels. Government has also emphasized upon
the need to ensure humane treatment and that there should be no resort to violence
against fishermen under any circumstances. Government remains engaged with the
concerned Governments with a view to ensuring that fishermen on both sides can

continue to pursue their livelihood in a safe, secure and sustainable manner.

As of 11 July 2014, the details of Indian fishermen who have been detained and

released by countries, including Sri Lanka and Pakistan, since 2012 are as follows:

Country 2012 2013 2014 as on (11.07.14)

Sri Lanka 676- all released 536-detained

532-released

197- all released

Bangladesh 72- all released 73- all released 15- all released
Pakistan 250- detained 349-detained 249-detained

667-released 390-released 150-released
Maldives 11- all released Nil Nil

Qatar

44- all released

59- all released

13- all released
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Meeting with External Affairs Minister of China

7952. SHRI NARESH AGRAWAL: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the issues discussed in the meeting of the External Affairs Minister of China

and the External Affairs Minister of India after the formation of new Government;
(b) whether India raised the issue of land grabbed by China; and
(c) if so, China’s reaction thereto, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) to (c) Foreign Minister of China Mr. Wang Yi
visited India on 8-9 June, 2014 as the Special Envoy of the President of China. Various
economic and political issues of bilateral, regional and international significance were
raised and discussed in a frank and cordial manner. The discussions were comprehensive
and substantive. The two delegations agreed that peace and tranquility on the border

is the basis for the continued expansion of India-China relations.
Policy to improve relationship with SAARC countries

7953. SHRI SATYANARAYAN JATIYA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state the Government’s policy to make mutual relationship
with South Asian Association for Regional Cooperation (SAARC) nations effective
and cordial and the areas in which our relation with each country of SAARC nations

exists at present and proposal to be expanded in future?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): India’s relations with SAARC countries are based
on shared partnership and mutuality of interests. India has enhanced its engagement
with all SAARC countries both bilaterally and through the South Asian Association
for Regional Cooperation (SAARC) nations. India will continue to pro-actively engage
with all members to develop cooperative linkages in the fields of trade, commerce,
investment, infrastructure and connectivity, health, education, agriculture etc. in the

framework of SAARC as well as bilaterally.

Government of India’s policies and programmes in enhancing bilateral relationship

with SAARC countries is given below:

tOriginal notice of the question was received in Hindi.
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Afghanistan

India has a close strategic partnership with Afghanistan covering a broad spectrum
of areas including an active role in providing development and reconstruction assistance
to Afghanistan, regular high level exchanges, both at the official and political levels,
and economic, security and cultural cooperation. A sovereign, independent, prosperous
and democratic Afghanistan is in India’s strategic interest. This is based on India’s
historical and civilisational links with Afghanistan and has been strengthened by India’s
active role in the development of Afghanistan based on the understanding that social
and economic development is the key to Afghanistan enhancing its contribution to
regional stability. India is working with Afghanistan for its regional integration with
the SAARC economy.

Bangladesh

Government has taken several steps to strengthen its bilateral relations with
Bangladesh based on a vision of durable and long-term cooperation to achieve mutual
peace, prosperity and stability. Considerable progress has been achieved in key areas
of cooperation such as border management and security, power, land boundary, transit,
connectivity, people-to-people linkages, capacity building, trade and investment,
development partnership etc. Bilateral relations between India and Bangladesh have
received a major boost in recent years and both sides have agreed on a Framework
Agreement on Cooperation for Development that lays down the roadmap for our
future cooperation. High-level exchanges, visits and meetings take place regularly
across established institutional mechanisms, alongside wide-ranging people-to-people

interaction.
Bhutan

Our relations with Bhutan are unique and special, characterized by shared history
and geography. We are a privileged socio-economic developmental partner of Bhutan
since 1961. Key areas of our cooperation include developmental assistance, connectivity,
education, capacity building, hydropower development and defence-security cooperation.
Key focus areas in the years ahead include further development of Bhutan’s hydropower
resources for mutual benefit, closer educational cooperation, enhanced connectivity and

continued defence-security cooperation.
Maldives

India and Maldives enjoy close, cordial and multi-dimensional relations. We
attach the highest importance to our ties with Maldives. India and Maldives share an

excellent and robust defence and security relationship.
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Nepal

Our relations with Nepal are rooted in shared history, geography and age-old
civilizational linkages. Today our multi-faceted relationship includes close cooperation
in the fields of trade and investment, developmental assistance, water resources and
power, defence and security, culture and education, and extensive people-to-people
linkages across the open border. Key focus areas for further intensification of our ties
in the years ahead include exchange of high-level visits, hydropower development,
enhanced developmental cooperation, trade and connectivity, cultural and educational

exchanges, as well as close security cooperation.
Pakistan

Government remains committed to building peaceful, friendly and cooperative
ties with Pakistan, in an environment free from terror and violence. It is India’s desire
to intensify and accelerate the process of trade normalization and implement the steps
agreed in September, 2012 at the Commerce Secretary level. It is the Government’s hope
that bilateral relations with Pakistan will progress in economic, cultural and political
fields in the same manner that India’s relations with her other SAARC neighbours have
progressed in recent years, built on partnerships for development and mutual prosperity.
It is India’s expectation that Pakistan abides by its commitment to prevent its territory

and territory under its control from being used for terrorism against India.
Sri Lanka

India’s relations with Sri Lanka are based on close people-to-people contacts
and deep rooted ethnic, linguistic, cultural, religious and commercial ties steeped in
antiquity. India greatly values its relations with Sri Lanka. In the recent past bilateral
cooperation has seen significant acceleration and expansion in all areas of mutual

interest, including trade and investment.

India is Sri Lanka’s largest trade partner and one of the largest Foreign Direct
Investors. India has taken up the issue of expediting the process of national reconciliation
in a manner that meets the aspirations of the Tamil community. Other important issues
taken up include early and full implementation of the 13th Amendment and beyond,
fishermen’s issue, India’s development assistance programme and economic and
commercial cooperation, in particular, early launch of 500 MW Sampur Coal Power

project and greater connectivity between the two countries.
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Hindu families coming from Pakistan

+954. SHRI LAL SINH VADODIA: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether it is a fact that the Hindu families from Pakistan are still coming

to India;

(b) if so, whether Government has sought any information from the Pakistan

Government; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) Government has been coming across instances
of members of minority communities in Pakistan, including Hindus, entering India on
valid visas and not going back to Pakistan on the grounds of religious persecution.
Representations have also been received from some of them for allowing extension of
their visas and also for permitting them to apply for Long Term Visa (LTV) to stay

in India.

(b) and (c) Though the ‘Simla Agreement’ of July 1972 between India and Pakistan
specifically provides for non-interference in each others’ internal affairs, nevertheless,
based on reports of persecution of minority groups in Pakistan, Government has taken
up the matter with the Government of Pakistan. In its response the Government of
Pakistan has been stating that it was fully cognizant of the situation and looked after

the welfare of all its citizens, and particularly of its minority community.
Indian territory shown in Chinese map

1955. DR. ANIL KUMAR SAHANI: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether it is a fact that Chinese soldiers have intruded into the Indian

territories and China has shown Indian territories in its map; and

(b) if so, the steps being taken by Government to stop it?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) VK. SINGH): (a) and (b) There is no commonly delineated Line

of Actual Control (LAC) in the border areas between India and China. From time to

TOriginal notice of the question was received in Hindi.
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time, on account of differences in the perception of the LAC, situations have arisen on
the ground that could have been avoided if we had a common perception of the LAC.
Government regularly takes up any transgression along the LAC with the Chinese side
through established mechanisms including border personnel meetings, flag meetings,
meetings or Working Mechanism for Consultation and Coordination on India-China

Border Affairs and diplomatic channels.

Government has firmly conveyed its stand to the Chinese side. India and China are
engaged in discussions to arrive at a fair, reasonable and mutually acceptable solution to
the boundary question at an early date. The two sides agree that peace and tranquility

on the border is the basis for the continued expansion of India-China relations.
Attack/kidnapping of Indians

956. SHRI SANJAY RAUT: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether a large number of incidents of attacks and kidnapping on Indians in
oil richer nations, particularly in Iraq have been reported during the last three months,
if so, the details thereof;

(b) whether many Indian employees who are working in these countries are in

distress and seeking Indian Government’s help for their safety; and

(c) if so, the details of steps taken/being taken by Government to ensure safety

and security of our people in these countries?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) There are no reported incidents of attacks and
kidnapping of Indian nationals in oil rich Gulf nations.

Some Indians were trapped in the conflict areas following sudden attacks and
capturing of several cities in northern and central Iraq by the organization named Islamic
State of Iraq and Sham (ISIS) beginning 8 June. A group of 41 Indian nationals working

in a construction company in Mosul were taken captive by an unidentified group.

Another group of 46 nurses working in a local hospital in the city of Tikrit, Iraq
got stuck due to the conflict. They were abducted to Mosul on 3 July by an unidentified
group. On 4 July, they were released and a special Air India flight was arranged on
the same day to bring them back to India.

(b) No incident of Indian workers in distress in the oil-rich Gulf countries
seeking Government’s help for their safety has been reported by our Embassies in
these countries.



Written Answers to [17 July, 2014] Unstarred Questions 141

However, due to ongoing turmoil in Iraq, the Government is facilitating Indian

nationals in Iraq in their safe return to India, if they so desire.

(¢) The Government is closely monitoring the security situation in Iraq and is
making every effort and taking all necessary steps to ensure safe return of our nationals
from there. Our Embassy in Baghdad is in close and regular contact with the Iraqi
Government authorities for assisting Indian nationals currently in Iraq. Our Embassy
in Baghdad and the Ministry of External Affairs have established 24 hour helplines
to assist our nationals in Iraq and their concerned family members in India. We have
also set up special camp offices in Basra, Najaf and Karbala and strengthened our
Mission in Baghdad through the addition of 25 staff members. These field offices are
proactively contacting Indian nationals and companies where they work, offering their
services for the facilitation of our nationals to leave Iraq by offering air tickets as well
as help with immigration and departure facilities. The details of these helplines have

been well publicized through the media.
Permanent solution of fishermen’s problem

957. SHRI SANJAY RAUT: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government is seriously considering the permanent solution for the

harassment and arrests of Indian fishermen by the Sri Lankan Government;

(b) if so, the details of talks held with the Sri Lankan counterpart for solving

the fishermen issue during the last one year; and

(¢) the details of steps taken or proposed to be taken by Government for

permanent solutions of fishermen issues?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) to (c¢) Government attaches the highest
importance to the safety, security and welfare of Indian fishermen. Government has
consistently taken up issues relating to apprehension of and incidents of attack on our
fishermen with the Government of Sri Lanka to ensure that the Sri Lankan Navy acts
with restraint and our fishermen are treated in a humane and pragmatic manner. The
Sri Lankan side has, however, denied the involvement of their Navy in any incidents
of harassment or intimidation or attack of Indian fishermen and has stated that none

of the alleged attacks have taken place in Indian waters.

An India-Sri Lanka Joint Working Group (JWG) to deal with issues relating to
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straying fishermen, work out modalities for prevention of use of force against them,
the early release of confiscated boats and to explore possibilities of working towards
a bilateral agreement for licensed fishing has been established since 2004. Further,
keeping in mind the humanitarian and livelihood dimensions of the fishermen’s issue,
Government had reached an understanding through a Joint Statement with the Sri Lankan
Government on 26 October 2008 to put in place practical arrangements to deal with
bonafide Indian and Sri Lankan fishermen crossing the International Maritime Boundary
Line. As part of these arrangements, it was agreed that there would be no firing on
Indian fishing vessels and that Indian fishing vessels would not tread into sensitive
areas designated by the Government of Sri Lanka along its coastline. Additionally, in
2014, two rounds of India-Sri Lanka Fishermen’s Associations talks have taken place
in Chennai (27 January 2014) and Colombo (12 May 2014) towards resolution of
the issue. The matter was also discussed recently during the bilateral meeting of PM
Narendra Modi with Sri Lankan President Mahinda Rajapaksa on 27 May in New

Delhi. Both leaders called for a permanent solution to the issue.

Government continues to remain engaged with the Government of Sri Lanka to
ensure that fishermen on both sides can continue to pursue their livelihood in a safe,

secure and sustainable manner.
Fishermen in jails of Pakistan

958. SHRI PARIMAL NATHWANI: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the details and number of fishermen of India who are still in jails of Pakistan,
Sri Lanka;

(b) the details of their crime, innocence or the trials in foreign countries;

(¢) whether there are any guidelines and/or procedure to take actions for early
release of the innocent fishermen with their respective boats and equipment, if so, the

details thereof; and

(d) whether there is any provision or the precedent for giving compensation to
the family of those fishermen whose custody is prolonged without trial or those who

die in jail in foreign country, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) to (d) Presently, 249 fishermen believed to be

Indian continue to remain lodged in jails in Pakistan (as on 1 July 2014), while 4 Indian
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fishermen are in the custody of the Sri Lankan authorities (as on 12 July 2014). The
Indian fishermen were arrested after inadvertently crossing the perceived International
Maritime Boundary Line (IMBL) in the case of Pakistan and International Maritime
Boundary Line (IMBL) in the case of Sri Lanka.

Government regularly takes up with the Pakistan authorities the issue of the early
release and repatriation of all such prisoners and their boats as well as providing regular
consular access to them. Government of India also, on a continuing basis, monitors
the status of all such Indian prisoners in Pakistani jails. The India-Pakistan Judicial
Committee consisting of retired judges from both countries visits jails in both countries
to ensure humane treatment and expeditious release of prisoners, including fishermen,

who have completed their prison term.

In respect of Sri Lanka, in 2004 an India-Sri Lanka Joint Working Group (JWG)
was established which has been dealing with all issues related to straying Indian
fishermen in Sri Lankan waters, including working out the modalities for prevention

of use of force against them and securing early release of their confiscated boats.

Ministry of Agriculture is the designated nodal agency for payment of compensation
to fishermen lodged in Pakistani jails. Additionally a Soft Loan Package for replacement
of fishing vessels held in captivity in Pakistan is implemented by the Marine Exports
Development Authority (MPEDA).

Land Border Agreement with Bangladesh

959. SHRI Y.S. CHOWDARY: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government is considering to bring Land Border Agreement with
Bangladesh shortly, if so, the details thereof; and

(b) whether Government has fixed any time-frame to complete its process?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) V.K. SINGH): (a) and (b) The “Protocol to the Agreement
between the Government of India and the Government of Bangladesh Concerning
the Demarcation of the Land Boundary Between India and Bangladesh and Related
Matters” was signed with Bangladesh in September 2011.

The Constitution (119th Amendment) Bill for implementing the India-Bangladesh
Land Boundary Agreement (LBA) 1974 and the Protocol to LBA signed in 2011 was
introduced in Rajya Sabha in December 2013 and has been referred to the Standing

Committee on External Affairs.
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Indians in foreign jails

960. SHRI AVINASH RAI KHANNA: Will the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) the number of Indians who are lodged in foreign jails, country-wise details

thereof;
(b) the number out of them who have completed their sentence; and

(c) the steps Government is taking to bring them back to India, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) VK. SINGH): (a) and (b) 5986 Indian nationals are lodged in
foreign jails. A list showing the number of Indians who are lodged in foreign jails (country

wise) and having completed their sentence is given in Statement (See below).

(¢) There are 71 Indian nationals who have completed their sentences and
waiting for completion of deportation formalities in the foreign jails. Indian Missions
and Posts in those countries have taken up with the respective Foreign Governments
for the speeding up of the process, including issue of final Exit Visas, waiver of
penalties imposed on Indian workers, etc. from the concerned authorities and for the
early return of the Indian nationals to India. Where required, the Indian Missions and
Posts abroad also provide air tickets for facilitating the return of the Indian prisoners

who have completed their sentence to India.
Statement

Details of Indian Nationals lodged in foreign jails

SI. No. Name of country No. of Indians No. of Indians in
in prisons abroad prisons abroad who
have completed

their sentence

1 2 3 4
1. Angola 3 Nil
2. Armenia 1 Nil

3. Austria 1 Nil
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1 2 3 4
4. Australia 37 Nil
5. Azerbaijan 1 Nil
6. Bahrain 86 7
7. Bangladesh 128 37
8. Belgium 38 Nil
9. Bhutan 62 Nil

10. Brazil 2 Nil

11. Brunei 1 Nil

12. Cambodia 2 Nil

13. Canada 33 Nil

14. China 115 Nil

15. Ecuador 11 Nil

16. Cuba 1 Nil

17. Cyprus 4 Nil

18. Czech Republic 1 Nil

19. Denmark 18 Nil

20. Egypt 2 Nil

21. Ethiopia | Nil

22. Fiji 2 Nil

23. Finland 1 Nil

24. Germany 1 Nil

25. Togo 6 Nil

26. Greece 20 Nil

27. Indonesia 29 Nil

28. Iran 32 Nil
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1 2 3 4
29. Ireland 1 Nil
30. Israel 4 Nil
31 Italy 135 Nil
32. Jamaica 1 Nil
33. Japan 5 Nil
34. Jordan 2 Nil
35. Korea (Republic of) 1 Nil
36. Kuwait 274 Nil
37. Kyrgyzstan 2 Nil
38. Malaysia 332 20
39. Maldives 24 Nil
40. Mauritius 11 Nil
41. Mexico 3 Nil
42. Myanmar 73 5
43. Nepal 377 Nil
44. Netherlands 1 Nil
45. New Zealand 6 Nil
46. Nigeria 2 Nil
47. Oman 135 Nil
48. Pakistan* 468 2
49. Philippines 9 Nil
50. Poland 1 Nil
51. Portugal 5 Nil
52. Qatar 86 Nil
53. Romania 1 Nil
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1 2 3 4
54. Russian Federation 3 Nil
55. Saudi Arabia 1400 Nil
56. Seychelles 1 Nil
57. Singapore 203 Nil
58. South Africa 11 Nil
59. Spain 39 Nil
60. Sri Lanka 20 Nil
61. Suriname 1 Nil
62. Sweden 1 Nil
63. Switzerland 5 Nil
64. Tanzania 1 Nil
65. Thailand 82 Nil
66. Uganda 2 Nil
67. U.AE. 985 Nil
68. UK. 430 Nil
69. Ukraine 3 Nil
70. US.A 195 Nil
71. Uzbekistan 1 Nil
72. Venezuela 2 Nil
73. Yemen 3 Nil

TotAL 5986 71

*As per the information provided by HCI, Islamabad there are 219 civil prisoners, believed to be Indian,
in Pakistani jails. However, as per information provided by Pakistani authorities to HCI, Islamabad, as on
July 01, 2014, there are 47 civil prisoners, believed to be Indian, in Pakistani jails.

As per information available with the Mission, besides civil prisoners, as on date there are 249
fishermen believed to be Indian.
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USA spying through internet

961. SHRI GULAM RASOOL BALYAWI: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that every single individual is being spied upon by USA

through misuse of computer and internet;

(b) if so, whether this violates the sovereignty of other countries and details in

this regard; and
(c) the action taken by Government in the matter so far?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(GENERAL (RETD.) VK. SINGH): (a) to (c) Government has noted reports in the
media regarding the authorization given to entities of the US Government to intrude
upon the privacy of communications of the Indian Government, its citizens, and Indian
entities. Government has stated that if any such intrusions have indeed been authorized
and have taken place, it will be highly objectionable. Concerns in this regard have
been clearly expressed at senior official levels to the US Government. In doing so,
India has sought an explanation of the information contained in the media reports,
and an assurance that such authorizations will not be acted upon by US Government
entities, as far as Indian citizens, entities and the Government of India is concerned.
Government continues to raise its concerns on the issue directly and forthrightly with

US interlocutors.
PSUs declared for closure by BIFR

962. SHRI TAPAN KUMAR SEN: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) the number of PSUs declared sick during the last three years;

(b) the number of PSUs recommended by Board for Industrial and Financial

Reconstruction (BIFR) for closure; and

(¢) the number of jobs that have been lost or will be affected due to closure

of those sick units?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI RADHAKISHNAN P.): (a) to (c) As per
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information furnished by Board for Industrial and Financial Reconstruction (BIFR), 3
Central Public Sector Enterprises (CPSEs) namely, Fertilizer Corporation of India Ltd.,
Hindustan Cable Ltd. and Scooters India Ltd. have been declared sick during the last
3 years. However, as a result of revival package of Government, Fertilizer Corporation
of India Ltd. reflected a book profit of ¥ 10778.08 crores in 2012-13.

The BIFR has recommended closure of Tungabhadra Steel Products Ltd. and issued
winding up notice. Last date of Hearing taken by BIFR in respect of Tungabhadra Steel
Products Ltd. was 26.02.2014.

93 employees were on the rolls of Tungabhadra Steel Products Ltd. as on
31.3.2013.

Need for re-evaluation of Public Sector Enterprises.

963. SHRIMATI RAJANI PATIL:
SHRI HUSAIN DALWALI:
SHRI K.C. TYAGI:
Will the Minister of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be

pleased to state:

(a) whether in the backdrop of a economic environment that has changed
considerably, there is a need for PSEs as well as the systems for their governance and

management to be re-evaluated,
(b) if so, how Government proposes to deal with this issue; and

(c) whether any strategy is proposed to be chalked out, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI RADHAKISHNAN P.): (a) to (c¢) In the backdrop of
changing economic environment, the Government has been taking a number of steps
for improving the governance, management and evaluation of Central Public Sector
Enterprises (CPSEs). The important steps include (i) introduction of Maharatna, Navratna
and Miniratna schemes envisaging delegation of financial and operational powers to the
Boards of such CPSEs, (ii) issuance of guidelines on corporate governance, (iii) thrust
on performance improvement through the Memorandum of Understanding mechanism,

(iv) professionalization of Boards of CPSEs and (v) listing of CPSEs.
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Profit making Public Enterprises

964. SHRI P. RAJEEVE: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the number of Public Enterprises that are making profit in the last three

years; total profit of these companies;
(b) the total cash reserve of the Public Enterprises in the country; and

(c) whether the Ministry has plans to utilize this cash reserve for establishing

new public sector companies?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI RADHAKISHNAN P.): (a) As per information
available in Public Enterprises Survey 2012-13 laid in the Parliament on 20.2.2014,
the total profit of profit making Central Public Sector Enterprises (CPSEs) for the last

3 years is mentioned below:

X in crore)

Year No. of Profit making CPSEs Total Profit
2012-13 149 143559
2011-12 161 125929
2010-11 158 113944

(b) and (c) The Cash & Balances of all CPSEs was I 2,66,600 crore as on
31.3.2013. The utilization of surplus funds by CPSEs depends upon their corporate
plans, market conditions and the best judgment of their respective managements /
Boards. The decisions of setting up CPSEs are taken by sectorial Ministries based on

the techno-economic considerations.
Identification of sick state run companies

965. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pleased to state:

(a) whether Government is in the process of identifying sick state-run companies
that it believes are terminally ill and can be sold off; if so, the details of units
identified;



Written Answers to [17 July, 2014] Unstarred Questions 151

(b) whether Government will revamp the sick units on the line of PPP model,;

if not, the reasons therefor; and

(c) the number of those units which are sick and how many of them can be

revived with the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI RADHAKISHNAN P.): (a) Based on the
recommendations of Board for Reconstruction of Public Sector Enterprises(BRPSE),
Government has identified 7 sick Central Public Sector Enterprises (CPSEs) namely
(i) HMT Bearings Ltd., (ii) Richardson and Cruddas Ltd., (iii)Tungabhadra Steel
Products Ltd., (iv) HMT Machine Tools Ltd., (v) Tyre Corporation of India Ltd.,
(vi) Central Inland Water Transport Corporation Ltd. and (vii) Hoogly Dock and

Port Engineers Ltd. for revival through disinvestment/joint venture.
(b) There is no proposal to revive sick units on PPP model.

(¢) There were 61 sick CPSEs as on 31.3.2013. Sickness and revival of sick
CPSEs is a continuous process. The concerned administrative Ministries/Departments of
CPSEs take measures for revival on case to case basis. Based on the recommendations
of BRPSE, revival packages of 48 CPSEs have been approved by the Government of
India/Holding Companies envisaging total fund/non-fund based assistance of I 40937
crores (cash assistance of I 10940 crores and non-cash assistance of I 29997 crores).
Out of 48 sick CPSEs, 19 CPSEs have been declared “turnaround”.

Housing loans with interest subsidy for EWS and LIG

966. SHRI C. M. RAMESH: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the details of the criteria fixed for Economically Weaker Section (EWS)
and Low Income Group (LIG) by Government in order to avail the benefit of interest

subsidy loan under Rajiv Rinn Yojana (RRY); and
(b) whether this Scheme is still a non-starter in most of the States; and

(c) if not, the details of the beneficiaries who availed loan upto 5 lac and 8 lac

under this Scheme?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) In order to avail the benefit of interest subsidy

loan under Rajiv Rinn Yojana (RRY), The economic parameter of EWS is defined as
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households having an average annual income up to ¥ 1,00,000/- and the economic
parameter of LIG is defined as households having an average annual income between
% 1,00,001/- up to X 2,00,000/-. The beneficiaries under the scheme must have a plot
of land for the construction or have identified a purchasable house (as part of a group
housing/apartment scheme) or an existing house where addition to the living space is

intended to be made.

(b) and (c) As on date, no loan has been disbursed by Banks under RRY

scheme.
Homeless people in the country

967. SHRI BAISHNAB PARIDA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the number of homeless people in urban areas in the country;

(b) whether it is a fact that around 150,000 homeless permanently live in Delhi

alone, and the action plan of Government to address this grim issue;

(¢) how far has it been addressed in under-developed States i.e. Odisha, Jharkhand,
Chhattisgarh etc.; and

(d) the time-frame within which all such urban homeless are proposed to be

provided with shelter?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (SHRI
M. VENKAIAH NAIDU): (a) As per Census-2011, the total number of Homeless people
in urban areas of the country is 9,38,348 comprised in 2,56,896 households.

(b) and (c) A total number of 46,724 Houseless persons, comprised in 23,078
households are in NCT of Delhi as per Census of India, 2011. ‘Land’ and ‘Colonization’
are State subjects, therefore, it is the primary responsibility of State Governments to

implement appropriate schemes for the houseless.

However, in order to complement and supplement the efforts of the State
Governments, this Ministry is implementing various schemes viz., Jawaharlal Nehru
National Urban Renewal Mission (JNNURM), Rajiv Awas Yojana (RAY) and Affordable
Housing in Partnership (AHP) and under these schemes 16,280 dwelling units out of
40,064 sanctioned units have been completed in the State of Chhattisgarh. In Jharkhand
3,962 dwelling units out of 25,881 sanctioned units and in the State of Odisha 8,963
dwelling units out of 24,879 sanctioned dwelling units have been completed. Ministry

of Housing and Urban Poverty Alleviation has introduced a new scheme namely ‘Shelter
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for Urban Homeless (SUH)’ to provide permanent shelters with basic facilities to urban
homeless as a component of the National Urban Livelihoods Mission (NULM) during
the Twelfth Five Year Plan period. This scheme is being implemented throughout the
country including the States of Orissa, Jharkhand & Chhattisgarh.

(d) Provision of Shelter for urban homeless is a continuous process, and no

time-frame can be fixed.
Schemes for urban poverty alleviation
t968. SHRI PRABHAT JHA:

SHRI VIJAY GOEL:
Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION be

pleased to state:

(a) the details of the expenditure incurred along with the achievements made
under various schemes run by Central Government for urban poverty alleviation during

last three years;

(b) whether Government is planning to take any special steps for making urban
poverty alleviation schemes more effective and result oriented, if so, the details thereof;

and

(c) whether keeping in mind the target of urban poverty alleviation, Government

is contemplating to bring out any new scheme, if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) and (b) The Ministry of Housing and Urban
Poverty Alleviation has been implementing a Centrally Sponsored Scheme Swarna
Jayanti Shahari Rozgar Yojana (SJSRY) which has been restructured into National
Urban Livelihoods Mission (NULM) since September, 2013. It aims at organizing
urban poor in self help groups, imparting skill training to urban poor for self and wage
employment and helping them to set up self-employment venture by providing credit
on subsidized rate of interest. The Mission is aimed at providing shelter equipped with
essential services to the urban homeless in a phased manner. In addition, the Mission

would also address livelihood concerns of the urban street vendors.

A Statement showing State-wise expenditure reported and achievement under
Swarna Jayanti Shahari Rozgar Yojana (SJSRY)/National Urban Livelihoods Mission
(NULM) during last 3 years is given in Statement (See below).

(¢) No, Sir.

FOriginal notice of the question was received in Hindi.
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Rehabilitation of slum dwellers of Maharashtra

7969. SHRI RAMDAS ATHAWALE: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a) whether Central Government has received any requests from State Government
of Maharashtra about rehabilitation policy for slum dwellers on Central Government

lands, if so, details thereof as on date; and

(b) the present status of this proposal, and the time by when this proposal is

likely to be finalized and reasons for delay therein?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (SHRI
M. VENKAIAH NAIDU): (a) and (b) The Government of Maharashtra had requested
the Government of India to evolve a common policy for rehabilitation of slums on the

land owned by the Union Government and its public undertakings.

The Government of India under Rajiv Awas Yojana (RAY) provides financial
support for redevelopment/rehabilitation of slums on lands of Central Government/Central
Government Undertakings/Autonomous Bodies created under Act of Parliament. However,
till date no project has been received either from the Government of Maharashtra or

agencies/authorities owning land.
Implementation of RAY

970. DR. R. LAKSHMANAN: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether the process of selection of cities across the country for the
implementation of Rajiv Awas Yojana (RAY) by the State Government in consultation

with Central Government has been initiated, if so, the details thereof; and
(b) if not, the reasons therefor?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) Yes, Sir. As on date 228 cities have been included
under RAY.

(b) Question does not arise.

+Original notice of the question was received in Hindi.
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Funds for sanitation facilities under JNNURM

971. SHRI ANIL DESAI: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that more than fifty per cent of our people are compelled

to defecate in open as there are no latrines available for them;

(b) if so, the fund allocation under the Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) for construction of toilets for the State of Maharashtra for the last

five years;

(c) the total number of toilets built in the States during the same period, and

the estimated shortage of latrines at the end of each financial year;

(d) whether Maharashtra Government has utilised the funds allocated to it fully

for construction of toilets; and

(¢) the performance of Maharashtra vis-a-vis performance of other State

Government’s?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (SHRI
M. VENKAIAH NAIDU): (a) As per Census, 2011 household data, about 81.36% of

urban households in the country have latrine facility within the premises.

(b) No fund has been allocated under the Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) for construction of exclusive toilets only. However, toilets
are being constructed as part of the new houses being built under Basic Services to
Urban Poor (BSUP) and Integrated Housing & Slum Development Programme (IHSDP)
components of INNURM.

(c) to (e) Do not arise.
Employment to urban poors

+972. SHRI NARESH AGRAWAL: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether Government has any plan to provide employment to urban poors;
(b) if so, the kind of employment and the time by when; and

(c) if not, the reasons therefor?

+Original notice of the question was received in Hindi.
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THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) to (¢) The Ministry of Housing and Urban Poverty
Alleviation has been implementing a Centrally Sponsored Scheme Swarna Jayanti
Shahari Rozgar Yojana (SJISRY) which has now been restructured into National Urban
Livelihoods Mission (NULM). The Employment through Skill Training & Placement
(EST&P) component of NULM aims at providing skill training to urban poor so that
they can set up self-employment ventures or secure salaried employment. Further,
the Self Employment Programme (SEP) component focuses on providing bank loan
on subsided rate of interest to individuals/groups of urban poor for setting up gainful

self-employment ventures/micro-enterprises.
Slums in Mumbai

973. SHRI HUSAIN DALWALI: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) area occupied by slums in Mumbai;

(b) what is this to the percentage of total area for Mumbai;
(¢) number of people who live in these slums;

(d) what is this to the total population of Mumbai;

(e) whether there is any reduction in the area as well as population who live

in slums in Mumbai during last two decades; and

(f) if not, the details of strategy proposed to be adopted to remove slums like

Dharavi in Mumbai?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (SHRI
M. VENKAIAH NAIDU): (a) and (b) As reported by the Government of Maharashtra
the area occupied by slums in Greater Mumbai is 37.64 Sq.Km. which is 8.23% of

total area of Greater Mumbai.

(c) and (d) As per Census 2011, the slum population of Greater Mumbai
(Municipal Corporation) is 5.2 million which is 41.8% of the total population of the

Greater Mumbiai.

(e) and (f) As per Census 2001 slum population in Greater Mumbai was 6.47
million whereas in 2011 it is 5.20 million. The Government of Maharashtra has

reported that the reduction in the extent of slum areas are only for those for which
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Slum Dwellers have been rehabilitated under Slum Rehabilitation Schemes of State
Government. State Government has reported to develop slum including Dharavi under

Slum Rehabilitation Scheme (SRA Scheme) using land as resource.
Financial assistance for slum dwellers in Uttar Pradesh

974. SHRI AMBETH RAJAN: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that slum in towns have increased in the State of Uttar
Pradesh, if so, the details thereof;

(b) the steps taken by Government to reduce the number of slums and welfare

measures initiated for slum dwellers; and

(c) whether Government has earmarked any fund for this purpose and if so,
the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (SHRI
M. VENKAIAH NAIDU): (a) Yes Sir, as per Census 2011, 6.23 million people have
been enumerated in slums in 293 towns in Uttar Pradesh, while 5.75 million people were

living in slums in 238 towns having above 20,000 population as per 2001 Census.

(b) and (c) Government, at present, is implementing Rajiv Awas Yojana (RAY),
as a Centrally Sponsored Scheme, for providing houses alongwith basic civil and social
infrastructure for slum dwellers and urban poor. Under the Scheme, Government provides
central assistance to the extent of 50% to 75% with cost upper ceilings depending
upon size of City and 80% assistance is provided for Cities in North-Eastern States

and Special Category States.

Government has also extended the period of Basic Services to the Urban Poor
(BSUP) and Integrated Housing and Slum Development Programme (IHSDP) components
of Jawaharlal Nehru National Urban Renewal Mission (JNNURM) upto 31st March,
2015 for completing the ongoing works sanctioned till March 2012.

Under BSUP and IHSDP component, Government has released I 1594.78 crore
cumulatively and ¥ 77.77 crore under RAY to Uttar Pradesh.

Budget allocation of DAVP

975. SHRI AAYANUR MANJUNATHA: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether Government propose to drastically slash the budget of DAVP:
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(b) whether publicity budget was enhanced between the years 2004-2013;
(c) if so, the details of the budget allocated to DAVP during the above years;

(d) whether the Ministry can put embargo on Ministries/Departments/Autonomous
Bodies/Constitutional Bodies, etc. resorting to advertising at the cost of public exchequer;

and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) No, Sir.

(b) and (c) The publicity budget of DAVP has shown an increasing trend since
2009-10 onwards. The details of the budget allocation and expenditure (Plan and Non-
Plan) for DAVP during 2004-2013 is given in Statement (See below).

(d) and (e) The allocation of budget for advertisement and publicity of the schemes/
programmes of an individual Ministry/Department is allotted by Planning Commission
and Ministry of Finance. Therefore, this Ministry cannot put embargo on Ministries/

Departments/Autonomous Bodies/Constitutional Bodies, etc. resorting to advertising.

Statement
Details of Budget Allocation to DAVP during 2004-2013

X in crore)

Plan Non-Plan
Financial =~ Budget Revised Actual Budget Revised Actual
Year Estimates  Estimates Estimates  Estimates

1 2 3 4 5 6 7

2004-05 13.15 10.65 10.59 44.43 40.94 40.55
2005-06 3.09 3.09 2.94 44.78 45.81 47.92
2006-07 2.59 23.15 1.34 44.89 44.85 45.03
2007-08 26.00 17.87 17.73 46.62 19.12 19.00
2008-09 19.09 46.51 46.51 37.54 33.78 51.75

2009-10 25.08 35.08 35.04 40.62 42.75 42.87
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1 2 3 4 5 6 7
2010-11 43.50 43.50 48.48 40.62 40.62 42.44
2011-12 55.00 87.79 87.78 40.62 40.62 39.85
2012-13 100.00 102.93 103.01 40.62 37.04 36.74
2013-14 185.00 189.00 188.88 40.62 35.32 33.59

Doordarshan’s DD free dish service

976. SHRI AMBETH RAJAN: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government took any study about the market penetration of
Doordarshan’s ‘DD Free Dish’ to ascertain the preference of the people regarding
Direct to Home Services (DTH), if so, the details thereof; and

(b) whether Government is of the view that the present number of customers
opting Doordarshan’s DD Free Dish service comparing to other DTH service providers

in the country is less?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) Prasar Bharati has informed
that Doordarshan’s Audience Research Unit conducted a survey regarding the popularity
of Doordarshan’s Direct to Home (DTH) Service in 2012. The study found that the
Direct to Home Service was popular amongst its users. The study also established
that Doordarshan’s DTH service was popular in the low income groups due to free
access to television programmes, as Free Dish is the only Free-to-Air DTH Service

in the country.

(b) While Doordarshan’s Free Dish Service has been estimated by various market
sources to be a popular Direct to Home Service, precise figures about its subscription

are not available due to absence of encrypted signals.

Probe against the officers of Doorshan by CBI

977. DR. T. SUBBARAMI REDDY: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether CBI has begun a probe against a few senior officers of Doordarshan
for alleged irregularities in payment of excessive, unwarranted dues to private artistes

hired for their programme in 2006-08;
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(b) if so, what is the amount of payment made; and

(c) whether the accepted norms were followed while making the payment or

was there any violation of established practice, and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) to (c) A preliminary enquiry
has been registered by Central Bureau of Investigation (CBI) against Shri Rajiv Kumar,
the then Executive Producer, Doordarshan, New Delhi and others regarding alleged
irregularities committed in making excess payment to the outside artist in the programme
“Aap Ki Baithak” during the year 2006-2008. A loss of ¥ 28,37,100/- is alleged to be
caused to Doordarshan. CBI has not submitted the report till date.

Launching of dedicated channel on Agriculture

t978. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) whether Doordarshan is considering to launch an agriculture channel in the

country,

(b)  whether this channel would be fully dedicated to agriculture, if so, the details

thereof; and

(¢) whether time and day has been fixed to commence the agriculture channel,
if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) to (c) Yes Sir. Prasar Bharati
has informed that Planning Commission has allocated ¥ 100 crores for launching of
agriculture channel which would be devoted to agriculture and related disciplines. Action

has been initiated to workout details in consultation with all stakeholders.
Broadcasting of advertisements

979. SHRI C. M. RAMESH: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that inspite of the existing provisions under Clause
7(11) of the Advertising Code contained in Cable Television Networks Rules, 1994 of
Cable Television Networks (Regulation) Act, 1995 and regulations issued by Telecom

+Original notice of the question was received in Hindi.
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Regulatory Authority of India (TRAI) vide its regulations dated 22.03.2013 “Standards
of Quality of Service (Duration of Advertisements in Television Channels) (Amendment)
Regulations, 2013 the instances of broadcasting advertisements in channels are exceeding

12 minutes per hour;
(b) if so, the details of the punitive action against those erring TV channels; and
(c) if no action is taken, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) to (c) In accordance with
the provision of Clause 7(11) of the Advertising Code contained in Cable Television
Networks Rules, 1994 of Cable Television Networks (Regulation) Act, 1995 “No
programme shall carry advertisements exceeding twelve minutes per hour, which
may include up to ten minutes per hour of commercial advertisements and up to two
minutes per hour of a channel’s self-promotional programmes”. TRAI has also notified
a regulation namely “Standards of Quality of Service (Duration of Advertisements in
Television Channels) (Amendment) Regulations, 2013 on 22.03.2013. The regulation 3
of the regulation mandates the broadcasters to regulate the duration of advertisements

in TV channels.

However, these provisions have been challenged through Writ Petitions filed by
some of the Broadcasters before the High Court of Delhi. The Hon’ble High Court
vide an interim order dated 17.12.2013, directed that “Till the disposal of these writ
petitions, the respondent / TRAI is restrained from taking any coercive measures against
the petitioners or their members to make them abide by the impugned Regulations.
However, without prejudice to the rights and contentions of the parties, the petitioners
are directed to file a weekly report before TRAI of the advertisement time per clock
hours in the prescribed format as per order dated 05th August, 2013 passed by the
respondent. The report to be filed before every Monday.”

Money spent by Government on advertisements

980. SHRI SUKHENDU SEKHAR ROY: Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) the amount of money spent by Government on advertisements in Print and
Electronic media during lst April, 2013 to 31st March, 2014 and indicate the difference

compared to preceding financial year-details thereof;
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(b) the list of Newspapers and TV channels which were beneficiaries of such

advertisements including details of insertions/capsules and amount paid State-wise;

(c) the description of each Ministers and Political leaders whose names formed

parts of such advertisements in last two years; and

(d) whether there are any Rules or Guidelines based on which such advertisements

are publicized, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) During 2013-14, the money
spent on Electronic Media and Print Media was ¥ 500.35 crore and X 446.68 crore,
respectively. During 2012-13, the money spent on Electronic Media and Print Media
was I 198.30 crore and X 404.38 crore, respectively.

(b) The details are available in the Website of DAVP, www.davp.nic.in.

(¢) The names, designations and photographs of the then Hon’ble President of
India, Prime Minister of India, various Union Ministers of Government of India and
Chairperson of UPA formed part of the advertisements, as per the requirements of

client Ministries/Departments.

(d) There are Guidelines/Policies which govern the release of advertisements on
Print and Electronic Media and the same are available on DAVP Website, www.davp.

nic.in.
Formation of National level regulatory body

981. SHRI RITABRATA BANERJEE: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government is interested to form a National level regulatory body
to look upon the commercial media houses and the contents they propagate through
their mouthpieces, given the recurring allegations of yellow journalism and corruptions

on them; and
(b) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) and (b) The Press Council

of India (PCI), a statutory autonomous body has been set up under the Press Council
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Act, 1978 to maintain and improve the standards of newspapers and news agencies in
the country and also to inculcate the principles of self regulation among the press. In
furtherance of its objective, PCI has formulated ‘Norms of Journalistic Conduct’ for
adherence by the media. These norms cover principles and ethics of journalism and also
the guidelines for news reporting on various specific issues such as communal disturbances,
HIV/AIDS, Election Reporting etc. The Council has also drawn up a set of guidelines

that are applicable to financial journalism and also on reporting of elections.

The Council monitors and takes cognizance, suo-motu or on complaints, of contents
in print media which prima facie, are violative of Norms of Journalistic Conduct framed
by PCI. The council may warn, admonish or censure the newspaper, the news agency,

the editor or the journalist or disapprove the conduct of the editor or the journalist.

So far as electronic media is concerned, all private satellite TV channels are
required to adhere to the Programme & Advertising Codes prescribed under Cable
Television Networks (Regulation) Act, 1995 and the rules framed there under. The
News Broadcasters Association (NBA), Indian Broadcasting Foundation (IBF) and
Adpvertising Standards Council of India (ASCI), which are private agencies, have also
put in place self-regulatory complaint redressal mechanism with respect to complaints
regarding content telecast by TV channels. This Ministry sends complaint against TV

content to them for appropriate action from time to time.
Independence of State run broadcasting network

982. SHRI TARUN VIJAY: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the independence of the State run broadcasting network i.e. DD/AIR
is overshadowed by the ideological apartheid and hate for the different view point, if

so, what is Government’s view in this regard; and

(b) whether Government is aware that some journalists were decommissioned
from DD and barred to present programmes curtailing their independence, if so, the
details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING (SHRI PRAKASH JAVADEKAR): (a) Prasar Bharati, comprising
of All India Radio and Doordarshan, is a statutory autonomous body set up by an Act
of Parliament i.e. the Prasar Bharati (Broadcasting Corporation of India) Act, 1990 and

it is not a State run Broadcasting network.
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Prasar Bharati has informed that they carry out the public broadcasting services in
a fair and objective manner and they do not discriminate on the basis of ideologies. The
Government is of the view that Prasar Bharati is not overshadowed by the ideological

apartheid or hate.

(b) Prasar Bharati has informed that no journalist has been decommissioned or
debarred by Doordarshan to curtail their independence. Prasar Bharati has further informed

that the journalists are invited as per the requirements, without any discrimination.
Funds to meet expenses of repatriation

983. SHRI C.P. NARAYANAN: Will the Minister of OVERSEAS INDIAN
AFFAIRS be pleased to state:

(a) whether Government collects an amount from every Indian emigre in order

to meet expenses of their repatriation, if found necessary;

(b) whether in the past such funds were not used for such purposes and over

the years it has swelled to hundreds of crores of rupees; and

(c) whether Government will see to it that such funds are used to meet expenses
of bringing back emigres in distress such as those now trapped in Iraq or those found

in helpless situations in Gulf countries and elsewhere?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS (GENERAL (RETD.) V.K. SINGH): (a) No, Sir.

(b) The Government has set up the Indian Community Welfare Fund (ICWF)
at the Mission level for welfare of Overseas Indian. The fund is raised by the Indian
Missions by levying additional charge on consular services. In addition, Ministry of
Overseas Indian Affair provides budgetary support for setting up ICWF to the tune of
% 5 lakh per year. This contribution is initially for a period of three years or till the

period fund become self sustaining, whichever is earlier.

The Indian Community Welfare Fund (ICWF) is aimed at providing the following

services on a “means tested basis” in the most deserving cases:

(1) Boarding and lodging for distressed Overseas Indian workers in household/

domestic sectors and unskilled labourers;
(i) Extending emergency medical care to the Overseas Indians in need,;
(ii1) Providing air passage to stranded Overseas Indians in need;

(iv) Providing initial legal assistance to the Overseas Indians in deserving cases;
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(v) Expenditure on incidentals and for airlifting the mortal remains to India
or local cremation/burial of the deceased Overseas Indians in such cases
where the sponsor is unable or unwilling to do so as per the contract and

the family is unable to meet the cost;

(vi) Providing the payment of penalties in respect of Indian nationals for illegal

stay in the host country where prima facie the worker is not at fault;

(vii) Providing the payment of small fines/ penalties for the release of Indian

nationals in jail/detention centre.

(c) The funds available under ICWF are being used to meet expenses of bringing
back Overseas Indians in distress such as those now stranded in Iraq or those in other

countries including Gulf countries.
Steps to improve relationship with overseas Indians

7984. SHRI SATYANARAYAN JATIYA: Will the Minister of OVERSEAS
INDIAN AFFAIRS be pleased to state The details of the efforts made so far to make
relationship of overseas Indians with India more cordial and mutual and the outline

of planning for its further expansion and its time-frame?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS (GENERAL (RETD.) V.K. SINGH): The details of the efforts made so far
to make relationship of overseas Indians with India more cordial and mutual are given

in Statement:

Statement

Various schemes for Overseas Indians comprising Persons of Indian Origin
(PIO) and Non-Resident Indians (NRIs), Overseas Citizenship of India
matters, Pravasi Bharatiya Divas, Pravasi Bharatiya Samman Awards,

Scholarships to NRI/PIO students in India and new initiatives to promote

interaction and cordial relationship of overseas Indians with India in tourism,

media, youth affairs, education, culture among other areas
(i) Pravasi Bharatiya Divas (PBD) :

To connect India to its vast overseas diaspora and bring their knowledge, expertise
and skills on a common platform, the PBD Convention - the flagship event of MOIA
is organized from 7th-9th January every year since 2003.
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Twelve PBDs have been held earlier in various places of India so far as

follows:

Year Dates Venue
2003 9-11 January, 2003 New Delhi
2004 9-11 January, 2004 New Delhi
2005 7-9 January, 2005 Mumbai
2006 7-9 January, 2006 Hyderabad
2007 7-9 January, 2007 New Delhi
2008 7-9 January, 2008 New Delhi
2009 7-9 January, 2009 Chennai
2010 7-9 January, 2010 New Delhi
2011 7-9 January, 2011 New Delhi
2012 7-9 January, 2012 Jaipur
2013 7-9 January, 2013 Kochi
2014 7-9 January, 2014 New Delhi

The 12th edition of the Pravasi Bharatiya Divas Convention was held at Vigyan
Bhavan, New Delhi from 7th - 9th January, 2014. The Ministry of Youth Affairs &
Sports was the Partner Ministry for the PBD 2014. The theme of this year’s PBD was
‘Engaging Diaspora: Connecting Across Generations’. The Prime Minister inaugurated
the annual flagship event of the Ministry of Overseas Indian Affairs on 8th January
and the Hon’ble President delivered the Valedictory Address and conferred the Pravasi
Bharatiya Samman Awards on 9th January to 13 distinguished overseas Indians for

their notable contributions in different field.

Dato’ Seri G. Palanivel, Federal Minister for National Resources and Environment,
Government of Malaysia was the Chief Guest of Pravasi Bharatiya Divas held at New
Delhi in January, 2014.

PBD 2014 had special sessions on youth on 7th January called the “Youth PBD”.

Further, there were various sessions on India’s Growth and Development, India’s Soft
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Power, Issues of NRIs in the Gulf, Media and Entertainment Industry, Meeting of
Diaspora Organisations, the PBD Oration, and sessions on Investment Opportunities
in States, Innovation and Technology, Healthcare Opportunities in India etc. on the
2nd and 3rd days of PBD. Enthusiastic participation of nearly 2000 delegates from
different heterogeneous and diverse overseas Indian community spread across the globe

and India had made PBD Convention 2014 a hugely successful one.
(ii) Pravasi Bharatiya Samman Awards (PBSA) :

The Award shall be conferred on a Non-Resident Indian, Person of Indian
Origin or an organization or institution established and run by Non-Resident Indians
or Persons of Indian Origin, who has made significant contribution in any one of the

following fields:
(a) Better understanding abroad of India;
(b) Support to India’s causes and concerns in a tangible way;

(¢) Building closer links between India, the overseas Indian community and

their country of residence;
(d) Social and humanitarian causes in India or abroad;
(¢) Welfare of the local Indian community;
(f) Philanthropic and charitable work;

(g) Eminence in one’s field or outstanding work, which has enhanced India’s

prestige in the country of residence; or

(h) Eminence in skills which has enhanced India’s prestige in that country (for

non-professional workers).

It is conferred by the President of India as a part of the Pravasi Bharatiya Divas
(PBD) Convention. PBSA is the highest honour conferred on overseas Indians. So
far, 164 Pravasi Bharatiya Samman Awards have been conferred on PIOs and NRIs.
During PBD 2014, 13 prominent Overseas Indians were given PBSAs for their notable
contributions in different fields. PBSA 2014 was conferred on the following:

SI. No.  Awardees Name Country
1. Ms. Senator Lisa Maria Singh Australia
2. Mr. Kurian Varghese Bahrain

3. Mr. Vasdev Chanchlani Canada
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SI. No.  Awardees Name Country
4. Ramakrishna Mission, Fiji Fiji
5. Mr. Bikas Chandra Sanyal France
6. Mr. Satnarainsing Rabin Baldewsingh The Netherlands
7. Mr. Sasindran Muthuvel Papua New Guinea
8. Shri Shihabudeen VavaKunju Saudi Arabia
9. Mrs. Ela Gandhi South Africa
10. Dr. Shamsheer Vayalil Parambath UAE
I1. Mr. Shailesh Lakhman Vara UK
12. Dr. Parthasarathy Chiramel Pillai USA
13. Ms. Renu Khator USA

(iii) Regional Pravasi Bharatiya Divas (RPBD) :

This Ministry organizes Regional Pravasi Bharatiya Divas (RPBD) to allow
participation of the Indian diaspora who are unable to attend annual Pravasi Bharatiya
Divas in India. So far, 7 Regional Pravasi Bharatiya Divas have been held at New
York, Singapore, The Hague, Durban, Toronto, Mauritius and Sydney. These have
elicited enthusiastic support from the Indian diaspora and the local Government and

have been highly successful.

7th Regional Pravasi Bharatiya Divas (RPBD) Convention was organized by MOIA
in Sydney, from 10th - 12th November, 2013 to have interaction & discussion with
Indian Diaspora to ensure their connectivity with their ancestral motherland as well
to know their expectations and concerns. Secondly, the guiding spirit of the decision
to hold the 7th RPBD in Australia was on account of the sentiments of the Indian
diaspora in the region. Australia, New Zealand, Fiji, and Papua New Guinea represent
an important region for our diaspora, and the Indian community has been taken note

of by the leadership of all political parties, there.

The theme of the PBD Convention in Sydney was “Connecting for a Shared
Future: The Indian Diaspora, India and the Pacific”. This was appropriate, as the Pravasi

Bharatiya Divas seeks to reach out to both members of the Indian origin community as
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well as all those persons who are interested in plugging into India’s growing relationship

with Australia and its neighbouring countries.

The programme for the event included an inaugural session on Sharing Experiences
and breakout sessions on different topics including Bilateral Business Opportunities
in Services, Resources, Primary Commodities, Engagement through Culture, Indian
Languages, Skills, Infrastructure (Airports, Ports, Road and Construction), Manufacturing,
Education, Culture and Youth Dialogue. There were breakout sessions also on Sharing
Experiences, The Indian Diaspora in the Pacific, Honouring the Success Stories, Scientists
and Academics, Women in Business and Community, Power of Media in the Asian

Century and India Australia Strategic Partnership.

Eighth (8th) Regional Pravasi Bhartiya Divas is scheduled to be organised in
London from 17th October to 19th October, 2014.

(iv) Know India Programme (KIP) :

The objective of the Ministry’s Know India Programme is to help familiarize Indian
Diaspora youth, in the age group of 18-26 years, with developments and achievements
made by the country and bringing them closer to the land of their ancestors. KIP
provides a unique forum for students and young professionals of Indian origin to
visit India, share their views, expectations and experiences and to bond closely with
contemporary India. The Ministry has conducted 28 editions of KIPs so far and a total

of 866 overseas Indian youth participated in these programmes.

The participants are selected based on nominations received from Indian Missions/
Posts abroad. They are provided hospitality and are reimbursed 90% of their economy
class return airfare from their respective countries to India. The programme content

broadly includes the following:
(a) Presentations on India, the Constitution, the political process, etc.

(b) Interaction with faculty and students at a prestigious University / College /

Institute
(c) Presentation on industrial development and visit to some Industries
(d) Visit to a village to better understand the typical village life in India
(e) Exposure to Indian media and cinema

(f) Interaction with NGOs and organizations dealing with women’s issues
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(g) Visits to places of historical importance or monuments
(h) Participation in Cultural programmes
(i) Exposure to Yoga

(j) Call on high dignitaries, which may include the President of India, the Chief
Election Commissioner of India, the Comptroller and Auditor General of
India, and Ministers in-charge of Overseas Indian Affairs, Youth Affairs and

Sports, etc.
(v) Study India Programme (SIP) :

The first ‘Study India Programme’ (SIP) was organized from 25 September to
23 October, 2012 in Symbiosis University, Pune, Maharashtra with participation of 9
youths of Indian origin from four countries like Trinidad & Tobago, Malaysia, Fiji
and South Africa. Like KIP, SIP has immense potential of connecting youth Indian

Diaspora with India through the channel of educational institutions.

The SIP enables Overseas Indian youth to undergo short term course in an Indian
University to familiarize them with the history, heritage, art, culture, socio-political,
economic developments etc. of India. The focus of the programme is on academic
orientation and research. Cost of boarding, lodging, local transportation, course fee
during the programme and 90% of the cost of air-ticket by economy class is borne by

Govt. of India. Gratis Visas by Indian Missions are granted to the participants.

The 2nd SIP was conducted from 01.11.2013 to 28.11.2013 at the Symbiosis

University, Pune, Maharashtra with the participation of 14 youths of Indian origin.

(vi) Scholarship Programme for Diaspora Children (SPDC) :

A scheme called ‘Scholarship Programme for Diaspora Children (SPDC)’ was
launched in the academic year 2006-07. Under the scheme 100 scholarships upto US$
4000 per annum are granted to PIO and NRI students for under graduate courses in
Engineering/Technology, Humanities/Liberal Arts, Commerce, Management, Journalism,
Hotel Management, Agriculture/Animal Husbandry etc. The scheme is being implemented
by Educational Consultants India Limited (Ed. CIL), a Government of India Enterprise
under the Ministry of Human Resource Development. The scheme is open to NRIs /
PIOs/OCIs from 40 countries with substantial Indian Diaspora population. A total of 660
candidates have availed the scholarship since inception of the scheme. SPDC scheme

has been modified and it has been decided to do away with the “Common Entrance
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Test (CET)” for selecting PIO/OCI and NRI students for the award of scholarships.
The applications from students who meet the prescribed eligibility criteria are evaluated
and short listed by a selection committee consisting of officers from the Ministry of
Human Resource Development, Ed.CIL (India)Ltd. and MOIA and recommended for

selection to the competent authority.
(vii) Overseas Citizen of India (OCI) Card Scheme :

Keeping in view Government’s deep commitment of engaging Persons of Indian
Origin with the land of their ancestors in a mutually beneficial relationship, the Overseas
Citizenship of India (OCI) Scheme was launched in August, 2005 by amending the
Citizenship Act, 1955. The OCI Scheme is operated by the Ministry of Home Affairs.
The Scheme provides for registration as Overseas Citizens of India (OCI) of all Persons
of Indian Origin (PIOs) who were citizens of India on or after 26 January, 1950 or
were eligible to become citizens of India on 26 January, 1950 and who are citizens of

other countries, except Pakistan and Bangladesh.

The Scheme provides for the issue of OCI documents consisting of OCI registration
certificate and universal visa sticker to PIOs. The Scheme has been operational since
January 2006 and as on 31 March, 2014, a total number of 15,25,890 PIOs had been
registered as OClIs.

A registered Overseas Citizen of India is granted multiple entry, multi-purpose,
life-long visa for visiting India, and is exempted from registration with Foreigners
Regional Registration Office for any length of stay in India. As mandated under the
Allocation of Business, the Ministry of Overseas Indian Affairs has issued notifications

granting registered OCIs further benefits as under:

(i) Parity with Non-Resident Indians in the matter of inter-country adoption of

Indian children;

(il) Parity with resident Indian nationals in matters of tariffs in domestic

airfares;

(iii) Parity with domestic Indian visitors in respect of entry fee for visiting

national parks and wildlife sanctuaries in India;
(iv) Parity with non-resident Indians in respect of:

(a) entry fee for visiting the national monuments, historical sites and

museums in India;
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(b) practicing the following professions in India, in pursuance of the

provisions contained in the relevant Acts, namely.
. Medicine, dentists, nursing and pharmacy;
. Law;

. Architecture; and

Chartered Accountancy.

(v) Entitlement to appear for the All India Pre-Medical Test or such other tests
to make them eligible for admission in pursuance of theprovisions contained

in the relevant Acts.

However, the OCI is not ‘dual nationality’. OCI does not confer political rights.
Detailed instructions and procedures concerning the OCI Scheme are available in the

MHA'’s website:www.mha.nic.in.

An on-line OCI miscellaneous service is now available for issuance of duplicate
OCI documents, in case of issuance of new passports, change of personal particulars,
such as nationality, name, change of address/occupation etc. and loss/damage of OCI

registration certificate/visa.
(viii) Tracing the Roots :

The Ministry of Overseas Indian Affairs is running a scheme since October 2008
known as “Tracing the Roots” to facilitate PIOs in tracing their roots in India. PIOs
who intend to trace their roots in India need to apply in a prescribed Form, through
the Indian Mission/Post in the country of their residence. Application Form for this
purpose is available on the website. Persons of Indian origin desirous of tracing their
roots in India would be required to fill up the prescribed application form and deposit
it with the concerned Indian Mission/Post located in the country of their residence
along with a fee of ¥ 30,000 (Rupees Thirty Thousand only) in equivalent US $,
Euro or any other foreign currency acceptable to the Indian Mission/Post. The traced
details of roots in India, i.e. name of close surviving relative(s); place of origin of
their forefathers (paternal and maternal side); and a possible family tree, are made

available to the applicant.

In case the attempt is not successful, the Indian Mission is authorized to refund

320,000(Rupees Twenty Thousand only) to the applicant. For further details/information




Written Answers to [17 July, 2014] Unstarred Questions 175

regarding the Scheme, the nearest Indian Embassy/High Commission/Consulate General

may be contacted.

(ix) Scheme for Legal/Financial Assistance to Indian Women Deserted/Divorced
by their NRI Husbands :

Issues related with desertion of Indian women by their overseas spouses are
complex and sensitive. They also fall within the purview of private international law.
The approach of the Ministry in addressing these issues is to create awareness amongst
prospective brides and their families regarding their rights and responsibilities and
the safeguards to be adopted while entering into matrimonial alliances with grooms

residing overseas.

The Ministry has taken various proactive steps in this direction during the year
2011-12. Scheme of providing legal/financial assistance to Indian women deserted by their
overseas spouses, launched by the Ministry in 2007, has been revised with effect from
30th November, 2011 and its scope has been widened to include marriages solemnized
in India or overseas, with an Indian or foreigner husband. Besides, the quantum of
assistance under the scheme has been almost doubled. The scope of the scheme has
also been liberalized to cover certain categories of Indian women married to overseas
husbands who had not been included earlier.The objective of the scheme is to provide
financial assistance to needy women in distress due to being deserted/divorced by their
overseas spouses, for getting access to counselling and legal services. The counselling
and legal services are provided through credible Indian Women’s Organisations/Indian
Community Associations and NGOs empanelled with the Indian Missions/Posts abroad
in the countries like USA, UK, Canada, Australia, New Zealand, Malaysia, Singapore
(included in 2013-14) and the Gulf countries.

Twenty seven (27) NGOs have been empanelled by the Indian Missions/Posts
abroad to provide the assistance. A sum of nearly ¥ 1.34 crore has been disbursed by
the Indian Missions/Posts to the NGOs overseas and 136 Indian women have been

assisted.

As part of awareness campaign to appreciate legal, social and related issues in the
context of marriages falling in cross-country jurisdiction, a Seminar was organized in
Bengaluru in December, 2013 which was attended by the officers of the Government
of Andhra Pradesh, Tamil Nadu, Karnataka, Kerala, Puducherry, Maharashtra, Lawyers,

Researchers and some NGOs.
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The Ministry plans its engagement with Overseas Indians through the aforementioned
schemes. Indian Missions/ Posts abroad also engage proactively with the Overseas Indian

Community and provide necessary assistance from time to time.
Number of Indians working in Iraq

985. SHRI D. RAJA:
SHRI M.P. ACHUTHAN:
SHRI P. RAJEEVE:

Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether Government has any information about the number of Indians

working in Iraq, if so, the details thereof;

(b) whether it is a fact that many Indians working in conflict-prone areas in

Iraq have sought Government’s help to come back to the country; and

(c) if so, the number of such people sought to be evacuated and the number
out of them who have been brought back and the measures that are proposed to be

taken for their rehabilitation?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS (GENERAL (RETD.) V.K. SINGH): (a) During the last three years, emigration

clearance for Iraq has been granted to 10356 workers.

(b) and (c) A total of 120 Indians stranded in conflict areas, out of estimated 210,
have been evacuated so far, including 46 nurses in Tikrit. In addition, about 2200 Indian

nationals in relatively safe areas have also been given assistance to return to India.

The Ministry of Overseas Indian Affairs, in cooperation with the Embassy of
India in Iraq is in constant contact with the Iraqi authorities regarding the evacuation
of the workers willing to return to India. The requests being received through different
channels like State Government organizations and individuals are being taken up

instantaneously.

In coordination with the State Governments, the returnees are being facilitated

to reach their respective destinations safely.
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Indian languishing in Middle East

986. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of OVERSEAS
INDIAN AFFAIRS be pleased to state:

(a) whether Government is aware of thousands of expatriate Indian labourers

languishing in Middle Eastern countries due to very poor labour conditions;

(b) whether Government is also aware that there are no regulations for the

employment of Indian migrants;

(c) if so, the action taken or proposed to be taken by Government in this

regard,;

(d) whether Government seeks to take the matter up in the Gulf Cooperation
Council (GCC); and

(e) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF OVERSEAS INDIAN
AFFAIRS (GENERAL (RETD.) VK. SINGH): (a) All the emigrants except Domestic
Sector Workers (D.S.W) are governed by the Labour Laws of the respective countries.
However, Complaints received from Indian workers, from time to time, are generally
in the nature of non-payment/ delayed payment or underpayment of salaries, long
working hours, inadequate living conditions, physical harassment, non-renewal of visa
and labour card on time, refusal to pay for the medical treatment, denial of leave and
air-ticket to the hometown on completion of contract period of contract, refusal of

leave or ‘exit/re-entry permits’/’final exit visa’ etc.

(b) No, Sir. Emigration of Indian workers seeking overseas employment is
regulated by the Emigration Act 1983 and the Emigration Rules, 1983 as amended

from time to time.
(c) Does not arise.

(d) and (e) Though there is no specific proposal to take up such issues with the
Gulf Cooperation Council (GCC), Indian Missions in the Gulf countries take up with
the respective local Governments and other concerned agencies for expeditious redressal
of grievance of the emigrants. The issues concerning protection of the interests of
Indian nationals are also flagged during all meetings with local dignitaries and during

bilateral meetings.
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India has also signed Memorandum of Understanding (MoU) on Labour with major
labour receiving countries like Jordan and Qatar in 1980s, United Arab Emirates (UAE)
in December, 2006, with Kuwait in April, 2007, with Oman in November. 2008, and
with Bahrain in June, 2009, and Saudi Arabia in January, 2014 (for Domestic Sector
Workers). Under these MOUs, Joint Working Groups (JWG) are constituted to discuss

and resolve various labour and other related issues.
Complaint against violation of filling-up backlog vacancies

987. SHRI MOHD. ALI KHAN: Will the PRIME MINISTER be pleased to

state:

(a) whether Union Government is receiving any complaints about violation of

filling-up backlog vacancies in various Departments of the country;

(b) if so, the details thereof and number of vacancies still pending for filling-up

in various Departments, cadre-wise; and
(c) the action taken by Government in filling-up backlog vacancies?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) and (b) The complaints
relating to non-filling-up of backlog reserved vacancies in various Departments of
the Government, from time to time are forwarded to the concerned Department for
appropriate action. Such information relating to backlog reserved vacancies is not

centrally maintained.

(¢) A Special Recruitment Drive was launched in November, 2008 for filling
up backlog reserved vacancies for SCs, STs and OBCs. A separate Special Recruitment
Drive was also launched in November, 2009 for filling up backlog reserved vacancies
for Persons with Disabilities. Both the Special Recruitment Drives were concluded on
31.03.2012. As per information received from various Ministries/Departments, 48,034
backlog vacancies reserved for SCs, STs and OBCs and 2388 backlog vacancies reserved
for persons with disabilities were filled up. Instructions have also been issued in June,

2013 to make concerted efforts to fill up backlog reserved vacancies.
Amendment in Rule 3 (3) of All India Service (Conduct) Rules

988. SHRIMATI WANSUK SYIEM: Will the PRIME MINISTER be pleased to

state:

(a) whether Government proposes to amend Rule 3(3) of All India Service

(Conduct) Rules to additionally include recording of all instructions received verbally,
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telephonically or in any other form from any superior officer in authority or Minister

or his staff members; and

(b) whether Government would consider fixing tenures for each post at the
centre rather than at each level in accordance with the directions of the Supreme Court
of October, 2013 following a PIL filed by TSR Subramanian and others?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) No, Sir. The existing
rule already lays down that oral directions of the official superior have to be invariably

recorded and got confirmed by him as early as possible.

(b) Amendment Notification for All India Services (IAS, IPS and IFS) officers
fixing minimum tenure of two years for cadre officers appointed to any cadre post has
been issued on 28.01.2014.

The directions of the Hon’ble Supreme Court in the PIL filed by
Shri T.S.R.Subramanian and others were brought to the notice of the various Ministries/
Departments who are the Cadre Controlling Authorities of the Central Civil Services

for compliance.
Action on bills pending on corruption
989. SHRI Y.S.CHOWDARY: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that PMO has written to Department of Personnel and
Administrative reforms to take immediate action against the pending bills pertaining

to corruption, if so, the details thereof; and
(b) the status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) Prime Minister’s Office,
vide a communication dated 24.06.2014, informed the Department of Personnel and
Training and the Department of Administrative Reforms and Public Grievances that

the following are part of Immediate Thrust Areas of the Government:—
(1) Passing of Citizens’ Grievances Bill;

(il)) Amendments to the Prevention of Corruption Act.
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(b) The Prevention of Corruption (Amendment) Bill is presently pending in the
Rajya Sabha. The Department Related Parliamentary Standing Committee on Personnel,
Public Grievances and Pensions and Law and Justice has submitted its report on the
Bill, wherein it has recommended a number of amendments in the Bill. No final
decision has been taken on these recommendations. The Right of Citizens for Time
Bound Delivery of Goods and Services and Redressal of their Grievances Bill, 2011
(Citizens’ Grievances Bill) has lapsed with the dissolution of the 15th Lok Sabha.

Proposal for abolishing Planning Commission

1990. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of PLANNING

be pleased to state:
(a) whether there is a proposal for abolishing the Planning Commission;

(b) if so, the intention of Government behind abolishing the Planning

Commission;
(c¢) whether the Cabinet has given approval therefor; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI
INDERJIT SINGH RAO): (a) No, Sir. There is at present no proposal under consideration

of the Government for abolishing the Planning Commission.
(b) to (d) Do not arise.
Scheme for Jharkhand

t991. SHRI PREM CHAND GUPTA: Will the Minister of PLANNING be pleased

to state:

(a) whether it is a fact that common people are struggling with hunger and

unemployment in the State of Jharkhand which is rich in mineral resources;

(b) if so, whether Central Government has formulated/ is planning to formulate
any scheme to provide better standard of living to common people of Jharkhand;

and

(c) if so, comprehensive details thereof, and if not, the reasons therefor?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI
INDERIJIT SINGH RAO): (a) As per the National Sample Survey Report No.547 on
the “Perceived Adequacy of Food Consumption In Indian Households” (February, 2013),
the percentage of households in the State of Jharkhand that have reported getting two
square meals a day throughout the year in 2009-10 stood at 99.6% in rural areas and
99.9% in urban areas, which was better than the all India average. The unemployment
rate in Jharkhand (per 1000 persons) according to Usual (principal + subsidiary) Status
as per the NSS Report No. 554: Employment and Unemployment Situation in India,
2011-12, is higher as compared to All India level but it is lower than many other

States in the country.

(b) and (c) In order to improve the standard of living of people including in the
State of Jharkhand, Government is providing assistance under various Plan Schemes
such as Mahatma Gandhi National Rural Employment Guarantee Act, Integrated Child
Development Services, Prime Minister’s Employment Generation Programme, Skill
Development Mission, National Rural Livelihood Mission, National Urban Livelihood
Mission, National Social Assistance Programme and Indira Awas Yojana, etc. On the
Non-Plan side, the Government has been providing food grains at highly subsidized
prices to the targeted population through the States/ UTs under the Targeted Public
Distribution System. The National Food Security Act, 2013 has also been enacted
recently which proposes to provide food and nutritional security, in human life cycle
approach, by ensuring access to adequate quantity of quality food at affordable prices,

to people to live a life with dignity.
Special preference to Himachal Pradesh
992. SHRI K. C. TYAGI: Will the Minister of PLANNING be pleased to state:

(a) whether Government would give special preference to the Himachal
Government in the field of road, rail and industries on the pattern of North-East pattern
as this is hilly and bordering state; if so the details thereof and if not, the reason

therefor;
(b) whether Government had received any letter in this regard; and

(c) if so, the action taken by Government for sanctioning of suitable amount

for the above projects for the development of Himachal Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI INDERJIT
SINGH RAO): (a) The Planning Commission considers hilly terrain and low resource base

of Himachal Pradesh for the allocation of Central Assistance so as to provide impetus
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for the infrastructure development in the State. Himachal Pradesh has been given status
of Special Category States and is being provided Central Assistance in the ratio of 90:10
(Central Share: State Share) on the pattern of North-Eastern States.

(b) Yes, references have been received from the State Government.

(¢) A special packages for industrial incentives for the State of Himachal Pradesh
were given on 7th January, 2003 for a period of 10 years which was to be expired on
6th January, 2013. However, considering the request of the State Government, the special
packages for industrial incentives have been extended up to the Twelfth Plan. Further,
Central Government provides substantial support to the State, in several ways through
Centrally Sponsored Schemes (CSS) as well as Special Plan Assistance (SPA) and Special

Central Assistance (SCA) for creation of various infrastructures in the State.
Funds under SCSP

993. DR. BHALCHANDRA MUNGEKAR: Will the Minister of PLANNING be

pleased to state:

(a) the number and amount of funds the Central Ministries allocated under the
Scheduled Caste Sub-Plan (SCSP) during the last three years;

(b) the amount that has been actually utilised during the last three years;
(c) the reasons for the non-utilisation of the funds so allocated; and
(d) the reasons for not allocating the funds to the remaining Ministries?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI
INDERIJIT SINGH RAO): (a) and (b) Details of funds allocated and utilized by the 25
Central Ministries/Departments under SCSP during last three years is available in statement

21 of expenditure budget volume I, which is summarized in the table below:

(X in crore)

Year Allocation Utilisation (Expenditure)
2011-12 31555.66 29940.78
2012-13 37113.03 28218.81

2013-14 41561.13 35800.6(R.E.)
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(¢) Few of the Central Ministries/Departments have pointed out that certain
schemes, which are designed to provide universal coverage, for example, village
electrification and connections to BPL households including those SC/ST households
which are in BPL Category, bifurcation of the allocation made on the basis of caste/
gender is not possible. SCs can be benefitted indirectly along with the rest of the
population. Therefore, for the schemes, which have universal coverage, ministries are

finding it difficult to fully utilize funds earmarked under SCSP.

(d) The remaining Ministries/Departments are not allocating funds for SCSP as
they are covered under the exempted category as per the recommendations of a Task

Force constituted by Planning Commission.
Welfare programmes to remove imbalances

994. DR. T. SUBBARAMI REDDY: Will the Minister of PLANNING be pleased

to state:

(a) whether regional and social imbalances are sought to be removed through
implementation of various developmental/welfare programmes, if so, the details

thereof;

(b) whether Government has formulated or proposes to formulate new schemes

for infrastructure development of backward and tribal areas in the country; and

(c) if so, the details thereof including the allocation funds proposed to be made

under each of the schemes, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI
INDERJIT SINGH RAO): (a) The reduction of regional and social imbalances has
always been the priority of development policy and the Government is committed to
it. The Central Government supplements the efforts of the State Governments through
various Special Area Programmes, Flagship Schemes and Centrally Sponsored Schemes.
The norms and guidelines of most of these schemes are designed to promote balanced

socio-economic development.

(b) and (c) In addition to Centrally Sponsored Schemes / Flagship Schemes, the
Government is also implementing specific schemes for removal of regional imbalances
and development of backward and tribal areas which include, the Tribal Sub-Plan (TSP),
Backward Regions Grant Fund (BRGF) and Integrated Action Plan(IAP) for Selected
Tribal and Backward Districts/Additional Central Assistance (ACA) for Left-Wing
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Extremism Affected Districts. State-wise allocations are given in Statement-I, II and

III respectively (See below). A new scheme, namely, Van Bandhu Kalyan Yojana has

also been included in Annual Plan 2014-15 with an allocation of ¥ 100 crore.

Statement-I

State-wise allocations under the Tribal Sub-Plan (TSP) regarding

Welfare Programmes to remove imbalances

 in crore)

SI. No. State/U.T 2012-13 Allocation 2013-14 Allocation
1 2 3 4
L. Andhra Pradesh 3591.39 3666.60
2. Assam # 401.66 468.83
3. Bihar 393.86 485.00
4. Chbhattisgarh 7356.00 7952.17
S. Goa 566.42 614.47
6. Gujarat 6682.41 7102.85
7. Himachal Pradesh 333.00 369.00
8. Jammu and Kashmir 1254.77 1113.55
9. Jharkhand 8199.40 8474.60
10. Karnataka 2075.00 2354.70
11. Kerala 325.15 389.85
12. Madhya Pradesh 6178.91 6800.00
13. Mabharashtra 4005.00 3817.34
14. Manipur 1358.53 1376.28
15. Odisha 4316.40 5134.54
16. Rajasthan 4321.19 5193.40
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1 2 3 4
17. Sikkim 386.66 NR
18. Tamil Nadu 353.93 496.13
19. Tripura 699.75 NR
20. Uttar Pradesh 38.00 1467.50
21. Uttarakhand 246.38 255.00
22. West Bengal 1658.52 2173.14
23. Andaman and Nicobar Islands 226.43 228.79
24. Daman and Diu 50.29 3.90
TorAL 55019.05 59937.64

Source: State Plan Approval letters and TSP documents of the State Governments.
# Including ST Autonomous Councils.
NR: Not Reported.

Statement-I11

State-wise allocations under the Backward Regions Grant Fund BRGF-District

Component regarding Welfare Programmes to remove imbalances

® in crore)

S1. No. States 2012-13 Allocation 2013-14 Allocation

1 2 3 4

1. Andhra Pradesh 389.77 475.10
2. Arunachal Pradesh 16.38 19.86
3. Assam 205.76 249.39
4. Bihar 722.70 877.80
5. Chhattisgarh 284.75 345.83
6. Gujarat 115.64 140.48

7. Haryana 32.15 38.98
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1 2 3 4

8. Himachal Pradesh 32.22 39.09

9. Jammu and Kashmir 73.98 89.58
10. Jharkhand 388.16 470.89
11. Karnataka 131.06 159.41
12. Kerala 36.83 44.73
13. Madhya Pradesh 586.88 712.99
14. Mabharashtra 292.56 356.10
15. Manipur 43.93 53.20
16. Meghalaya 41.44 50.15
17. Mizoram 25.58 3091
18. Nagaland 63.53 76.79
19. Orissa 360.03 437.01
20. Punjab 17.80 21.60
21. Rajasthan 304.30 370.28
22. Sikkim 14.58 17.66
23. Tamil Nadu 123.74 150.41
24, Tripura 13.66 16.53
25. Uttar Pradesh 702.17 853.17
26. Uttarakhand 47.24 57.25
27. West Bengal 283.14 344.81

TotaL 5349.98 6500.00
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Statement-I111

State-wise allocations under the Integrated Action Plan (IAP) for Selected Tribal
and Backward Districts/Additional Central Assistance (ACA) for Left-Wing

Extremism Affected Districts regarding Welfare Programmes to remove imbalances

X in crore)

SI. No. States 2012-13 Allocation 2013-14 Allocation
1 Andhra Pradesh 240.00 240.00
2 Bihar 330.00 330.00
3 Chhattisgarh 300.00 420.00
4 Jharkhand 510.00 510.00
5 Madhya Pradesh 300.00 300.00
6 Mabharashtra 60.00 120.00
7 Odisha 540.00 540.00
8 Uttar Pradesh 90.00 90.00
9 West Bengal 90.00 90.00

TotAL 2460.00 2640.00

Non-utilization of funds to Himachal Pradesh

1995. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of PLANNING
be pleased to state:

(a) whether it is fact that the Central Government has provided the budget of ¥
1 crore 68 lacs to the Government of Himachal Pradesh under the Integrated Education
for the Disabled Children at Secondary Stage (IEDSS) scheme in 2010-11, which has

not been spent by the State Government and the details thereof;

(b) whether it is also a fact that the amount has not been utilized due to

negligence of officials in Himachal Pradesh; and

(c) if so, the appropriate action taken against the officials found guilty of

negligence?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI
INDERIJIT SINGH RAO): (a) Due to non receipt of proposal from the State Government
of Himachal Pradesh under Integrated Education for the Disabled Children at Secondary
Stage (IEDSS) scheme no funds were released during 2010-11.

(b) and (c) Question do not arise in view of the reply above.
Special status to Bihar

996. SHRIMATI KAHKASHAN PERWEEN: Will the Minister of PLANNING

be pleased to state:

(a) whether Government proposes to accord special status to Bihar keeping in
view the backward condition of the State, if so, by when the formal declaration would

be made; and

(b) whether necessary procedure has been completed in this regard, if so, the

comprehensive details thereof, and if not the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI
INDERIJIT SINGH RAO): (a) and (b) Special Category Status for plan assistance has
been granted in the past by the National Development Council (NDC) to some States
that are characterized by a number of features necessitating special consideration. These
features include: (i) hilly and difficult terrain, (ii) low population density and/or sizeable
share of tribal population, (iii) strategic location along borders with neighbouring
countries, (iv) economic and infrastructural backwardness and (v) non-viable nature
of state finances. Earlier, an Inter-Ministerial Group (IMG) came to a finding that the
case of Special Category Status for Bihar is not made out based on the existing NDC
criteria. Another request has been received from the Government of Bihar recently for
grant of Special Category Status to Bihar. The request of Bihar for Special Category

Status is under consideration.
Pending schemes/ proposals of Himachal Pradesh

1997. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of PLANNING

be pleased to state:

(a) the details of the several schemes / proposals of Himachal Pradesh Government

lying pending with the Central Government during year 2012-13 and 2014;

(b) the number of schemes / proposals likely to be sanctioned immediately and

number of such schemes which have been pending for several years; and

TOriginal notice of the question was received in Hindi.



Written Answers to [17 July, 2014] Unstarred Questions 189

(¢) the details of all such pending proposals / schemes and the reasons

therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (SHRI
INDERIJIT SINGH RAO): (a) to (c) Planning Commission approves the project proposals
received online from State Governments under Special Plan Assistance (SPA) and
recommends to the Ministry of Finance to release funds. No such proposal is pending
with the Planning Commission as of now. The proposals for Annual Plans 2014-15 are
yet to be received from the State Government of Himachal Pradesh. Once the Plan size
for State is finalized, schemes/ projects received from the State would be examined

and sanctioned under the SPA as per norms.
Status of indigenous research and development

998. SHRI PARIMAL NATHWANI: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the status of indigenous research and development in various areas of science

and technology in the country;

(b) the efforts made by Government to promote science and technology in the

country and create a scientific temperament among people; and

(c) what has been the role and major achievements of national laboratories/
institutes under CSIR, institutions like NRDC, etc. in promoting R&D, S&T in various

areas so far in the country?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY (DR. JITENDRA SINGH): (a) Government is vigorously pursuing
indigenous Research and Development (R&D) in various areas of Science and
Technology (S&T) in the country. This has resulted a strong independent base in R&D
and significant achievements have been made in the areas of agriculture, nuclear and
space science, electronics, Information Technology (IT) and defence. Development of
critical technologies in space sector such as indigenous cryogenic engine, air breathing
propulsion, microwave remote sensing, deep space tracking antenna system etc. and
reactor technology have demonstrated the focused directions of Indian research.
Development of new affordable indigenous technologies for public health like vaccine

for Japanese Encephalitis, test for molecular diagnosis of Thallassemia, test strips for
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diabetics, diagnosis kit for TB/HINI1 etc.; development of seed varieties and post
harvest technologies for better management; indigenously developed drifter (Pradyu)
with INSAT communication deployed in Bay of Bengal etc. are some fruitful results.
India’s performance in science sector is promising and impressive in recent years which
are evident from the fact that India’s position in research publications has improved
from 10th position in 2006 to 9th position in 2010. India has emerged as the third
major country in nano science and 5th in the world in Chemistry with respect to

scientific publications.

(b) Government has put in several systems to promote S&T in the country
and create a scientific temperament among people. These measures include successive
increase in plan allocations for Scientific Departments / Agencies, induction of new
and attractive fellowships, strengthening infrastructure for R&D, encouraging public-
private R&D partnerships, launching mission mode programmes etc. The space science
missions including planetary missions, organizing National Level Exhibition and Project
Competition under INSPIRE, running an exhibition train called ‘Science Express’,
observing National Science Day, organizing regular national workshops etc. provide
excellent opportunities in research for the younger generations of the country and create

scientific temperament and excitement among people.

(c) The institutions under Council of Scientific and Industrial Research (CSIR)
undertake cutting edge R&D knowledgebase in diverse S&T areas like radio and space
physics, oceanography, drugs, genomics, biotechnology, nanotechnology, environmental
engineering, information technology etc. CSIR provides significant technological
intervention in many areas with regard to societal efforts which include environment,
health, drinking water, food, housing, energy, farm and non-farm sectors. As an indicator
of development of technology and new products, the rate of commercialization of
patents emanated from CSIR laboratories is above 9% while the global average is
3-4%. National Research and Development Corporation (NRDC) functions as a link
between scientific organizations and industries for harvesting the fruits of indigenous
R&D through development, promotion and transfer to industry. Intellectual Property and
Technology Facilitation Centres, University Innovation Facilitation Centres of NRDC
are aimed to stimulate technology transfer to industries. The Corporation has transferred
approximately 2500 technologies and approximately 4800 license agreements executed

which has generated significant revenue and created employment avenues.
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Steps taken to fill up vacancies in CSIR

999. SHRI K.N. BALAGOPAL: Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the position of Director General, CSIR, Directors of many CSIR
Institutes and Chairman, Recruitment and Assessment Board (RAB) of CSIR are lying

vacant for many months;

(b) whether any of these posts were temporarily filled with persons, who have

no specified qualifications; and
(c) if so, whether steps will be taken to fill the vacancies?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND
TECHNOLOGY (DR. JITENDRA SINGH): (a) Yes, Sir.

(b) The charge of Acting Director has been assigned to senior-most scientists
with the approval of Vice-President, CSIR in some CSIR Labs./Instts.

(¢) Yes, Sir.
Financial assistance for study of SC/ST post-graduate students

1000. SHRI MOHD. ALI KHAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the details of the schemes implemented by Union Government for financial
assistance for the study of SC/ST Post-graduate/Engineering/Medical students of the
country, scheme-wise, State-wise progress of the country for the last three years and

the current year, more details of Telangana State; and

(b)  whether Union Government proposes to increase the rate of financial assistance

by considering present situation and market rates etc., if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) Under the Centrally sponsored
schemes of (i) Post-matric scholarship for Scheduled Castes (SCs) and (ii) Post-matric
scholarship for Scheduled Tribes (STs), central assistance is provided to State/Union
Territory administrations for disbursing financial assistance to eligible SC and ST
students respectively to enable them to complete their education for pursuing post
matriculation or post secondary courses including post graduate/Engineering/Medical

studies/courses.
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The financial assistance includes maintenance allowance, reimbursement of Non-
refundable compulsory fee charged by educational institutions, Book Bank facility
and other allowances. The scholarships are available for studying in India only and
are awarded by the Government of the States/Union territories to which the applicant

actually belongs.
Scheduled Caste Students

The details of Central Assistance released to the State/UTs under Post-Matric
Scholarship belonging to Scheduled Castes during the last three years i.e 2011-12 to
2013-14 is given in Statement-1 (See below).

No Central Assistance has been released during the financial year 2014-15 so far

under Post-matric Scholarship for SC students.
Scheduled Tribe Students

State-wise details of central assistance released during the last three year and
current year under the scheme of Post-Matric Scholarship for ST students is given in

Statement-II (See below).

(b) Presently, there is no such proposal under consideration of the

government.
Statement-1

State-wise Central Assistance released during last three years from 2011-12
to 2013-14 under Post Matric Scholarship for SC Students (PMS-SC)

SI. No.  State/UT 2011-12 2012-13 2013-14
Central Central Central
Assistance Assistance Assistance

1 2 3 4 5
1. Andhra Pradesh 64360.00 7900.78 19410.50
2. Assam 1310.00 244726 1216.00
3. Bihar 5714.75 6234.04 4462.87
4, Chbhattisgarh 4601.07 3129.30 1535.00

5. Goa 6.26 2.23 14.49
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1 2 3 4 5
6. Gujarat 3599.08 5615.52 5283.36
7. Haryana 13702.47 1329.68 3669.05
8. Himachal Pradesh 500.00 2931.73 926.00
9. Jammu and Kashmir 359.05 67.60 897.01
10. Jharkhand 1045.93 82.68 1334.10
11. Karnataka 11224.99 4830.98 4270.82
12. Kerala 0.00 0.00 11765.30
13. Madhya Pradesh 15311.66 9114.60 12198.89
14. Mabharashtra 45339.90 22755.90 3311.00
15. Manipur 397.98 176.10 0.00
16. Meghalaya 14.30 13.52 06.00
17. Odisha 3974.64 344.17 3121.72
18. Punjab 5095.92 398.92 28081.00
19. Rajasthan 2982.32 6013.35 10592.00
20. Sikkim 31.91 16.70 66.64
21. Tamil Nadu 14338.38 14239.39 32173.06
22. Tripura 1171.82 1099.59 1086.90
23. Uttar Pradesh 50537.24 70817.35 55666.00
24. Uttarakhand 3376.54 1919.12 3623.83
25. West Bengal 20738.22 3772.66 10588.00
26. Daman and Diu 15.01 0.73 0.00
27. NCT of Delhi 979.40 161.78 0.00
28. Puducherry 405.60 49.10 0.00
29. UT of Chandigarh 0.00 0.00 50.00

ToraL 271134.44 165464.78 215349.54
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Statement-I11

State-wise Central Assistance released during last three years from 2011-12 to
2013-14 and current year 2014-15 under the Scheme of Post Matric
Scholarhip for ST students (PMS-ST)

® in lakh)
SI. Name of State/UT 2011-12 2012-13 2013-14 2014-15
No. Central Central Central Central

Assistance Assistance Assistance  Assistance
released
(adhoc grant)

As on
10.07.2014

1 2 3 4 5 6
1. Andhra Pradesh 16697.74 19438.70 4895.17 0.00
2. Arunachal Pradesh 0.00 633.00 1366.85 2.29
3. Assam 4210.81 4537.69 4756.81 1114.00
4.  Bihar 298.42 90.00 23.00 23.00
5. Chhattisgarh 4034.11 3150.31 1341.47 787.00
6. Goa 26.77 8.00 2.00 2.00
7. Gujarat 8482.59 2460.71 7138.58 615.00
8. Himachal Pradesh  1141.84 948.52 282.83 237.00
9. Jammu and Kashmir 733.48 710.06 177 177.00
1.0 Jharkhand 3374.06 1344.21 3267.40 336.00
11. Karnataka 6149.11 2522.75 3340.76 630.00
12.  Kerala 957.08 329.45 625.53 82.00
13. Madhya Pradesh 4591.67 9542.45 5276.71 2385.00

14.  Mabharashtra 8820.42 4604.38 11996.04 1151.00
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1. 2 3 4 5 6

15.  Manipur 4742.29 4243.64 6111.01 1060.00
16. Meghalaya 2752.38 1753.42 3438.00 438.00
17.  Mizoram 3732.93 3546.61 5393.89 886.00
18.  Nagaland 2813.71 2191.09 2626.19 547.00
19.  Odisha 1809.47 5405.95 3459.87 535.00
20. Rajasthan 6031.54 2142.99 2216.02 1351.00
21.  Sikkim 198.00 414.15 845.49 103.00
22.  Tamil Nadu 78.91 178.66 1436.02 44.00
23.  Tripura 1358.95 1036.47 1390.99 259.00
24. Uttar Pradesh 755.72 227.00 56.00 56.00
25.  Uttarakhand 702.78 657.98 1086.50 164.00
26.  West Bengal 2045.22 949.16 2277.63 237.00
27. A. & N. Islands 10.00 3.00 0.75 0.75
28.  Daman and Diu 14.76 4.00 10.90 1.00

TorAL 86564.76 73074.35 74839.41 13223.04360

Inclusion in Scheduled Castes list

AND EMPOWERMENT be pleased to state:

71001. SHRIMATI KANAK LATA SINGH: Will the Minister of SOCIAL JUSTICE

names of the States from where certain castes would be included in the list

of the Scheduled Castes as per a pending recommendation made following a study of

the economic and social condition along with the names of the castes;

(b)

names of the castes from the State of Uttar Pradesh in whose respect the

proposal for including them in the list of the Scheduled Castes is pending; and

received from the State Governments?

whether a time-frame is set to consider the proposals after their being

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) As per the Modalities made by
the Central Government in June, 1999 and revised in June, 2002, a complete proposal
in regard to modification in the list of Scheduled Castes is required to be made by
the concerned State Government/Union Territory Administration and it is for them to
substantiate the proposal supported by a study. A statement indicating the names of
States and their proposal for inclusion of certain castes in the list of Scheduled Castes

is given in Statement (See below).
(b) Presently no such proposal is pending with the Central Government.

(c) As per the approved Modalities, the proposals made by State Governments/
Union Territory Administrations are initially referred to the Registrar General of India for
comments. Proposals agreed to by the RGI are referred to the National Commission for
Scheduled Castes (NCSC) for comments. Such proposals which have been agreed to by
the RGI and the NCSC, as also approved by the Central Government, are incorporated in
the Bill, which is introduced in Parliament. As any amendment in the list of Scheduled
Castes can be done only by an Act of Parliament in view of clause (2) of Article 341

of the Constitution of India, no time frame can be assigned in the matter.
Statement

State and caste-wise details of proposals made by the State

Governemnts for inclusion in the list of Scheduled Castes

State Name of community
Bihar Kanu
Chhattishgarh Sarathi, Sooth Sarathi, Sahis, Sais, Thanwar

Mahra, Mahara

Chik Ganda, Chik, Cheek

Jharkhand Dandachhatra Manjhi
Kerala Koppalan

Madiga

Pulluvan

Thachar (other than Carpenter)
Peruvannan

Malayan (Removal of area restriction)
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State Name of community
Madhya Pradesh Dahiya
Odisha Amata, Amath

Bajia

Jaggili, Jagli

Buna Pano

Agheri Kala, Sinduria Kela

Goudia Kela

Pana Baishnab, Pano Baishnab
Kalandi, Kalandi Baishnab, Kalindi Baishnab
Kandra Baishnab, Kandara Baishnab,
Bauri Baishnab

Dhoba Baishnab

Gokha Baishnab, Gokah Baishnab
Kesuria

Bhina, Tula Bhina

Mehantar, Mehentar

Sitra, Situria

Jayantara Pano, Jena Pano

Khadola

Pod, Poundra (Bengali Refugees)

Tripura Chamar-Rohidas, Chamar-Ravidas
Dhobi
Jhalo-Malo

Uttarakhand Namasudra, Pod, Poundra,

West Bengal Chain (Removal of area restriction)
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Review of backward classes

71002. SHRIMATI KANAK LATA SINGH: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether in the Act of Other Backward Class Commission constituted on
the recommendations of Mandal Commission, there is a provision for review of status
of Other Backward Classes after every ten years and whether it has been stated in it
that reservation should be provided as per their economic and social status after such

review; and

(b) if so, whether review of status of other backward classes were conducted

after ten years, and the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) Yes. As per Section 1 1(1)
of the National Commission for Backward Classesf (NCBC) Act, 1993 the Central
Government may at any time, and shall, at the expiration of ten years from the coming
into force of this Act and every succeeding period of ten years thereafter, undertake
revision of the lists with a view to excluding from such lists those classes who have

ceased to be backward classes or for including in such lists new backward classes.
(b) No review has been conducted till date.
Welfare and Rehabilitation Scheme for mentally retarded persons

1003. SHRI MANSUKH L. MANDAVIYA: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) as on date, whether Central Government in consultation with Ministry of
Health and Family Welfare and State Governments are going to launch special Welfare
and Rehabilitation Scheme for mentally retarded persons, who are spending their

precious human life in open to sky and nobody is there to take care of them; and

(b) whether Central Government has started consultation process with State

Governments to address this important social issue?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) and (b) No, Sir. However,
the Government is implementing a Scheme, namely, Deendayal Disabled Rehabilitation

Scheme (DDRS) under which the Central Government has been providing grant in aid

+Original notice of the question was received in Hindi.
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to NGOs for projects relating to rehabilitation to persons with disabilities to enable
them to reach and maintain their optimal, physical, sensory, intellectual, psychiatric,

or social functional levels.

Further, the National Trust for Welfare of Persons with Autism, Cerebral Palsy,
Mental Retardation and Multiple Disabilities has been implementing a number of schemes

for rehabilitation and empowerment of these class of persons with disabilities.
Working women hostels and ashram schools

11004. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether the working women hostels, students hostels and ashram schools being

run by non-governmental organizations, trusts in the country lack essential amenities;

(b) whether women residing in working women hostels are not being provided

the facilities in accordance with the rules;

(¢) whether Government is taking any special steps to have a direct interaction
with and monitoring these hostels and ashram residential schools, if so, the details

thereof; and

(d) whether Government intends to make these hostels high tech, and if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MANSUKHBHAI DHANJIBHAI VASAVA): (a) and (b) No such instance has come

to the notice of the Government.

(¢) The scheme of Working Women Hostel implemented by the Ministry of
Women and Child Development provides for regular monitoring of the functioning of
the hostels by the District Women’s Welfare Committee headed by District Collector/
District Magistrate/Municipal Commissioner. In the Hostels and Residential Schools
for ST students run by NGOs, funded by Ministry of Tribal Affairs stringent measures

have been ensured by way of monitoring the projects through:
(i) Mandatory annual inspection by District Authorities.

(il) Scrutiny of proposals by multidisciplinary State Level Committees for

voluntary Efforts every year.

+Original notice of the question was received in Hindi.
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(i) Audited statements of accounts as well as Utilization Certificate pertaining

to the releases.
(iv) Concurrent monitoring through an independent external agency.
(d) There is no such proposal.

Post matric scholarship to OBCs

71005. SHRI RAMDAS ATHAWALE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether Central Government has received any request from State Government
of Maharashtra regarding sanction and release of Central assistance under post matric

scholarship for Other Backward Classes, if so, details thereof till date; and

(b) the latest position of this proposal, and by when this proposal would be

finalised and the reasons of its delay therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) Yes. The State Government
of Maharashtra vide letter no EBC 2014/C. R. 83/EDU-I dated 26.06.2014 requested
to release the funds amounting to I 39382.72 lakh.

(b) An amount of X 3457.00 lakh has been approved and an additional amount
of ¥ 3457.00 lakh has already been released as an ad-hoc grant.

DDRS in Chhattisgarh

+1006. DR. BHUSHAN LAL JANGDE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(a) whether Deendayal Disabled Rehabilitation Scheme, sanctioned programmes
for old aged people, scheme for Prevention of Alcoholism and Abuse of Narcotic
Drugs and Assistance to Disabled persons for purchase/fitting of Aids (ADIP) scheme

are being run in Chhattisgarh;

(b) if so, the amount of money given by Central Government in the years
2012-13 and 2013-14; and

(c) if Chhattisgarh has not been given the whole amount under the above said

schemes by when the outstanding allocated amount would be given?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) Under the Deendayal Disabled
Rehabilitation Scheme, financial assistance is given to the voluntary sector under 18
projects which do not include financial assistance for old aged people, Prevention
of Alcoholism and Abuse of Narcotic Drugs and Assistance to Disabled persons for
purchase/fitting of Aids (ADIP) scheme. Financial assistance is, however, extended for

these purposes under other schemes.

(b) The year-wise details for the years 2012-13 and 2013-14 are given in

Statement (See below).

(¢) All complete proposals, which fulffil norms of the schemes, received during
financial year, are processed during the year itself, subject to availability of funds.
However, in case of deficiency in any documents/proposals, the grant is released only
after rectification of the deficiency, in consonance with the norms of the Scheme and

provisions of the General Financial Rules.
Statement

Details of Funds, released to Chhattisgarh in 2012-13
and 2013-14 under DDRS

(i) Details of funds released under Deendayal Disabled Rehabilitation Scheme for
the years 2012-13 and 2013-14 X in Lakhs) in Chhattisgarh.

Financial Year Notional Allocation Amount released
2012-13 80.00 11.87
2013-14 80.00 80.56

(ii) Details of funds released under Integrated Programme of older persons for the
years 2012-13 and 2013-14 R in lakhs) in Chhattisgarh.

Financial Year Notional Allocation Amount released

2012-13 40.00 12.22

2013-14 40.00 2.44
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(iii) Details of funds released under Assistance for Prevention of Alcoholism
and Substance (Drug) Abuse for the years 2012-13 and 2013-14 (X in lakhs)
in Chhattisgarh.

Financial Year Notional Allocation Amount released
2012-13 30.00 9.42
2013-14 30.00 3.93

(iv)  Details of funds released under Assistance to Disabled Persons for purchase/
fitting of Aids and Appliances Scheme (ADIP) for the years 2012-13 and
2013-14 (X in lakhs) in Chhattisgarh.

Financial Year Notional Allocation Amount released
2012-13 104.00 18.00
2013-14 104.00 37.00

Treatment for child/adolescent drug users

1007. SHRI MAHENDRA SINGH MAHRA: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Ministry or any Ministry related agency has conducted any

survey to determine the number of child/adolescent drug users in India;
(b) if so, the outcome of the survey and the action taken in this regard; and

(¢) whether any treatment facilities are available for child/adolescent drug users,

if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) During 2012-13, a study
was conducted by the National Commission for Protection of Child Rights (NCPCR)
under the Ministry of Women and Child Development in collaboration with National
Drug Dependence Treatment Centre (NDDTC) of AIIMS titled “Assessment of Pattern,

Profile and Correlates of Substance use among children in India”.

(b) and (c) The main outcome of the study conducted by National Commission
for Protection of Child Rights (NCPCR) AIIMS, New Delhi are:
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Tobacco, alcohol, cannabis, inhalants, pharmaceutical opiods, injectable,
heroin and prescription drugs/sedatives are the major substance of abuse

amongst children.

Alcohol is used by school going children whereas inhalants, heroin and

cannabis were more common among out of school children.

There is high prevalence of inhalant abuse amongst street children.

Substance abuse initiation begins at the age of nearly 12 years.

Substance abuse is not uncommon amongst girls children especially use of

tobacco, alcohol and inhalants.

Quitting substance abuse is a problem due to factors like carving, peer

pressure, easy availability, withdrawals, stress and survival necessity.

The Ministry of Social Justice & Empowerment implements a “Central Sector

Scheme of Assistance for Prevention of Alcoholism and Substance (Drug) Abuse” which

provides financial assistance to eligible Non-Governmental Oraganisations, Panchayati

Raj Institution, Urban Local Bodies etc. for running Integrated Rehabilitation Centres

of Addicts (IRCAs) to provide composite/integrated services for the rehabilitation of

addicts including child/adolescent drug users.

The IRCAs provide the following services:

(@)

(i)

(iii)

(iv)

V)

Preventive Education and Awareness generation.

Identification of addicts and motivational counselling to avail the services
of IRCA.

Detoxifoication and Whole Person Recovery.

After care and follow-up.

Care and support to the families of addicts and social re-intergration of the
addicts. On an average about 250 IRCAs are assisted each year by this
Ministry.
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Drug de-addiction and rehabilitation centres in the country

1008. SHRI MAHENDRA SINGH MAHRA: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(a) the number of people treated by Ministry’s funded de-addiction centres in

last ten years, the yearly details thereof;

(b) the number of drug de-addiction and rehabilitation centres operating in India,
State-wise list of NGOs with their addresses and the other details along with the funds

provided to them each year;

(c) the criteria for selection of drug de- addiction centres and Regional Resource
Training Centres (RRTCs) by the Ministry, the details of the said criteria for drug de-
addiction centres and RRTCs separately; and

(d) the number of RRTCs that have been selected by the Ministry in the past

five years?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) Ministry of Social Justice
and Empowerment provides financial assistance under the “Central Sector Scheme
of Assistance for Prevention of Alcoholism and Substance (Drug) Abuse” to Non-
Governmental Organisations (NGOs), Panchayati Raj Institutions, Urban Local Bodies etc.
for running and maintenance of Integrated Rehabilitation Centres for Addicts (LRCAS).

The number of beneficiaries, as per available information, year-wise, is as under:

SI.No.  Year No. of beneficiaries (approx.)
1. 2013-14 98,892
2. 2012-13 74,904
3. 2011-12 1,28,412
4. 2010-11 1,10,700
S. 2009-10 96,675
6. 2008-09 1,08,000
7. 2007-08 1,25,424

8. 2006-07 1,07,000
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(b) The State/UT-wise details of NGOs with their addresses and other details
have been assisted by the Ministry are being compiled.

(c) Fresh proposals recommended by various State Governments/UTs for IRCAs
RRTCs are considered by a Screening Committee constituted in the Ministry which
inter-alia includes representatives of reputed NGOs/Voluntary Organisations running
IRCAs etc as Members of the Committee. The committee examines the proposals in
accordance with the provisions of the Central Sector Scheme of Assistance for Prevention
of Alcoholism and Substance (Drugs) Abuse. In the case of RRTCs, the NGOs of
repute with adequate experience and consistently good track record are designated as

RRTCs for training of service providers and technical support to them.

(d) During the last five years (2009-10 to 2013-14), the following IRCAs have
been designated as RRTCs:

(i) Changanachery Social Service Society, Distt. Kottayam, Kerala.

(i) Gunjan Organisation for Community Development, Shamnagar,
Dharmshala, Distt. Kangra, Himachal Pradesh.

(iii)) Opium De-addiction Treatment Training and Research Trust, V.P.O. -
Manaklao, Via—Mathaniya, Jodhpur (Rajasthan).

(iv) Association for Voluntary Action (A V A), Dampur, P.O, Berboi Distt.
Odisha.

(v) Sri Shakti Association, Harihar Devangere District, Karnataka.

Funds allocated for the rehabilitation of mentally

challenged people in West Bengal

1009. SHRI VIVEK GUPTA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the number of mentally challenged people in the State of West Bengal and
the method adopted by the surveying agencies to identify them;

(b) the major schemes adopted by Central Government to provide monetary

and medical support to the mentally challenged;

(c) the total funds allocated by Government for such schemes and the amount

spent on these schemes in the last five years, State-wise thereof;
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(d) the problems faced by Government agencies and NGOs in implementing

these schemes; and
(e) the steps taken to ensure effective reach of these schemes therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) As per Census 2011, the
number of mentally challenged people in the State of West Bengal is 1,36,523.

(b) and (c) Under the “Deendayal Disabled Rehabilitation Scheme (DDRS)”, the
Central Government has been providing grant in aid to NGOs for projects relating to
rehabilitation to persons with disabilities to enable them to reach and maintain their

optimal, physical, sensory, intellectual, psychiatric, or social functional levels.

Under Assistance to Disabled persons for purchase/fitting of Aids (ADIP) Scheme,
grant-in-aid is released to the Implementing Agencies for providing aids and appliances
to the needy disabled persons including mentally challenged as prescribed under the

Scheme.

Further, the National Trust for Welfare of Persons with Autism, Cerebral Palsy,
Mental Retardation and Multiple Disabilities has been implementing a number of schemes

for rehabilitation and empowerment of these class of persons with disabilities.

The State-wise details of funds allocated and grant in aid released under DDRS

and ADIP during last five years is given in Statement (See below).

(d) Lack of proper and updated data-base of persons with disability and lack of
awareness about various schemes of the Govt. lack of NGOs in many districts & lack

of capacity to use technology are the major problems in implementing the schemes.

(e) Strengthening of the procedures for release of funds and promoting awareness
is a continuous process. The National Trust has been organising a PAN India disability
awareness campaign Badthe Kadam for the last 5 years. The recommendations made
in the meeting held from time to time with State Social Welfare Ministries/Secretaries

of States/UTs are implemented to ensure effective reach of the Schemes.
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Constitution of Scheduled Castes Commission in States

1010. SHRI AMBETH RAJAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether all the States have duly constituted Scheduled Castes Commission,

if so, the details of the Commission, State-wise; and

(b) the details of the cases pertaining to the deprivation of rights and safeguards
of the Scheduled Castes registered, investigated and decided by the State Scheduled
Castes Commissions including the National Scheduled Castes Commission, since their

inception?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE
AND EMPOWERMENT (SHRI SUDARSHAN BHAGAT): (a) and (b) The National
Commission for Scheduled Castes (NCSC) has been set up under Article 338 of the
Constitution. Since its inception on 19.02.2004, total number of 79506 cases pertaining
to deprivation of rights and safeguards of the Scheduled Castes were registered, out of
which, 78570 cases were investigated and 49644 cases were decided by the NCSC.

No data in respect of the Scheduled Castes Commissions constituted by the States
is maintained by this Ministry.

Income through launching of satellite
1011. DR. V. MAITREYAN: Will the PRIME MINISTER be pleased to state:

(a) whether Government is generating any income through various satellites
launch missions conducted by the Indian Space Research Organisation (ISRO) and

through the launching of satellites of foreign countries, if so, the details thereof; and
(b) the future course of action plan in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA
SINGH): (a) Yes Sir. The Government is generating income through various satellite
launch missions by providing services, on commercial basis, through Antrix Corporation
Limited (Antrix), the commercial arm of Indian Space Research Organisation (ISRO).
These services include (i) Marketing and direct reception of data from Indian Remote
Sensing Satellites to national and international clientele, and (ii) Leasing of satellite
transponders on-board INSAT/ GSAT satellites. The income generated by Antrix, since
1992, for providing the above services is I 4,408.07 Crores.

In addition, the satellites of the foreign countries are launched by ISRO, on

commercial basis, under contract between respective foreign customer and Antrix. As on
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date, ISRO has launched 40 satellites from 19 foreign countries; and the income generated
through launch of these satellites is € 50.47 million and US $ 17.17 million.

(b) The future course of action plan includes, (i) expanding the data and direct
reception services of Indian Remote Sensing Satellites to international clientele, (ii)
enhancing leasing of satellite transponders to Indian customers, (iii) increasing launch
services for foreign satellites on-board Indian launch vehicles, and (iv) enhancing

marketing of satellites and sub-systems.
Database in respect of socially and economically backward section

1012. DR. T.N. SEEMA: Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether Government has felt the need for database in respect of socially
and economically backward section amongst the minority communities that exist in the
country for successful implementation of various developmental plans thereby ensuring
the optimum reach to the identified group, if so, the reaction of Government thereto;

and

(b) if not, the steps taken/proposed to be taken by Government to identify the

socially and economically backward section amongst the minority communities?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (SHRI INDERJIT SINGH RAO): (a) Database
at national level in respect of socially and economically backward section amongst the
minority communities is not available in the country. However, a National Data Bank
for Socio-Religious Categories with available reports from National Sample Surveys,

Population Censuses etc. has been created in the Ministry’s website (mospi.gov.in)

(b) At present, Ministry of Statistics and Programme Implementation has no

such proposal.
Constitution of National Data Bank

1013. DR. KANWAR DEEP SINGH: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(a) whether the Ministry is constituting the National Data Bank relating to
socio-religious communities as recommended by the Rajinder Sachar Committee report;

and

(b) if so, the details thereof and if not, the detailed reasons therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION (SHRI INDERJIT SINGH RAO): (a) and (b)
A National Data Bank for Socio-Religious Categories with available reports from
National Sample Surveys, Population Censuses etc. has been created in the Ministry’s
website (mospi.gov.in).

Claims and distribution of title deeds under Forest Rights Act, 2006

1014. SHRI MOHD. ALI KHAN: Will the Minister of TRIBAL AFFAIRS be
pleased to state:

(a) whether claims and distribution of the title deeds of the Scheduled Tribes
and other forest dwellers are settled on demands, as per Recognition of Forest Rights
Act, 2006 in the country;

(b) if so, the details demands, distribution of claims and title deeds, individual
and community so far, and pending cases with the reasons for pendency, State-wise;
and

(c) the details of claims and distribution of title deeds in Telangana State,
individual and community and expenditure incurred and extent of land distributed,
district-wise?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA): (a) and (b) The Scheduled
Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006
(FRA, 2006) which is being administered by the Ministry of Tribal Affairs, seeking
to recognize and vest the forest rights and occupation in forest land in forest dwelling
Scheduled Tribes and other traditional forest dwellers who have been residing in such
forests for generations but whose rights could not be recorded, has been notified for
operation with effect from 31.12.2007. The Scheduled Tribes and Other Traditional
Forest Dwellers (Recognition of Forest Rights) Rules, 2008 for implementing the
provisions of the Act have also been notified on 1.1.2008. As per the Act and Rules
notified there under, the responsibility for recognition and vesting of forest rights and
distribution of land rights rests with the State/UT Governments. As per the information
received till 31st May, 2014, 37,64,315 claims have been filed and 14,36,290 titles
have been distributed under the Forest Rights Act, 2006. 34,421 titles were ready for
distribution. A total of 30,57,126 claims have been disposed of (81.21%). A statement
showing State-wise details of number of claims received and distribution of title deeds
under the FRA, 2006, as on 31.05.2014 is given in Statement (See below).

(c) District-wise details of extent of land distributed as also details of expenditure
incurred in respect of any state are not maintained by this Ministry.
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Funds allocated under TSP

1015. DR. T. SUBBARAMI REDDY: Will the Minister of TRIBAL AFFAIRS

be pleased to state:

(a) whether Government have received any suggestions/requests from public
representatives or the social organizations that the funds allocated under Tribal Sub
Plans (TSP) be allocated proportionately in accordance with the tribal population; if

so, the details thereof and the response of the Government thereto;
(b) the steps proposed to be taken by Government in this regard; and

(¢) whether Government proposes to issue guidelines to the State agencies in

this regard for proper utilization and non diversion?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA): (a) to (c¢) Guidelines on
formulation, implementation as well as monitoring of Tribal Sub Plan (TSP) issued
by the Planning Commission envisage outlay for the TSP in proportion to the ST
population. Based on the recommendations of the Task Force constituted under
the Chairmanship of Dr. Narendra Jadhav, Member, Planning Commission and
Inter Ministerial Committee, the Planning Commission has revised Guidelines for

implementation of TSP by Central Ministries and States UTs on 18th June 2014.

The Guidelines, inter-alia, reiterate the resolve of the Government for location of
funds under TSP out of total Plan Outlays not less than the population proportors of
STs in State as per 2011 census. The Guidelines further stipulates for non-diversion of
funds meant for tribal areas and comprehensive monitoring framework with well-defined

indicators, covering provisioning, service delivery standards as well as outcomes.
New projects for rehabilitation of tribals

1016. SHRI C.P. NARAYANAN: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) whether tribal people have been displaced from their abodes during the last
three years in order to implement new projects, the number of them and for which

projects;
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(b) whether they have been rehabilitated already, or there are plans to do so;

and

(c) whether Government would make it a condition while giving clearance
for any new project that if displacement of tribals is necessary, expenses for their

rehabilitation will have to be borne by the project owner?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA): (a) A list giving details
of projects for which clearance has been issued by Ministry of Tribal Affairs
during the last three years along with tribal people affected for Resettlement and

Rehabilitation is given in Statement (See below).

(b) The Resettlement and Rehabilitation policy and conditions for clearance

require displaced people to be rehabilitated.

(c) Special provisions have been made in Section 41 of the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation & Resettlement Act,
2013 stipulating preparation of Development Plan laying down the details of procedure
for settling land rights due, but not settled and restoring titles of the Scheduled Tribes
as well as the Scheduled Castes on the alienated land by undertaking a special drive
together with land acquisition. Further, Section 19 of the aforesaid Act provides that for
publication of declaration and summary of Rehabilitation & Resettlement, the Requiring
Body will deposit the amount towards cost of acquisition of land as prescribed by the

appropriate Government.
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Conservation-Cum-Development of Sahariya

71017. SHRI VIJAY GOEL: Will the Minister of TRIBAL AFFAIRS be pleased

to state:

(a) the reasons for not releasing ¥2590.29 lakh in the year 2012-13 and
38.0017 lakh in the year 2013-14 by the Ministry inspite of sanctioning for four

years Conservation-Cum-Development (CCD) plan for Sahariya; and

(b) whether the Ministry proposes to release the above said outstanding amount,

and if so, by when?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MANSUKHBHAI DHANJIBHAI VASAVA): (a) The Ministry has been implementing
a 100% Central Sector Scheme viz., “Development of Particularly Vulnerable Tribal
Groups” for overall development of Particularly Vulnerable Tribal Groups (PVTGs).
Under the Scheme, State Governments submit Conservation-cum-Development (CCD)
Plans on the basis of requirement assessed through Baseline Survey. An Expert Committee
in the Ministry examines CCD Plans and activities proposed for implementation and
approves the Plan. However, funds are released to a State based on the availability of
funds in a particular financial year, proportionate to PVTG population of the State vis-
a-vis PVTG population of the country, receipt of requisite documents etc. During the
year 2012-13 and 2013-14 an amount of ¥ 15.00 crore and I 7.00 crore respectively
was released to Government of Rajasthan on this basis for development of Saharia
PVTGs.

(b) Does not arise, in view of (a) above.
Scheduled Tribes in Jharkhand

+1018. SHRI PREM CHAND GUPTA: Will the Minister of TRIBAL AFFAIRS

be pleased to state:

(a) whether the actual assessment of the Scheduled Tribe population has been
made in the Scheduled Tribe dominated State of Jharkhand,

(b) if so, the details of the population in the State of Jharkhand, district-wise;

and

(c) the schemes which have been run/proposed to be run in the Scheduled Tribe

dominated State of Jharkhand by the Central Government at present?

+Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MANSUKHBHAI DHANJIBHAI VASAVA): (a) and (b) Registrar General, India,
conducts decadal Population Census wherein data is collected on all persons including
Scheduled Tribes living in the country at the time of Census. The last Census was
conducted in the year 2011. District-wise Scheduled Tribe population and the population
in five year age-group-wise in the State of Jharkhand are given in Statement-I and II

respectively (See below).

(¢) The Ministry of Tribal Affairs is running following programmes/schemes for

the upliftment of Scheduled Tribes all over India, including the State of Jharkhand:
(1)  Scheme of Construction of Hostels for ST Girls and Boys
(i1)) Scheme of Establishment of Ashram School in Tribal Sub-Plan Areas
(iii) Post-Matric Scholarship for ST students
(iv) Upgradation of Merit
(v) Pre-Matric Scholarship for ST students studying in classes IX and X
(vi) Vocational Training in Tribal Areas (State’s component)
(vii) Rajiv Gandhi National Fellowship for STs
(viii) Scheme of National Overseas Scholarship for STs
(ix) Top Class Education for ST students

(x) Grants-in-aid to Voluntary Organisations working for the welfare of Scheduled
Tribes

(xi) Coaching for Scheduled Tribes

(xii) Strengthening Education among Scheduled Tribe Girls in Low Literacy

Districts
(xiii) Vocational Training in Tribal Areas
(xiv) Development of Particularly Vulnerable Tribal Groups (PVTGs)
(xv) Grants-in-aid to STDCCs for MFP Operations

(xvi) Mechanism for Marketing of Minor Forest Produce (MFP) through Minimum
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Support Price (MSP) and Development of Value Chain for MFP as a
measure of social safety for MFP gatherers

(xvii) Grants under Article 275(1) of the Constitution of India
(xviii)  Special Central Assistance to Tribal Sub-Plan (SCA to TSP)
(xix) Development of Tribal Products/Produce [Grants-in-aid to Tribal
Cooperative Marketing Development Federation of India Limited
(TRIFED)]
(xx) A new Scheme called ‘Van Bandhu Kalyan Yojana’ has been proposed
by the Ministry of Tribal Affairs and ¥ 100.00 crore (Rupees Hundred
crore) have been allocated under the scheme for the year 2014-15.
The State of Jharkhand is one of the beneficiary States of the said
Scheme.
Statement-I
District-wise Scheduled Tribe population in the State of Jharkhand
SI.  District ST Population % of STs in
No. Total Male Female each District
1 2 3 4 5 6
1. Garhwa 205874 104499 101375 15.56
2. Chatra 45563 23141 22422 4.37
3. Kodarma 6903 3594 3309 0.96
4.  Giridih 238188 120646 117542 9.74
5. Deoghar 180962 91012 89950 12.13
6. Godda 279208 138510 140698 21.26
7.  Sahibganj 308343 153435 154908 26.8
8.  Pakur 379054 186967 192087 42.1
9.  Dhanbad 233119 117256 115863 8.68
10. Bokaro 255626 129233 126393 12.4
11. Lohardaga 262734 130814 131920 56.89
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1 2 3 4 5 6
12. Purbi 653923 325989 327934 28.51
Singhbhum
13. Palamu 181208 92577 88631 9.34
14. Latehar 331096 166427 164669 45.54
15. Hazaribagh 121768 60796 60972 7.02
16. Ramgarh 201166 101901 99265 21.19
17. Dumka 571077 282125 288952 43.22
18. Jamtara 240489 120035 120454 30.4
19. Ranchi 1042016 520582 521434 35.76
20. Khunti 389626 193710 195916 73.25
21. Gumla 706754 352514 354240 68.94
22. Simdega 424407 211546 212861 70.78
23. Pashchimi 1011296 500949 510347 67.31
Singhbhum
24. Saraikela- 374642 187149 187493 35.18
Kharsawan
ToraL 8645042 4315407 4329635 26.21
Source: RGI
Statement-11
Scheduled Tribe population in five year age-group-wise
in the State of Jharkhand.
Age-group ST Population
Total Male Female
1 2 3 4
All ages 8645042 4315407 4329635
0-4 989863 499626 490237
5-9 1128234 572146 556088
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1 2 3 4

10-14 1098861 558683 540178
15-19 837613 428877 408736
20-24 719170 345438 373732
25-29 670020 333890 336130
30-34 575421 282661 292760
35-39 550019 273847 276172
40-44 474792 237987 236805
45-49 419358 214948 204410
50-54 318330 162077 156253
55-59 256377 122432 133945
60-64 256043 118497 137546
65-69 162005 75197 86808
70-74 94923 44590 50333
75-79 35182 16015 19167
80+ 36120 17030 19090
Age not stated 22711 11466 11245

Source: RGI

MSP for minor forest produce of tribals

1019. SHRI AAYANUR MANJUNATHA: Will the Minister of TRIBAL AFFAIRS

be pleased to state:

(a) whether the Ministry has decided to set a Maximum Support Price (MSP)

for at least ten minor forest produce to provide remunerative prices to tribals; and

(b) if so, the details of the proposal?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI

MANSUKHBHAI DHANJIBHAI VASAVA): (a) No, Sir.

(b) Does not arise in view of (a) above.
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Lapse funds for schemes for tribal development

11020. SHRI PRABHAT JHA: Will the Minister of TRIBAL AFFAIRS be pleased

to state:
(a) the provision of budget allocation for the schemes of tribal development;

(b) whether it is a fact that the majority portion of the amount allocated under

different schemes and sub-schemes for tribal development is lapsed; and
(c) if so, the specific work plan of Government to improve the situation?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MANSUKHBHAI DHANJIBHAI VASAVA): (a) and (b) Budget allocation made to
the Ministry of Tribal Affairs for the schemes of tribal development during the first
two years of the 12th Five Year Plan and the percentage of amount utilized by the

Ministry is as under:

® in crore)

Year BE RE Expenditure w.r.t RE
(Percentage)

2012-13 4090.00 3100.00 98.6%

2013-14 4279.00 3879.00 98.53 %*

* Provisional

(¢) The Ministry is monitoring budget utilization on a quarterly basis and pursues
with States for utilization of funds. Ministry of Tribal Affairs has decided to merge
some of its education schemes and also some of the schemes operated through Non-
Governmental Organizations (NGOs) for implementation during the 12th Plan period.
The merger of schemes will give flexibility and enable States to implement schemes
on the basis of local priority and context. The guidelines for various schemes have
been revised from time to time. A system of inspection is in existence for verifying
schemes implemented by NGOs. The Ministry has issued “Operational guidelines for
formulation, implementation and monitoring of Tribal Sub-Plan and Article 275(1)

grants”, for effective implementation of schemes administered by this Ministry.

+Original notice of the question was received in Hindi.
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Funds for special backward tribes

+1021. DR. BHUSHAN LAL JANGDE: Will the Minister of TRIBAL AFFAIRS
be pleased to state:

(a) whether there are five special backward tribes in Chhattisgarh for which the
proposal of allocation had been sent to the Central Government for the year 2012-13
and 2013-14;

(b) if so, whether the assistance of meagre amount was provided against the
requirement of proposed amount and the time by when the remaining amount will be

provided; and

(¢) by when the Central Government would approve the construction of 620
hostels/ashrams which could not be approved under the building of construction hostels/
ashrams in Chhattisgarh?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MANSUKHBHAI DHANJIBHAI VASAVA): (a) There are five tribal communities
namely Abujh Marias, Baigas, Birhor, Hill Korbas and Kamars identified and categorized
as Particularly Vulnerable Tribal Groups (PVTGs) in the State of Chhattisgarh. Under
the scheme of Particularly Vulnerable Tribal Groups (PVTGs), proposals for the years
2012-13 and 2013-14 for central assistance for the survival, protection and development
of these PVTGs has been received under the Central Sector Scheme of ‘Development
of PVTGs’ from the State Government of Chhattisgarh.

(b) Under the scheme of Development of PVTG, the Expert Committee approves
the Conservation-cum-Development (CCD) Plan submitted by the State Governments.
Funds are released to a State on receipt of complete requisite documents etc. based on
the availability of funds in a particular financial year, proportionate to PVTG population
of the State vis-a-vis PVTG population of the country.

Details of the funds sanctioned/released accordingly to Government of Chhattisgarh
for development of PVTGs during 2012-13 and 2013-14 are as follows:

Year Proposed by Govt of Chhattisgarh Grant sanctioned/
(X in lakh) released (X in lakh)

2012-13 6605.00 2000.00

2013-14 4445.00 1400.00

(c) Approval of the Hostels/Ashram Schools by the Ministry of Tribal Affairs
is as per the proposal fulfilling scheme guidelines and availability of funds.

+Original notice of the question was received in Hindi.
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Corrective steps to declare Sabar Community as ST

1022. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether Government is aware that due to wrong spelling of the tribe “Sabar”
as “Sara” and “Sahara” etc. majority of the Sabar Tribe have not been recognized
as a Scheduled Tribes under the Constitution, thereby losing all entitlements on that

account;

(b) for how long the proposal of Odisha Government in this regard has been
lying with the Ministry; and

(¢c) the time by which these deprived sections of Sabar tribe will be included

through a relevant Constitutional Amendment?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MANSUKHBHAI DHANJIBHAI VASAVA): (a) Two representations have been received
in this regard, in January, 2014, and July, 2014, including the request to include ‘Sara’
and ‘Saara’ in the list of STs.

(b) and (c¢) The proposal of the Government of Odisha has been processed as

per the modalities.
Implementation of Forests Right Act

1023.SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether Ministry has fully implemented Forest Rights Act;

(b) if so, whether it is a fact that Ministry of Environment and Forest want its

certain provision to be amended and diluted, if so, the details thereof; and

(c) whether Ministry of Environment is giving clearances overlooking the

objections of department of Tribal Affairs, if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MANSUKHBHAI DHANJIBHAI VASAVA): (a) Yes, Sir.

(b) No such proposal has been received from the Ministry of Environment &

Forests for amendment or dilution of the Act.

(c) The Forest Rights Act, 2006 does not provide for any kind of relaxation

while according clearances.
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Incorporation of tribes from Madhya Pradesh in pre-existing tribes

11024. SHRI SATYANARAYAN JATIYA: Will the Minister of TRIBAL AFFAIRS
be pleased to State:

(a) the action taken as on date on the letter No. 53/Mu. Man./Ka./2014
dated 17 January, 2014 of the Chief Minister of Madhya Pradesh State regarding
incorporation of three tribes of Madhya Pradesh viz. Keer, Meena, Pardi in pre-
existing tribes and by when a decision would be taken to include them in this

regard; and

(b) the tribes regarding which proposal is under consideration to include them
in the Schedule of Scheduled Tribes Order Act, 1950 and by when these would be

notified, the details of the process?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MANSUKHBHAI DHANJIBHAI VASAVA): (a) The proposal of the Government of
Madhya Pradesh for inclusion of Keer, Meena, Pardi in list of Scheduled Tribes was
processed as per the modalities. The proposal has been rejected by the Registrar General

of India and this has been informed to the Government of Madhya Pradesh.

(b) As on date there is no proposal under consideration before the Union Cabinet.
As per the modalities, any proposal has to be concurred with by Registrar General of
India (RGI) and National Commission for Scheduled Tribes (NCST), before placing
it before the Cabinet.

Forest land occupied by tribes in West Bengal

1025. SHRI VIVEK GUPTA: Will the Minister of TRIBAL AFFAIRS be pleased

to state:

(a) the percentage of forest area in West Bengal and the statistics of tribes

living in the forest zone;

(b) whether there has been any rise of forest area in the last five years and if

so, the details thereof;

() whether Government is contemplating to resettle the tribes and if so, the

details of procedure adopted; and

+Original notice of the question was received in Hindi.
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(d) the details of funds provided by Government to the State for tribal welfare,

forest conservation and afforestation?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA): (a) As per India State of Forests
Report-2013, Ministry of Environment and Forests, the forest cover is 18.93% of the
geographical area of the State. The main tribes living in the forest are Rawas, Mechs,

Santhals, Oraos, Garos and Totos.

(b) Forest Survey of India brings out the India State of Forest Report on a

biennial basis. The forest cover during the last three reports is as follows:

1. ISFR 2009 - 12,994 sq.km.
2. ISFR 2011 - 12,995 sq.km.
3. ISFR 2013 - 16,805 sq.km.

Reasons for change detected in 2013 assessment: The increase in the forest cover
of the State is due to coppice growth and afforestation inside the forests and growth
of commercial plantations and shade trees in tea gardens etc., outside forests. Total
increase in forest cover not only pertains to the period of ISFR 2011 and ISFR 2013,
but a major part of increase has been attributed to inclusion of Trees Outside Forests
(TOF) areas especially in North 24 Pargana district and Malda districts which could

not be captured in the earlier assessments due to poor quality of satellite data.

(¢) As per information received from the Govt. of West Bengal, some initiatives
have been taken by the State for settlement as per provisions of the Forest Rights Act,
2006. They are - (i) Individual rights provided to tribals dwelling in forest areas: 32027,
(i) Community rights Diovided: 312, (iii) Community forest rights resource: 454 no.
applications have been received and (iv) Individual/community rights patta ready for

distribution: 145.

(d) The Ministry of Environment and Forest is implementing a Centrally
Sponsored Scheme of National Afforestation Programme (NAP) for regeneration of
degraded forests and adjoining areas in the country including State of West Bengal.
The details of amount released to West Bengal under NAP since its inception in 2002

is given as under:
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Year X in crore)
2000-2002 0.00
2002-03 2.26
2003-04 5.55
2004-05 6.03
2005-06 5.92
2006-07 7.00
2007-08 7.23
2008-09 9.06
2009-10 3.11
2010-11 4.12
2011-12 6.29
2012-13 2.57
2013-14 2.96
ToTAL: 62.11

The Ministry of Tribal Affairs is implementing various schemes for the welfare of
tribals. The funds released to the State of West Bengal during 2013-14 under various

schemes are as under:

S1. No. Schemes (in lakhs)
1. Post-Matric Scholarship for ST students 2277.63
2. Pre-Matric Scholarship for ST students studying 2620.00

in classes IX and X

3. Grants-in-aid to Voluntary Organisations working for 360.57
the Welfare of Scheduled Tribes
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S1. No. Schemes (in lakhs)

4. Development of Particularly Vulnerable Tribal 1300.00
Groups (PVTGs)

5. Grants-in-Aid to STDCCs for MFP Operations 231.93
6. Grants under Article 275(1) of the Constitution 6104.00
of India

7. Special Central Assistance to Tribal Sub Plan (SCA to TSP) 4181.36

8. Eklavya Model Residential Schools 870.24

Non-disbursal of funds for Ashram School in Rajasthan

11026. SHRI VIJAY GOEL: Will the Minister of TRIBAL AFFAIRS be pleased

to state:

(a) the reasons for non-disbursal of an amount of X 11,160 lakh by the Ministry

of Tribal Affairs for the construction of 18 new ashram schools in Rajasthan; and

(b) the details of reasons for the non-disbursal of the above amount?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MANSUKHBHAI DHANJIBHAI VASAVA): (a) and (b) The proposal for release of
T 11160.00 lakh for construction of 18 new Girls Ashram Schools in five (5) districts
in the State of Rajasthan was considered in the Ministry of Tribal Affairs during the
year 2013-14. Due to limited availability of fund during the Financial Year 2013-14,
the proposal was restricted to construction of five (5) new Girls Ashram Schools. But
the fund could not be released as the Utilization for amount ¥ 251.94 lakh’ out of
the released amount ‘X 634.89, for the period 2011-12” was pending. The Utilization
Certificate in this regard is still awaited. The fund for these five new Girls Ashram
Schools can be released during the Financial Year 2014-15, if the State Government

meets the codal requirements in time.

+Original notice of the question was received in Hindi.
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Schemes for development of tribal areas

1027. SHRI MOHD. ALI KHAN: Will the Minister of TRIBAL AFFAIRS be

pleased to state:

(a) whether Government is implementing various schemes for development of

tribal colonies in the country;

(b) if so, scheme-wise details, amount sanctioned, State-wise and district-wise

of Telangana State for the last three years including current year; and

(c) any proposal for additional schemes received from the State Governments

in this regard, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MANSUKHBHAI DHANJIBHAI VASAVA): (a) Yes, Sir.

(b) The quantum of funds allocated and released for the welfare of the Scheduled
Tribes (STs) during each of the last three years and the current year Scheme-wise/
State-wise is given in Statement (See below). As Telangana State has been created only
this year, i.e. 2014, the annexed details of release of funds with respect to the State
is included in the State of Andhra Pradesh. District-wise details are not maintained in

the Ministry but by the respective States/UTs.

(¢) In addition to the Schemes mentioned in the Annexure, a new Central
Sector Scheme viz. “Van Bandhu Kalyan Yojana (VKY)” has been launched during the
current year 2014-15 based on Gujarat State Model for holistic development of tribal
people. An amount of ¥ 100.00 crore has been earmarked for the Scheme during the

year 2014-15.
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Funds released to University Grant Commission (UGC) under the Scheme
of Rajiv Gandhi National fellowship for ST Students

S1. No. Year Fund released (X in lakh)
1 2011-12 8463.00
2 2012-13 4500.00
3 2013-14 0.00
4 2014-15 0.00
Funds released under the Scheme of National Overseas
Scholarship for ST Candidates
S1.No. Year Fund released (X in lakh)
1 2011-12 78.31
2 2012-13 100.00
3 2013-14 68.00
4 2014-15 1.05
Funds released under the Scheme of Top Class Education
SI. No. Year Fund released (X in lakh)
1 2011-12 697.00
2 2012-13 1011.00
3 2013-14 950.00
4 2014-15 158.39

Note: Funds released through University Grant Commission/Institutes and not to the States in respect of
above three schemes

Funds released to the Centre of Excellence

® in lakh)
SI.No. Name 2011-12 2012-13 2013-14 2014-15
1 Grant to 30.00 19.99 19.70
Bhasha Research
& Publication,
Vododara, Gujarat
2 Grant to NIRD, 0.00 28.87 0.00 9.40
Hyderabad
3 Grant to BAIF, Pune  0.00 15.87 9.12 0.00

Note: The scheme is demand based and no prior allocation is made.
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Scarcity of drinking water in Delhi

1028. SHRIMOHAMMED ADEEB: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether it is a fact that Delhi is dependent on other States for its drinking

water supply; and

(b) if so, the details in this regard and whether there is any fool-proof system in
place to provide adequate and uninterrupted supply of drinking water to the residents

of Delhi, if so, the details in this regard?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) and (b) Yes, Sir. The raw water supply for Delhi is made through the barrages
and canal system which exist in the territories of upper riparian states. As reported by
Delhi Jal Board, Delhi gets its raw water supplies from Ravi-Beas, Yamuna and Ganga
rivers. Ravi-Beas supplies at Nangal are released by Bhakra Beas Management Board.
Yamuna supplies at Tajewala are regulated by Haryana and Ganga supplies by UP.
Irrigation department. Yamuna water supply is given to Delhi as per allocations under
the MoU, May 1994 signed by the five states of Haryana, Uttar Pradesh, Uttarakhand,
Himachal Pradesh, Rajasthan and Delhi. As per Hon’ble Supreme Court orders issued
in Feb’1996, both Wazirabad and Haiderpur ponds are kept full to ensure uninterrupted
supply of water to Delhi plants.

Delhi Jal Board has a large water supply infrastructure comprising of 7 water
treatment plants, 105 primary reservoirs and a large number of secondary/ local
reservoirs connected through a 12000 kms long distribution pipe network to provide
regular water supply at the consumer end. Water for drinking purposes is supplied in
all parts of the city covering both planned & un-planned habitations in the areas which
are yet to be covered with the piped network, water is supplied through tube-wells

and free tanker service.
Jaipur metro rail project

11029. SHRI VIJAY GOEL: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether it is a fact that Urban Development Ministry has approved financial
assistance to the tune of 20 per cent of the project cost of phase I of Jaipur Metro

Rail Project; and

TOriginal notice of the question was received in Hindi.
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(b) if so, Government of India is emphasizing on having 50 per cent share in
the capital share of the company and Board of Directors of Jaipur Metro company by

giving just 20 per cent financial assistance for this project?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Yes, Sir. The Central Government has approved Jaipur Metro Rail Project Phase-I
at total estimated cost of ¥3149.00 crore. Out of the total cost, the contribution of
Government of India (Gol) is ¥630.00 crore to be provided in the form of equity
(X472.50 crore; 15% of the total cost) and subordinate debt (X157.50 crore; 5% of

total cost), which amounts to 20% of the total cost of the project.

(b) As per Cabinet approval, Jaipur Metro Rail Project Phase-1 is to be
implemented by a joint venture of Government of India (Gol) and Government of
Rajasthan (GoR) with Gol and GoR both having 50% share in the equity of the joint

venture company.
Problems of residential areas in Delhi

1030. SHRIMOHAMMED ADEEB: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) the details of residential areas in Delhi where sub-human conditions exists,

the reasons therefor; and
(b) the action being taken to attend those areas’ problems immediately?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) and (b) As per the reports furnished by Delhi Development Authority and Municipal
Corporation of Delhi, there are no developed residential areas where subhuman conditions
exist. However, Delhi Urban Shelters Improvement Board, Government of National
Capital Territory of Delhi (GNCTD) has informed that the Jhuggi Jhopri Clusters and
slums in Delhi have inadequate sanitation, toilet and housing facilities. Basic amenities
like Jan Suvidha Complexes, Mobile Toilets, Drains, Shishu Vatikas, Basti Vikas Kendras
and Concrete Pavements are provided to such areas as per the policy of Government
of National Capital Territory of Delhi and availability of funds.

Encroachment of roadside in Delhi

1031. SHRIMOHAMMED ADEEB: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that roadside land in various parts of Delhi has been

encroached upon, if so, the details thereof;
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(b) whether it is also a fact that a task force was constituted to remove the

encroachments, if so, the details in this regard; and
(c) to what extent these encroachments have been removed so far?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (c) Sometimes encroachments on roads/road berm etc. are noticed in Delhi. Chief
Secretary, Government of National Capital Territory of Delhi (GNCTD) issued an order
dated 26.03.2014 vide which District Task Force was constituted in each District under
the chairmanship of concerned District Magistrate/Deputy Commissioner for removal of
encroachment. As per the details provided by GNCTD, total number of 31 encroachments

of roadside in Delhi have been removed in various districts of Delhi.
Construction of earth-quake resistant buildings

1032. SHRI ANIL DESAI: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether it is a fact that modern construction technology possibility of earth-

quake resistant multi-storey flats;

(b) if so, whether multi-storey flats, sky scrappers being constructed by CPWD

for Members of Parliament in Lutyens Delhi are earth-quake resistant;

(c) whether multi-storey sky scrappers constructed/being constructed by private

builders in NCR are also quake proof;

(d) whether such flats are certified by appropriate authority about their soundness

and safety; and
(e) if not, the reasons for allowing such constructions?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Yes, Sir.

(b) The new constructions by CPWD for Members of Parliament in Lutyens

Delhi are earth-quake resistant.

(c) and (d) In NCR, all buildings need to adhere to provisions of structural safety
as per Building Bye Laws of the State/city concerned. Building plans are sanctioned

and completion certificates are issued accordingly by competent authorities.

(¢) Does not arise.
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Policy for regularization of unauthorized colonies in Delhi

1033. SHRI VIJAY GOEL: Will the Minister of URBAN DEVELOPMENT be

pleased to state:
(a) the number of unauthorized colonies that exist in Delhi at present;
(b) the number of unauthorized colonies regularized;
(c) the number of unauthorized colonies unregularized; and
(d) Government policy regarding unauthorized colonies in Delhi?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (c¢) 1642 and 244 applications for regularization of unauthorized colonies were
received by Government of National Capital Territory of Delhi (GNCTD) during
2007-08 and 2013 respectively. Out of these, 895 colonies have been considered for
regularization by GNCTD.

(d) The Government of India has framed regulations for regularisation of
unauthorised colonies inhabited by non-affluent sections in Delhi which have been
notified in the Gazette of India (Extraordinary) on 24.3.2008. Further amendments
to these regulations have been carried out vide notifications dated 16.6.2008 and
6.6.2012. These notifications may be accessed from website: http://egazette.nic.in/Diaital.
aspx. GNCTD is coordinating and supervising the entire process of regularization of

unauthorized colonies in Delhi.
Land pooling policy by DDA in Delhi

1034. SHRI ARVIND KUMAR SINGH: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Delhi Development Authority (DDA) had published
and notified a new chapter 19.0 in MPD-2021 on land policy for planned development
of urbanisable areas in Delhi on 5.09.2013;

(b) whether regulations mentioned in this chapter have not yet been finalized
despite period of receiving public objections and suggestions on the draft regulations

having been completed in March, 2014;

(c) if so, the reasons for this undue delay and expected time required for

notifying final regulations; and



258  Written Answers to [RAJYA SABHA] Unstarred Questions

(d) the timeline for initiating the process of land pooling under this policy in

all peripheral zones of Delhi where land has not been acquired by DDA?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Yes, Sir.

(b) to (d) The objections/suggestions received till the beginning of, March 2014
with respect to draft Regulations were examined and suitably incorporated. These
Modified Regulations is to be approved by the Authority, after legal vetting, as per the
procedure laid down under Delhi Development (DD) Act, 1957. The notification of the
Regulations under the Section 57 of the DD Act shall thereafter be placed before both
the houses of the Parliament, as per laid down procedure before operationalisation of
the policy. Land Pooling Policy will be implemented in identified urbanisable areas
indicated in MPD-2021 thereafter.

Development of smart cities

71035. SHRI RAMCHANDRA PRASAD SINGH: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a plan to develop 100 ‘Smart City’ in the country; if so, whether

any standard has been fixed for site selection of these 100 ‘Smart Cities’;

(b) the number and names of smart cities for the different States of the country;

and

(c) the manner in which money would be generated for these smart cities, and

the way in which the standard for these ‘Smart Cities’ has been determined?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (c) Yes, Sir. There is a proposal for a scheme to develop Smart Satellite/Twin
cities along with a new mission for Urban Development. The contours of the Scheme

have not been finalized as yet.
Foreign aid for urban development programs

1036. DR. KANWAR DEEP SINGH: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether it is a fact that there are Public-Private Partnership (PPP) projects

being implemented for Urban Water Supply and Sanitation in India;

tOriginal notice of the question was received in Hindi.
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(b) if so, the number of such PPP projects being implemented, State-wise;

and

(c) whether the Ministry has received any kind of foreign aid, or whether any
international co-operation has been received for Urban Development Programs in India;
if so, the details thereof?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Yes Sir.

(b) There are 34 projects of Sanitation and 8 projects of Water Supply being
implemented by the States under Jawahar Lal Nehru National Urban Renewal Mission
(JNNURM). State-wise list is given in Statement-I and II (See below).

(c) External Assistance Programme is a continuous ongoing programme managed
by Department of Economic Affairs (DEA) through a well-established procedure. Urban
development projects including water supply projects, capacity building, preparation of
Manuals, Mass Rapid Transport System, etc. have received assistance from Multilateral
and Bilateral institutions like World Bank, Asian Development Bank, Japan International
Cooperation Agency (JICA), Duetsche Gesellschaft fur Internationale Zummenarbeit
(GIZ), etc.
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Shortage of drinking water

1037. SHRI P. BHATTACHARYA: Will the Minster of URBAN DEVELOPMENT

be pleased to state:

(a) whether it is a fact that residents of DDA Flats Bindapur, Pkt-3, Block-B,
Dwarka, New Delhi, are facing acute shortage of drinking water for the last three

months;

(b) whether it is also a fact that supply of water through the tankers to the
Under Ground Reservoir (UGR) is very short; and

(c) whether it is also a fact that it is due to faulty laying of pipelines, adequate
water does not reach in the locality, particularly in the extreme back line of this

pocket?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) and (b) Yes, Sir. Delhi Development Authority has informed that the quantity of
water received from Delhi Jal Board is lower than the requirement. Supply of water

through Under Ground Reservoir is augmented through tube wells.
(¢) No, Sir.
Central schemes for development of Karnataka

1038. SHRI BASAWARAJ PATIL: Will the Minister of URBAN DEVELOPMENT

be pleased to state:
(a) the Central schemes for urban areas development in fast growing cities;

(b) the financial assistance for different activities in ten important cities of

Karnataka and the benefits sanctioned to Gulbarga (Karnataka) City Corporation;
(c) the details of the present stage of work in progress;

(d) whether Central Government is aware of the fact that all over the world
in the coming 15 year rural population is shifting to city in a big way bringing down

rural population average to 30 per cent; and
(e) if so, the steps taken by the Ministry to face these challenges?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):

(a) There are following Central Schemes for urban areas:
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(@)

(i)

(1i1)

(iv)

™)

Jawaharlal Nehru National Urban Renewal Mission (JNNURM).

Scheme for Urban Infrastructure Development in Satellite Towns around

Seven Million Plus Cities.
North Eastern Region Urban Development Programme (NERUDP).

10% Lump Sum Scheme for Benefit of North Eastern Region including
Sikkim.

Scheme for Urban Transport Planning and Capacity Building.

(b) and (c) (i) Details of financial assistance provided to the mission cities for

(i)

(iii)

(iv)

projects approved under UIG sub-mission of JnNURM, in the State of
Karnataka is given in Statement-I (See below). Out of 54 projects approved
during the mission period and transition phase, 26 projects have been reported
to be physically completed and the remaining projects are at various stages

of implementation.

Details of financial assistance provided to the towns/cities for projects
approved under UIDSSMT of JnNURM, in the State of Karnataka is
given in Statement-II (See below). Out of 59 projects approved during the
mission period and transition phase, 17 projects have been reported to be
physically completed and the remaining projects are at various stages of

implementation.

An amount of I 106.07 crore and ¥ 36.46 crore have been released to
the mission cities of Bangalore and Mysore in the State of Karnataka for
purchase of buses. In addition, 1st instalment of Additional Central Assistance
(ACA) of X 170.59 crore has been released for the buses sanctioned for 30
cities including Gulbarga in the State of Karnataka. Details of these cities
are given in Statement-III (See below). In addition, financial assistance of I
111.90 crore has also been provided for 26 ancilliary infrastructure projects
i.e. ITS centre, up-gradation/construction of bus depots etc. Karnataka for

these cities. Details are given in Statement-IV (See below).

Under UIDSST, the details of the financial assistance given to the Hoskote

town in the State of Karnataka is as under:
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(® in lakhs)

Sl. No. Name of the project Sanctioned Amount  Status

amount released

1. Underground Sewerage Scheme for  2767.12 649.10 In progress

Hoskote Town, Karnataka

(v) Under Urban Transport scheme, the details of the financial assistance given

to the towns in the State of Karnataka is as under:

(R in lakh)
S1.No. Proposal Total Amount released/
tentative remarks
Cost
1. Common Mobility Plan (CMP) for 225.75 55% of Government of
Hassan, Chitradurga, Hospet, Bijapur, India (Gol) share has been
Bidar, Raichur, Shimoga, Tumkur, released

Devangere towns.

2. DPR study for Bangalore Metro Rail 579.07 50% of Gol share i.e.

Project Phase II through Delhi Metro 289.53 lakhs
Rail Corporation (DMRC). released.

3. Preparation of Detailed Feasibility 715 All the Gol share
Report and Implementation Plan-Bus (X 572 lakh) has been
Rapid Transi System (BRTS) for released for BRTS for
Hubli-Dharwad and Hubli-Dharwad.

(i) Awareness Campaign on Promoting 330 In-principle approval
Sustainable Urban Transport Modes in conveyed in Nov, 2013.

Hubli-Dharwad.

(d) and (e) Yes, Sir. The Government looks at rapid urbanization as an opportunity

and has the above mentioned schemes and programs to make our cities better.
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Statement-I111

Details of the ACA provided to the cities in Karnataka

SI. No. City No. of Buses sanctioned
L. Bangalore 810
2. Mysore 125
3. Hubli-Dharwad 250
4. Davangere 50
5. Kolar and KGF 50
6. Tumkur 40
7. Bellary 30
8. Bidar 20
9. Bijapur 35

10 Gulbarga 100
11. Raichur 35
12. Yadgir 14
13. Hospet 30
14. Koppal 20
15. Sindhnur 20
16. Gangavathi 25
17. Belgaum 60
18. Sirsi 20
19. Begalkot 20
20. Chikodi 20
21. Karwar 20
22. Harvery 10
23. Ranebechur 20

24, Mandaya 30
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SI. No. City No. of Buses sanctioned
25. Ramnagara 20
26. Chitradurga 30
27. Simoga 65
28. Bhadravati 35
29. Mangalore & Udupi 65
30. Hassan 35
ToraL 2104
Statement-1V

Details of the cities provided funds in Karnataka

City Proposal

Bangalore Divisional Workshop at Challaghatta, Bangalore
Construction of Depot at Madappanahalli
Construction of Depot at Huttanahalli
Construction of Depot at M. S. Palya
Construction of Depot at Pillaganahalli
Construction of Depot at Bairathi

KSRTC Construction of Depot at Mandya
Construction of Depot at Ramnagara
Construction of Depot at Davangere
Construction of Depot at Shimoga
Construction of Depot at Bhadravati
Construction of Depot at Chitradurga
Construction of Depot at Hassan
Construction of Depot at Kolar
Construction of Depot at KGF

Construction of Depot at Mangalore
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City Proposal

Construction of Depot at Udupi
Construction of Depot at Tumkur
Construction of Depot at Mysore

NWKRTC New Depot Development at Belgaum
ITS Infrastructure

NEKRTC Construction of Depot for maintenance of buses at
Gulbarga

Construction of Depot for maintenance of buses at
Raichur

Construction of Depot for maintenance of buses at
Bellary

Construction of Depot for maintenance of buses at
Bijapur

ITS Infrastructure

Utilization of the Delhi Airport Metro Line

1039. SHRI SANJAY RAUT: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a) whether Government has asked the DMRC for using full capacity utilization
of the Delhi Airport Metro Line by reducing it fares; if so, details in this regard;
and

(b) the details of steps proposed by Government to popularize the Delhi Airport
Metro and its viability?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Delhi Metro Rail Corporation Ltd. (DMRC) has been requested to review the fare
structure of Airport Metro Express Line by comparing it with AC bus fares.

(b) DMRC, inter-alia, has informed that it has taken the following steps to
popularize the Delhi Airport Metro Line and improve it’s viability:

(1). The headway has been improved from 15 minutes to 10 minutes 30 seconds

during peak hours.

(i). The maximum speed of the trains has been increased to 80 kmph from 70
kmph. The travel time from New Delhi Metro Station to Airport has been
reduced to 19 minutes.
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(ii1). A dedicated pathway connection has been developed for smooth transfer of

railway passengers at New Delhi Station of Airport Line and vice versa.

(iv). A feeder bus service from Delhi Aero City Metro Station to Tl terminal has

been provided for passengers.
(v). Train trips have been increased from 148 to 168.

(vi).  The first revenue train is started at 04:45 hrs. from New Delhi Metro Station
and at 05:15 hrs from Dwarka Sector-21 Metro Station for facilitating early

morning passengers from Railway Station and Airport.

(vii). Parking facility has been started at Delhi Aero-city Metro Station from
September 2013.

(viii). Announcements inside other metro trains are done and signage has been

displayed inside trains/stations for awareness about Airport Line.

(ix). Brochures of Airport Express Line have been made available at hotels near

Delhi Aero-city Metro Station for awareness of visitors.
Problem of sewage treatment and its disposal in urban India

1040. SHRI VIVEK GUPTA: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether Government is aware of the increasing problem of sewage

management in most of the major cities;

(b) if so, the details of the steps Government has taken or is mulling to take

thereon in the last three years; and

(c) the details of Government schemes, funds allocated and spent in the schemes

and organizations involved therefor?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Yes, Sir.

(b) and (c) Ministry of Urban Development (MoUD) supplements the efforts of
State Governments/Urban Local Bodies to address the problem of sewage treatment and
its disposal in urban areas through schemes such as Jawaharlal Nehru National Urban
Renewal Mission (JNNURM), 10% lumpsum provision for North Eastern States, North
Eastern Region Urban Development Programme (NERUDP) and Urban Infrastructure
Development Scheme for Satellite Towns (UIDSST). State-wise details of funds (ACA)

sanctioned/released by MoUD is given in Statement.



283

Unstarred Questions

[17 July, 2014]

Written Answers to

- - 0TLSY - €L°6T59 00°6T8°1 JIuyses] pue nwtref 9

- - - - - - eUBAIEH g
8EISTE 00'8L0°91 L6'S6TY - 19°ThL'6 00°S¥6°8 wrhy vy
bSTTL'S - 61°0€€°T - - - L 1CTa S

- - TEISTT - - - reqg g

4827 - TESTYY - 89°200°S - ysopeid empuy
8 L 9 S b € z I
«PISeI[Y JUSUNIWIWO)) +PISBI[Y JUSUNIWIO)) %PISBIY JUSUIIWIWO))
VOV VOV VOV VOV VOV VOV

vI-€10C €1-210¢ TI-110¢ oIS ON IS

(¥102°90°0¢ uo sV)
(prer ur p)
(20UDUA2A0D) PUD 24NIINAISDAJUT UDGLN) DI - (WHNNNL) UOISSIA [PMaUY
:QQ\ND NGED.QEZ x.h&mz NEN.::\G\SE\, kmﬁtx &bm.\bﬁ& 23D.12MIS kQ\%&%G&N&\%&QQ.&b:E% &GE\WN
91'¢ 78S €1-C10T Suump (welozijy) [mezry ur 19[oid [esodsip o3emag 1
(y1.9unf 1) pased[oy Jjunowry pauonoueg 19foid  "ON'IS

(21010 Ur )
(dANYAN) 2wun.1304g juaudojaad(q uvq.i/) U013y UldISDT YJAON

UMDY



Unstarred Questions

[RAJYA SABHA]

Written Answers to

284

‘porrad uoIssIA Yy SuLnp (107 ‘YoIeA 03 Jord pauonoues uodq 2AeY yorym s3oofoxd 10J sopnjour os[e pased[ol VIV

1L°6€0°0L 00°199°8S 0S°008°IS 00°20S°C 6TYSI10°1 000971 TVIOL
9L86¢ - 9€'90¢ - L6'8VLT - [eSuog JsoM [T
8 8YL - 8c610v - LY L9EE - pueyyeren)  '0¢
SY'866LI1 - 000 - LT LYY6T - ysopeld 1enn 6l
00°0s¢¢ - 00°0s¢¢ - 00°0s¢€l - emduy, 8|
€5°90L01 00°6¥LS 0T0¢1¢ - 91°66591 - npeN [ruef L]
- - 0T'8¢€S - [ X443 - weprs 91
0T e8vy - 90°S901 - Soevvl - ueyiseley G|
09°861¢ 00'¥9v¥ er'0I8I - - - qelung  “pI
00°000°€ - 00°CST - 00°681°C - Awyonpng ¢l
- - LT'8L66 - 96'986°S - BSSLO  CI
0°290°S 00°681°S 6€'5L8°6 00°20S°C 68°59S°€1 00°0€8°¢ enuseleqeN - I1
00°098°1 - 6L°SS6y - - - ysopeld BAUPEN 0T
- - - - - - B[RIOY ‘6
ST'OLLY - Tr'650°E - 86'198°C - eyejeuIe] 8
81°S¥0°9 00°181°%C - - - pueyeyf L
8 L 9 S 14 € [4 !




285

Unstarred Questions

[17 July, 2014]

Written Answers to

- - 0T 16Vl 0v'786°C TE16c - euedreq 8
- - - - - - tereo L
) . ] ) - - B0D 9
) - - - 00°68T°Y - qressmeqy) G
. ) ] - - - wpg p
- - - - - - wessy €
- - - - - - ysopeiq [ByoRUNIY Z
) ) - - 01" €6S°1 - ysopeld BIYpUY T
8 L 9 S 1% 3 C I
«Pasea[ay JusUIIIWo)) «PISBO[OY  JUdUIIWIWO)) LPIseOdy  jusunIwwo)
VOV VOV VOV VOV VOV VOV
Y1-€10C €1-¢10¢ C¢I-110¢C IS ON IS

(uyer ur )
(#102°90°0¢ uo sV)

(Sumoy winipapy puv [pul§ 10f auidyos juauidojaaa(q asmponasvifur uvqin) INSSAIN - WININNCL)

UOISSIPY [DMAUDY UDQA[) [PUOHDN NAYIN [DIDYDMDL Aopun $122[04d 230.10M2S 10f paspajal/pauoljouns Spun.y



Unstarred Questions

[RAJYA SABHA]

Written Answers to

286

60'€LY'ST 81°9%6°0S €6°791 - ueyiseley g
00'889°C 11°250°8 - - qelung  "|¢
- - - - esSIO 0T
- - - - pueeSeN 61
- - - - WRIOZIA 81
; - - - eAe[eySoN LI
- - - - mdruejy 91
LL'966°0€ §S912°09 - 119€1°6 enysereyelN G|
1TTIL'S T0°0ST 11 €6'8C1 - ysopeld BAUPEN  ¥1
- - - - e[eIdy €]
11760°9 61611 - €0°€LE T eyejeurey] 7l
- - - - puepyreyr  C[7
§STLYT 01'SHE'S - - Tuysesy| pue nwwer Q[
vE'886°1 L9'9L6'E - - ysopeld [eyoewiy 6
8 L 9 14 [4 I




287

Unstarred Questions

[17 July, 2014]

Written Answers to

‘porrad uorssIpy oy Surmp 1107 ‘Yorey 03 Jourd pouonoues udseq dABY Yorym spooford 10 sopn[our os[e pased[al VIV 4

66°€6L°06 9€ IS IL T ¥6'L6E91 8S°LTT'8 91'06£°0C - Tv1OL
- - - - - - nig pue uveweqg 'S¢
. - - - - - doompeysye] b€
. ; - - - - I[oAeH IeSeN pue xepeq €€
- - - - - - qresipuey)y  gg
- - - - - - Spue[S[ JeqOJIN pue UBWEpUY ‘¢
- - - - - - Amayorpuod  “0¢
- - - - - - Hrea  ec
- - - - - [eSuog 1SoMm ?T
- - 0€'69%°C - - - [epuetenny — °Lc
} . - - - - ysopeid Ieun 97
. - - - - - emnduy, 6T
T6'891°C1 Tr016°LT LY €60 81'S¥T’S - - npeN [IWel,  $¢
- - - 01'S80°1 - wepls - e



288  Written Answers to [RAJYA SABHA] Unstarred Questions

Metro rail project under JnNURM-II

1041. SHRI DILIPBHAI PANDYA: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether Central Government has been considering for providing assistance
for Metro Rail Projects;

(b) if so, how much provision has been made for the projects in the Central
Budget 2013-14;

(c) what type of infrastructure does Government envisage to cover under the
proposed scheme Jawahar Lal Nehru National Urban Renewal Mission (JaNURM);

and

(d) whether any special criteria are stipulated to benefit the States like Gujarat

on the basis of better performance?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) Yes, Sir.

(b) Provision made for the Metro projects in Central Budget for the year
2013-14 (B.E.) is given as under:

Equity: ¥ 1155.98 cr
Subordinate Debt: ¥ 1132.03 cr
Pass Through Assistance: ¥ 4042.74 cr

Grant: ¥ 120 cr

(c) and (d) The scheme for JnNURM has been closed on 31.03.2014.
Financial assistance for marriage of girls

1042. SHRI SHANTARAM NAIK: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government has any scheme to help, financially, to the marriage

of girls, if so, the name of the scheme;

(b) whether any financial assistance is given to the State Government of Goa
in this regard, if so, whether any monitoring is done with respect to the financial

assistance given to the State; and

(c) whether the sum granted by the Central Government is utilized for
implementing any scheme of the State Government; and if so, the name of the

scheme?
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THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) to (c) The Central Government does not provide
financial assistance to the marriage of girls. However, Ministry of Social Justice and
Empowerment is providing central assistance to the States/Union Territories, inter-alia,
towards incentive for inter-caste marriages, where one of the spouses belongs to
a Scheduled Castes under Centrally Sponsored Scheme for implementation of the
protection of Civil Rights Act, 1955 and the Scheduled Castes and the Scheduled
Tribes (Prevention of Atrocities) Act, 1989.

Beti Bachao-Beti Padhao Campaign

11043. SHRI SATYANARAYAN JATIYA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the details of programme with regard to policy to make daughters self-

dependent and live with dignity under ‘Beti Bachao-Beti Padhao’ campaign; and

(b) the measures taken to ensure participation of States and to make available

the resources for extension of the programme according to the population?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) The President of India in his address
during the Joint Session of Parliament in June, 2014, had spoken of Government
commitment to Beti Bachao Beti Padhao- about launching a mass campaign for saving
girl child and enabling her education. X100 crore has been provided for the same in
budget 2014-15.

Prevention of children from Sexual Offences Act

1044. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) the total number of cases of child exploitation and sexual offences that have
been recorded this year and those being prosecuted under the Prevention of Children
from Sexual Offences (POSCO) Act, State-wise;

(b) whether Government proposes to strengthen the National Commission
for Protection of Child Rights (NCPCR) and ensure that it has sufficient resources/
manpower and an independent capacity for investigations, to enable greater efficiency
and effectiveness in the monitoring of the implementation of the POSCO Act, 2012;
and

(c) if so, the details thereof, and if not, the reasons therefor?

TOriginal notice of the question was received in Hindi.
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THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) The Government has enacted a special law
“Protection of Children against Sexual Offences (POCSO) Act, 2012 which has come
into effect from 14th November, 2012. Collection of data under the POCSO Act has
been started since January 2014 through Monthly Crime Statistics of National Crime
Records Bureau (NCRB), Ministry of Home Affairs. Provisional State/UT wise cases
registered under POCSO Act during 2014 is given in Statement-1 (See below). As per
NCRB annual Publication ‘Crime in India’, a total of 7,112 in 2011, 8,541 in 2012
and 12,363 in 2013 cases under rape of children were registered. State/UT wise cases
registered, cases charge-sheeted, cases convicted, persons arrested, persons charge-
sheeted, persons convicted and conviction rate under rape of children during 2011-2013
is given in Statement-II (See below).

(b) and (c) The NCPCR is already empowered enough under the provisions of
POCSO Act, 2012. Under Section 44 of the POCSO Act, the National Commission
for Protection of Child Rights (NCPCR) and the State Commissions for Protection of
Child Rights (SCPCRs) are charged with monitoring the implementation of the Act.

Statement-I

Cases registered against Protection of Children from Sexual
Offences Act, 2012 during 2014 (Provisional)

SI. No. State/UT Protection of Children Remarks (Fig.
from Sexual Offences Act are upto the
month of)
1 2 3 4
1. Andhra Pradesh 110 March
2. Arunachal Pradesh 0 Feb
3. Assam
4. Bihar

5. Chhattisgarh

6. Goa 0 Feb
7. Gujarat
8. Haryana

9. Himachal Pradesh

10. Jammu and Kashmir




Written Answers to [17 July, 2014] Unstarred Questions 291

1 2 3 4

11. Jharkhand

12. Karnataka

13. Kerala 145 March
14. Madhya Pradesh

15. Mabharashtra 95 March
16. Manipur 0 March

17. Meghalaya

18. Mizoram 0 March
19. Nagaland 0 Only Feb.
20. Odisha

21. Punjab

22. Rajasthan

23. Sikkim 0 March
24. Tamil Nadu 30 Only March
25. Tripura 1 Only March

26. Uttar Pradesh
27. Uttarakhand
28. West Bengal

ToTAL (STATES) 381
29. Andman and Nicobar Islands 0 March
30. Chandigarh 0 April
31. Dadra and Nagar Haveli 0 March

32. Daman and Diu

33. Delhi 16 Feb
34. Lakshadweep 0 April
35. Puducherry 3 March
TotaL (UTs) 19
TotAaL (ALL INDIA) 400

Source: Monthly Crime Statistics.
Note: 1. Data is provisional.
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Statement-I11

Cases Registered (CR), Cases Charge Sheeted (CS), Cases Convicted (CV), Persons
Arrested (PAR), Persons Chargesheeted (PCS), Persons Convicted (PCV) and
Conviction Rate (CVR) under Rape of Children during 2011, 2012 and 2013

SI. No. State/UT 2011

CR CS CV.  PAR PCS PCV CVR CR CS Ccv
1 2 3 4 5 6 7 8 9 10 11 12
1. Andhra Pradesh 646 468 37 720 561 55 11.1 613 624 46
2. Arunachal Pradesh 20 19 2 20 19 2 100.0 18 11 1
3. Assam 40 28 1 40 24 1 7.7 156 93 0
4. Bihar 91 84 10 93 99 12 15.2 137 113 17
5. Chhattisgarh 477 446 63 555 552 78 24.8 519 524 96
6. Goa 20 24 4 21 29 4 44.4 38 23 1
7. Gujarat 130 121 5 166 164 5 14.3 150 143 12
8. Haryana 66 62 27 73 78 28 27.6 276 245 15
9. Himachal Pradesh 72 70 11 83 81 8 39.3 89 73 16
10. Jammu and Kashmir 9 7 0 8 8 0 - 13 13 1
11. Jharkhand 16 14 1 16 14 2 10.0 6 2 0
12. Karnataka 97 96 13 147 147 16 21.0 142 130 17
13. Kerala 423 265 16 570 281 14 21.9 455 387 22
14. Madhya Pradesh 1262 1248 245 1524 1520 324 254 1632 1638 232
15. Maharashtra 818 720 48 1053 971 61 16.6 917 825 43
16. Manipur 19 0 0 5 0 0 - 17 1 0
17. Meghalaya 66 32 0 48 21 0 - 81 20 2
18. Mizoram 40 36 18 41 37 18 90.0 73 64 29
19. Nagaland 15 0 1 15 0 1 100.0 7 14 10
20. Odisha 165 150 11 150 150 13 25.0 192 174 7
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Statement-I1
Cases Registered (CR), Cases Charge Sheeted (CS), Cases Convicted (CV), Persons
Arrested (PAR), Persons Chargesheeted (PCS), Persons Convicted (PCV) and
Conviction Rate (CVR) under Rape of Children during 2011, 2012 and 2013
2012 2013
PAR PCS PCV CVR CR CS CV  PAR PCS PCV CVR
13 14 15 16 17 18 19 20 21 22 23
604 705 56 9.7 770 616 42 820 616 58 11.5
18 10 1 25.0 35 23 0 33 24 0 -
155 93 0 - 230 134 4 223 139 4 4.9
148 141 17 19.3 86 117 20 96 116 21 38.5
531 540 78 34.4 595 593 66 682 682 130 247
49 29 1 333 59 38 1 63 45 1 25.0
210 201 13 17.9 263 243 11 314 302 19 13.1
379 379 15 16.0 388 335 49 477 468 58 22.7
129 118 23 35.6 130 124 32 205 198 28 29.4
21 21 1 20.0 25 17 2 25 25 2 14.3
4 2 0 23 9 1 10 12 4 14.3
178 156 19 17.3 270 203 17 330 293 14 11.0
604 476 25 26.5 637 457 34 703 554 25 32.7
1970 1983 279 22.0 2112 2033 457 2538 2518 574 30.7
1257 1212 47 13.3 1546 1309 44 1932 1762 58 16.4
7 1 0 - 40 4 0 3 2 1 -
84 25 2 66.7 112 90 4 99 91 5 66.7
74 64 27 93.5 57 42 11 56 44 11 61.1
8 24 24 100.0 3 3 7 3 3 3 100.0
242 232 11 233 509 377 20 479 469 21 28.2
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1 2 3 4 5 6 7 8 9 10 11 12
21. Punjab 166 148 40 172 182 52 36.4 295 190 54
22. Rajasthan 394 272 61 328 326 68 37.4 572 408 111
23. Sikkim 11 12 12 12 12 12 70.6 21 30 10
24. Tamil Nadu 271 175 22 263 192 26 19.0 292 242 33
25. Tripura 45 85 14 144 96 18 28.6 17 36 2
26. Uttar Pradesh 1088 934 405 1573 1328 548 60.1 1040 930 250
27. Uttarakhand 23 21 7 25 25 5 63.6 34 31 15
28. West Bengal 252 108 7 182 115 6 18.9 285 186 8
ToTAL (STATES) 6742 5645 1081 8047 7032 1377  31.0 8087 7170 1050
29. A&N Islands 9 19 0 15 43 0 - 10 5 1
30. Chandigarh 15 11 7 17 22 8 63.6 17 21 7
31. D&N Haveli 1 1 0 1 1 0 - 1 1 1
32. Daman & Diu 0 0 0 0 0 0 - 4 4 1
33. Delhi 339 322 108 402 349 127 43.0 415 368 97
34. Lakshadweep 0 0 0 0 0 0 - 0 0 0
35. Puducherry 6 4 0 17 16 0 - 7 10 1
TotaL (UTs) 370 357 115 452 431 135 43.4 454 409 108

ToraL (ALL-Inpia) 7112 6002 1196 8499 7463 1512 319 8541 7579 1158

Source: Crime in India.
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13 14 15 16 17 18 19 20 21 22 23
282 234 68 35.1 490 369 182 520 402 191 473
491 488 142 345 892 689 99 902 903 232 35.6

19 12 30 40.0 25 25 48 43 50 45 73.8
333 285 44 26.0 419 378 32 505 423 33 18.2

12 45 12 11.8 43 51 4 68 54 10 333
1581 1349 333 56.4 1381 1166 264 2143 1701 334 61.5
33 30 13 62.5 32 28 20 39 38 29 60.6
178 138 8 229 377 335 9 354 377 13 14.5
9601 8993 1289 272 11549 9808 1480 13665 12311 1924  31.1

17 8 1 333 21 29 2 29 41 2 222

18 18 8 36.8 19 13 15 27 14 16 65.2

1 1 2 333 4 2 0 4 2 0 -

9 9 1 50.0 4 4 0 4 4 0 -
516 507 145 45.8 757 657 114 804 830 120 35.1

0 0 0 - 0 0 0 0 0 0 -

9 13 1 20.0 9 3 0 14 7 0 -
570 556 158 443 814 708 131 882 898 138 36.6

10171 9549 1447 28.2 12363 10516 1611 14547 13209 2062  31.5
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Anganwadi centres in country

1045. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether any assessment has been made with regard to the requirements and
availability of Anganwadi Centres (AWCs) in the country, if so, the details thereof;

and

(b) whether Government has received any proposals from State Governments

for setting up of more AWCs in their respective States, if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) and (b) Under the 3rd phase of
expansion of Integrated Child Development Services (ICDS) Scheme, 14 lakh Anganwadi
Centres (AWCs) (including 20,000 Anganwadis on Demand (AoDs) and 1,16,848 Mini-
AWCs) have been approved for sanction by the Government, out of which 13,74,935

have been sanctioned, as on date.

Proposals for sanction of 66222 AWCs and 21117 Mini-AWCs have been received
from 16 States/UTs, viz., Bihar (25662 AWCs, 15526 Mini-AWCs), Meghalaya (70 Mini-
AWCs), Madhya Pradesh (8589 AWCs, 2531 Mini-AWCs), Jammu & Kashmir (9826
AWCs), Karnataka (2058 AWCs), Rajasthan (1016 AWCs), Dadra & Nagar Haveli (21
Mini-AWCs), Kerala (329 AWCs), Gujarat (843 AWCs, 506 Mini-AWCs), Jharkhand
(4 AWCs), Tripura (648 AWCs), Punjab (853 AWCs, 40 Mini-AWCs), Uttar Pradesh
(8710 AWCs and 1120 Mini-AWCs), West Bengal (6017 AWCs), Himachal Pradesh
(314 AWCs, 491 Mini-AWCs) and Odisha (1353 AWCs, 812 Mini-AWCs).

The above proposals have been assessed as per the population norms for opening

of new AWCs and availability of AWCs for sanction.
Sub-standard food for pregnant women

+1046. SHRI NARESH AGRAWAL: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of complaints received by Government about children, pregnant
women and lactating mothers not being provided with nutritious foods regularly or
being distributed food items of sub-standard quality and less than the fixed quantity;

and

+Original notice of the question was received in Hindi.
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(b) if so, the steps being taken by Government to deal with this?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) and (b) The Integrated Child
Development Services (ICDS) Scheme is a Centrally Sponsored Scheme implemented
by States/UTs across the country. The responsibility for implementation of ICDS
Scheme including providing supplementary nutrition and management thereof rests with
States/UTs. During the last two years and the current year, 33 complaints regarding
irregularities/deficiencies in Supplementary Nutrition Programme were received pertaining
to the States/UTs of Uttar Pradesh (16), Maharashtra (3), Rajasthan (3), Jharkhand (1),
Delhi (2), Assam (1), Haryana (1), Bihar (2), Odisha (1), Manipur (1), Chhattisgarh
(1), Madhya Pradesh (1).

The complaints received in respect of irregularities/deficiency in implementation of
ICDS Scheme and in providing SNP are forwarded to concerned States/UTs for taking
appropriate action. Reports on complaints which are serious in nature are sought from

State Government /UT Administration.

The Government of India has introduced a five tier monitoring and supervision

mechanism for better implementation of ICDS Scheme.

Food and Nutrition Board (FNB) has four Quality Control Laboratories at
Delhi, Mumbai, Kolkata and Chennai, to analyse samples of various supplementary
nutrition foods provided under the ICDS scheme. The samples are received from State
Governments as well as collected by field units of FNB during the course of regular

inspection of AWCs.

Government has also since outsourced analysis of supplementary food in 10% of
total operational AWCs under ICDS to not-for-profit NABL Accredited Laboratories.
All cases of food non-conforming of the prescribed standards in SNP are brought to
the notice of the concerned State Goverment/UT Administration for taking corrective

measures.
IGMSY and RSBY

1047. SHRI BAISHNAB PARIDA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is proposed to launch Indira Gandhi Matritva Sahyog Yojana
(IGMSY) in various districts of the country for pregnant and lactating women over a

period of six months in certain districts of the country;
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(b) if so, the details thereof, inter-alia indicating the districts that are proposed
to be covered in Odisha State and whether a Committee is proposed to be constituted

to monitor this project; and

(c) whether it is also proposed to extend Rashtriya Swasthya Bima Yojana
(RSBY) to street vendors and whether this scheme has been operationalised in certain

States in the country?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) Indira Gandhi Matritva Sahyog Yojana
(IGMSY) is a centrally sponsored scheme for pregnant and lactating women which was
introduced in October, 2010 on pilot basis and is now operational in 53 districts across

the country using the plat form of Integrated Child Development Scheme (ICDS).

(b) A list of 53 districts covered under the scheme is given in Statement
(See below). The list inter-alia include two districts of Odisha namely Bargarh and
Sundargarh. The Scheme is being monitored through the National Level Steering and
Monitoring Committee, State Level Steering and Monitoring Committee, District Level
Steering and Monitoring Committee, Project Level Steering and Monitoring Committee

and Village Level Monitoring and Supervision Committee.

(¢) Yes, Sir. Rashtriya Swasthya Bima Yojana (RSBY) was launched in October,
2007 by the Ministry of Labour and Employment to Below Poverty Line (BPL) families
(a unit of five) in the unorganized sector which became operational from 1st April,
2008. The decision to extend the scheme to all registered Street Vendors was taken
by the Government on 20-10-2010. The scheme has been operationalised in the states
of Chhattisgarh, Delhi, Haryana, Himachal Pradesh, Jharkhand, Kerala, Mizoram and

Tripura.
Statement
State/UT-wise details of districts covered under Indira
Gandhi Matritva Sahyog Yojana
S1. No. State/UT Districts Covered
1. Andaman and Nicobar Island South Andaman
2. Andhra Pradesh West Godavari and Nalgonda

3. Arunachal Pradesh Papum Pare
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S1. No. State/UT Districts Covered
4. Assam Kamrup and Goalpara
5. Bihar Vaishali and Saharsa
6. Chandigarh Chandigarh
7. Chbhattisgarh Dhamtari and Bastar
8. Dadra and Nagar Haveli Dadra & Nagar Haveli
9. Daman and Diu Diu
10. Delhi West and North West
11. Goa North Goa
12. Gujarat Bharuch and Patan
13. Haryana Panchkula
14. Himachal Pradesh Hamirpur
15. Jammu and Kashmir Kathua and Anantnag
16. Jharkhand East Singh Bhumi and
Simdega
17. Karnataka Kolar and Dharwad
18. Kerala Palakkad
19. Lakshadweep Lakshadweep
20. Madhya Pradesh Chindwara and Sagar
21. Mabharashtra Bhandara and Amravati
22. Manipur Tamenglong
23. Meghalaya E. Garo Hills
24. Mizoram Lawngtlai
25. Nagaland Kohima
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S1. No. State/UT Districts Covered
26. Odisha Bargarh and Sundargarh
27. Puducherry Yanam
28. Punjab Amritsar and Kapurthala
29. Rajasthan Bhilwara and Udaipur
30. Sikkim West Sikkim
31. Tamil Nadu Cuddalore and Erode
32. Tripura Dhalai
33. Uttar Pradesh Mabhoba, Sultanpur®
34. Uttarakhand Dehradun
35. West Bengal Jalpaigur and Bankura

*Includes Musafirkhana, Amethi, Gauriganj tehsil of Chhatrapati Sahuji Maharaj Nagar
Awards for women empowerment

1048. SHRI AAYANUR MANJUNATHA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether the Ministry proposes to announce an award similar to the Stree
Shakti Award, whereby one woman from each District shall be recognised every year

for her contribution in the field of women’s empowerment; and
(b) if so, the details of the new award being announced?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) Yes Sir. The award has already been

announced.
(b) The guidelines of the award have not been finalized yet.
Atrocities against women

1049. SHRI P. RAJEEVE: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of cases of rapes and atrocities against women that have been

reported during the last three years in the country, the State-wise details thereof; and
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(b) whether the Ministry has taken any steps to address this issue, if so, the

details thereof ?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) As per the National Crime Records
Bureau (NCRB) data, a total number of 228650, 244270 and 309546 cases of atrocities
against women including rape have been registered in the year 2011, 2012 and 2013
respectively. The State/UT wise details of the numbers of cases of atrocities against

women including rape during 2011 to 2013 are given in Statement (See below).

(b) Safety of women in the country is of utmost priority for the Government.
The Ministry is endeavouring to put in place effective mechanisms to provide safe
environment for women to work and live and fulfil their potential. Ministry recognize
that incidence of crime against women cannot be controlled unless mindsets of people,
in general, are made to change. Recently, the Criminal Law (Amendment), Act 2013 has
been enacted making the punishment more stringent for offences like rape. Provision for
increased penalty for gang rape and causing serious injury to the victim resulting her
to remain in a vegetative state have been made. New offences like acid attack, sexual
harassment, voyeurism and stalking, disrobing a woman, have been incorporated in the
Indian Penal Code. New provision has been inserted casting a duty on all hospitals
public, private run by the Central Government or State Government to provide first
aid or medical treatment, free of cost to victims of Acid attack and rape under Section
326, 375 and 376. Certain changes have also been introduced in the Cr.PC and the
Indian Evidence Act, like the recording of statement of the victim of rape and sexual
assault by a woman police officer and provisions to ensure that the victims (below the

age of eighteen) is not confronted by the accused at the time of trial.

Ministry of Women And Child Development have recently enacted the Sexual.
Harassment of Women at Workplace (Prevention, Prohibition and Redressal) Act,
2013 - which cover all women, irrespective of their age or employment status and
protect them against sexual harassment at all workplaces both in public and private
sector, whether organized or unorganized. Apart from this, Protection of Women from
Domestic Violence Act, 2005. Dowry Prohibition Act, 1961; Indecent Representation
of Women (Prohibition) Act, 1986; and Prohibition of Child Marriage Act, 2006 have

been enacted.

The Government of India regularly conducts awareness creation among men and
women in the society through workshops, seminars, street plays, Nari ki Chaupals, Beti

Janmotshav at the district level. In collaboration with Ministry of Panchayati Raj Special
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(Mahila) Gram Sabhas have also been conducted. Further, advertisements in the press
and electronic media educating peoples about issues of domestic violence, Child Sex
Ratio and Child Marriage etc. also being taken up. Platforms such as the International
Women’s Day and the National Girl Child Day are used to create awareness on issues
related to women and to bring to the centre stage issues such as sex selective abortions
and child marriage. Through Sabla programme of this Ministry, adolescent girls in the

age group of 11 to 18 years are imparted about their rights.

The Government is administering Swadhar and Short Stay Home Schemes for
rehabilitation of women in difficult circumstance including the victims of rape. Further,
under Section 357A of the Code of Criminal Procedure every State Government in co-
ordination with the Central Government is required to prepare a scheme for providing
funds for the purpose of compensation to the women victim of crime including rape.

So far 22 States and 7 UTs have formulated the Victim Compensation Scheme.
Statement

No. of cases of atrocities against women including rape
registered in the year 2011, 2012 and 2013.

S1. No. States/UTs 2011 2012 2013
L. Andhra Pradesh 28246 28171 32809
2. Arunachal Pradesh 171 201 288
3. Assam 11503 13544 17449
4. Bihar 10231 11229 13609
5. Chhattisgarh 4219 4228 7012
6. Goa 127 200 440
7. Gujarat 8815 9561 12283
8. Haryana 5491 6002 9089
9. Himachal Pradesh 997 912 1478

10. Jammu and Kashmir 3146 3328 3509
11. Jharkhand 3132 4536 6506

12. Karnataka 9594 10366 12027
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S1. No. States/UTs 2011 2012 2013
13. Kerala 11288 10930 11216
14. Madhya Pradesh 16599 16832 22061
15. Mabharashtra 15728 16353 24895
16. Manipur 247 304 285
17. Meghalaya 269 255 343
18. Mizoram 167 199 177
19. Nagaland 38 51 67
20.. Odisha 9433 11988 14173
21. Punjab 2641 3238 4994
22. Rajasthan 19888 21106 27933
23. Sikkim 55 68 93
24. Tamil Nadu 6940 7192 7475
25. Tripura 1358 1559 1628
26. Uttar Pradesh 22639 23569 32546
27. Uttarakhand 996 1067 1719
28. West Bengal 29133 30942 29826
29. Andaman and Nicobar Islands 51 49 106
30. Chandigarh 156 241 488
31. Dadra and Nagar Haveli 18 16 21
32. Daman and Diu 11 11 24
33. Delhi UT 5234 5959 12888
34, Lakshadweep 0 2 3
35. Puducherry 89 61 86

ToraL 228650 244270 309546
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Trafficking from under developed States

1050. SHRI PARIMAL NATHWANI: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of child and women victims of trafficking rescued during the

last three years, related to Jharkhand and other under-developed States of Hindi belt;

(b) the details regarding the new rehabilitation schemes/measures appended in

the States during last three years; and

(¢) whether Central Government is planning to constitute any new wing of

security, research, rescue and rehabilitation to control the trafficking in the country?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) As per the data available with the
National Crime Records Bureau (NCRB), 2359 women and 3325 child victims of
trafficking were rescued in the country during the year 2013. State and Union Territory

wise details are given in Statement (See below).

(b) Section 357A was inserted in the Code of Criminal Procedure (Cr. P.C.)
1973 vide ‘The Code of Criminal Procedure (Amendment) Act 2008 under which
every State Government in coordination with the Central Government has to prepare
a Scheme for the purpose of compensation to the victims or his dependents who have
suffered loss or injury as a result of the crime and who require rehabilitation. As per
the information received from the State Governments, 21 States have provided for
payment of compensation to the victims of trafficking in the Schemes notified under
Section 357A of Cr. P. C.

(¢) No, Sir.
Statement

State-wise and Union Territory-wise details of Trafficking
from under-developed States

SI. No.  State/UT Number of Victims Number of Victims
rescued (women) rescued (children)
1 2 3 4
1. Andhra Pradesh 138 16

2. Arunachal Pradesh 18 15
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1 2 3 4
3. Assam 112 142
4. Bihar 0 0
S. Chbhattisgarh 78 109
6. Goa 0 0
7. Gujarat 13 30
8. Haryana
9. Himachal Pradesh 13 0

10. Jammu and Kashmir 0 0

I1. Jharkhand

12. Karnataka 36 0

13. Kerala 104 236

14. Madhya Pradesh 10 7

15. Mabharashtra 637 158

16. Manipur 0 0

17. Meghalaya 0

18. Mizoram 0 0

19. Nagaland 1 1

20. Odisha 348 264

21. Punjab

22. Rajasthan 220 1038

23. Sikkim 0 0

24. Tamil Nadu 414 386

25. Tripura 0 0

26. Uttar Pradesh 19 132

27. Uttarakhand 58 42

28. West Bengal

ToTAL STATES 2219 2476
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1 2 3 4
29. Andaman and Nicobar Islands 0 0
30. Chandigarh 1 1
31. Dadra and Nagar Haveli 0 0
32. Daman and Diu 0 0
33. Delhi 139 848
34, Lakshadweep 0 0
35. Puducherry 0 0

ToraL UTs 140 849

ALL Inpia TortaL 2359 3325

Rajiv Gandhi National Creche Scheme scam

71051. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Ministry of Women and Child Development has
revealed that there was an attempt to hide the Rajiv Gandhi National Creche scheme

scam which reportedly involves embezzlement of crores of rupees;

(b) whether it is also a fact that around ¥ 241 crores were disbursed to the
mother NGO under the Creche scheme between the years 2009-2011 under which
more than twenty two thousand creches are being run country-wide and around five

thousand of them reportedly exist on paper only; and
(c) if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) No, Sir. This Ministry had received
complaints of irregularities in the management of creches against Bhartiya Adimjati Sevak
Sangh which were enquired into. As per advice of the Central Vigilance Commission
(CVCQ), the Ministry has entrusted the investigation of the complaints to Central Bureau
of investigation (CBI). In this regard, the necessary information/documents have been
submitted as desired by CBI.

(b) and (c) Scheme is presently being implemented through the Central Social
Welfare Board (CSWB), New Delhi, an autonomous body under the Ministry and

+O0riginal notice of the question was received in Hindi.
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Indian Council for Child Welfare (ICCW), New Delhi, a National level NGO. A sum
of ¥ 169.27 crore has been released to the implementing agencies during 2009-10 and

2010-11 against functional creches, details of which are as under:

Implementing agencies 2009-10 2010-11
ICCW % 12.15 crore % 16.86 crore
CSWB X 87.76 crore % 52.50 crore
TotaL % 99.91 crore X 69.36 crore
Number of functional creches 26785 22599

Miserable conditions of widows

1052. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(a) whether the Government is aware about thousands of widows living in
pitiable conditions in various ashrams of Vrindavan and Varanasi and difficulties faced

by them to meet both ends meet;

(b) if so, the number of such widows abandoned by their families living in

various ashrams;

(¢) whether the Government will endeavour to find out about their families
and ask them to look after these aged women and also take action against the family

members who have usurped their property; and

(d) if not, the alternative means Government will provide to rehabilitate them

and for providing them due care?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATT MANEKA SANJAY GANDHI): (a) and (b) Yes, Sir. However, the
information about number of such widows abandoned by their families, who are living

in various Ashrams is not maintained.

(c) and (d) The Government has put in place an enabling legislation 'The
Maintenance and Welfare of Parents and Senior Citizens Act, 2007’ that provides
for maintenance and welfare of parents and senior citizens. The Act puts obligation
on the children or relatives to maintain a senior citizen including parents. Under the

provisions of the Act, whoever having the care and protection of a senior citizen leaves
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such senior citizen in any place with the intention of wholly abandoning such senior
citizen is punishable with imprisonment of either description for a term which may
extend to three months or fine which may extend to five thousand rupees or with both.
However, the Act comes into force in a State on such date as the State Government,

by notification in the official gazette, appoint.
State Level Commissions for Women

1053. SHRI AMBETH RAJAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether State Level Commissions for Women have been duly constituted

by the State Government as per the provisions of law; if so, the details thereof; and

(b) whether any instances of State Governments not constituting the State

Commission have been reported to the Government; and if so, the details thereof ?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATTI MANEKA SANJAY GANDHI): (a) and (b) The National Commission for
Women Act, 1990 or any other Central Legislation does not mandate constitution of
Women Commissions by the States. However, State Commissions are constituted by
the respective State Governments under their own State legislations. As per information

available, all the States have constituted State Commissions for Women.
Sabla Yojana in Chhattisgarh

11054. DR. BHUSHAN LAL JANGDE: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that Kishori Shakti Yojana and Sabla Yojana are running

in every State of the country;

(b) whether the amount of money allocated to Chhattisgarh includes allocated
amount for the years 2012-13 and 2013-14; and

(c) if the said amount has not been fully given, by when the total amount would

be given?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) Yes, Sir. Kishori Shakti Yojana (KSY)

and Sabla are implemented in every State/Union Territory of the country. At present,

+Original notice of the question was received in Hindi.
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the scheme Sabla is being implemented in 205 districts from all the States/UTs across
the country and Kishori Shakti Yojana is being implemented in non Sabla districts in

all the States/UTs of the country.

(b) and (c) Yes, Sir. Year-wise details of the funds released under both the
schemes i.e. KSY and Sabla to Chhattisgarh during the year 2012-13 and 2013-14

are given below:

(X in lakh)
Scheme 2012-13 2013-14
Kishori Shakti Yojana 145.23 56.3
Sabla 179.15 1076.83

Based on the progress report, statement of expenditure/utilization certificate for
2013-14 received from the State Government, a sum of I 1095.63 lakh and ¥ 36.68
lakh have been released to Government of Chhattisgarh under Sabla and Kishori Shakti
Yojana respectively in 2014-15 as liability of 2013-14.

Production of heavy water

1055. SHRI MANSUKH L. MANDAVIYA: Will the PRIME MINISTER be
pleased to state the action that has been taken as on date by Department of Atomic
Energy to set up one more stream for production of heavy water at Hazira of Gujarat,
as already there are adequate infrastructure facilities available which would minimize

the cost of the proposed new stream, and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ATOMIC ENERGY
(DR. JITENDRA SINGH): In order to augment its Heavy Water production capacity,
Heavy Water Board (HWB), a constituent Unit of Department of Atomic Energy (DAE),
has initiated an activity for a techno-commercial assessment of options for setting-up
an additional stream for production of heavy water in one of its existing Heavy Water
Plants, based on Ammonia-Hydrogen exchange process. The Heavy Water Plant at Hazira
receives its feed of Ammonia from the plant of M/s KRIBHCO, Hazira. M/s KRIBHCO
had been contacted by HWB for confirming their plans to add a new Ammonia plant

that could give feed to an additional stream of heavy water production at Hazira.
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12.00 Noon

PAPERS LAID ON THE TABLE

MR. DEPUTY CHAIRMAN: Papers to be laid on the Table. ...(Interruptions)...
Shrimati Maneka Sanjay Gandhi.

I.  Notifications of the Ministry of Women and Child Development

II. Report, Accounts and Performance Reviews (2011-12) of NCPCR, New Delhi
and related papers

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): Sir, I lay on the Table:—

L

II.

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Women and Child Development, under sub-section (3) of Section
35 of Commissions for Protection of Child Rights Act, 2005:—

(1)

2)

(1)

2)

G.S.R. 207 (E), dated the 24th March, 2014, publishing the National
Commission for Protection of Child Rights (Amendment) Rules,
2014.

G.S.R. 315 (E), dated the 6th May, 2014, publishing the National
Commission for Protection of Child Rights (Second Amendment) Rules,
2014. [Placed in Library. For (1) and (2) See No. L.T. 137/16/14]

A copy each (in English and Hindi) of the following papers, under
sub-section (2) of Section 16 and sub-section (4) of Section 29 of the
Commissions for Protection of Child Rights Act, 2005:

(a) Annual Report and Accounts of the National Commission for
Protection of Child Rights (NCPCR), New Delhi, for the year
2011-12, together with the Auditor’s Report on the Accounts.
[Placed in Library. See No. L.T. 39/16/14]

(b) Performance Review of the National Commission for Protection
of Child Rights (NCPCR), New Delhi, for the year 2011-12.

Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above. [Placed in Library. See No. L.T.
39/16/14]
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RULINGS BY THE CHAIR—Contd.

Non-listing of Short Duration Discussion on unprecedented spurt in violence

in Gaza and West Bank Area of Palestine in today’s agenda papers

...(Interruptions)...

it AR AT (ALY YR : A SYFHIR Sff ....(TFE)...

MR. DEPUTY CHAIRMAN: Let me finish papers to be laid. ... (Interruptions)...
Let me finish papers to be laid.

S} R SATS: AT SYFHTYRY SN, FRT WIS e 3iTh 3T} B...(FILH). .
MR. DEPUTY CHAIRMAN: Point of order! ...(Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): There cannot be a point of order during
laying of papers. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your point of order?

sft TR AT AT SUHURT Sft, 31 &l B HaA Bl RIATE <& Y,
9 H&d Bl PRIATE] FHIG g8 AT 514 A& 301, SAA Ul 3 I8 wferT af off fb
facer w301 St =1 U U= Wl o1, 99 U5 UR 8 Wl iy 181 of urg € oiR vig o &
forq & g Afeql 59 oy a1mue W &l R o fagm a1l gfd a8 Mo det 78]
foram <1 |1, SHfey ST 07 & SR el Aa WIRIT gail, 89 ANl & IRV Had
I Tl g |

TR 3TTST a8 IIRA A1Ed + 39 U3 R iy o feram

MR. DEPUTY CHAIRMAN: No, no. No discussion on Chairman’s ruling.

...(Interruptions)... No, discussion on Chairman’s ruling. ...(Interruptions)...

3t TR SETe: A, S WA Bl BRAE! &I BR 7§, { I Bl Pl B
R8T | 98 |aT ®I WUC] §, gHiely dl I8 A &1 U9 a9 AT &, 3HIIg I8
Wrge i 3T a1 B

ST, TS IR A8 Y IR IIRAT wied 7 faew # S & uF @
PR el BT SHPT AAd g g [d &H 981 TsRed 81 MY, S el BT oSl
o7l 98 Yorsl I T 31T BT Torel &1 1T, o a0y T ared 1 fager /=t &
73 B Retae foa

G 918 AT 9ad & Ub U 1 gaATl a1 Ged 1 bl © b g9 fH &R
& ot foram <mgl
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#9959 98 Tolel Ugdl & WeRed 8 T, d Ugd Il W ol g
IRT| ST faeer |31 S &1 9= Aexoiy JIRA+ dred | Rotde foar, df Igq &t
FRIATE! I8 A YH DI A AT $HF 918 R Big (U g1 &, a1 I9d oIy
Heq B @it 7 A [0 S O, $HHT JE Uh a]IdT ol offh, S| Fad Bl
et 71q ¥ oty =gl forar

ST, g1 419 89 wdl 267 H A1 Us AIfeH faml a9 we 267 Ug <,
IGH g1 W 3 gon 2 & fondt off Forow &1 afed & & fofg <eRds dree

B WIS BT gTer Bl

$, BIRT G T8 © fF R Uil 98l IR Weked &) & &, d 3Mud
U $acl I AR 81 b AT a1 I8 2 6 a1 a1 I QR Yoisl Bl AR, a8l
A UfehdT Y BRal €1 Y SR A9 7S T arell $9g IR g89 HRal of Al Q4T
eI BIT, AN B 267 & ATAR T B¥A H VSIRRE W §, IFd a8 IfS A9 =
1 &g~ AT A I YR HRATY AAT I UR IS PRAT <1 B 1 AT IY T HRAT
FHd ol S, I A VA A 5, Al TS SIIET SHad BFT1 §9 U BH 39D
RISHECHEY

SHRI V. P. SINGH BADNORE (Rajasthan): Sir, is this a challenge to the ruling of

the Chairman? ... (Interruptions)... Sir, is this a challenge to the ruling of the Chairman?

...(Interruptions)...

DR. V. MAITREYAN: Sir, is Rule 267 still relevant now at this stage?

...(Interruptions)...

SHRI P. RAJEEVE (Kerala): Sir, as per yesterday’s List of Business, after the

Question Hour, the Short Duration Discussion was listed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, please don’t comment on hon.

Chairman’s ruling. ...(Interruptions)...

SHRI P. RAJEEVE: No, Sir. Nothing on that, Sir. But, Sir, after an item of business,
fixed for a particular hour, is disposed, or, before the normal hour of adjournment of
the House, any item in the List of Business, which have remained, may be taken up

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Where are you reading from?

SHRI P. RAJEEVE: Sir, this is interpretation by Kaul and Shakdher. ...
(Interruptions)...

MR. DEPUTY CHAIRMAN: That is interpretation. Okay.
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SHRI P. RAJEEVE: Rule 29, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Agreed. That is interpretation.

SHRI P. RAJEEVE: So, first you take up the issue. Our notice is there. It is for
suspension of the rules and to take up this issue. Firstly, Sir, let us take up the issue

of attack on people of Gaza. It should be taken up now itself.

MR. DEPUTY CHAIRMAN: Okay. Sharad ji.

it ¥Re F1ed (MER) : 9 STl <ft, § 399 U@ & faee &1 argar
g1 Al ool & fasTa § 78 377, 1 g8 qEe 3 W) forr ST gehar ol § Sk
qeId Y TIRAT A1ed 9 A S @redar § 6 39 T | 9w & oide &R
JEIG 2d ¢ gU & ¥R, d¥e YRR A 89RT $ls (& & &1 Rear 781 21 39
WHR F A o el 2 fF I8 U U1 A1Tel 2 f SR I8 1 of7dT, af #R oiT
JAMSH! PIg AT Tl ATl SHP M1 & 918 VAT faswe R &1 15 8 f6 'R
$D] el a1 gAR f&d # 981 8, oMue f*d § og 8, Riifh IR 3P 81 H
21 1 BRI Afdl QR S I §, S uiferddlst 8, AR 9R fed aved uRrm |
IS gV Bl ufo, A O € fF oy wm @ 39 R AT 9 G, WReR
IHHT STA1d § S| T8 DIs 9gd 91 910 81 §l B AN Ig el b8 I8 © (o 39
A9 TV 987 S, b 39 IR B AN Pl AU TS 1 STRex IS ARVl 89 MR
SATE] B BR Al T8I A<l BH Al ST 81 PR Fohdl © (b giodl H 3R < H 8H
U TIfeamie & SIRY, 39 e & SIRT H99 ¢ <1 al S 399 &, 99 R 39 Bl
BT 79 HRY, oAb Ig T X HRY & 3779 M B 8 AN 98 1Y 3R 93
PR 3 R B B ol | MY ALY AT AHrafy St Bl SR convey B I

FaT 3R THRYI HA1T & 97 F3Al, GAiaRvn, 99 iR STefarg aRacds $31ed &
IS HAL; IR FHSH BRI G § 157 31 (3 Y191 SIS hy) : ), 39T IR a9
.o P e gl (aum)...

SHRI D. RAJA (Tamil Nadu): Sir, in fact, there was Question No. 142 against
my name. It is my question relating to the fishermen. ...(Interruptions)... No, no; listen
to me. ...(Interruptions)... Despite that, the issue of Palestine people, our policy towards

western Asia was raised. It shows the importance of the issue.
MR. DEPUTY CHAIRMAN: What is your point?

SHRI D. RAJA: My question is ...(Interruptions)... My question is, we have
been discussing this since yesterday. By this time, we could have discussed the issue.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay, okay. That is all right. ...(Interruptions)...
SHRI D. RAJA: Mr. Deputy Chairman, Sir, please listen to me for a minute.
MR. DEPUTY CHAIRMAN: I have to give a ruling.

SHRI D. RAJA: My question is, everybody is aware of the rules.

MR. DEPUTY CHAIRMAN: I have to give a ruling to Mr. Naresh Agrawal.

SHRI D. RAJA: Sir, let me finish, please. Everybody is aware of rules and
everybody has interpretation of rules. My point is very simple. ...(Interruptions)... Why
can’t the Government agree for a meaningful discussion on this issue ... (Interruptions)...
and let the House function? ...(Interruptions)... We are all for the House functioning.

...(Interruptions)... This is what we are saying. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri Yechury, what is your point?

SHRI SITARAM YECHURY (West Bengal): Sir, the pointed issue is a question
of Short Duration Discussion on what is happening in West Asia and all of us have
our opinion on it. The hon. Chairman has given a ruling. We are all obliged to accept
that ruling. You yourself, Sir, yesterday said that you have to accept the ruling but you
can question the ruling. I am using that prerogative which you have granted on this
floor, and it is on record. I am just reading it where you have said that objections can
be raised. Sir, the question is the following. ...(Interruptions)... This issue was listed
in the Revised List of Business. All of us are aware that the Revised List of Business
cannot come to be circulated unless there is prior agreement of the Government as well.
...(Interruptions)... That means the Government had agreed at one point of time. After
agreement of the Government, the Government has changed its mind. Now, the question
is, under the Constitution of India, that created both these Houses of Parliament, the
Parliament and the Legislature has its own independence like the independence of the
Judiciary. The Executive, that is, the Government is accountable to this Legislature,
but the Government cannot influence what is to be discussed by this Legislature. What

is to be discussed is ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. It is clear. I got your point.

SHRI SITARAM YECHURY: Sir, please listen. ...(Interruptions)... Let me
complete, Sir. ...(Interruptions)... The point that I am making is that this is an issue
the world is seized with. The hon. Prime Minister, in the recent BRICS Summit, is

a signatory to a Declaration of the BRICS, where they have condemned the Israeli
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attack on the Gaza. The United Nations has given a Report where it said that 75 per
cent of those killed are civilians. Forty-six are children; twelve of them are below the

age of 5 years. ...(Interruptions)...

Sir, Italy has condemned it; Germany has condemned it; the BRICS has condemned

it. Now, the point is ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Please ...(Interruptions)... 1 understood your

point. ...(Interruptions)...

SHRI SITARAM YECHURY: It is the sovereign right of the Indian Parliament

to discuss. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I got your point. ...(Interruptions)...

SHRI SITARAM YECHURY: The Government can! It is their job.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I got your point. I will give a ruling on what you

said. ...(Interruptions)...

SHRI SITARAM YECHURY: Therefore, the Government’s reversal of the position
has to be explained to the Parliament. ...(Interruptions)... They have to explain to the

Parliament why they have taken this position. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have made your point. Now, take your seat.
Mr. Sukhendu Roy, do you have anything new to say? ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I have a very small
submission to make. None of us is disputing the ruling. I am just referring to the
ruling. In view of the ruling, it seems beyond doubt that the objection raised by
the hon. External Affairs Minister yesterday was not sustainable. But as a resultant
effect, the discussion could not be held yesterday. Therefore, propriety demands that
the discussion be held today. ...(Interruptions)... And this is the sense of the House.
I would request the Government also to concede to the discussion. What is wrong in

it? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Sukhendu Roy, I got your point. Now, let me

make things clear. ...(Interruptions)... Now, let me have my say. ...(Interruptions)...

il Aed Igas!: STFHTART Sff ... (). .
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St faora Maet: STYfy 9816y ....(asmM ). .

MR. DEPUTY CHAIRMAN: I have called him to speak. I will allow you.
...(Interruptions)... Because I have called him already, let him speak. ...(Interruptions)...

I will give you a chance to speak. ... (Interruptions)...

Y I T T (SRS : ST HRIG ...(aL). .

7t STUTAFY: [ ST, SHP I1S TYD] AT AT ST ...(FFET).... 376 37T
IfeTq! ...(FFL). .. Please sit down.

SHRI PREM CHAND GUPTA: I am also a Member of this House.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. It can’t go into a discussion.

...(Interruptions)...

it faoTa MRyt ISTFHIIRT 1S, B9 31191 3R &, &1 feT Y AST H IW B © [
St ff HEw WS BT 2, 98 dadl 2 {5 # IS ot Wi &1 7 381 g, Afe A
DIg W T2 51 AP d1< dleld & 31X BT DI TSI BRI od &l 519 M U IR FIga
3ifaR g% o1 &, 1 AT B 3R T ARyl 89 T & 9gd Aeayol J1el €, SIRT
MR &, FATI 3T B 3R WRBR 3nft 7t o 9T 181 8 81 WRDPR = Rt a1 pe1 8
5 &9 e WY WR <T@ BT o, Al 39 FaT BT Sl AedqUl FHI WRE B Bl
JATILIDHAT &R & 2....(TALTH)...

MR. DEPUTY CHAIRMAN: Now, please let me give my ruling.

...(Interruptions)...

st oo MAe: 98 el 3R TSSOl BRIV, diell 3R TSl HRIU, U gl
el aTell Bl ...(STGET)...

MR. DEPUTY CHAIRMAN: Mr. Gupta ...(Interruptions)...
sft faora Mye: S 919 91 IR-IR Rdie o= 21 ..(@aem)...
SHRI SITARAM YECHURY: Sir, I wish to make one point. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have already made your point. I would give

my ruling. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, if this House is being disrupted, it is because

the Government is disrupting the House. ...(Interruptions)...

7t Sg=rTafcr: I i, 37T Fiferg
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7 99 =< T STGUTIRT FRIGd, § 3196 qE AR B 9 AR g1 il b
Hfre A1 g b Bt wifcal @1 i @it e a1yl ...(@aem™)... That's nice of

you. ...(Interruptions)...

it STuTafa: Sex e

il 99 == AT AT SN, g8 9gd B T9R favy 81 g g 99 49y &1 v
T b D ol T ATl a1 8T 81 AR YHTTHAT Sif o SToflel H 99 XSleg2 &
SR R 9t fpu 81 dorersd 8§ RN IR 3 SHIgs 81 38T 8, Uh d-% gad1iSTT
P S, oI, Tl R ARSI 1 ..(AEM)... ARG, I8 TS YA T, I8 a1
571 v & SuR gt BRI A1e, 31T 9 WK I DRI b &l ..(FTLH)...

MR. DEPUTY CHAIRMAN: Okay. Now, I have to give my ruling.

...(Interruptions)...

i 99 T TET: AR, R &4 39 G99 P MY, 1 3fcrerd ol Y 84 41 T8
BT 39 FA9T & SR I Ul i 891 A1, 3T T1eqH H IIRHT A8 o AT

T8 RIY B

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I wish to make just one point.

...(Interruptions)...

SHRI NARESH AGRAWAL: Sir, she is the lone lady Member ...(Interruptions)...
DR. V. MAITREYAN: Sir, I want to ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I know that because she stood up, you would also

stand up! ...(Interruptions)...
DR. V. MAITREYAN: No, Sir; it is not like that. ...(Interruptions)...

SHRIMATI KANIMOZHI: Sir, many times during the discussions inside and
here, you have promised that the sense of the House will be taken and that would be
preceding every other decision which is made. But I think the sense of the House is

very clear, and yet...
MR. DEPUTY CHAIRMAN: I would give my ruling.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,

before you give your ruling, I would like to say something.

MR. DEPUTY CHAIRMAN: After Mr. Chaturvedi, I would call you.
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2 FIed IgAel: W), 39 WS b A &l g9 el 3R FEdqul qard
fraR & forg €1 ugel a1d, w1 &9 foit T favy wR ==t /i1 38 €, i W ener &
Ugel A9S $ IMI WAl W Bl 79l 7 gS 817 I8 Q41 9w a1 § T8 ' 0 59
e # iR 9 9ed H, S # 39 vy W @R W oy favdl R oFd 9R =@l al
g, a1 3o Rl 39 favg W Tai R § GRBR vl el 87

A 9, S e Ed W 991 U 7, #H, sER dfu # gasiiagfea,
AR &Rk R, I i gt <Hhelt & < gfad) wdiw 7, 39 i &
PR AR BT 98 6] A8 A IRHINT B

MR. DEPUTY CHAIRMAN: I will give my ruling. ...(Interruptions)...

N wEgd agadl: 39 ARNGRI @I, S TR AR F IfeR
(FAUM)... V3, FUT HP o1 AT A AU 97 Fel <1 WX, U I8 81 2 & &4
=9 favg w99t R a1 6 oy vy W gal o, gee g ot 98 & 5 39 e
PN AT Bl PN, dleth U IE B [ R ANTRIER & AHRI B Taoiiayfcd
JHTIREE B Gl 87

i STFUTI: VA1 9B 7Tel g3l 811 will explain it.

2 TEd AgIel: 39 G b AW b YN g9l HR b ol gFArEl AR
2, I Sh] 89 $dd 39h RN R 7 97?2

MR. DEPUTY CHAIRMAN: It is not like that ...(Interruptions)... 1 cannot

allow everbody.

# AEd agaeh A, § <% $1 SR 39 Ged BT UM U TR a1 B
R A =rEdr g b a9 $9 99 $ e Uh b 918 U, (FaUM)... IR,

G (g ).

it SuuTafa: 8 T (). .

3t Aad Agacl: TR, S BH THY P IEY 39 WBR F 39 < b Uh-Ud
PP T STcaei Bl fSaRWae 6 g1 ...(aum)... IFafids o, SRt
Pl ...(FAYM)... 3R I Jg WHR Ulfedde &I W fSaRTWae &1 argd
21...(aY)...89 9 SIS Pl THE o1 184 & ...(FaeM)... 89 d18d § b
39 fI9g & SR ugel 4l B AIRY...(FQLH)...

sft SuuTafer: 319 31T 9f3VI Dr. Maitreyan, what is your point?

# Aad Agda): 39 SRICRM & GFM Bl IRIIR G gARI RTHERT 2
3R S RRERT 1 89 q-I REd & |1 gr1 )
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MR. DEPUTY CHAIRMAN: Dr. Maitreyan.
DR. V. MAITREYAN: Sir, I want to make my position very clear at the outset.

MR. DEPUTY CHAIRMAN: Help me in solving this. You are my friend. You

help me in solving this.

DR. V. MAITREYAN: Yes, Sir. I strongly condemn the killing of innocent civilians,
citizens wherever they are in this world whether they are in Palestine or whether they
are in Lanka. ...(Interruptions)... 1 strongly condemn it. ...(Interruptions)... Whenever
this discussion takes place after the BAC decides whether tomorrow or on Monday or
on Tuesday, I will definitely make my party’s position clear. ...(Interruptions)... But 1
want to say one thing very clearly. ... (Interruptions)... My party and I are anguished that
many Members in this House are so concerned about the killing of innocent civilians
in a distant place. ...(Interruptions)... In our own country, my Tamil Nadu fishermen
are attacked. ...(Interruptions)... Or when Tamil citizens in Lanka are killed none of

them ever spoke about them. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Javadekar. ...(Interruptions)...

SHRI SITARAM YECHURY: This should be removed from the record.

...(Interruptions)...
DR. V. MAITREYAN: Sir, it cannot be removed. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Dr. Maitreyan, please sit down. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, what Dr. Maitreyan has said should be removed

from the record of the House. ...(Interruptions)...

DR. V. MAITREYAN: Sir, it cannot be removed. ...(Interruptions)... If it is

removed then the whole proceedings will be removed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will expunge it. ...(Interruptions)... What is
your problem? ...(Interruptions)... Dr. Maitreyan, please sit down. ...(Interruptions)...
Go back to your seat. ...(Interruptions)... 1 request all of you to please resume your
seats. ...(Interruptions)... Please resume your seats. ...(Interruptions)... 1 will solve it.

...(Interruptions)...

Mr. Hanumantha Rao, please go back to your seat. ...(Interruptions)... You please
sit down. ...(Interruptions)... Sit down. ...(Interruptions)... 1 will come back to you.

...(Interruptions)...
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SHRI SITARAM YECHURY: Sir, I have an objection. ...(Interruptions)... What
Dr. Maitreyan has said has to be removed from the record. ...(Interruptions)... He has

made an allegation. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You sit down. ...(Interruptions)... Hon. Members,
I will go through the records. ...(Interruptions)... Dr. Maitreyan, please sit down.
...(Interruptions)... 1 will go through the records. If there is any aspersion directly or
indirectly against a Member, that will be expunged. ...(Interruptions)... Now, let me
give my ruling. ...(Interruptions)... Please sit down. ...(Interruptions)... 1 gave you a
chance. ...(Interruptions)... You sit down. ...(Interruptions)... 1 want to give my ruling
now. ... (Interruptions)... Before that, I would like to hear the Minister. ... (Interruptions)...
Mr. Naresh Agrawal has raised a valid point. I want to give a ruling on that.
...(Interruptions)... Without that, I don’t want to adjourn. ...(Interruptions)... Before
that, I want to hear the Minister and the LoP. ...(Interruptions)... After that, I have to
give my ruling. ...(Interruptions)... So, others please cooperate. ...(Interruptions)... All
of you please cooperate because whatever point was raised by Mr. Naresh Agrawal and
supported by Mr. Yechury is a valid point. ...(Interruptions)... I want to give a ruling
on that because records must be clear. ...(Interruptions)... 1 would like to straighten
the record. ...(Interruptions)... It must be clear. ...(Interruptions)... There is some
misunderstanding here and there. So, it has to be corrected. ...(Interruptions)... Before
that, I want to listen to the Minister and the LoP. ... (Interruptions)... You have made your
point. Please sit down. ...(Interruptions)... Mr. Raja, 1 have said that I would expunge
if there is an aspersion. ...(Interruptions)... I know that. ...(Interruptions)... Then, 1 will
have to adjourn the House. ...(Interruptions)... Please don’t do this. ...(Interruptions)...
Dr. Maitreyan, please sit down. ...(Interruptions)... 1 said that if there is a direct or
indirect aspersion against any Member, it will be expunged. ...(Interruptions)... 1 have
already said that. ...(Interruptions)... Now, Mr. Minister. ... (Interruptions)... Mr. Minister,
please remember that there is a point of order. In the light of that, please respond.

...(Interruptions)...

it BT AASHR : STFHYRT Sf, T8 TRGR AgH! Fde1i Bl A & iR
IUTAGT & SRl BT T Bl gl Fad b TRAT BT HIRIH G SH1 BT iR
A9 G| BT HH 21 H 51 & Hedl g (& 1.0l BT 956 NS 4 91 81 Al [T
Jumafe St =9 < %, Chairman has the final authority, 39 UX gt BT Sib A8l Bl
.0 B AT 4 9 B WSHR =@l A HF 81 I8! 7, Td BRI, T S G I
P I G| TS S 4 91 1. B /ST Rt I8 SGH T ENTLL...(AGE)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Please don’t comment.

...(Interruptions)... Please sit down. ...(Interruptions)... Now, hon. LoP. ... (Interruptions)...

After that, I would give my ruling. ...(Interruptions)...
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SHRI GHULAM NABI AZAD: Hon. Deputy Chairman, Sir, Dr. Maitreyan is
a very good friend, but it is most unfortunate. I never expected him to make such a
statement that people in a distant place are being killed and why we all should be

agitated. ...(Interruptions)...

DR. V. MAITREYAN: I didn’t say that. ...(Interruptions)... You are twisting.
...(Interruptions)... Sir, he is twisting my statement. ...(Interruptions)... 1 did not say

that. ...(Interruptions)... He is twisting. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, even if he takes that, my friend Dr. Maitreyan

has forgotten the economic interests which India has in the West Asia.
DR. V. MAITREYAN: Sir, he is twisting the matter. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No discussion on this. ...(Interruptions)... Hon. LoP.

...(Interruptions)... Let us not go into that. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Listen to me. ...(Interruptions)... Listen to me.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Maitreyan, ...(Interruptions)... The question is

...(Interruptions)...

SHRI GHULAM NABI AZAD: How many Tamilians are there in West Asia?
...(Interruptions)... How many Keralites are there in West Asia? ... (Interruptions)... How
many Andhraites are there in West Asia? ...(Interruptions)... How many million Indian
people are working in West Asia? ...(Interruptions)... Peace in West Asia is in the
interest of India. ... (Interruptions)... Economically we will be broke. ...(Interruptions)...

Please see the remittances from there. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: The House is adjourned to meet at 2.00 p.m.
The House then adjourned at twenty-six minutes past twelve of the clock.
The House reassembled at two of the clock,

MR. DEPUTY CHAIRMAN in the Chair

PAPERS LAID ON THE TABLE—Contd.
MR. DEPUTY CHAIRMAN: Papers to be laid on the Table of the House.

it TR IFEATA : AT SUFTHUTYRT ST, T8t Wl 81 WY, ST 49 Wrse 3ih
e ISTT AT ...(FILT)...
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MR. DEPUTY CHAIRMAN: Let me finish this. I will come to you. Let me do
this. This has to be done.

MoU between Government of India and NCTFDC

S wE A@ (st gue SYia) - wEiey, H 2014-15 6 99 & fU WRa
WBR (STTSRIY R HAAT) 3R IS A Sonta fad Jor e
(TT.09.E1.U%.SLEL) & d1F §U= FeAfd S99 @l Ud Ty (3l aur 2= #)
[T JTd TR YWl i

Reports and Accounts (2012-13) of various Institutes and related papers

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING; THE
MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION AND THE MINISTER OF STATE IN THE MINISTRY OF
DEFENCE (SHRI INDERJIT SINGH RAO): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following papers:-

(i) (a) Fiftieth Annual Report and Accounts of the Institute of Applied
Manpower Research (IAMR), Narela, Delhi, for the year 2012-13,
together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute,

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 149/16/14]

(il)) (a) Annual Report and Accounts of the Development Planning Centre
of the Institute of Economic Growth, Delhi, for the year 2012-13,
together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placecd in Library. See No. L.T. 148/16/14]

I.  Notifications of the Ministry of Information and Broadcasting

II. Reports and Accounts (2012-13) of various Board, Institute and Society and

related papers

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, on behalf of Shri
Prakash Javadekar, I lay on the Tables:—
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A copy (in English and Hindi) of the Ministry of Information and
Broadcasting Notification No. G.S.R. 208 (E), dated the 25th March,
2014, publishing the Prasar Bharati (Broadcasting Corporation of
India) TV News Correspondent Recruitment Rules, 2014, framed under
article 309 of the Constitution of India. [Placed in Library. See No.
L.T. 285/16/14]

A copy (in English and Hindi) of the Ministry of Environment, Forests
and Climate Change Notification No. G.S.R. 185 (E), dated the
14th March, 2014, publishing the Forest (Conservation) Amendment
Rules, 2014, under sub-section (2) of Section 4 of the Forest
(Conservation) Act, 1980. [Placed in Library. See No. L.T.
778/16/14]

II. A copy each (in English and Hindi) of the following papers:-

(i)

(i)

(iii)

(a) Annual Report and Accounts of the Animal Welfare Board of
India, Chennai, for the year 2012-13, together with the Auditor’s
Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 33/16/14]

(a) Annual Report and Accounts of the Satyajit Ray Film and Television
Institute (SRFTI), Kolkata, for the year 2012-13, together with the

Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 34/16/14]

(a) Annual Report and Accounts of the Children’s Film Society, India
(CFSI), Mumbai, for the year 2012-13, together with the Auditor’s
Report on the Accounts.

(b) Review by Government on the working of above Society.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (iii) (a) above. [Placed in Library. See No. L.T. 284/16/14]
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Notifications of the Ministry of Personnel, Public Grievances and Pensions

SHRI M. VENKAIAH NAIDU: Sir, on behalf of Dr. Jitendra Singh, I lay on the
Table, under sub-section (1) of Section 37 of the Administrative Tribunals Act, 1985,
a copy each (in English and Hindi) of the following Notifications of the Ministry of

Personnel, Public Grievances and Pensions (Department of Personnel and Training):-

(1) G.S.R. 109 (E), dated the 24th February, 2014, publishing the Central
Administrative Tribunal (Senior Principal Private Secretary) Recruitment
(Amendment) Rules, 2013. [Placed in Library. See No. L.T. 36/16/14]

(2) G.S.R. 110 (E), dated the 24th February, 2014, publishing the Central
Administrative Tribunal (Principal Private Secretary) Recruitment

(Amendment) Rules, 2013. [Placed in Library. See No. L.T. 37/16/14]

(3) G.S.R. 111 (E), dated the 24th February, 2014, publishing the Central
Administrative Tribunal Stenographers Service (Group ‘B’ and ‘C’ Posts)
Recruitment (Amendment) Rules, 2013. [Placed in Library. See No. L.T.
38/16/14]

(4) G.S.R. 205 (E), dated the 21st March, 2014, publishing the Administrative
Tribunals (Procedure for appointment of Members) Amendment Rules, 2014.
[Placed in Library. See No. L.T. 35/16/14]

I. Report and Accounts (2012-13) of NATRIP, New Delhi and related papers
II. MoUs between Government of India and various Limited Companies

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES (SHRI RADHAKRISHNAN P.): Sir, I lay on the Table,
a copy each (in English and Hindi) of the following papers:-

I.  (a) Annual Report and Accounts of the National Automotive Testing and
R&D Infrastructure Project (NATRIP), New Delhi, for the year 2012-13,
together with the Auditor’s Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned
at I (a) above. [Placed in Library. See No. L.T. 75/16/14]
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(i)

(iif)

(iv)

V)

(vi)

(vii)
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Memorandum of Understanding between the Government of India
(Ministry of Heavy Industries and Public Enterprises, Department of
Heavy Industry) and the Rajasthan Electronics and Instruments Limited
(REIL), for the year 2014-15. [Placed in Library. See No. L.T.
74/16/14]

Memorandum of Understanding between the Government of India
(Ministry of Heavy Industries and Public Enterprises, Department of
Heavy Industry) and the Instrumentation Limited (ILK), for the year
2014-15. [Placed in Library. See No. L.T. 72/16/14]

Memorandum of Understanding between the Government of India
(Ministry of Heavy Industries and Public Enterprises, Department of
Heavy Industry) and Bharat Heavy Electricals Limited (BHEL), for
the year 2014-15. [Placed in Library. See No. L.T. 217/16/14]

Memorandum of Understanding between BHEL Electrical Machines
Limited (BHEL EML) and Bharat Heavy Electricals Limited (BHEL),
for the year 2014-15. [Placed in Library. See No. L.T. 216/16/14]

Memorandum of Understanding between the Government of India
(Ministry of Heavy Industries and Public Enterprises, Department of
Heavy Industry) and the Cement Corporation of India Limited (CCI),
for the year 2014-15. [Placed in Library. See No. L.T. 73/16/14]

Memorandum of Understanding between the Government of India
(Ministry of Heavy Industries and Public Enterprises, Department of
Heavy Industry) and the Scooters India Limited (SIL), for the year
2014-15. [Placed in Library. See No. L.T. 218/16/14]

Memorandum of Understanding between the Government of India
(Ministry of Heavy Industries and Public Enterprises, Department of
Heavy Industry) and Hindustan Cables Limited, for the year 2014-15.
[Placed in Library. See No. L.T. 219/16/14]

(viii)) Memorandum of Understanding between the Government of India

(Ministry of Heavy Industries and Public Enterprises, Department of
Heavy Industry) and the Andrew Yule Group for the year 2014-15.
[Placed in Library. See No. L.T. 215/16/14]
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MoUs between Government of India and various Corporations
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(i) Memorandum of Understanding between the Government of India (Ministry
of Social Justice and Empowerment) and the National Safai Karamcharis
Finance and Development Corporation (NSKFDC), for the year 2014-15.
[Placed in Library. See No. L.T. 100/16/14]

(il)) Memorandum of Understanding between the Government of India (Ministry
of Social Justice and Empowerment) and the National Scheduled Castes
Finance and Development Corporation (NSFDC), for the year 2014-15.
[Placed in Library. See No. L.T. 99/16/14]

2.00 p. M.
LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: I have to inform Members that a letter has been
received from Prof. Jogen Chowdhury stating that he is unable to attend the sittings
of the House during the current Session due to some prior commitments. He has,
therefore, requested for grant of leave for absence from 15th to 30th of July, 2014 of

the current Session of Rajya Sabha.

Does he have the permission of the House for remaining absent from 15th to
30th of July, 2014 of the current Session of Rajya Sabha?

(No hon. Member dissented)
MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.

SHRI P. RAJEEVE (Kerala): Mr. Deputy Chairman, Sir, some celebrity nominated
Members are absent without any information to the House. What is the position regarding

this? I only want to know this.

MR. DEPUTY CHAIRMAN: I do not know. I have to look into that. I will find

out what the position is.

SHRI ANAND SHARMA (Rajasthan): The issue is whether leave has been taken

from the House or not. I think that is a very important issue which he has raised.

MR. DEPUTY CHAIRMAN: I will look into it and come back to the House.
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2 99 I AT (AIRWUS): W, A GG | Uh HEdQUl 59 IO Bl
39D o fordT <Y, Hife N #%R 997 oy 9 € 3R 8199 # ofd <18l 81 I8 al
BT3Bl STHAT B ..(TAEH)...

MR. DEPUTY CHAIRMAN : What are you saying? MY AT e, A &l
AT ...(FGET)....

i 99 IS TET: TS B8 DI AGHA §, B B AUA §l ..(FGHH)...

MR. DEPUTY CHAIRMAN: Let us not make any comment before we know
what the reason is. Let us not make any such comments. We do not know there may

be genuine reasons.
SHRI PREM CHAND GUPTA: Then they should inform the House.
MR. DEPUTY CHAIRMAN: I will look into it.

SHRI PREM CHAND GUPTA: Sir, getting nominated and not attending the

House is not desirable. This is unfair ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Guptaji, I will look into it and come back to the

House.

RULINGS BY THE CHAIR—Contd.

Non-listing of Short Duration Discussion on unprecedented spurt and violence

in Gaza and West Bank Area of Palestine in today’s agenda papers
DR. V. MAITREYAN: Sir, I want to make a submission.

MR. DEPUTY CHAIRMAN: I want to give my ruling.

DR. V. MAITREYAN: Sir, just one sentence before that. In the morning, when we
were discussing, I expressed my anguish. But in that anguish, if some of the Members

have felt hurt, I sincerely feel sorry for that.
MR. DEPUTY CHAIRMAN: That is good.

SHRI GHULAM NABI AZAD: Mr. Deputy Chairman, Sir, | am very happy that
my friend has said sorry. But I think there was nothing personal against him. Yes, my
objection was that we have been discussing Sri Lanka, and we are equally concerned
about the Tamil people in Sri Lanka. And, I think, nobody has done so much as our

Government has, and we expect the same thing from the other Government as well.
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At the same time, it is not for the first time that we wanted to discuss about wars
going on in different parts of the world or, for that matter, human rights violations in
different parts of the world. We want to discuss about human rights violations going
on there, and we want total peace in West Asia. I have already mentioned the reasons
why we want peace in West Asia. Keeping that in mind, now, the Ruling Party knows
much better than the Opposition about the latest development. What we were given to
understand, since yesterday till today afternoon, was that the Government did not want
to discuss any issue against or in favour of a friendly country or a country with whom
we have diplomatic relations. That is accepted. But now, I think, everything has been
made clear after the hon. Prime Minister of India has signed the BRICS Declaration,
which speaks so much about Israel and Palestine. Now, after having been signed it
by no less than the Prime Minister of India, there should not be any reservation to
the Ruling Party to discuss the subject. So, the plea, which the Ruling Party has been
taking since morning, has been demolished after the Prime Minister of India became

a signatory to the BRICS Declaration.

SHRI M. VENKAIAH NAIDU: Sir, I would like to respectfully submit that as
far as the Government is concerned, the Government has made its stand clear. The
Minister had written a letter to the hon. Chairman, and the Chairman has given his
view. Then, the Leader of the House has written to the Chairman saying that the

Government is willing to discuss this issue but at an appropriate time, as decided.

...(Interruptions)... 34 QT {:ﬁﬁ % forg daR =21 21 ...(caaum)...

MR. DEPUTY CHAIRMAN: Please listen. ...(Interruptions)... No, please, don’t

make a comment. ...(Interruptions)...
it TR AT : AT Sff, MY ARTST 7 &

#t T, dBA1 A ¢ § AR 81 gon, H gl 81 el gl ..(ag)... § S
HET ATEdT §, ARPIR B 3R A ...(FFYH)... We heard the Deputy Leader and the

Leader of the Opposition, and I am willing to hear others as well. And that has

been the practice in the House when the Deputy Leader or the Leader of the
Opposition or any other senior Member speaks. My request is this. I have also been
in this House for the last 16 years. My point is that if [ am saying something, then,
they should listen to me. If they are speaking, then, this side also has to give a
patient hearing. Otherwise, we will not be able to discharge our responsibilities.
That is No.l. Secondly, as I told you, the Minister of External Affairs had a view,
and she has written to the hon. Chairman. The Chairman has given some final

decision, and the Government is abiding by the decision of the Chairman. The



Rulings by [17 July, 2014] the Chair 329

Leader of the House also has written a letter to the Chairman expressing that the
Government is willing to discuss it. My only plea is, let us decide it in the Business
Advisory Committee and, in the meanwhile, the House should not be deprived of an
opportunity of discussing the Railway Budget which is very important. At the end of
it, I leave it to your wisdom. I am not questioning it. From my side, from the
Government side, we are ready to discuss that issue and we are ready to discuss the
Railway Budget as well. So, please allow the discussion on the Railway Budget. Let
us decide the timing for the discussion on that issue and then move ahead.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Yechuryji, no more discussions. There have

been enough discussions.

SHRI GHULAM NABI AZAD: It is a current event, and the current thing needs

to be discussed right now.

MR. DEPUTY CHAIRMAN: Now, hon. Leader of the Opposition, no further

discussions. ...(Interruptions)...

SHRI SITARAM YECHURY: I have risen here only in response to the hon.
Minister’s statement just now. As he said, all of us are aware of the ruling that the

hon. Chairman has given.

MR. DEPUTY CHAIRMAN: I have to give another ruling and, then, we have

to take up the discussion. ...(Interruptions)...

SHRI SITARAM YECHURY: Yes, Sir. The Leader of the House has written to
the Chairman, and that matter has been referred to. My point here is this and there is
also a point of order on it. Before you give your ruling, what does Rule 177 say? If
you want, I will quote the whole rule. But I am quoting the relevant portion. At an
early date, if the Chairman is satisfied, the notice may be admitted. I will quote it,
“...he may admit the notice and in consultation with the Leader of the Council fix the
date on which such matter may be taken up for discussion and allow such time for
discussion,..” The word used is “in consultation”, not “in agreement”, not in agreement
with the Leader of the Council. The word “in consultation” is very deliberately used.
The hon. Leader of the House may disagree with the timing. But the ruling has to come
in consultation. My only submission, Sir, to you is, once it was decided and it appeared
in the List of Business and the Revised List of Business, then, now invoking that, in
consultation with the Leader of the House, we can decide on a time, subsequently some

other time, that is highly irregular and violative of that procedure.
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MR. DEPUTY CHAIRMAN: Okay, now please...

SHRI SITARAM YECHURY: Therefore, I am beseeching you as the Chair, do
not violate the procedure of this august House and please allow the discussion to take
place and after that, we will definitely subject the Rail Budget to a sufficient grilling
and we will give enough food for thought for the Government to answer. We will

definitely do that and cooperate with the Government, but allow this discussion first.

MR. DEPUTY CHAIRMAN: What Yechuryji has raised is again another important
point. The answer to what Nareshji raised is in Rule 177. I will read what he read
just now, “...he may admit the notice.” So, admission is for the Chairman. Chairman
has to admit. The next part is, “...and in consultation with the Leader of the Council
fix the date...” Yechuryji brought a new point. But before my reply to Yechuryji, I
would like to reply to Nareshji. The date has to be consulted. The List of Business is
prepared for each date. You don’t prepare the List of Business today for another three
days. Each day, the List of Business is prepared. I am only interpreting according
to my understanding. You can defer, it is a different matter. I am not an advocate
but however, I have to say what my understanding is. That is my duty. Each date is

important because the List of Business is decided for each day.
SHRI SITARAM YECHURY: Agreed, Sir.

MR. DEPUTY CHAIRMAN: What was decided for yesterday’s business, there
was consent from the Government. Nobody has disputed it. From whatever the channel
we were to get the consent from the Government, we had got it. That was why it
was listed. The request of External Affairs Minister was also not conceded to. But
that consent was for yesterday. For today, as far as the Chair is concerned, the Chair
or the Secretariat should get a consent from the Leader of the Council. Now I come

to your point.

sfY 9T 3FATS : SYFHIRT HBISY, MY U< ...(FILH)...

MR. DEPUTY CHAIRMAN: No, no; let me complete. I am not allowing you.
After 1 complete you can speak if you want. For listing that business in the List of
Business for today according to rule 177, there should be consultation with the Leader

of the House.

In that consultation, we did not get the consent. That is the point. What you wanted

to know is whether consultation means consent or not. You know, the Supreme Court
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itself has given an interpretation on consultation and consent, which I don’t want to
quote now. I am not an advocate. But, for the practical purpose, my point is, if you
say ‘consultation’ is not ‘consent’, then if the Minister is not available or if it is not
convenient for the Minister, if the Chair tells, ‘I consult and without consent I include
in the list, then what will happen? If the Rule 177 is to be operative ‘consultation’

should necessarily mean ‘consent’. ...(Interruptions)...
sft T AT : MY NI 91T BT o QI ..(FEH)...

MR. DEPUTY CHAIRMAN: The rule is to facilitate the smooth functioning of

the House. ...(Interruptions)...

The rule is to facilitate the functioning of the House. Kindly remember this. The
rule is not to obstruct the functioning of the House. Without giving the meaning ‘consent’
for ‘consultation’, Rule 177 can’t be operative, because when there is no consent from
the Minister, even if the Chair puts the subject in the List of Business, the discussion
may not take place. The purpose of the rule is to facilitate the functioning of the House.
If Rule 177 is to be operative, you have to take the meaning of ‘consultation’ to be

‘consent’. Otherwise, you can’t function this House. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I entirely agree with you that if you have to
function the House, the practicality demands that this consultation would also mean
the agreement of the presence of the concerned Minister so that the discussion can
take place. You are correct in that sort of information for running this House. My
submission is concerning the precedence of such cases that have happened. A List of
Business is listed, and a Short Duration Discussion is listed for a particular day. You
are right again that the decision is for one particular day. If on that day, unfortunately,
some sitting Member expires. The House is adjourned for the day. The normal practice
and the precedent has been that-Sir, | am referring again—the business listed for this
day is taken up in the subsequent days. We have rulings in this. ...(Interruptions)...
Various interpreters of the Constitution of India and the rules of this House, who have
served here as Secretary-Generals, have all written and interpreted that that is the
practice. Now, we are asking: If the Government had agreed, like you said, to have
this discussion yesterday, that means there was an agreement and consent. But the
obstruction for not having the discussion came from the Government itself yesterday.

They are the ones who disrupted the House yesterday.

SHRI M. VENKAIAH NAIDU: Sir, who disrupted the House? Mr. Deputy

Chairman, Sir, who has disrupted?
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MR. DEPUTY CHAIRMAN: The Government has not disrupted.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Mr. Deputy Chairman, Sir, he should not have
commented like this. It is unfair to have comments coming from senior Members like

him. The entire world watched who disrupted the House. ...(Interruptions)...

3t AIad Iqac! : STFHIURT HelGd, AR Bl RE 4 ...(FIHM)...
MR. DEPUTY CHAIRMAN: The Government did not disrupt the House.

SHRI SITARAM YECHURY: No, Sir, don’t say like that. Let him say that. But,
you don’t say that. The point is, he may say that. But, the House was not allowed
to discuss it by quoting a different rule; a different rule which is not relevant to this
discussion under which the hon. Minister of External Affairs has given a letter to the

hon. Chairman. She has given letter under Rule 169.
MR. DEPUTY CHAIRMAN: No; that is not relevant here.

SHRI SITARAM YECHURY: That has not been allowed. Now, the whole of
yesterday was wasted because a different rule was quoted, out of context, and this
discussion was filibusted. I would not use the word ‘disrupted.” This discussion
was filibusted. Now, we are not responsible for that. The question was that the hon.
Chairman has given his ruling. In that ruling, the hon. Minister’s letter was disallowed.
Now, after that, the question of ‘consultation’ comes which you have interpreted, for
practicality, as consent. The Supreme Court’s — I am not a lawyer, but all the eminent
lawyers here can say — interpretation is in terms of practicality whether discussion to
take place or not. But, in terms of precedence of this House and past practice, it is
always that if some thing is listed but cannot be taken up for some reason is carried

forward. So, therefore, we are saying to have this discussion.

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, to rest this controversy,
I think, the Chair...

SHRI M. VENKAIAH NAIDU: Sir, I have a personal experience in this House. |
had given a notice to discuss about drought situation and also about giving remunerative
prices to farmers. Sir, for one year — three sessions — I can vouch safe it also, in this
very House, the issue was listed for Short Duration Discussion/Call attention but could
not be discussed and it was not allowed next day. If you want, I can give you the

dates also. ...(Interruptions)...



Rulings by [17 July, 2014] the Chair 333

SHRI SITARAM YECHURY: Had you objected, I would have supported you.
Why did you not object? ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir I have one point to make.
The ruling given by the Chair today is that ‘consult’ means ‘consent’...
MR. DEPUTY CHAIRMAN: No, no. It is for practicality.

SHRI SATISH CHANDRA MISRA: It has to be reconsidered by you, because it
is against the very interpretation given by the Constitution Bench of the hon. Supreme
Court in Transfer Case and Appointment Case. It can never be ‘consent.” If it is

‘consent’, then, in fact, it will become impossible and impracticable.
MR. DEPUTY CHAIRMAN: Here, it is for practicality.

SHRI SATISH CHANDRA MISRA: Sir, ‘consent’ means, they have to talk and
to be consulted. It is not that it has to be ‘consent.” This will be against the judgment
of the hon. Supreme Court. Therefore, without going into the controversy, this ruling
should be reconsidered, because if ‘consultation’ interpreted as ‘consent’, it will be
absolutely against all judgments given by the hon. Supreme Court. Even recently,
they were consulted in the appointment of a Judge. It said, ‘No. I don’t agree.” It
was sent back and the hon. Supreme Court has returned it back, because the process
is over as required under the Constitution with regard to ‘consultation.” That is why
consultation has to be done. It is not the ‘consent’ of the Government. So, it should

be reconsidered.

MR. DEPUTY CHAIRMAN: Misraji, that is what I want to say. ...(Interruptions)...
Please allow me. I will allow you. Misraji, that is why I said that the hon. Supreme
Court has said something about that. I mentioned that. But, my point, as I told you, is
to make Rule 177 operative and unless you take it as consent we will be in a dilemma.

...(Interruptions)...
SHRI SATISH CHANDRA MISRA: 1t is required to be amended.
MR. DEPUTY CHAIRMAN: What to do then?

SHRI SATISH CHANDRA MISRA: The word ‘consultation’ has been mentioned

there. So, it has to be taken as consultation.

MR. DEPUTY CHAIRMAN: Then the rule may have been amended.
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SHRI SATISH CHANDRA MISRA: It cannot be substituted by word ‘consent’

under any circumstances.
MR. DEPUTY CHAIRMAN: I agree ...(Interruptions)...

SHRI P. RAJEEVE: Sir, just a minute ...(Interruptions)... Our request is that you

should reconsider this ruling. Otherwise...

MR. DEPUTY CHAIRMAN: No, no. I only said that for practical purposes it
has to be...

it TR9T 3nraTer: SUMHTURY ARG, B9 B9 Al 91 SoTg o) ..(RaU™)... B
DI AT 53 IOTT AT ...(FIHM)... AR AYDH! B A FfeT MMS? ...(TIEM)...

SHRI P. RAJEEVE: Sir, let me complete it.

MR. DEPUTY CHAIRMAN: I will allow you. Both of you are speaking at the

same time!

S} TR IAT: AR, W 5P TS AT b Pl Bl Sl WS 3T gs, 98 3MIh
MM I TS, Hifes S X feha e’ &1 T o1, o @el 6 89 39 W)
T Siotie RoTd Rd © 3R g9 foTU ersq 9red €1 3mue Sioiie Refd axdb,
WM & & Y 8T8 TS Ya§ 11.00 §91 b & Y USSIH $R AT 377 Gag
11.00 IS BT & 9071 & 918 912 37T &, a8 JIAT 81 A1 e =18 Iuareget &l
S AR W G WfelT &, A HA O SR A BT USolA gall o1, IAD! Rojae
fPaTl s9@T Aaed I8 © f6 981 A Y gl ..(FAYH)... 1 b1 St H8 2 I fb
THRT 81 3T a1 21 3T A1 fhsll s & SU 8 s, 39 WadhT Adad 8] gl
AT IF UF & YR TR 9 F&H Pl 3771 Y8 11 Iof b &b ol Tol [T AR
1 99 & 91€, 519 IIRAT 7 ®ferT T & & 98 77 gfearra o1 3R 89 S9& MR
TR BT AP T8l Ahd &, I 9 bl BT foRes [ &, I8 U+ 319 3rA18d &
AT ..(FFIM)... SHH! IRT o b (Y [I19 YSargoRl HHST H ...(FaqgH)... IS
TET I AT B ...(FALT)...

MR. DEPUTY CHAIRMAN: Let him complete ...(Interruptions)... Let him

complete; then I will call you. ...(Interruptions)...

it XTI INETA: 59 I I | A8 & T ..(FAUM)... T Hel ©ef 177 H
fIST T Tsargo! U o fGA1? ...(@aY )... 3T < iy, ol 177 § R ofiex
A BT BYd AARAT AT 8l Bel oid AT oflex I difee b SADI o4
USATgoNl BHCT, H ToisT H ¢ 3T a1 ddee 81 17 ...(Fde ). ..

ot STAUIFY : 98 BT & T © ...(FaUM)... ST & foIv &1 & ...(Fau™)...
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it X9 STETd: Ud fe A dl iR ...(@aem)... Ff BT ToisT AT, IR
F RTBT AT, B AN A 81 APl Al g IIR DI IRB A BBT G © ...(FATM)...
TAPBT IIR A BT AT, 37 Il J I8 NS © ...(FTHM)... S IR 7 IH HROT
BT Rorae fhar 2, safeTt a8 ToisT 3T B/ BT 98 Toie! 8199 & da- & a1
Gl T8I S FHAT & ...(FIYT)... MYDBT 79 BfelT 39 W B ...(FqIHM)...

SHRI P. RAJEEVE: Sir, I have two points. One, my request is to reconsider

the thing ‘consultation is equal to consent’.

MR. DEPUTY CHAIRMAN: I did not say that. For practical purpose, I have to
take like that. That is what I said. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, our rule-makers very cautiously selected the word
‘consultation’. If you use ‘consent’, that means, the power of the Parliament is
diluted; the Executive can encroach at any time upon the day-to-day functioning of

the Parliament. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is always...

SHRI P. RAJEEVE: My request is, you should use them, ‘consultation’ along with

consent. It is entirely different. So, I request you to reconsider your ruling on that.

Sir, my second point is, Shri Nareshji and Shri Sitaram Yechuryji correctly stated

the thing about yesterday’s business. Sir, several rulings are here.
MR. DEPUTY CHAIRMAN: No, that is clear. ...(Interruptions)...

SHRI P. RAJEEVE: Sir, from 1963 to 1972, there are 10 rulings. In these rulings,
it is specifically stated that if the House adjourns without transacting any business on
account of death of a sitting Member or any other issues, the List of Business for that
day may be put down in the List of Business for the following day. This is the ruling.

Sir, eight former rulings are here. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is all subject to consultation. ...(Interruptions)...

It is not said. ...(Interruptions)...

3. Sfver pAR AE (RER): STawmafy oft, 131 ve fime g, -1 e
37t 3iTER & ...(UH)...

SHRI P. RAJEEVE: We cannot find any other ruling ...(Interruptions)...
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SHRI ASHWANI KUMAR (Punjab): Mr. Deputy Chairman, Sir, I have a
submission to make for the simple reason that your interpretation of Rule 177 equates

consultation with concurrence.
MR. DEPUTY CHAIRMAN: In operation.

SHRI ASHWANI KUMAR: Just a minute, Sir. If that interpretation to give
practical effect to the functioning of this House is to be accepted, it would actually
negate the basic structure of this Constitution, which means that the business of this
House will be at the will of the Government of the day. If the Government does not

concur or agree, we will not be able to take it up ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is not that.

SHRI ASHWANI KUMAR: Therefore, the Government cannot decide what is to
be decided and what is not to be decided.

MR. DEPUTY CHAIRMAN: It is not like that. ...(Interruptions)...

SHRI ASHWANI KUMAR: Sir, I have a submission to make. You are the custodian
of the rules and the Constitution. And these rules are derived from Article 118 of the
Constitution. These are constitutional rules. You are bound by the judgement of the
hon. Supreme Court with reference to the interpretation. Your interpretation, Sir, with
the utmost deference and respect to the Chair, is contrary to the basic principles of

interpretation. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Let me ...(Interruptions)...

SHRI ASHWANI KUMAR: Sir, please do not set this precedent. The people of
this country will tell us that the House violated the spirit of the Constitution. We cannot

be a party to that charge in the interest of parliamentary democracy.

MR. DEPUTY CHAIRMAN: Okay; what do you want? ...(Interruptions)... 1 will

come to you; let me finish this.

SHRI ANAND SHARMA: I am on a very short point, Sir. I won’t repeat what
has been said by Shri Rajeeve just now, and Naresh Agrawalji and Sitaramji. First of
all, there should not be any doubt that such situations have arisen before this august
House and in the other House many times and this issue was settled through a number
of rulings that once it is listed, after admission, the listing is subject to consultation with

the Leader of the Opposition and the Leader of the House, means the Government.
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MR. DEPUTY CHAIRMAN: No, it is not like that. ...(Interruptions)...

SHRI ANAND SHARMA: I am saying the Leader of the House, the Government.
It is Rule 177 which has been quoted, ‘in consultation with’. Once the ‘consultation’
was done, ‘admission’ was done, then it was listed in yesterday’s Business. Now my
limited point is, are we going to respect the rules? Number two, can this be just taken
out arbitrarily? Consent is on the discussion of subject. Consent is not in vacuum. It
was on this particular issue to be raised, which was accepted, consent was given. Can
the consent be withdrawn? We are getting trapped in technicalities and not respecting

the rules. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you. ...(Interruptions)... Let me make
it clear first. ...(Interruptions)... 1 will allow you. ...(Interruptions)... 1 will call you, I

have no problem. ...(Interruptions)... First of all, ...(Interruptions)...

2 FFad Tagaal : W, R sl @ 919 & fb TR YuHm St g8 9 T8l A,
1 AT el 1 5 UR Gl A 8l Sl .. (FIHH)...

MR. DEPUTY CHAIRMAN: I have to explain it. ...(Interruptions)... 1 have
to explain. ...(Interruptions)... You please listen. ...(Interruptions)... 1 will allow
you. ...(Interruptions)... 1 will allow you also. ...(Interruptions)... 1 will call you.
...(Interruptions)... Now you sit down. ...(Interruptions)... See, first of all, I would like
to submit that I have an open mind. ...(Interruptions)... No problem. I am hearing it
with an open mind. ...(Inferruptions)... But 1 have to make it very clear, especially
what you have said. Number one, for admission no consent, no consultation is needed.
Shall T read 177? Mr. Anand Sharma said, ‘for admission, consultation’. No. If the
Chairman is satisfied—I am reading Rule 177, those who have the Rule Book may
also see. “—after calling for such information from the Member who has given notice
and from the Minister, as he may consider necessary, that the matter is urgent and is
of sufficient public importance to be raised in the Council at an earlier date, he may

admit the notice. ...(Interruptions)... Let me complete.
SHRI ANAND SHARMA: Please read the next line.

MR. DEPUTY CHAIRMAN: I am not a legal luminary. I only read and understand.

Therefore, let me complete. I told you that I have an open mind.
SHRI ANAND SHARMA: That means Minister has been consulted.

MR. DEPUTY CHAIRMAN: You can correct me also, no problem. Therefore,
let me make my point. 39 4f3Ul ...(=maumM)... He may admit the notice, number
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one. For admission, no consent is needed. This is number one. 31} 34 g|%QI
...(GYT)... Number two, ‘in consultation with the Leader of the Council’ fix the

date. ...(Interruptions)... Now consultation is needed for date only.
SHRI ANAND SHARMA: It was fixed ...(Interruptions)...

MR. DEPUTY CHAIRMAN: ...(Interruptions)... 1 agree. ...(Interruptions)... 1 told
you that [ am not an advocate but I have to understand. Let me understand from you also.
I am learning from you also. I am listening to everybody and learning from you also.
...(Interruptions)... Let us have an open mind ...(Inferruptions)... It is, ‘in consultation
with the Leader of the Council that the date is fixed. ‘... (Interruptions)... Chaturvediji, I
request you to allow me to complete. ...(Interruptions)... Let me complete, and then only
I can allow. ...(Interruptions)... So, for ‘date’ consultation is needed. ...(Interruptions)...
Anand Sharmaji. ...(Interruptions)... for admission of a subject no consent is needed,
but the rule says, for fixing the date consultation is needed. ...(Interruptions)... In that
process of consultation, if the Government has not agreed for a date, what can be
done? What can the Chair do? ...(Interruptions)... No, listen. ...(Interruptions)... Please.
...(Interruptions)... Let me complete. ...(Interruptions)... 1 will tell you. ...(Interruptions)...
Sit down. ...(Interruptions)... Let me complete. ...(Interruptions)... Then I will adjourn
and go. Let me complete. ...(Interruptions)... The normal practice, in this House, is that
a date will be fixed if the Government also agree on that date. This is the practice.
That’s why I said that I did not give a new meaning to ‘consultation’. I only want
that Rule 177 be operational. In case of a Short Duration Discussion, ‘consultation’
has to be construed as ‘consent’, otherwise Rule 177 cannot be operative. That’s what

I said. ...(Interruptions)...

SHRI SITARAM YECHURY: I agree with you, Sir. ...(Interruptions)... 1 agree
with you. ...(Interruptions)... 1 agree with you, but I have a point. Show me a rule

where once the consent, once given, can be withdrawn.

MR. DEPUTY CHAIRMAN: No, it cannot be. ...(Interruptions)... It cannot be

withdrawn. ...(Interruptions)...

SHRI SITARAM YECHURY: So, how was it withdrawn yesterday?

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, they have not ...(Interruptions)...
SHRI SITARAM YECHURY: They gave a consent. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, that I did not really allow. ...(Interruptions)...
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SHRI SITARAM YECHURY: That you did not allow. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, that we did not allow. ...(Interruptions)...

SHRI SITARAM YECHURY: You did not allow that, therefore, continue the

discussion. ...(Interruptions)...

sit Sugumfa : A0 g S, Mg Sifely ..(xaaem)... What is your point?

...(Interruptions)...

SHRI V.P. SINGH BADNOR (Rajasthan): Sir, no dictionary, in the world, says that
the words ‘consult’, and ‘consent’ are the same. The words ‘consult’ and ‘consent’ are two

different things. Nobody can say that ‘consult’ means ‘consent’. That’s number one.

Number two, we are having the meeting of the BAC in another one hour’s
time. We can discuss this matter in the BAC meeting. The Government has not said
that it does not want to discuss the issue which has been raised here.
...(Interruptions)... 34 TAGT W A1 9o Yl .(&ae™)... Heaven is not going to
fall if we have this discussion after one day or two days. ...(Interruptions)... We

want to discuss this and we will discuss this.

Number three, the point that I am trying to make is this. It is also important that
the business of the House is also governed by the Government Business. If that is not

given priority, then, what will ...(Interruptions)...
£} T SETCT: FE Hel forar 87 .. (FaHH). .

SHRI TAPAN KUMAR SEN (West Bengal): Sir, please listen to me.

...(Interruptions)...

sft FRTT IFAT: TS TI-HC BT B8 781 B ...(dUM)... I§ B3 TaHS A
Tavs Tl Bl ...(qaUH)...

it BT SASHR: AL -], T8 < BT &89 &l ...(TILM)...

SHRI SUKHENDU SEKHAR ROY: Sir, I have a point of order. ... (Interruptions)...

I have a point of order. ...(Interruptions)...
it SgquEf: 3y difery, dife) ...(aem)...
SHRI SUKHENDU SEKHAR ROY: Sir, my point of order is ...(Interruptions)...

SHRI VIJAY GOEL: Under which rule? ...(Interruptions)... Under which rule?

...(Interruptions)...
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SHRI SUKHENDU SEKHAR ROY: Under Rule 177. ...(Interruptions)... First,
I raised the point of order yesterday. ...(Interruptions)... But while giving the ruling...
(Interruptions)...

it Suumafy : o9 difere, Sifervl ..(aEM)...

SHRI SUKHENDU SEKHAR ROY: But, while giving the ruling, you did not
mention my name. ...(Interruptions)... Therefore, I have a right to speak. I have a right
to speak because the point of order was first raised by me. My submission to you is
that the way the procedure is being over-simplified is not acceptable. ‘Consultation’
means ‘consultation’. There are a plethora of judgements of the hon. Supreme Court.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: That 1 agree. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: The Supreme Court has said that you should
go by the ordinary meaning of a word given by an English dictionary.

MR. DEPUTY CHAIRMAN: No; no. I said, “To make it operational”.

...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Had the meaning of the word ‘consultation’
been ‘concurrence’, then, the word ‘concurrence’ had not found a place in the English

dictionary.
SHRI D. RAJA:* ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, that is expunged. ...(Interruptions)... Sit
down. Sit down. ...(Interruptions)... That is expunged. ...(Interruptions)... Listen, please.
...(Interruptions)... That is expunged. ...(Interruptions)... Sit down. ...(Interruptions)...
Sit down. ...(Interruptions)... No, it cannot be allowed. ...(Interruptions)... No, no, it
cannot be allowed. ...(Interruptions)... All of you may please sit down. ...(Interruptions)...
No discussion. ...(Interruptions)... Sit down. ...(Interruptions)... It cannot be allowed.

...(Interruptions)... Sit down. Sit down. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU (Telengana): Sir, I have a new point to

make. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: 1 don’t want a new point. ...(Interruptions)... Sit

down. ...(Interruptions)... Sit down. ...(Interruptions)... Mr. Siva, please sit down.

*Expunged as ordered by Chair.
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...(Interruptions)... Hon. Members, I have to say one thing. ...(Interruptions)... 1 gave

a ruling. ...(Interruptions)... Please. ...(Interruptions)... Sit down.

Don’t want to listen anything more. 1 have heard. ...(Interruptions)... 1 know
how the discussion is going. Now I understood ...(Interruptions)... Sit down.
...(Interruptions)... The trend of the discussion I understood. ...(Interruptions)... Sit

down. ...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU: I want to make a point. I need to be
heard. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I don’t want to hear you now. Sit down.
...(Interruptions)... 1 don’t want to hear you now. ...(Interruptions)... Please.
...(Interruptions)... Members, please listen. ...(Interruptions)... 1 don’t want to hear
now. Sit down. ...(Interruptions)... 1 am on my legs. ...(Interruptions)... Sit down.
...(Interruptions)... 1 am standing here. Sit down. ...(Interruptions)... You should know
the rules. ...(Interruptions)... You should know the rules. ...(Interruptions)... I am standing
here. You should know the rules. ... (Interruptions)... Sit down. ...(Interruptions)... Please
listen. Hon. Members, please listen. ...(Interruptions)... If you want to listen, listen.
Otherwise, I can adjourn. ...(Interruptions)... See, 1 gave a ruling. In that ruling, I did
not say consultation equals to or means consent. I also mentioned that I know what
Supreme Court has said about the word ‘consultation’ I said that also. ... (Interruptions)...

Please. ...(Interruptions)... No, please. Sit down. ...(Interruptions)...

SHRI JANARDAN DWIVEDI (NCT of Delhi): Sir, I want to raise a point of

order.

MR. DEPUTY CHAIRMAN: Let me complete, I am on my legs. ...(Interruptions)...
Please. ...(Interruptions)... No, no. I am on my legs. ...(Interruptions)... So, you cannot
raise it now. ...(Interruptions)... After 1 sit down, you raise it. ...(Interruptions)...
No, no. ...(Interruptions)... What are you doing? ...(Interruptions)... What are you
doing? ...(Interruptions)... No, please. ...(Interruptions)... What are you doing? You
can’t raise the point of order when I am standing? ...(Interruptions)... No, please.
...(Interruptions)... No, please. ...(Interruptions)... Please, please. ...(Interruptions)...

Please listen ...(Interruptions)... Okay, if you are in no mood to listen,
SOME HON. MEMBERS: Adjourn it.

MR. DEPUTY CHAIRMAN: But I have to explain it. ...(Interruptions)...
I have to make one thing clear. I have not said consultation means ‘consent’.

...(Interruptions)...
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SHRI TIRUCHI SIVA (Tamil Nadu): That is construed as consent.

MR. DEPUTY CHAIRMAN: Let me speak. If I have not said like that
...(Interruptions)... Mr. Siva, you are my friend. Please sit down. ...(Interruptions)...
No, let me complete. I said, to make Rule 177 operative, unless there is consent for
the date, discussion cannot take place. ...(Interruptions)... Let me complete. It is for
the ‘date’. Today also, you know why the discussion did not take place. The discussion
did not take place because the government did not agree to the date you gave. I am
in this House for the last ten years and I was in the Lok Sabha for nearly 20 years. I
have not seen a single instance when a subject was included in the List of Business
without ensuring the convenience of the Minister and the Minister saying, “I cannot
come and reply. I am not available.” ...(Interruptions)... Yes, the rule is there. I know.
...(Interruptions)... Please listen.....(Interruptions)... Let me complete. ...(Interruptions)...
Let me complete. ...(Interruptions)... Please sit down. ...(Interruptions)... Let me
complete. ...(Interruptions)... Let me complete. ...(Interruptions)... Please sit down.
...(Interruptions)... So, what 1 said is ...(Interruptions)... to make Rule 177 operative, |
am repeating, to make Rule 177 operative, we have to treat it as consent. That is the
ruling. If you have any objection to the ruling, I said, I have an open mind; there is
already a direction regarding a ruling that you can come to the Chamber and discuss

with the Chairman. That is what is to be done. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, we are discussing it in the House. Our views also

need to be recorded. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I told you, I have an open mind. If you want, I

can read the ruling too. ...(Interruptions)...
SHRI P. RAJEEVE: Sir, this will have a very serious impact. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You can come to the Chamber, discuss it with
the Chairman; I have no problem. I have an open mind. That chapter is closed.

...(Interruptions)...

SHRI TIRUCHI SIVA: Our views must go on record in the House and not in the
Chamber. The discussion in the House should be ... (Interruptions)... Why do we have the

House if you can discuss everything in the Chairman’s Chamber? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That chapter is closed. ...(Interruptions)... Let us

now have the discussion on the Railway Budget. ...(Interruptions)...
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SHRI P. RAJEEVE: Sir, we want Short Duration Discussion, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, I am taking up discussion on the Railway

Budget. Are you ready for the discussion? ...(Interruptions)...
SOME HON. MEMBERS: No, Sir. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, Short Duration Discussion. ...(Interruptions)...

We want Short Duration Discussion right now. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Who would be speaking? ...(Interruptions)... Shri
Prabhat Jha. ...(Interruptions)...

THE BUDGET (RAILWAYS), 2014

$it guTd ST (FET UaR): SUNHURT HEled, 89 Yo doic W) X HAl Sif Bl
IEA-9gd TS T T2 Bl ...(FIYUM)... YR DI TATET & 67 ATl § BT 7 60 ATl
XS goie YR by & 3R S 60 ATl H B 7 YT Bl Ig Bleid dl & b 37T
Yd & a8 9 geErell # Wl Bl .(Hau)... STaEHRy i, 45 A & iR
HaTe Tt St SR #Hre Rywel oft 7 S ves Ufersiiie avie uvqgd fean €, Sddb
foTQ § S9! 991$ <l g ..(FFETH)...

SHRI TAPAN KUMAR SEN: We want Short Duration Discussion right now.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: The House is adjourned to meet tomorrow at
11.00 a.m.

The House then adjourned at fifty-three minutes past
two of the clock till eleven of the clock on
Friday, the 18th July, 2014.



